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LOK SABHA DEBATES 

LOK SABHA 

Wednesday, Deeember 9,1987 
Agrahayana 18, 1909 (SAKA) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the ehair J. 

[English] 

SHRI SAIFUDDIN CHOWDHARY 
(KalWa) : Sir, regarding INF Treaty bet-
ween Mr. Reagan and Mr. Gorbacbev ... 

( Interruptions) 

SHRI INDRAJIT GUPTA (Basirbat): 
I hope our Government would welcome 
SlgOlOg of the Treaty. They have not 
said an,thlng here. 

( Interruptions) 

MR. SPEAKER: After Question 
Hour, we wiIJ take UP. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): There may be some other 
issues. It is better we do It now. 

( Interruptiolls) 

PROF. MADHU DANDAVATE 
(Rajapur) : Sir, the Prime Minister might 
be allowed a special mention. 

( Interruptiolls) 

SURI INDRAJIT GUPTA: You may 
suspend the QUestion Hour just now to 
hear bim to say something about it. 

( Inurruptiolls) 

MR. SPEAKER: Later aD. 

ORAL ANSWERS TO QUESTIONS 

[Trans/aton! 
IrrigatioD target for Maharashtra 

·476. SHRI VILAS MUTTEMW AR : 
win the Minister of WATER RESOU-
RCES be pleased to state: 

(a) the irrigation target achieved so 
far In the country; 

(b) the reasons for not achieving the 
irrigation targets in Maharashtra; and 

(c) the extent to which irrigation tar-
get has been achieved in Vidharbba area 
of Maharashtra and the details of the 
schemes under consideration of Govern-
ment for achieving the target in near 
future? 

[English] 

THE MINISTER OF STATE OF 
THE tvUNISTR Y OF TEXTILES AND 
MINISTER OF STATE IN THE MINIS. 
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA) : <a) Presuma-
bly, the Hon'bJe Member IS referring to 
the targets and achievements In the Seve-
nth PJao. The soticlpated achievement 
10 the first two years of tbe Plan is about 
4.41 M.ba. aaalDst a target of 4.73 M.ha. 

(b) The reasons for not achieving tho 
targets in Maharashtra include escalation 
ID the cost of projects and larger outgo 
on pa) ment of land acquisinon dues. 

(c) During the first two years of the 
Plan, tbe antiCipated expenditure on 
Major and Medium irrigation Schemes 
in Vldarbha region is about 36% of its 
VII Plan outlay and. crealton of 
irrigation potential abour 30% or the PlaD 
target. The State Government bav, 
reported tbat besides projects alrlady 
under construction, fivo new medium and 
17 other scbfmes havc been startod 10 tb. 
rCSloo. 
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[TrQns/ation] 

SHRI VILAS MUTTEMWAR: Mr. 
Speaker, Sir, tbe figures furnisbed by the 
hon. Minister about irrigation in reply 
to my question show a lot of difference 
between the proposed targets and the 
acbievements. The irrigation potential 
in Mabarashtra is much less than that In 
the whole country and it is the minimum 
in tbe Vidarbha region of Mabarashtra. 
I would like to know from the bon. 
Minister whether he is a\\are of tbe 
report of the Varve Committee which was 
appointed by tbe Government of Mahara-
sbtra in the year 19fiO, in which it has 
been stated that even if every drop of 
water in Maharashtra is utilised. it will 
meet only 24% of irrlgational requirements 
in Maharashtra: and if so. whether keeping 
in view that the water level in MahRra-
shtra is also goin!! down day by dRY. 147 
irrigation projects of Maharashtra I) ing 
pending for approval wiH be cleared on 
priority basIs ? 

SHRI RAM NIWAS MJRDHA ~ Sir, 
as the House and tbe hone Members are 
fully aware. a definite procec'ure is f01l0-
wed to give approval to irrigation schemes. 
Funds are released to State Governments 
for all projects included in varIOUS plans 
and not on tbe basis of any particular 
scheme. It is upto the State Goverf'ments 
to decide how much amount should be 
spent on which project. It depeDd~ OD 
the State Governments to complete their 
irrigation scbemes at the earliest by alloca-
ting funds on priority ba sis for this pur-
pose. 

SHRI VILAS MUTTEMWAR: Mr. 
Speaker, Sir, recently a national water 
policy has been formulated on the initia-
tive of the hon. Prime Ministcr under 
which priority has been acccrded to attain 
self-suffictenc), in achieving the irrigation 
targets. Just now the bOD, Minister bas 
"aid that these schemes are getting -delayed 
clue to tbc fact that the State Government 
is not completing tbem. In this connec-
tion, I would like to POlOt out to the bOD. 
Minilter that under our Constltutton, 
Irrigation, FJood and Agriculture come 
under the iurisdication of the Sfate 
Governments. But due to dclay caus~d 
by the Ccptral Government in approviol 

the projects, the cost of the projects goes 
on increasing by crores of rupees. I would 
like to draw the attention of the hon. 
Minister towards . the Gosi Khurd 
Human, Tuftuli and Varan Thodi scho-
mes in Vidarbha. The Gosi Khurd 
Scheme was submitted in the year 
1983 and at tbat time its cost was estima. 
ted at Rs. 372 crores. No work has yet 
been started but now the cost bas gone 
up to Rs. 464 crores. The estimated cost 
of Human ~cheme, \\ hicb was Rs. 33 
crorc!s, has risen to Rs. 6S crores. The 
cost of Tultuli scheme. which was Rs. 32 
crores, has now increased to Rs. 86 
crores. I would like to request the hone 
Minister that the State Governments may 
may p'ease be vested with more powers so 
that the irrigation targets can be fulfiJled. 
The popuJation of this country is going 
to touch 100 crores by the end of 20th 
century and we will have to meet the 
requirement of foodgrains at that time 
and therefore tbe irigaion potential is 
very important to meet that goal. 

SHRI RAM NIWAS MJRDHA: Sir, 
since the planned development was intro-
duced in tbe country in the year 1951, 
Mahara~htra had not made any progress 
ID the matter of Irrigation and it was far 
behind the national average. Thereafter 
the Government of Maharasbtra accorded 
prioflty to irrig ltion and it yielded very 
good re~ults. They have now earmarked 
a large amount for this purpose. But in 
order to achieve rapid progress In this 
Yield. they have started a number of 
schemes wilh the result that they are now 
not able to re~ease the required funds for 
a II these schemes and thlJS more time IS 
bt' r.g tak~n t:l complete tbem. In this 
connection, I would like to tell tbat there 
was a need of R 'j. 4100 crores in the 
Seventh Pldn to complete the pendiDI 
lrri~atlon works which were to be comylc-
ted by the end of Sixth Plan but the 
Government of Maharashtra has been able 
to earmark only Rs. 1320 crores for this 
purpose. This amount is in no way le;s 
and they are trying their best to earmark 
more and more funds for irrigation. But 
against a spill over cost of Rs. 41lJO crores, 
they have been abJe to prOVide Rs. 1320 
cr<'re, to como'ptp the work~. If more 
and more DeW schemes are ~tarted, it is 
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but natural that the spill over cost will 
iDcrease further. 

[English] 

SHRI KAMAL NATH : The Vidarbha 
region has been neglected ID so far as Irri. 
gation is concerned -there is no doubt on 
tbat. There IS a project which docs not 
find any mentIOn in what the MlDisler 
bas said. It happens to be at the border 
of Moiharasbtra in the Slate of Madhya 
Pradesh. It IS called as ::>alcdhana pro-
Ject. It IS a hyde. and Irngatlon project. 
Tho irrigation Yleld of It will be In 
Maharashlra. 

The Saiedhana proj~ct has a hydel 
potentia) besides havlDg a major irrjgatlon 
potential. Is the Government glvIDg 
preference to irrigation projects which have 
some bydt"1 generation capaclly also? W.ll 
the Minaster confirm or deny tbat irrigation 
projects with hyde) potential w II be gIVen 
preference, priority ·and push? 

SHRI RAM NIWAS MIRDHA: The 
preference that is to be given depends on 
the priorIty the State Gllvernment g:ves to 
that project. Government of India ju .. t 
allocates the blo:k grant to the Sta'e 
Government, It the Slate Government 
gives a hIgh priority to a plrtlcular pro-
ject, it is open to them. 

[Trallslation] 

SHRIMATI PREMALABAI 
eHA VAN: Mr. Speaker, Slf, will tbe 
bon. MiniSter please to state whether there 
are any proposals or the WorJd B,;iok pro-
viding more funds for Mabarasbtra? Tbe 
World Bank loan is very necessary tor 
Mabarashtra, but tbe amount belOg relea. 
sed to Mclbar"Sutfa IS not adequate. 1, 
therefore, request that tb: CcO[ral 
Government shoulJ arrcang" more world 
Bank money for Maharasbtra for easy 
completion of tbe works. 

SHRI RAM NIWAS MIRDHA: I do 
Dot have the figures as to how much 
amount bas been re_;e,veJ from tbe world 
Bank. But I can say this much that 
Ma.barasbtra bas received a huae sum of 

money from tbe World Bank for its IU;la-
tion, water management and other works 
connected therewith. If the State Go,ern-
ment forward aoy scbeme for onward 
transmission 10 the world Bank, it will 
definitely bo considered. 

[English] 

SHRI H.N. NANJE GOWDA = Tbere 
are Some irrigation projects both in 
Mabarashtra and In other States which 
are located in drought-prone areas. Tho 
Government of India IS fully fundin. 
projects-whether they a:-e thermal or hydel. 
Sioce the Prime Mintstcr is also here I 
would hke to know wbetber Government 
of India Will at least fully fund tbose pro .. 
jects whlcb are located io tbe drought 
prone areas so tbat every year we Deed 
not ~pend recurring expendIture ? 

SHRI RAM NIWAS MIRDHA: t 
have said it clearly that as of DOW th' 
State Governments are given block grants 
and allocations for Irrigation projec:ts and 
whether tbey give priority to drought 
affected areas or other areas depends on 
them. 

SHRI C. MADHAV REDDI: Is it a 
fact that there are 70 irrigation projects 
in all the States which had not been clea. 
red by the Government of India and ate 
being funded by the Planning Commis. 
sion ? Is it also a fact that about 15 Jakb 
hectares or the irrigated potential pertain-
ing to these 70 lCrigation projects is inclu. 
ded in tbe Seventh FIve Year Plan? 

SHRI RAM NIWAS MIRDHA : Sir , 
it is true that some projects got started 
without formal clearance from the Plann-
ing Commission but that Dumber is Dot 
very large. Some State Governments are 
fundlDg from non.Plan side also 

SHRI C. MADHA V REDDI : No. 

SHRI RAM NIWAS MIRDHA: 
Karnataka Government is doing that. 

-In Cauvery system they have constructed 
lot of dams not approved by tbe Plaaaial 
Commission but they are lundin, tbeit 
own ruods! Tbis type of projects alao 
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have not yet been cleared from the Plann .. 
ing Commission but which are beinl 
funded. 

[Tram,latioll} 

SHRI MANIKRAO HODLYA 
GAVIT; Mr. Speaker, Sir, as bas been 
said by Shri Uttamrao,I would like to point 
out to tbe hon. Minister that there are 
less number of irrigation schemes in the 
tribal areas of Maharashtra, particularly in 
Vldarbba. The Government of Mahara-
shtra does not have adequate funds for 
these schemes. I would like to request 
the hone Minister that the Central 
Government should pTtw'de funds for the 
irrigation schemes in the tribal areas of 
Maharashtra. 

[EngliJh] 

MR. SPEAKER: Thjs has already 
been replied to. 

AJlocation to Andbra Prade&h for anti· 
poverty programmes 

·477. SHRI M. RAGHUMA 
REDDY: Will the MiDlster of PLANN .. 
ING be pleased to state: 

(8) the detai s of allocations made 
for tbe State or Andhra Pradesh for anti. 
poverty programmes for the Seventh Flve 
Year Plan perJod; 

(b) whether Gove1nmcnt propose to 
Increase the allocation of funds for this 
programme; and 

(c) jf Dot, the reasons tbereof? 

THE MINISTER OF PLANNING, 
MINISTER OF PROGRAMME IMPLE-
MENTATION & MINISTER OF LAW 
AND JUSTICE (SHRI P. SHIV SHAN· 
KER): (a) to (c) A Statment is given 
below. 

Statement 

<a> Statew!se allocations of funds 
lor tbe three najor anti-poverty progra .. 
mmes, viz., Integrated Rural Develop. 
lDeat ProJCamme (IRDP), National Rural 

Employment Programme (NREP). and 
Rural Landless Employment Quarantee 
Programme (RLEGP) are made on a year 
to-year basis. The aJJocatioDs made to 
the Slate of Andhra Pradesh during tbe 
first three years (J 98S·86, 1986-87, and 
1987-88) of the Seventb Five Year Plan 
(J98S.~O) are as foil lows : 

Programmes 

I.R.D.P 

N.R.E.P.· 

R.L.B.G.P.· 

(Rs. in lakhs) 

Total alJocations made 
during 

1985-86 1986.87 1987·88 

2666.33 3739.77 4347.72 

S284.CO 5998.65 6602.31 

5691.00 6:-39.63 623232 

• Includes value of additive foodgrain~ 
allocated by the Centre. 

(b) & (c) allocations during the next 
two years (1988-89 and 1989-~O) of the; 
Seventh Five Year Plan would 
depend upon the resources available for 
the purpose. 

SHRI M. RAGUMA REDDY: I have 
carefully SODe througb the reply of the 
hone MiDister. There is a graduaJ increase 
under IRDP and N REP but in respect of 
RLEGP durinl 1986·87 and 1987·88 tbere 
is decrease. May I know why there is 
decrease during 1987·88? What are the 
criteria for allolment of funds to daft'erent 
States in OUt' country and whether it is 
also a fact that PubliC Accounts Commi· 
ttee bas made some recommendations and 
what is the follow-up action thereon? 

SHRI P. SHIV SHANKER: Sir, it is 
true tbat io 1987-88 there is a slighty lesser 
allocation as compared to the previous 
year but this is bee a use of tbe fact that 
RLEG P allocation bas not been less as a 
whole but some of the money has been 
earmarked for the technology mission for 
waler supply etc. as a result of which tbe 
RLEGP m~ney lot reduced. Tbere are 
two criteria (or tbe purpose of detecmialDI 
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the alJocation. One, weighlage;s given 
to tbe incidence of pcverty and the o!her 
is the population of agricultural labourers, 
marginal farmers and mclrgtDal workers. 
It is these two criteria which are followed 
Cor the purpose of allocation of money. 
i am Dot aware of the recommendations 
that have been referr(.d to but this ;s the 
criteria which IS belDg followed and it will 
continue. 

SHRIM.RAGUMA REDDY: 1~ 
last Pubhc Accounts Committee durmg 
1986-87 re~iewed and made certain reco-
mmendations about ail the povefl) alle\'ia-
tion schemts. There IS no answer abcut 
the criterIa for redu.:mg tne amount. I 
wanted to know whether thi~ reJucllon 
was only in the case of And'1ra Pradesh 
or it applit"d JD the case of all tne other 
States. Under lbe RLEG P, al~ tbe funds 
are of the GovernmeI1l of India. In the 
case of other two ~chemes, the ratIo l'et-
ween the Cen'ral Government and tbe 
State Governments is 50.50. There IS 

reduction particularl} in the case of Cent-
ral Government funds. 

With reg3rd to rural hou,ing progra-
mme under the RLEt,P. tbe Go\crnrnent 
of India scheme gives Rs. 6,000. Tbey 
enhanced thIS amount to Rs. 7,000 tbls 
year. In Andhrn Pradesh under other 
rural houslDg scheme, they enhanced the 
amount from Rs. 6 OlO toRs. 8,000. 

Due to escalation Ot rates for \ arIOUS 
reasons, no house can be budt for Rs. 
7,000. Therefore. may 1 know frool the 
Hon'ble MlDJster whether he is gomg to 
enhance tbe amount \)f Rs. 7,OLO to Rs. 
8,000 under the housing programme rela-
ting to weaker sectior.s of tbe SO~lety ? 

SHRI P. SHIV SH~NKER : Sir, the 
Hon·ble M~mber was p~eased to ask \\-he-
tber this RLEGP reduction is in the ca~e 

of 8'1. Yes, It IS in the cas: of all.· It 
is not particularly for Andbra Pradesh. as 
I said. it is because of the fact that qu.tc 
a large amount bas been earmarked for 
the Technology Mission for waler supply 
etc. Therefore, it has affected all the 
States. 

On abo question of the money to be 

allocated for hou~ing of the weaker sec-
tIons, the pcint is that whenever (he pro-. 
jects come from'the States, these are based 
OD tbe aiJocatlons tbat are made. Of 
course the allocations are made at the 
Central level so far as the RLEGP is coo-
cerned. I will assure the Hoo'bJe Mem-
bers tbat if such projects come, cerlainly 
the money Will be allocated to that sector. 

SHRI M. RAGHUMA REDDY: You 
are glVJDg Rs. 7,000 per bouse. I wanted 
Its enhancement 

SHRI P. SHIV SHANKER: You 
want the enhancement from Rs. 7,0(,0. 
That will be consIdered. 

SHRI P. KOLANDAIVELU: So far 
as NREP and RLEGP are concerned, tbe 
daily wages are being given in kind and 
also in money. In rice-eatIng areas, rice is 
the preference and °not tbe wheat. This 
has aiready been pointed out to the Cent-
ra) Government tbat IDstead of giving 
wheat. you piease give rice. But you are 
glvmg only Yvheat. We are not wheal-
eaters; we are rice-eaters so far as louth 
IndIa is concerned. Suppllsing if you 
gj'~e wheat, it is being so'd in the open 
market by tbe labourers. I want to bring 
it to the DOllce of the Central Government 
tbat you are giving' wheat at a price of 
Rs. 2.40 per kilo to tb, flour mills. But 
the labourers who get wheat at the rate of 
Rs. 1.90 pee kg. are se'ling at a higher 
rate of Rs. 2.30 The flour mills are pur-
chasing the entire whe~t from the labourers 
a1 the ratc of Rs. 2.30 per kilo. They are 
ab e to get a profit of Rs. 10 per kilo and 
Rs. 100 per quintal. That's why they are 
purchasmg it. Why should we not give 
rice instead of wheat in the rice"eatiDa 
areas? Wheat can be given in tbe nor-
thern parts of India. 

MR. SPEAKER: That Is all. 

SHRI P. KOLANDAIVElU: I am 
bringing to the notice of tbe Government 
another general matter. It is important 
onc. 

Regarding NREP AND RLBOP, 
you are showing slahstica about 
tbe generation of maD-days. Instead 

of basins tbom on tho Dumbor of 
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. labourers. you are aivins all tbe Itatistics 
based on rbe leneratloD of manda),s. By 
these statistics, one labourer can be able 

, to let more and more work and tbe unem-
ployed labourcn may not be goUins work 
at all. So there is a lacuna in tbis also. 
1 would Jike to know whether Govern. 
ment of India will come forward to remove 
all tbe lacunae and whether rice can be 
liven in place of wbeat in soutb India. 

SHRI P. SHIV SHANKER: This ques-
tion has a reference to providinl rice 
instead of wbeat. I would Uke to bring 
to the notice of tbe hon. House that SO 
per cent of foodgrains are given the shape 
of rice a, on today. It is not as thougb 
that in the rice eating areas. lOOper cent 
wheat is given. SO per cent is given In the 
sbape of rice. Of course, tbere have been 
some suggestions as to locrease the quan-
tum of rice. 

SURI P. KOLANDAIVELU : To the 
flour mills they are selhng wheat at bigher 
rate and tbey are earning profit and the 
Government is losing. 

SHRI p. SHIV SHANKER : We 
would lake that peopJe in rice eating areas 
also sbou Id become used to eating wheat. 

SHRI P. KOLANDAIVELU : You 
cannot force us to cat wheat. It is our 
custom to eat rice. How can you force 
us to eat wheat? 

SURI P. SHIV SHANKER: Nobody 
is Baying tbat you sbould be forced. The 
point is we thought wheat and ric= should 

. be liven in a mix. 

That is how we have been giving. No-
bpdy iI tiDdinl fault with anybody. 

PROF. N.G. RANOA : It is for 
decades DOW. 

SHRI P. SHIV SHANKER : It is 
Dot that. The prOjramme was started 
after 1980. How could it be 'decades' ? It 
I. true tbat in some cae. wheat is being 
1014 at bigher rate. I do Dot deny that 
tbe wheat ftour mills are takin, advanta.e 
or the situalion. Tbat il a matter which 
eouJd be looked iato. 

Oral Answers 

SHRf K.S. RAO: Keep;ol in view 
the beDcfits tbat caD be given to tbe poor 
people by the 20·point programme, I 
support my colleague, Mr. Reddy, to 
allocate more aod more lunds to this 
proaramme. When I tour my CODstltuency 
and otber areas ot my State, every time 
I receive complalDs. Tb~ identification of 
tbe benefiCiaries under the scbeines IS 
being done In a biased'mannzr. I want to 
know from the hone Minister whether he 
will conduct an inquiry into how these 
funds are being used and on wbat basis 
tbe beneficiaries are selected and what 
steps Will he take to check the biased 
attitude of tbe Government In UtiliSing 
tbese junds 1 

SHRI P. SHIV SHANKER : It is 
true that the complaints are being recei-
ved in tbis regard. That is a matter which 
bas to be gone Into by the administrati0n 
in detail. 

SHRI E. AYYAPU REDDY: The 
hone Minister stated tbat be is not aware 
of the recommendations made by the 
Public Accounts Committee which revIe-
wed tbe working of the IRDP, NREP and 
otber allied aoti-poverty programmes. 
The reports and recommendations were 
made eight months ago. These were Widely 
publicised and a Dumber of important 
Members served on the Committee, one 
of the Members being Sbri Ramanaod 
Yadav who is now a Minister of Rural 
Development. A Dumber of experts were 
examlDed and the recommendations were 
made. It is surprislDg that the bon. 
MlDister is not even aware of the recom-
mendations eight months after they were 
placed 00 tbe Table of the House. Wi11 
tbe bon. Minister assure us tbat the 
recommendations Will be considered and 
implemented immediately? 

SHRI p_ SHIV SHANKER: I have 
not been a bypocrite in my life. Therefore, 
if I did not know it, I said tbat I dId not 
know it. It is true tbat I did not know 
about h. I have now received the infor-
mation that Planoin, Commission bal 
already considered these recommenda. 
tions. 
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C08ference 08 Marine ArcbaeoloiJ of 
IDdiaD Oce8D couDtriel 

+ 
·478, SHRI BHAORESWAR TANTI: 

SHRI BIMAL KANTI 
GHOSH: 

Will the PRIME MINISTER be 
pleased to state : 

(a) whether the first Conference on 
Marine Archaeology of Indian Ocean 
countries was held in October. 1987 at 
Jamna!ar, Gujarat; and 

(b) if so, the salient features of the 
discussions held and the role played by 
India in the Conference ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND MINISTER OF STATE 
TN THE DEPARTMENTS OF OCEAN 
DEVElOPMEl'oT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K R. NARAYANAN): (a) and (b) A 
Statement is given below, 

Stalement 

(a) The first IndIan Conference on 
Marine Archaeology of Indian Ocean 
countries was held in October, 1987 at 
Jamnsgar, Gujarat. 

(b) India bas taken the lead in bring-
ing ahout co·operation among Indian 
Ocean countries for the preservation of 
underwater cultural heritage througb the 
first conference of tbis klDd. The C"nfe-
rence was sponsored by the Department 
of Science and Technology, Department 
of Ocean Development, Archaeological 
Survey of India and Council of Scientific 
and Industrial Research. 

A basic feature of the Conference was 
the multi-disciplinary approach to marine 
archaeology in the areas of geophysics .. 
geology, oceanography, archaeology and 
history. The Conference recognised tbat 
the legendary city of Dwarka has been 
discovered and it is dated by Thermo-
Luminiscence (TL) aating method by 
PhYSical Research Laboratory, Ahmeda-
bad to 3520 years before present. 

Oral Anl1ltr' " 14 f 

SHRI' BRADRESWAR TANTI': Mdy 
I know from the Mioilfer~J in tb •• 1f 
Conference on Marine ArchaeololY 01 
Indian Ocean countries 'On upgradiDs tu-
gets, techniques aDd documentation _-
work, how many countries participated 
at Jamaagar, Gujarat and which are tbo 
countries? 

Secondly, the Marine Archaeoloay 
Centre was established in the National 
Institute of Oceanograpby in 1981. Anti 
within a short span of time, it bas bee. 
able to explore and excavate the legends" 
city of Dwarka or the Maha Bharat. What 
are the financial involvements in this 
excavation ? 

SHRI K.R. NARAYANAN: Scien-
tists from four countries, viz, Malaysia, 
Sri Lanka, United States and UK attended 
this conference, Two others were also 
invited trom Australia and Mauritius, but 
they did not attend persona1ly, and tbey 
sent papers to be read at the Conference. 

As regards tbe second question about 
the Marine Archaeology Unit In the 
National Institute of Oceanography, it 
was established in 1981. ActuaUy. it is a 
very small unit beaded by a retired Marine 
Archaeologist, Dr. S.R. Rao. I do Dot 
have the exact figures tor the amount 
spent on excavations at Dwarka. I would, 
however, find out and send Ihis informa-
tion to the hOD. Member later on. It 
could not be a vcry considerable amount, 
but the excavations resulted in Ihe dis .. 
covery of tbe remains of Ihe legeoduJ 
city of Dwarka. 

IDter-miDisterlal Committee OD Welfare 
of aged 

+ 
479. SHRIMATI PRABHAWATI 

GUPTA: 
SHRI JAGANNAfH PATT-
NA1K: 

Wilt tbe Minister of WELFARB b. 
pleased to state : 

<a) the compOSition of the iDter-
ministerial Committee on We]fare of th. 
ased -receod'i sot up by GeverolBODt, 
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(b) the time by wh;ch the Committee 
is required to submit its report; and 

(C) the gui delioes given to this Com-
mittee In regard to the;r study? 

THE MINISTER OF STATE OF 
THE MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI) : (a) 
Composition includes nominees of the 
Ministries of Health, Labour, Transport, 
Urban Development, Finance, Depart-
ments of Education. Personnel, Rural 
Development and Planning Commission 
besides the Secretary Ministry of Welfare. 
as the Chairman and Joint Secretary, 
Ministry of Welfare as Member Secretary. 

(b) The tenure of the Committee is 2 
years. 

(c) The terms of reference of the 
committee are (i) to examine the recom-
mendat;ons of the Round Table Discus-
sion on Care of the E!deriy (ii) to examine 
the draft of natIonal policy suggested hy 
tbe same orga"isation and (iii) to suggest 
programmes for the ag~d. 

[Trans! ationJ~ 

SHRIWATI PRABHAWATI GUPTA: 
Mr. Speaker, Sir, In ber reply the hon. 
Minister has stated that looking after the 
old people is one of the terms of the 
reference of the Committee. It will exa· 
mine the suggestions of tte Round Table 
Discussion in this regard. Her reply IS 

vague and eva~!ve. I w(luld like to know 
what is meant by this roundabout dis-
cussion. 

DR. RAJENDRA KUMARI B>\JPAI 
Mr. Speaker, Sir, the Round Table Dis-
cussion docs Dot mean a round about 
discussion. 

SHRIMATI PRABHAWATI GUPTA: 
Please let us know Its details. As in 
l".S.A. and England, Welfare Schemes 
such as Group Housing Scheme, Group 
Medical Care and Social Security Pension 
arc being run for the aged. V\ iIJ a national 
poUcy with regard to taking care of the 
aled will be formulated in view of the 
fact that our joint families are breakin8 

and if so, whether directions will he issued 
to include such welfare schemes in tbe 
national policy ? 

DR. RAJENDRA KUMARI BAJPAI : 
Mr. Speaker Sir, so far no cJear national 
policy about the old people has been 
formulated. But under Article 48 of·, our 
ConstitUtion, it is a State subject. All tho 
States are giving old a!!e pension in one 
form or the other, but the rates differ. In 
some States it is Rs. 60 and in Delhi it is 
Rs. 100. That means the rate of old age 
pc:nsion ranges from Rs. 60 to Rs. 100. 
Tbe concept is tbat the old people should 
remain with their families where tbey 
should be looked after. As industrialisa-
tlOO is taking place, social and economic 
conditions in tbe country are changing, 
the people arc migrating to cities and fhis 
bas created new problems in the country. 
It is, therefore, necessary that a formal 
national policy fo:- the care of the aged 
be formulated. There are so far 23 orga-
nisations in the country which arc work. 
ing for the aged or are working in tbat 
field. They are being given financial as 
well as other assistance by the State 
Governments and the Central Govern-
ment. At places where their centres are 
located. every hcip is given in tbe matter 
of housi ngt furnishing and health. On tbe 
basis of the discussion held recently among 
experts, we WIll declJe as to ho~ tbis 
work can be earned on more properly. 
Th;s is \\hat our Government want and it 
is also a part of our welfaIe scheme. 

SHRIMA1I VIDYAVATI CHATUR. 
VEDI : It is not an old age pension but 
a destitute pension wbich they get. 

DR. RAJENDRA KUMARI BAJ-
PAl : Pension is given in both the 
cases. 

[Engli~h] 

SHRI ASUTOSH LAW: Sir, it is ex-
pected that by the end of this century, the 
total percentage of the aged persons, i.e. 
those who are above 65 years of age. will 
be about 54 percent of the total population 
of the world, and this bas been reported 
in a seminar hold in USA recently. So, I 
would like to know from tbe Minister a. 



17 Oral Answers AGRABAYANA 18,1909 (SAKA) Oral AlUwtr, II 

to wbat would be the percentage of the 
a,ed persons in India by the end of this 
century? Whether any such survey has 
been conducted or not? 

DR. RAJBNDRA KUMARI BAJPAI: 
Though no such survey has been carried 
out in India but it js assumed Ihat the 
number of such aged persons will increase 
as our health conditions are improving. 
Thus tbe 10ngivity will also increase. Now, 
our life expectancy ranges from 27 to 57 
years but this percentage will also increase. 
So we have to take care or the persons 
faUing under this age group. We know 
that by 2020 we will also face this problem 
in India and this problem win be tackled 
on a large scale at a national level. 

[Translation] 

SHRI V. TULSIRAM : Mr. Speaker, 
Sir, it is not possible for 65 year old peo-
ple. whether women or meo, to do much 
work and such people are getting old age 
pension in Andhra Pradesh and other 
countries also ... (Interrudtions) 

SOME HON. MEMBERS: Say States 
and not countries. 

SHRl V. TULSIRAM: Yes, States. 
Well, I am speaking in Hindi even though 
I am a Telugu speaking and a non-Hindi 
speaking persoo. You people are Hindi 
speaking, yet you speak in Englisb. What 
do you talk? 

I am grateful to tbe hon. Prime Minis-
ter and I congratulate him. He bas stated 
that Hindi will be encouraged and steps 
will be taken to develop it. The han. 
Minister of Home Affairs has also said 
that be win make all efforts to ensure its 
development .... (lllterruptions) 

)1R. SPEAKER: Ask your question. 
( Interluptions) 

SHRI RAJ KUMAR RAI : The whole 
House should pass a motion 01 thanks. 

(Interruptions) 

SHRI V. TULSJRAM: May I know 
from the hone Minister as to in how many 
States old age pension is being given on 
tbe lines of Andbra Pradesh and whether 
ahe has any informatloD in this rllard? 

I want that some scheme should be for .. 
mula ted at the national level and all eliJi-
ble people should be granted the aforesaid 
pension by the Government. Arc YOD 
formulating aDY sucb scheme to provide 
old age pension to aJJ tbe eljgible periODS 
by tbe end of tbe Seventh Fivo Year Plao 
and if so, the progress made so far in thIs 
regard? I would like to point out that 
considerable time is sli)) left for the Seven .. 
th Plao period to end and you should 
make arrangements for providing old age 
pension to every eligible person at the 
earliest. 

DR, RAJENDRA KUMARI BAJPAI : 
Old age pension is being given not only in 
Andhra Pradesh but also in all other States 
barring tbe State of Arunachal Pradesh. 
Moreover. as per my information, tbi' 
scbeme is being Introduced iD Arunacha) 
Pradesh this year as well. Hence, every 
State is giving tbis pension. In spile of aU 
this we are Iloing to formulate a policy at 
tbe national level also. (Interruptions) 

I have said tbat old ago pension is be-
ing given everywhere. (Interruptions) 

MR SPEAKER : Madam. I have ,iven 
my permission only to Shri G. S. Rajbus 
to put a question and not to anyone else. 

DR. G. S. RAJHANS: Mr. Speaker, 
Sir, tbe han. Minister bas sidetracked the 
main question in a very clever manner. 
We want to know the main recommendat. 
ion of the Round Table Discussion in this 
regard. Will the hon. Minister tbrow 
light on them? 

DR. RAJENDRA KUMARI BAJPAI : 
On the basis of the recommendations of 
the Round Table Discussion, an Inter. 
ministerial committee has becn set up to 
examine the rormulation of a national 
policy in this regard. The report they have 
preparod is now before us. In tbis report 
attention bas been paid to tbe health care 
and to all aspects of psychological and 
economical nature, etc. BeSides, efforts 
have been made to cbalk out a programma 
by which they can be provided PrilDll'J 
Healtb Carc and tbo people caD also bo 
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trained for tbis purpose. Tbe inter-minis-
terial committee bas been set up to imple-
ment the recmmcndations made by the 
Round Table Discu~sion after takinl every 
aspect into consideration. 

Appolutmellt of Cbief Justices of High courts 

+ +* 480. SHRI SHANTI DHARIWAL: 

SHRI N. DE;NNIS : 

Wi.1 the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether some of the High Courts 
stin bave Chief Justices belonging to their 
own State; 

(b) if so, the names of such High 
Courts; 

(c) the reasons for which it has not been 
possible as yet to implement the declared 
policy of Government in this regard; and 

Cd) the time by which Government 
would implement the policy in te~pcct of 
all the High Courts? 

[English] 

THE MINISTER OF PLANNING, 
MINISTER OF PROGRAMME IMPLE-
MENTATION AND MINISTER OF LAW 
AND JUSTICE (SHR! p. SHIV SHAN-
KER) : (a) to (d) The policy of having 
Chief Justice of HJ£h Courts from outside 
has been implementeo progressiveJy. Its 
impiementatioD bas necessarily· to be an 
on-going process, since the office of the 
Chief Justice in the various High Courts 
will raU vacant from time to time. 

As on 1.12.1987 the High Courts of 
Delhi, Gaubati and Jammu and Kashmir 
were having permanent Chief Justices from 
within their own High Courts; the Chief 
Justice of the Gaubati High Court is Dot 
due for transfer to an outside Higb 
Court as he is rdiriog shortly. 

[Translations I 
SHR.I SHANTI DHARIWAL : Mr. 

Speaker. Sir, the hOD. Minister bas stated 

just DOW tbat whenever any office of Chief 
Justice falls vacant, it is fUlled by transferr-
iog a Chief Justice from outside. 

I want to ask through you as to wby 
was it so tbat when a post of Chief Justice 
fell vacant some time ago in Delhi, no one 
from outside was brought but a ludge 
from the Delhi High Court itself was 

. promcted ? 

SHRI H. R. BHARDWAJ: What the 
hon. Member has stated is not the policy 
of the Government. The Government policy 
is that when some Cblef Justice ..... . 

[English] 

MR. SPEAKER: I want some clari· 
fication. In reply to the question yoo said 
that the Chief Justice of Gauhati High 
Court is due for transfer. But in the replYt 
it is stated that he is not due for transfer. 
What is the exact postiOD ? 

SHRI H. R. BHARDWAJ: He is not 
due for tran~fer. 

MR. SPEAKER: You read only 'due' 
and Dot redd 'Dot due'. 

[Trans/ (ttiol1] 

SHRI H. R. BHARDWAJ: In regard 
to the question about DeIhL I want to 
state that W~ have not deviated from the 
policy. Whenever a Chief JustIce of a 
High Court happens to retire, the next 
senior most Justice there is appointed to 
fhar office. confirmed 311d th.n transferred 
i () d ny other court. \\ t en a Chief Justice 
IS due for transfer. it is ensured that be 
must be semor-most in the court where he 
is transferred and the senior-most JustIce 
there is jUDlor to him. 

When Shri Yogeshwar Dayal was made 
the Cbief Justice of Delhi High Court, it 
was in Hoe with the pohcy and we have 
sent a proposal to the Chief Justice of 
Iodia for aHotment of a court. 

SHRI SHANTI DHARIWAL : It bas 
been stated that tbe Chief Justice of tbe 
Gaubati High Court remains posted there 
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because he is retiring sbortJy. I want to 
ask as to when was be appointed as a 
Chief Justice? 

SHRI H.R. BHARDWAJ: When he 
was the acting ChIef JU5tic. he had more 
than one year·s servJce. But he was con-
firmed as a Cbref Justice by the Cblef 
Justice of India, he had less tban a year's 
time left for retirement. Under our pO'icy 
a Chief Justice wuh less than one year'. 
service is allowed to continue in tbe same 
High Court. That is why the Chief Justice 
of India decided to retalO the Chief Justice 
Saikia in the HIgh Court of Assam itself 
wbich was accepted by the Government. 

[English} 

SHRI N. DE;\l~IS: the Government 
have adopted thIS po::cyafter consultmg 
the Chief Justice of India. The concerned 
constllutlonal authvf'tJCS bave also agreed 
to lhis policy. Th:re arc no con~tltutioDal 
botttl~necks that l)tallj In th! way of Im-
plement2!Jon of thiS po:icy as Articles 2.7 
and 222 are vt.ry cl:dr regardlng tae 
appointments and transfers of High Courts 
Judges. InCIdentall)', I wouid like to POlDt 
OUt ber~ rega:JIDg the d.:!ay in the Imple-
mentation of tms pOlICY In the case of 
Justice Yoge~hwar Dayal and Justice A.S. 
Anand. 

May I know fro~ tbe h':>n. MiDlster 
the dlfficult:es that stand in the way of im-
plementation 01 IhlS pol.ey and also \be 
reasons for the delay In the implementat-
ion of thIS polley 1 

SHRI H.R. BHARDWAJ: There is 
no qu~sllon of delay. JUstIC: Yogeshwar 
Dayal was apPOlDted as Judge In 1974. 
Tbe only two High COUI ts avadabJe in tbe 
country were Allahabad and PatnJ High 
Courts. There tbe sitting judges, tile 
senlormost Judges were appointed in 1973. 
You cannot appoint a Chief J lIstice in a 
place wher~ tbe next Judge is senior to 
him. So, Justtce Jba IS the actlDg Chief 
Jushce 10 Patoa and Justice Amita Banner. 
jee Is the actmg-Chier Justice in Allahabad. 
Becau!tc th:se two judges were senior to 
Justice Yogesuwar Dayal, the Chief Justice 
of India bad not allotted him to tbese two 
Courts. Besides tbese two Court, there is 

DO other court today vacant where Jastice 
Dayal could be posted. 

SHRI INDRAJIT GUPTA: I woold 
like to know wby spedal consideration is 
being shown in the case of the ChIef Jost-
ice of Jammu and Kashmir who is now 
overdue for a transfer? Is it because tbero 
are no vacancies anywhere or is he likely 
to be transferred soon ? He has been tbere 
for more than three years. What is tb. 
reaSOD for allowing him to continue '% 

SHRI H.R. BHARDWAJ: After tbo 
retirement of Justice Khalid, Justice Anand 
took over. A proposai was sent to tbe 
Chief Justice of India, Sbri Bhagwatbi, 
and the matter wa 5 debated in a court of 
Law. At that time the Court itself held tbat 
it is because of th~ special c.JnsideratioD 
of the J&K that he should be allowed for 
some more time. Ther~after the proposal 
was scnt for his transfer and is pendlnJ 
with the Chief Justice of India. A court 
will be a,located accordmg to tbe seniori-
ty. Justice Anand was apPointed in tbe 
year 1975 a~d as I earlier pointed out, tbe 
SlttlDg judges in tbe courts of Allahabad 
and Patna arc senior to Justice Anand. 
We have sent a proposal list of transfers 
of ChIef Justices and 1 tbink Justice Anand 
will also be given a courl by tbe Cbief 
Justice of India. We will act only after 
the Cilief Justice of India gives us tbe 
courts to be allocated to various Chief 
Justices. 

SHRIINDRAJIT GUPfA: I h.)pe. 
be bas the report tbat bis non-transfer IS 
providing propaganda and ammunitiOD to 
tbe Muslim United Froot io Kashmir. 

SHRI SHANTARAM NAIK : Sir, tbe 
Judges of various High Courts wherever 
they may be posted.as a mitter of course,. 
accept functions outside for ceremonIes or 
seminars or conferences, wbere the issues 
of law are discussed, and in such seminars 
or confer~nces, many times we have seeD 
th:tt they criticise the accepted policies of 
the Government of India. Have you app .. 
roached the Judges of the Higb Courls to 
sec to it tbat adeast they do Dot criticise 
the accepted poUc'es of the GoycrOIDea& 
of India? 



PROF. MADHU DANDAVATB: What 
is tbis ? Are they bonded labourerl ? 

(Interruptions) 

MR. SPBAKER : Let bim reply. He 
",ill put the matter straight. 

SHRI H.R. BHARDWAJ: The Judles 
and all individuals in the country bave the 
freedom of speech. Within the usual rest-
ratnt, we are all supposed to express our 
thoulhts sparingly. We do not propose to 
saya13ytbing to any Judge regarding tbe 
speeches made outside because they make 
speeches and we a1so do make speeches. 

SHllI K. RAMACHANDRA REDDY: 
Sir, previously It was decided that one-
third of the Judges must be outsiders who 
do Dot belong to that State. Has this de-
clsioD been implemented; if so, in how 
many courts one-third of the Judges are 
outsiders and, if not, why this decision has 
Dot been implemented ? 

SHRl H.R. BHARDWAJ: Sir, I have 
pointed out that there arc only three 
~hier Justices-Delhi, Gauhati and Jammu 
4; Kashmir. 

AN HON. MEMBER : He h asking 
about one-third policy. 

SORI H.R. BHARDW Al : About the 
the one-third po11cy, it was discussed with 
Chief Justice Bbagwatl and the present 
Chief Justice, and they were of the view 
tbat the transfer should be at the initial 
stage of appointment, because if you appo-
int. a Judge you would Iradually start 
appointing Judges from one court to aD-
otber and tbat would be better rather than 
wholesale disturbing one third of the Jud· 
ges from ODe court to another. 

Tbis transfer is gradually goinl OD. 

[Translation} 

SHRI RAMSWAROOP RAM: Mr. 
Speaker, Sir, tbe policy of the Govern-
mlDt is tbal a Chief Justice of a High 
Court laliable to be transferred from one 
State to aDotber. Are otber Judles of 
Blah Courts are also transferred from one 
ltate to anotber 'I 

SHRI H,R. BliARDWAJ: Sir, I 
want to make It clear tbat Judles aDd 
Chief Justices of Hiab Courts are traas-
ferred in consultation with the Chief 
Justice of India in the interest of judicial 
independence. In tbe S.P. Gupta case 
in 1980-81, some guidelines were laid down 
in this regard aecordiDI to which d.'anl. 
fers are belDI made now. I have just 
informed the hone Members about the 1/3 
policy. But I want to make it clear that 
no transfer can be effected without COD-
suUina the Chief Justice. 

[English] 

Sehecluled Tribes statDs to Ladakbis 

481. SHRI P. NAMGYAL: Will the 
Minister WELFARE be pleased to refer to 
the reply given to Unstarred Question 
No. 539 on 29 July, 1987 regarding Scbedu-
led Tribes status to Ladakhls and state : 

(a) whether the report from the 
Registrar G-encral of India has since been 
received by Government regarding aivin. 
of Scheduled Tribe status to Ladakhis; 

(b) if so, the salient features of the 
report; and 

(c) if not, when the report is expected 
to be submitted and the reasons for de-
lay '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) No, Sir. 

(b) Does not arise. 

(C) The work of CeDsus and Survey 
operations in J ammo and Kashmir In this 
regard has been undertaken by the Regis-
trar General of India. AI per the tenta-
tive programme intimated by tbe Registrar 
General of India, tbo report is expected 
to be completed by the end of year 1988. 
However, no confirmed date can be assisn-
ned due to administrative reasons. 

SHRI P. NAMGY AL : It is unfor-
tunate tbat the Government il Joinl on 
extending the deadline for tbe lobmissloD 
of tbe R.eport of tho aea1atrar Oeaeral of 
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Iodia. It was assured by tbe, government 
earlier tbat tbe Report of the Registrar 
Goneral of India will be made available by 
tbe eDd of 1987. Now the Minister says 
tbat it wUI be made available by tbe end 
of 1988. In 198 '), when the hon. Prime 
Minist(r visited Ladakh, he assured in a 
public meeting to tbe public of Ladakb 
tbat the decision in respect of granting 
ST status to the Ladakbis "'ill be taken by 
tbe end of 1987. Now the year 1987 is 
about to end. Will the government assure 
Cbis House tbat the Registrar General of 
India will be asked to submit its Report 
immediately i.e. before tbe next Budget 
Session tbat is in February-March, 1988 
and tbe decision will be taken by tbat 
time? 

SHRI GIRIDHAR GOMANGO: 
The information furnisbed by tbe RGI is 
tbat they arc worklDg accordIng to sche-
dule. This question should have been 
addressed to the Ministry of Home Affairs 
because it comes under them. Unless 
relevant information is received by 
my Ministry, it will be difficult for me to 
answer it. 

THE MINISTER OF HOME 
AFFAIRS (S. Bur A SINGH) : The 
suggestion made by the hon. member, 
Shri Namgyal, is well taken and we will 
see that it is brought before tbe Budget 
BesaioD. 

DR. V. VENKA TESH: Even iD our 
country there are so many communities 
today which have not seen tbe ligbt of 
tbe day. In Karoataka one particular 
community by name Va)miki was recom-
mended by tbe State Government to be 
included in tbe list of ST. This had been 
done 10D& back. So far the Government 
ha. Dot taken any decision. I want a 
categorical answer from the Government 
wbetber they are goinl to consider this ..• r Int~'ru]Jt;ons) 

MR. SPEAKER: This question rela .. 
tea to Ladakhi. 

DR. V VBNKA TESH: To include 
this community in the list of ST, tho 
Government of lCarDataka bad recomme· 
dad to tbe GovernmeDt of India. Bot, 
10 far DO decisioD •• bolD taklD. 

MR. SPEAKER: At tblast.le.1 ~ 
Dot go beyond the scope of the question. 

DR. V. VENKATESH : Thia Is • tri-
bal community. 

MR. SPEAKER: I am Dot conteslilll 
that poiDt. I am tell in. you tbat tbis 
question relates to Ladakh. Had you 
given a notice for that, I would bave lot 
it answered. 

DR. V. VENKATESH : It is connec-
ted with tbat. 

MR. SPEAKER: Not allowed. 
(Interruptions) 

SHRI UITAM RATHOD: Only tbe 
otber day tbe bon. Minister or State bad 
made a statement in tbe Rajy. Sabha tbat 
a comprehensive Bill is to be brought 
forward; a comprehensive list of tr.be. 
is to be brought out. Will these com-
munities be included in that? 

THE MINISTER OF STATB OF 
THE MINISTRY OF WELFARE (Dll. 
RAJENDRA KUMARI BAJPAI): At 
this stalc, it is not possible to sa, any. 
thing. 

Rara) CoIart. 

+ 
·"3. SHRIU.H.PATEL: 

SHRIMATI PATEL RAMA. 
BEN RAMJIBHAI MAVANI: 

Will tbe Minister of LAW AND 
JUSTICE be plcased to state : 

(8) whether Government have decided 
to establish rural courts; 

(b) if so, the details thereof Itatilll 
the Dorms and criteria for establisbiDl' 
tbese courts: 

(c) wben these courts are likely to be 
estabUsbed: and 

(d) bow maD, such courts are propo. . 
sed to be established in Gujarat ., , 
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THE MINISTER OF STATE IN 
THB MINISTRY OF LAW AND 
JUSTICE (SHRI H.R. BHARDWAJ): 
<a> and (b) Tbe Law Comml~sion in its 
114tb Report have recommended establisb-
ment of Gram NyayaJays. Tbe exact 
details relating to establishment of sucb 
courts have not been finalised. 

(c) It is not possible to indicate any 
definite date. 

(d) Government of Gujarat bas not 
beeD able to furnish the requisite informa-
tioo so far. 

[English] 

SHRr U.H. PATEL: Mr. Speaker, 
Sir, the hOD. Minister bas given an evasive 
reply and has not repJied to any question 
properJy. I would hke to know wbether 
Government have decided to establish 
rural courls? The reply is evasive. He 
sbould clarify the postion. 

SHRI H.R. BHARDW~AJ : Sir. all the 
people of the country should aet justice 
and especially the rural peop 'e must get 
in expensive and easy justice. That is 
why we had referred this issue to the Law 
Commission. The CommIssion in its 
114th Report recommended establishment 
of some special type ot courts for our 
rural people. These courts are proposed 
by the High Court. We have sent a copy 
of the 1 1 4th Report to every State 
Government and their replies have now 
started reaching us. With regard to the 
Gram Nyalayas, the Government is of the 
view tbat such Nyalayas should be estab-
lished in tbe country. 

SHRI U .U. PATEL: The State 
Governments bave oot furnished the in-
rormation, but I would like to know whe-
ther tbe GUlarat Government has replied 
to the reminder or not? I would also like 
to know tbe names of the State Govern· 
ments which have furnished the informa-
tion and when it has been sent ? 

SHRI H.R. BHARDWAJ: A period 
of two months was allowed to the State 
Goveroments and S or (; State Govern-
IIlID'S have already foraiabed tbeir replies 

aDd we have issued reminders to tbe 
remaining State Governments. If (here 
is deJay in receivinl their replies, we 
would take a decision on tbis mailer on 
our owo. 

SHRIMATI PATEL RAM~BEN 
RAMJIBHAI MAVANI: Mr. Speaker; 
Sir, tbrough you I would like to ask the 
hone MInister whether the Government 
bas accepted the recommendation of the 
Law Commission regardmg Rural Courts? 
IC so, how long would It lake to establish 
tbo Rural Court. 1 Is tbe Government of 
the view tbat without settiDg up Rural 
Courts in tbe democratic country, the 
Government would not be able to en~ure 
justice to the poor? 

SHRI H.R. BHARDWAJ: So far as 
Gujarat is concerned, the reply of the 
State Government bas DOL been rccelved 
so Car. But we are of the VICW that so 
Car as ensuring speedy and inexpensIve 
justice to the poor is concerned, ir the 
recommendation of setting up Rural 
Courts as suggested in thiS Report IS 

implemented. it would remove a lot of 
problems of the rural people. 

DR. PRABHAT KUMAR. MISHRA : 
Mr. Speaker, Sir, 10 the beg1Dnin~, along-
with Gram Panchayats, Nyaya Panehayats 
were also established, but in many Stales 
and espeCially in Madhya Pradesh, th~ 
Nyaya Panchayats became Inactive. These 
Nya),a Panchayats were a medium to pro-
Vide justice to the rural people. Is tbe 
Government considering the proposal to 
revive the fUDctionini of tbe Nyaya 
PaDehayafs ? 

SHRI H.R. BHARDWAJ: Mr. Spea-
ker, Sir, you know more than us about 
N.Yaya Paocbayats. The way tbe work 
tbe Nyaya Panchayats was lDterrfered 
with in various States, the Nyaya Pao"ha-
yats turned into Rajaniti Panchayats. 
In tbis way, these Nyaya Paochayats did 
not prove 10 be successful, The recom-
meodation which the Law Commission 
baa made is very importaot. ThIS recom-
mondation would briol about aD impor-
taat cbaDie in tbe judicia. system of IbiS 
CODotr, aDd thereafter. I tbiDk tbat tbe 
Rural COOl't. woald pro'Vlde justice to &be 
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poor people in the rural areas at tbeir 
door-step and our actual concept of pro-
viding justice at the door-step would be 
fulfi1led. 

SHRI RAJ KUMAR RAI: Mr. 
Speaker, Sir, the practice of Lok Adalats 
has come into vogue recently and it has 
been thought that justice would 
reach the peor in 'he vinages where 
higher Judges would sit and deliver 
their judgement tbell and tbere. But 
the experience shows that before Lok 
Ada1ats are held. orders are issued to all 
the Sub·Inc;pectors and R T.Os to prep3re 
the cases under the Motor Vehicles Act 
and other minor cases to feed Lok Adalats 
and judgements in those cases are delive-
red on holidays but these judfements have 
not gOt any lega1 sanctity. Those cases 
are finalised on compromise basis in the 
courts and in this way, litigants and prac-
tising lawyers in the court have to suffer 
a huge loss. In tbis way, Lok Adalatl 
are Proving to be a white elephant. I 
would like to ask the hone Minister whe-
ther rural courts will be established on the 
lines of Lok Adalats or some improvem~nt 
wouJd be made In their functioning so 
that litigants seeking justice and legal 
practitioners could be benefited? 

SHRI H.R. BHARDWAJ: I do Dot 
agree with the views expressed by 
tbe hon. Member. The hon. Mem-
ber is himself saying that the entire 
Government machinery, entire ;udiciary 
and all other people are helping in reach-
Ing a compromise in the 4)pirit of frate!"nity 
and it has got legal sanctity also. Later 
on, orders of the court are prepared and 
handed over to the concerned perSODS. 
These institutions are so important that 
the Government got a Bill passed in the 
last session of Parliament for providing 
judicial and legal backing to Lok Adafats. 

So far as the work of Lok Adalats is 
concerned, perhaps the bon. Member is 
not aware that with the belp of Lok 
Adalats, we have provided Rs. 3S crores 
as compensation under tbe Motor Vehicles 
Act and in other cases. Is it Dot an 
important work tbat a sum of Rs. 35 
crores has beeD provjded to the poor thro-
ugb this mecbanism ? 

SHRI RAJ KUMAR RAI: I ha., 
said tbat when Lot Adalats are beld, the 
cases are prepared by Su!:'-Inspector. to 
feed tbem. 

SHRI H R. BHARDWAJ: Kindl, 
Jisten to me Lok Adalats try to negotiate 
in a spirit of fraterDity. No quarrels are 
picked up or disputes are raised in Lot 
Adalats as be wants. He should be rather 
bappy if a police persoDnel brinls bis cha. 
nan and gets it settled, if tbe people from 
aDy municipality get their cases settled. 
and If we are ab:e to get revenue, or 
mutation cases are sett1ed for whicb 
the farmer has to approach a Tehsi-
ldar or a Patwari and has to run from 
pillar to post. 

SHRI RAJ KUMAR RAI: If ODe 
says a correct tbing or raises a reasonable 
point and you term it as a quarrel, tben 
how justice can be ensured. 

WRITTEN ANSWERS TO QUESTIONS 

[English} 

DelimitatioD of CODstit.eDciel 

*482. SHRI VIJAYA KUMAR 
RAJU: 
SHRI T. BASHEER : 

Win the Minister of LA WAND 
JUSTICE be pleased to state: 

Ca) whether the Chief EJectioD 
Commissioner has urged upon Government 
to go in for a Constitution amendment 
in order to ddimit the Lok Sabba and 
State Assembly Constituencies before the 
General Elections are held as reported iD 
the Hindustan Times dated 16 November, 
1987; 

(b) if so, whether the proposal fo 
the Chief ElectioD Commissioner has siDce 
been examined by Government; aDd 

(c) if so, the decision taken in rceard 
thereto? 
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THB MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLE-
MBNTATION AND LAW AND JUST-
ICS (SHRI P. SHIV SHANKER) : 
(a) No auch recommendation as indicated 
in tbo news item bas been received from 
tbe Election Commission. 

(b) and (c) Do not arise, 

UN .war. of Special MesseDger certlOcate 

-484. SHRI H. A. DORA: Will the 
Minister of EXTERNAL AFFAIRS be 
p1eased to state : 

(a) whether the U. N. Secretary 
General has awarded the "Special Messe. 
nler CertificateU to New l)elbi; and 

(b) if 80, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTf..RNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (8) Yes, 
Sir. 

(b) Tbe Messenger or Peace Certi-
ficate was awarded to the City of Delhi 
In recognition of activities undertaken for 
promoting the ideals and objectives of the 
International Year of Peace 1986 .. 

[Translation] 

Jharkhaod agilatioo 

*485. SHRt BALWANT SINGH 
RAMOOWALIA: 
DR CHINTA MOHAN: 

Will the Minister of HOME AFFAIRS 
»e pleased to state : 

(a> for how lonl Ibarkband agitation 
baa beeD going oni 

(b) tbe main demands of the agita .. 
lion; and 

(C) what stepa bave been taken so 
lar to contaig this a,itadon 1 

TaE MINISTER OF' HOMB AFFA. 
IRS (So BUTA SINGH) : <a) and (b) Tbe 
Jbarkhaod movement for the creation of 
a separate Jharkband State is leveral 
decades old. 

(c) The Government of Bihar have 
been asked to take appropriate mtasures 
tQ contain this agitation and to redress 
the genuine grievances of tbe people of the 
area. 

[English] 

Legislation to prevent IndiscrlmlDate 
exploitatioD or groundwater 

·486. SHRI M. V. CHANDRA 
SHEKARA MURTHY: 
SHRI Y. S. MAHAJAN : 

Win the Minister of WATER RESOU· 
RCES be p!ea,ed to state: 

ca> whether the National Water 
Convention which was held in New Delhi 
recently has recommended the enactment 
of a legislation to prevent indiscriminate 
exploitation of groundwater; and 

(b) if so, the action taken on the 
recommendation ? 

THE MINISTER OF STATE OF THE 
MINiSTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MINI-
STRY OF WATER RESOURCES 
(SHRI RAM NIW AS MIRDHA): <a) 
Yel, SIr. 

(b) Government of India have alrea-
dy circulated a model Bill for enactment 
of suitable legislation. 

Worksho,p 00 Item-writing for obJedlve 
type tests 

*487. SHRI S. M. GURADDI : 
SHRt H. N. NANJE 
GOWDA: 

Win tbe PRIME MINISTER be ploased 
to state: 

(I) whether at the inauguration of tbe 
worksbop on item-writla. for objective 
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tJPC telts orl_oiled by U.p.S.C. tbe o~ 
to be fair wal Impressed upon tbe recruIt .. 
sneDt bodje.; 

(b) if so, the otber subjects discussed 
at tbe workshop; 

(c) whether a new method of rccruit-
ment is beiDI considered by Government; 
aDd 

(d) if so, tbe detail thereof and also 
tbe action taken on tbe recommelidatiaDS 
of the workshop 1 

THE MINISTdl OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Yes, Sir. The 
imponance of fairness and integrity in the 
selection process was cmpbasized. 

(b) The workshop was organised for 
a limited purpose of imparting training in 
writiol objective type qu~stions on Gene-
ral Studies. No otber subject was discu-
ssed and no recommendations \\ ere made 
by tbe workshop. 

(c) No, Sir. 

(d) Does Dot arise. 

ActioD IileD to follow up agreelDeDts reacbed 
witb us duriog P. M.'. 'flsit 

*488. DR. KRUPASINDHU BHOI: 
Will tbe Minister of EXTERNAL AFFA· 
IRS be pleased to state : 

(a) wbether any suitable action p1an 
has been drawn up to fonow up tbe deci-
sions taken during tbe recent talks between 
tho Prime Minister and Pr.esident Reagan 
in Washington; and 

(b) If so, the details thereof 'I 

THB MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI IC. NATWAR SINGH): (8) aDd 
(b) As part of a cODtinuous process oli-

cia Is in botb countries are foUowias up 
on all decision. takeD durina the PriIM 
Minister'. visit to the United States. 

A.lstaDee to Jam.. a •• E .... lf 

·489. PROF. SAIFUDDIN SOZ: 
Will tbe Minister of PLANNING be 
pleased to state: 

<a> whether Jammu and K.ashmir bu 
been given less amount of arants and loaDS 
for deve10pment schemes as compared to 
other States; . 

(b) if so, tbe reasons therefor: 

(c) whether Government propose to 
treat Jammu and Kashmir State at plr 
with other bill States: and 

(d) ir so, the steps contempJated in 
tbis regard ? 

THE MINISTER OF PLANNING 
AND MINISTER OF PROGRAMME 
IMPLEMENTATION AND MINISTER. 
OF LAW AND JUSTICE (SHRI P; SHIV 
SHANKER): (a) and (b) No. Sir. The 
amoont of grants and loans liven to 
Jammu and Kashmir for fundiDI their 
Plan is given in tbe ratio of 70% loaDs 
and 300/0 Irants which is the same for 
another special category State, viz.. Aaam 
and all other non-special category Stat .. 
However, in tbe case of Ladakb Sub-Plaa 
of Jammu at Kashmir Stato, amount of 
Central assistance is given in tbe ratio of 
90% grants and 10% loans as is appli-
cable to the hill areas oC Assam aDd 10 
other hiil States, like Nagaland, Mesha. 
laya etc. 

(c) There is DO sucb proposal under 
consideration by tbe Government. 

(d) Does not arise. 

E&.raditioD treaties 

·490. SHRI SHA N'tARAM NAIIC. : 
Will the Minister of EXTERNAL AFFA. 
IRS be p%eased to state : . 

(a) tile names 01 the countries wida 
whom IDdia hu siped/reoewed atradidoa 
U •• tiea durinl tho last tbree yean; 
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(b) the countries wiCh ,,110m Iftttia 

1m not been '8b!e to IiID extraditioD 
treaty Ind tbe reaSODs tbereof; aid 

(c) the nama of cbuntrles with whom 
tbe talks fo have extradition treaty arc in 
progreh ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : <a) 
CaD ada. 

(b) and Cc) Conclusion of extradition 
treaties with the United Kin8dom, tbe 
Federal Republic of Germany and tUrkey 
are in various stages of negotiations. 

Completion of SYL caDal project by tbe 
Icheduled time 

-491 'SHRI'SUBHASH Y ADA V : Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(8) whether tbe construction work of 
Sutlej Yamuna Link Caml win be comple-
ted by the schedueld time; 

(b) if Dot, the reasons for delay; and 

(c) whether Government propose to 
take any steps for the completion of the 
project a'S per ~cbedule and if so, the 
detaUs mereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXflLES AND MINIS-
TBR OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI R.AM 
NtWAS MIRDHA): (a) and (b) Con-
struction of some of tbe work of tbe Sut-
lej Yamuna Link Canal Project has not 
been progressing according to scbedule be-
cause of circumstances like farmers' agitat-
ion, unseasona) rains, staff strike at Junior 
Engineer level and contractors' perfor-
maoce. 

(c) With Government of India provid-
. iaa tbe necessary funds there is no con-

straiot of rea_ources in expediting the pro-
,res.. Implementation is being monitored 
by • Iliah level committee at tbe Centre to 
relolve bottlenecks and help in or.ntsina 
tbe Deccssary inputs. Some of tbe con-

rtaetbrs '~OIe ""rfartDIDce Was J~*s tlfan 
_atiltaetC1ry Iravb IbNO te~)a~d. Addk1o~al 
allocation of cement bas." be'CD malo 
for tbe project. Tbe Government of Punjab 
". ve 81*0 constituted a biah power 
committee under the Cbief'Secretary 10 
expedite completion of tbe Cana). 

Settf ••• p-of J\",,,.·P ..... eaIa Hi[b Gourt 
Bencb at GaDtar 

*492 SHRI V. SOBHANADREESWA· 
RA RAO : Will the Minister of LAW 
AND JUSTICE be ·pleased to state : 

<a> whether there is a Jong standing 
demand for settios up a Beocb of Andhra 
Pradesb Hiab Court at Guntur; and 

(b) if so. the likely date by which 
Union Government will take decision in 
this regard ? 

THE MINISTER OF PLANNING 
AND MINISTER OF PROGRAMME 
IMPLEMENTATION AND MINISTER 
OF LAW AND JUSTICE (SHRI P. SHIV 
SHANKER): Ca) & (b) Representations 
have been received from time fo time de. 
manding establishment of Benches of 
Andhra Pradesh High Court af Guotur and 
other places. No proposal has been received 
from the Government of Andhra Pradesh 
in this regard. No action is taken by Cent. 
ral Government in the matter unless a 
proposal has been received from the con-
cerned State Government. 

[Translation] 

Activities of foreign agfDcies 

·493. DR. PRA BHAT KUMAR 
M 15HRA : Will the MiDister HOME 
AFFAIRS be pleased to state: 

(a> whetber Union Government are 
aware that certain fORiBD egeDci~s ale 
workie, UDder tbe name of varjous or-
lanisations in remote areas of tbe couatry 
and their activities are likety to cause 
class stru&gle; 

(b) the modus operandi of tbe forcian 
agencies; and 

(c) tbe steps beiDI' tHen by Oovtm-
ment to check the aetivities of tMsc'iorci· 
an alcDcies ? 
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THE MINISTER OF HOMB AFFA-
IttS (S. BUT A SINGH) (a> 
aad (b) There is ao debite in-' 
formation tbat any "foreign agencies" are 
wotkiD. under tbe Dame of vuioJH or-
sanilatloas in remote areas of the country. 
Haw.-t:, wbeaevcr tb e actlvititl of any 
auooiatioo covered UDder the ForClliIl 
Contribution (RelulatioD) Act. 197.6 arc 
suspected to alflet prejudicially the sover-
eignty and integrity of tbe country, public 
iDte1'est. dfib ... moD)' betweea tbe relilleus, 
racial. resienal etc. Ircups, castel or 
communities, etc. Dcccaar, actioD is takeD 
alaiost sucb associations. 

(C) Docs not arise. 

[English) 

Workioll group on water ale ID ri'er baslo. 

·494. SHRI BANWARI LAL PUR· 
OHiT : Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whetber Government propose to 
iet up a Working Group to plan the water 
use in each river basin immediately; and 

(b) jf so. when and the details in tbis 
regard 2 

THE MINISTER OF StATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY 
OF WATER. RESOURCBS (SHRI RAM 
NIWAS MI~DHA) : (a) and (b) Irtil.lion 
schemes arc plaoQed and implemented by 
tbe State Governments. While doms 80, 
for inter-Itate dvers tbe existi.QI award. 
aDd bater-state agreements are taken jato 
consideratioD. Tbere is DO proposal. al 
pr .. nt to set up Working Oro.,.s to plan 
tbe water use in each basin. 

Lark of faads for Nar.ada Project 

-495 SHRI MOHANBHAI PATEL : 
Will tbe Minister or WATER RBSOUR-
CES be pleased to state: 

(8) the total foreilD assistance given 
for Narmada Dam In Oujarat till date; 

(b) tbe tntal amount so 'ar spent on 
tire Narmada Project; 

(0) whether lhe proaroSS 0' the p.ejlCt 
bas been affected due to Jack of fund.; 

(d) If so, the reaSODS tberefor; and 

(e) tbe stcps takcn by Government to 
~omplc.'. tbie project ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THB MINIS· 
TRY OF WATER RESOURCES (SHR.I 
RAM NIWAS MIRDHA): (a) An amoUD& 
of about US • 9.68 millloD bas been dil-
bursed for Sardar Sarovar Project till 
September, 1987. 

(It> About RI. 380 .:rores upto Matcb, 
1981. 

(c) No. Sir. 

<d) and (I) Do not arise. 

a._gladesla w •• ea pri_eFs 'I Jail. 

4869. DR. O. VIJAYA RAMA RAO : 
Will the Minister of HOME AFFAIR.S be 
pleased to state : 

<a) whether some Ba~l.desb~ w~n 
arc serving prison terms In IndUlD Jails 
aod if so, tbe details tbereof; 

(b) whether Human Iliabtl Commju-
ion bave requested lodia for their release 
00 humanitariao grounds; 

(c) whefber Goveromeot propose to 
repatriate tbem; and 

(eI) wbether Baagladesb Govera ... 
have reprcsetlted to Government in.1da 
rqard aDd If so, results tiler.? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCBS AND PENSIONS AND 
MINISTER OF STATB IN THB MINrs. 
TRY OP HOMB AFFAIRS (SHU p. 
CarDAMBARAM) : (a) to Cd) Tbe I.for. 
matioa is beiDI co tlectod aad wUl be laid 
OD tb. Tabl. of the Rou ... 
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Water to Himachal Pradesh from Gobiad 
Sagar Lake 

4870. PROF. NARAIN CHAND 
PARASHAR : Win the Minister of 
WATER RESOURCES be pleased to re-
fer to tbe reply liven to Unstarred Quest-
ion No. 8417 dated 23-4-84 regarding ob-
jections raised by BBMB on utilisation of 
water in Himachal Pradesb and state : 

(a) tbe reasons for which Himachal 
Pradesh Government bas been asked to 
lift 40 cusecs of water from the Gobind 
Sagar lake on "Payment basis", wben the 
Jmpounded water IS within the territory of 
Himachal Pradesb; 

(b) whether all such casel, where 
water has been impounded on account of 
the construction of Dams. would be taken 
up for reconsideration and waler for irri· 
gation allowed without ar.y payment, in 
view of the considerable hardship caused 
to tbe peoples and Government of these 
States, on account 01 5ubmerglDg of th e 
~xisting 'acdllle! and alsets like roads, 
bridses, houses and other public buildings; 
and 

(c) it" so, tbe likely date by which it 
would be done ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SURI RAM \ 
NIWAS MIRDHA): (a) In tbe 73rd 
meeting of the Bhakra Beas Management 
Board beld on 23.2.78, it wae inttr alia 
decided tbat Himachal Pradesh had no 
riabt to a share in the water stored in the 
Bhakra Nanga) Project (built at the ex· 
pense of Punjab, Haryana and Rajasthan). 
However, the Board agreed to let Him· 
acbal Pradesh to left 40 cuses of water 
with payment of water rate of Rs. 6 per 
acre of land irrigated. 

(b) and (c) Such requirement from 
impounded waters are project specific and 
can be tak~n up by the State Governments 
concerned as a part of the negotiatioDs on 
the Issues rc)atins to submergence and 
resettlement. The need for proper re-
settlement proirammes for ousted populat· 

iOD with provisi ('0 of all facilities is al-
ready recognised in the National Water 
Policy. 

Dacoitie. aDd murders in raDDiDS fr.il. 

4871. SHRI PRAKASH V. PATIL : 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) what bas been rate of growth of 
number of dacoitles and murders in tbe 
railways during 1986; 

(b) tbe details thereof; 

(c) how doe. it compare wJtb tbe 
figures for 1985; 

(d) in the case of deatbs due to mur-
der in the runnins train, whetber any 
compensatory payment is made either by 
the Centre or by tbe State Government 
and if so, the payment made durins 1985 
and 1986; and 

(e) if no payments have been made, 
the reasons therefor ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) ; (a) to (C) There is 
no report avaiJab'e with the Government 
to indicate tbat the number of dacoities 
and murders in the railways is on tbe in-
crease. Information regarding the number 
of cases of murders in railways is not 
compiled by the Central agencies. A vai· 
lable information on dacolties in railways 
during the years 1985 and 1986 is given in 
the Statement below. 

(d) and (0) Tbe Indian RaiJways Act, 
1890 provides for compensation in the case 
of death or injury caused or loss sustained 
by tbe passongers on account of accideot 
to a train. It does not provide for com-
peDsation as such to Railway passengers 
who are killed or injured iD train robberies' 
dacoitiel. 
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SI. States/U. TS/ 
No. CITIES 

1. 2. 

State. : 

1. Andhra Pradesh 

2. Arunachal Pradesh 

~. Assam 

4. Bihar 

s. Gujarat 

6. Haryana 

7. Himachal Pradesh 

I. Jammu & Kashmir 

9. Karnataka 

10. Kerala 

11. Madbya Pradesh 

12. Mabarashtra 

13. Manipur 

14. Megbalaya 

15. Mizoram 

16. Nagaland 

17. Orissa 

18. Punjab 

19. Rajastban 

20. Sikkim 

21. Tamil Nadu 

22. Trlpura 

23. Uttar Pradesh 

24. We.t BCDlal 
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Number of ca.e. bf Dicoit, Reported In 
Railway. DuriDg 1985 aDd 1986 

1985 

3. 

NIL 

NIL 

6 

N.A. 

8 

NIL 

NIL 
NIL 

13 

NIL 

NIL 

113 

NIL 

NIL 

NIL 

NIL 
NIL 

NIL 

3 

NIL 

NIL 
NIL 

N.A t 

N.A. 

1986 

4. 

NIL 

NIL 

N.A. 

N.A. 

1 

1 

NIL 
NIL 

N.A. 

NIL 

N.A. 

N.A. 

NIL 

N.A. 

NIL 

NIL 
4 

NIL 

N.A. 

NIL 

NIL 
NIL 

N.A. 

N.A. 
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I 2 3 4 

UaiOD Territories : 

2~. A & N Is1ands NIL NIL 

26. Cbaodigarh NIL NIL 

27. D & N Haveli NIL NIL 

28. DeIhl 1 1\IL 

29. Goa, Daman & Diu NIL NIL 

30. Lakshadweep NIL NIL 

31. Pondicherry NIL NIL 

--------------------------------------------------------- ___ -
Note: (J) Figures may be treated as provisional. 

(2) N.A. stands for NOT AVAILABLE. 

Video fiJm OD IPKF activitiel 

4871. DR. B.L. SHAILESH : Will the 
Minister of EXTERNAL AFFAIRS be 
plcased to State : 

(a) whether Government's attention 
has been drawn to the news item captioned 
"Video film on IPKF's actiVities screened" 
appearing in the 'Indian Post', Bombay 
dated 11 November, 1987; 

(b) if so, whether any investigation 
bad been made as to how this film was 
amuggled into India: and 

(c) steps beiDg taken to ban its screeD-
ing? 

THE MINISTE-R OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) Yes, 
Sir. 

(b) No, Sir. 

(C) AccordIng to information available, 
tbere have been DO public screeninls of 
tbe film, 

Transfer facilities to tbe olBce bearer s of 
recogailed associations of Cea!ral 

Government employees 

4873. SHRI C. JANGA REDDY; 
SnRI RAMASHRAY PRASAD 
SINGH: 
SHRI MANVENDRA SINGH: 
DR. SUDHIR ROY: 

Will the PRIME MINISTER be 
pleased to state : 

(a) whether some of the office-bearers 
of recognised service-associations; of 
Ce.otral Government employees are 
brought OD transfer to tbe Headquarter 
oftices and tbey enjoy transfer immuDlty 
duriag their term of office; and 

(b) if so, which are these office .. bearers 
and details of the office memorandum 
issued in this regard '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENsrONS (SHRI 
B.s. ENGTI): (a) and (b) Accordilll to 
instructlonl issued in April, 1969 the 
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Chief Executive as defined in the CoDlti-
tution of the Alsociatioo/Union/Fedration 
or where the Chief Executive has not been 

'specifically defined the General Secretary 
may be brought on transfer to the Head-
quarters or any other office under hi. con-
trol at the Hqrs. of tbe appropriate Head 
of AdmD. as far as possible. I t was also 
decided tbat in such of the Govt. DcPttl./ 
offices where a different practice was being 
followed earlier, the earlier practice jf not 
Jess favourable may continue. 

H)"derabad Border C.mps rates 

4874. SHRI MANIK REDDY: Will 
the Minister or HOME AFFAIRS be 
pleased to state: 

(~) the number of applications re-
ceived from TeJengana area in Andhra 
Pradtsh for grant of freedom fighters 
pension regarding Hyderabad Border 
Camps cases ; 

{b} the number of cases recommended 
for grant of pension; 

(c) the cumber of cases pending; 

(d) whether Government propose to 
extend the la~t date for receipt of appli-
cations in regard to Border Camps cases; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) 

-About 11530 applications from Te:engana 
area were sent ta the Special Screening 
Committee for Hyderabad Border Camps 
Cases. 

(b) The Committee has recommended 
grant of Sllmman pension in 3453 cas~s 
(rom Telengana area. 

(c) Hydrabad Special Screening Com-
mittee have cleared all the cases leferred 
to it. 

(d) and (e) The last date fixed for 
receipt of applies tions under the Swetan-
trata Sainik Samman Pension Scheme, 

1980·W88 31.3.1982, bot it was deaided tbat 
the appJicatioDJ in respect of Hy40ralJad 
Border Camps Case. received upto 25:10. 
1985 may be sen t to the special Screni •• 
Committee for its consideration. .As. 84. 
quate (ipportunity has been giveD, tbore js 
DO proposal to extend the date further. 

[Translation] 

I.ela.lon of Kbat,e, TatlDa, Tlaawu a" 
Dbodar tribe. 10 SC/ST list 

487S. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of WELFARE 
be pleased to state: 

(a) whether Government propose to 
include ~hatve, Tatma, Tharu and Dhodar 
tribes in tbe list of Scheduled Castes aDd 
Scheduled Tribes respectively; and 

(b) if so, the details thereof? 

THE DEPUTY MI"'ISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b) 
The proposals in respect of the list of 
Scheduled Caste and Scheduled Tribes. 
are being considered io the context of 
proposed comprehensive revision of the 
lists of Scheduled Castes and Scbeduled 
-Tribes. Further, amendment to tho 
existing lists of Schet:!ufed Castes and Sch-
eduled Tribes caD be done only throu.ah 
an Act of Parliament in view of Articl~s 

341 (2) and 342(2) of the Constirution. 

!English] 

Poorest se etioa ID 20-Poiat Programme 

4876. SHRI PARASRAM BHAR· 
D\VAJ : Will the Minister of PLANNING 
be pleased to state : 

(a) wbether the Planning Commission 
propose to spell out tbe measures for in-
volving the poorest se\:tions of the society 
in tbe 20-Point Programme; 

(b) if so, the details thereof; aDd 

(C) the instructions the PJauninl 
CommisSIon have issued or propose to 
issue to each Ministry for cODvertiug the 
prolramme into a movement and to 
achieve optimum results within the ,horlclt 
period '1 
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THE MINISTER OF PLANNING, 
MINISTER OF PROGRAMME IMPLE-
MBNTATION AND MINISTER OF 
LAW AND JUSTICE (SHRI P. SHIV 
SHANKER): (a) and (b) One of tbe 
main aims of the 20-Point Programme 
( ·986) is to remove poverty. A number 
of items included in the Programme bave 
a direct focus on tbe poorest sections of 
the society. Tbe strategy for antipo'lerty 
prolrammes, inter-alia, includes involve-
ment of beneficiaries through "organisation 
of beneficIaries'" at the grass-root level as 
also the block Jevel beneficiaries Ad· 
visory Commf ttees. 

(c) The Programme. Is being imple-
mented by State Governments/Union 
Territories and the nodal Ministry for 
monitoring at tbe Centre is the Ministry 
of Programme Implementation. Instruc-
tions already exist for StatesjU. Ts. to set 
up Monitoring Committees ut the State, 
district, and block levels of which nOD-
official peoples representatives including 
tbose of minorities, are to be made mem· 
bers. in addition to M. Ps and MLAs 
irrespective of their party affiliation. 

Approval for medium and major irri. 
gation projects In Orissa 

4877. SHRI CHINTAMANI JENA : 
Win the Minister of WATER RESOUR-
CES b,e pleased to state : 

(a) th: total irrigated land In Orissa 
at present; 

(b) the total area of land whIch have 
been brought under irrigation so far ; 

(c) whether the State Government of 
Orissa has sent their proposals to esta-
blish more irrigation projects in Orissa: 
and 

(d) if so, the details thereof and the 
action taken by Government thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA): Ca) and (b) The 
irriptioD potential created upto end of 

1985·86 is about 2.67 m. ha., the corres-
ponding utilisation being 2.S3 m. ha. 

(c) and (d) Project reports of 18 
major and medium projects have been 
received for clearance. Clarifications on 
the observations made by the Central 
appraising agencies or the Advisory Com-
mittee are awatted rrom tbe State Govern-
ment in the case of 13 projects while tbe 
other 5 project reports are in different 
stages of examination. 

Nomiaation nf candidates by Southern 
region of sse Madra. without 'No 

objection certi6cate' 

~878. SHRI INDRAJIT GUPTA: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whetber there were instances of 
nominations of candidates to Central 
Government Offices in the grade of Clerks, 
Stenographers and Auditors by tbe Regio-
Dal Office of Staff Selection Commission 
at Madras, without securing 'No objection 
certificate' from Central Surplus Staff cell 
during the last three years: 

(b) if so, details thereof; and 

(c) remedIal action taken in tbis 
regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): (a) The 
procedure rollowed earlier was that tbe 
Staff Selection Commission would consult 
the Central (Surplus Staff) Cell before 
decJaration of restllts so that the require-
ments of vacancies for adjustment or sur· 
plus staff are met. As this was rosuUin. iD 
some dolay, a revised procedure bas been 
introduced from 1.1.86 under which the 
Commission itself withholds ] O~o of the 
unreserved vacaoic:es and SCJ~ of vacancies 
reserved for SC/ST from the total Dumber 
of vacancies reported for each zono for 
utilisation by the Surplus Cell. The resulls 
for the remaining vacancies are announced 
and candidates declared successful are 
nominated dispensing with earlier pro-
cedure of obtaining specific 'No objection 
certificate' from the Surplus Cell. Tbe 
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prelCribeci procedures have beeo fo-Howod 
by.ire Commission. 

(b) and (c) Do not arise. 

Promotion pco,pee ts of atd ear drl,ers 

4879. SHRI HARISH RAWAT: Will 
tbe PRIME ,MINISTER be p1eased to 
stale: 

(a) the promotion prospects for the 
Itaff car .drivers cadre in the Ministries/ 
Departments of the Government; and 

(b) the avenues and cbaDDel of pro-
motions for tbe staff car driver's cadre to 
bilber posts ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI) : Ca) aDd (b) The 
Staff Car Drivers do not bave any higher 
posts in the line, to which tbey can be 
cODsidered for promotion. Under tbe 
instru.ctions issued on 4-7-83, however, tbe 
Staff Car Drivers who are educationally 
qualified for appointment to 'he post of 
L.D.C. are elillible for relaxation of age 
up to 35 years for appearing in tbe Clerks' 
Grade Examination conducted by tbe Sta1f 
Selection Commission, provided they have 
rendered not less than 3 years of continous 
regular service. With a view to avoiding 
stagnation at tbis level the Model Recruit-
ment Rules for the post of Staff Car 
Driver forwarded to an Ministries/Depart. 
ments for adoption Jay down that tbis 
post should be filled on transfer on depu-
tation/transfer basis from among regular 
Despatch Riders {Group 'C') or Group 
°D' employees of the Organisation or by 
transfrr on deputation/ce-employmeDt of 
ex-servicemen, if tbey are otherwise quali. 
fied to be appointed to the post. In order 
to avoid stagnation the Model Rules pro-
vide that it is only when all these methods 
ran tbat direct recruitment from outside 
should be resorted to. 
Workiag of grlevaD~es redressa1 maeblaery 

In public seetor "'.ks • 

4380. SBRI MULLAPPALLY R.AMA· 
CHANDRAN : Will tbe PRIME MINIS-
TBIl be pleaseel to atate : 

<a) wbedter Government had conduc-
ted auy Itody into tbe work;nl of the 
griwaDces redressal machincr; in public 
sector banks; 

(b) it so, the details of tbe indio .. 
thereof aad tbe recommendatioDs made 
consequent to such study; 

(c) whether Government have mad. 
any efforts to ensure the implementation 
of tbe recommendations thus made; aDd 

(d) if so, details thereof? 

THE DEPUTY MINISTER IN THB 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIRBN SINGH ENGTI) : (8) Yes. Sir. 

(b) to (d) Department of AdmiailUa-
live Reforms & Public Grievances h&ve 
studied the grievance redress macbinery iu 
Public Sector Banks at Delbi and Bombay. 
Each Pub!ic Sector Bank has itlown 
machinery in tbe form or complaint books; 
complaint boxes; 6May I Help You' coun-
ters in bigger branches; hearing of public 
grievances by all Senior Officers on a 
specified day once every month; etc. 
Additionally, a Central Customer Service 
Scheme. initially started in Delhi, now 
operates in Public Sector Banks I. 22 
citiel. Generany, tbis machiaery was 
found to be well oreaoised aDd respOlISive 
to customers needs. Based on the evalua-
tion, the following major recommendations 
were made: 

'Speaking' replies should be sent 
to the complainants to tbe extent 
possible particularly in cases 
where the contention of tbo com-
plainant has not beeD accepted. . 

Monitoring of disp\)sal of lrie-
vances should be intensified, both 
in qualitative and quantitative 
term~. The Coordination Co •• 
mittee of the Customer Service 
Centre should take upon itself • 
more active role in the qualitative 
aspect of monitoriag. 

Greater emphasis should \»0 '-ill 
00 tbe time-bound disposal of 
complaints. 



$1 Written AlI$wtrs DECEMBBR '.IN7 JJ,itle" A",w", 

- Complaintl receiv~d throuab the 
Customerl Service Cenlre as well 
81 thole received directly JD tbe 
Bank brancbes should be diarlsed 
in a relister maintained ror tbe 
purpose and their disposal also 
indicated appropriately. 

- Branch Managers should keep per-
sonal watcb over tbe quality of 
services provided and tr y to sort 
out Customers' problems on tbe 
spot, a8 rar 88 possible. 

- Publicity of tbe va rious arranle-
ments available for redress of 
pu"lic grievances should be step-
ped up wltb a vIew to building up 
an extensive cus tomer awareness. 

Tbe Banking Division of tbe Depart. 
meat of Economic Aft'airs have since 
accepted most of the recommendations 
alld are Implementing the same. 

TraiDiag ceatrel in coatbiag to SC/ST 
studeals 

4881. SHRIMATI JAYANTI PAT-
NAIK : win the MinIster OF WEL· 
FARE be pJeased to state : 

<a> whether Government propose to 
aet up more pre-examlDation training and 
coachiog centres in 1987-88 in various 
States/Union Territorie~; and 

(b) if so, the Dumber of sucb centres 
proposed to be o!,ened in Orissa in 
1'87-11 ? 

THE DEPUTY MINISTER IN THE 
MINIS1RY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): <a> and (b) 
New centres can be set up on cost abarlng 
basis, if the number of existlDg centrts in 
any State or Union Territory IS Inadequate 
and if any further proposals are receIved. 
No proposal bas so far been received from 
tbe Government of Orissa during 1987.88. 

S~laeme5 for poor aad destitutes 

4882. SHRI llTENDRA PRASADA: 
WilJ tbe Minister OF WELFARE be 
p Jelled to I.ate: 

<a) Vthetber there is any Icheme to 
help poor and destitutes liviDI in villages 
Jnd urban areas of the country; 

(b) if so, tbe details thereof; and 

(c) if Dot, the rCa!ODS therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) to Cc) 
Besides the schcmts of State Govt. and 
the various poverty aJleviatlcn pro-
gralJ1mes, t:he MInistry of Welfare 18 
implementing a 'Scbeme for the Welfare of 
Children in need of Care and Protection' 
to provide welfare services for destitute 
children. The main objective is to re. 
habilifate destitute childnn as normal 
citizens iD the community they belong 10. 
The programJre includes amelioralhe 
services of food, shelter, c'othin~, medical 
atttntion, education, pre.\toc8tional and 
vocational training. The schewe is jmple-
mented through voJulJtary oraani~atJCbs. 
Financial assistance to voluntary or~8ni~a. 
tions is shareable between Central Govern-
ment, State Go\ernment alld voluntary 
organisations in tbe ratio of 4S : 4S : ]0. 
However, in case of tnbal areas, Govern-
ment assistance is 9.5% and the \-olun1ary 
organisaticD bears 5(;% of tbe total expeo-
diture. 

EDcOursgrmeDt to bio·cbtmirals io the 
field or medicines 

48~3. SHRI JUJHAR SINGH: \\'111 
the PRIlv4E MINISTI R be pJeasld to 
10 slate: 

(a) the stt'pS taken t('l ellCOUI82e bo-
d (IDlcaJs ID I he field 01 medicines; 

(b) \\heth~r any private organisatlcn 
bas been gh en licences for joint-\tent ule 
ID tbis field; and 

(c) if ~C. the details of these orlaDl~a· 
lions, tlielr o,er-sees col1a~orators end 
speCific fields for \\ hich coJJaboratrons 
have been approved ? 

THE MINISTER OF STATE IN lHE 
MINIS1RV OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
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STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (8) to (C) 
Information is being collected and will be 
laid OD the table of the House. 

Major fiDdiols of task force 

4884. SHRI SYED SHAHABUDDIN: 
WiJl the Minister of PROGRAMME 
IMPLEMENT A TI 0 N be pleased to refer 
to reply given to Starred Question No. 
168 on 18 November, 1987 regarding Task 
Force to review progress of major pro-
ieC'ts and state the major fiodlnls aDd 
recommendations of the task force, in 
general as well as with particular refercn,e 
to any major project ? 

THE MINISTER OF PLANNING, 
MINISTER OF PROGRAMME IMPLE-
MENTATION AND MINISTER OF 
LAW AND JUSTICE (SHRI P. SHIV 
SHA NKER) : lndepth review of the Task 
Force was with particular reference to the 
major projects eacb costing Rs. 100 crores 
or more. I ts find :ngs furnisbed to the 
concerned administrative Ministries and 
tbe Planning Commission relate to delays 
in equipment supplies, matching progress 
of inter-related projects, land acquisition 
problems, progress of enabling works by 
various agencies including those in tbe 
State Governments, the probJem of funds 
constraint afi'ectins the prosress etc. 

Properties porcbased by I.d180 Mls.lo •• 
abroad 

4885. SHRI AZIZ QURESHI: Will 
tbe Minister of EXTERNAL AFFAIRS 
be pleased to state : 

<a> the details of property purchas~d 
hy Indian Diplomatic Missions abroad for 
their office and residence purposes Ii nee 
1985 till date : 

(b) how mucb price in terms of Indiaa 
rupees wal paid in each case; 

(C) whether more property has been 
purchased in European countries as com .. 
pared to African countries; and 

(d) if so, tbe reasons tbereof 1 

THE MINISTER OF STATE IN THS 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): <a) and 
(b) Details of the proporty purchased by 
our Diplomatic Missions abroad for tbeir 
office and residence purposes lince 1985 
are liven in tbe Statement below. 

(c) No, Sir. Preperties in five cities 
have been purchased ia Europi and 
Africa respectively duriol the period. 

(d) Does not arise. 

Stalemeat 

Properties Purchased Since 1985 

Place of Purchase Delcription of Cost. 

Propert)' (Rs. in l·akbs) 

1 2 3 

Europe 

Madrid Chancery 65.00 

Lisbon Chancery 63.87 

Paris (I) ChaDc~r1 831.13 

(b) Staff residencel S2.a1 
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1 

West Berlin 

The Haaue 

Afrita 

Accra 

tuniS 

Harare 

Lilongwe 

Kinsbasa 

Asja 

Amman 

Beijing 

Seoul 

A.stralla 

Canberra 

Sydney 

Nortb America 

Now York 

SObth America 

Lima 

2 

Embassy resi.once 

Staff residences 

Chancery 

(a) 'Embassy residence 

(b) Staff residences 

Embassy residence 

Staff residence 

Embassy residence 

Embassy residence 

PJot/Chancery 
Embassy residence 
Chancery 

Staff residence 

Staff residence 

Staff residence 

Embassy residence 

68.00 

840 

62.22 

90.15 

5.69 

43.69 

6.74 

48.95 

67.72 

570.55 

109.00 

31.80 

17.44 

114.95 

73.3~ 

CoatlaaaDce of public d,alial officers ID 
a pOlt for more thaD 1bree year. 

(b) if so, the details thereof; and 
(c) details of any guidelines Issued in 

this regard and steps taken to ensure 
compliance of the guidelines? 4886. SHRI KAMLA PRASAD 

SINGH: Will tbe PRIME MINISTER be 
pleased to state: 

<a)' whether Central Vigilance Com-
mission bas recommended that an officer 
dealins with the public should not hoJd a 
poet for more than three years; 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIR.S 
(SHltl P. CHIDAMBARAM) : Ca) Instru-
ttiOM have been Issued b, tbe Govern-
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mmt from time to time for making rota-
tional transfers in respect of sensitive 
posts. 

(b> and (c) It wilJ not be in public 
interest to disclose tbe details. 

Di,ersloD of waters of Neahravathl and 
Gurappur river. 

4887. SHRI C.K. KUPPUSWAMY: 
WiU the MlDister of WATER RESOURCES 
be pleased to slate whether Go"ernment 
propose to divert the waters of i'lctbJa-
vathi and Guruppur in Karnataka Lohave 
a cbaDnel upto Madakara to conjOIn witb 
ThaJalkaverl ? 

THE MINiSTER OF ST ATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AfFAIRS (SHRI 
P. CHIDAMBARAM): There is no such 
proposal. 

Board-System of Central Administrative 
Tribunal 

4888. SHRI HAFIZ MOHD 
SIDDIQ.: Will tbe PRIME MINI-
STER be p:eassed to refer to the 
reply given to Un starred Question No. 
17.6 on 18 November, 1987 regardang 
cases pending before Central administra-
tive TribuDal at New Delbi and state tbe 
meanina of 'Board System' ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI) : ·Board·Sy~tem· 
is a system in wbJch the cases for final 
bearlnl are brought on tbe daily cause 
list according to their age. 

[Trallsla/ion] 

Freedom figblers pensioD "hhout imprison-
lDeDt certificate 

4889. DR. CHANDRA SHEKHAR 
TRIPATHI : Will tbe Minister of HOME 
AFF AIRS be pleased to state : 

<a) whether lome of the freedom 

fl&hters, who had not submitted their appli· 
cations for pension till 1982 and ,,110 do 
not bave imprisonment c.Uficale due to 
nOD-a vai la bility of any record to tIIit 
effect with tbe Jail authorities, have ••• 
deprived of penslon; aDd 

(b) if so, whether Government pro. 
pose to grant pension to sucb freedom 
fishters? 

THE MINISTER OF STATE IN THE 
MINI~TRY OF HOME AFFAIRS 
(SHRI CHINTAMANI PANIGRAHI): 
(a) and (b) Under the IiberaUsed Swatao-
trata Saanlk Samman Pension Scheme, 
1980 the last date fixed for receIpt of app-
hcation was 31.7 1981 which was later 
extended to 31.3.1982. However, aU those 
who had applied under tbe Freedom 
fighters' Pension Scheme, 1972 were not 
required to apply afreSh. However, in 
order not to deprive descrving persons of 
tbe Samman Pension and otber beDefit~ 
applications for pension are accepted even 
after the last date when tbe claim is based 
on documentary eVidence and crodiblo 
reaSODS are forthcoming for delay in sub-
mission of applications. As sufficient 
opportunity extending over a period of 
about 10 years from 1972 to 19t12 was 
given to freedom fighters to submit their 
applications in time, tbere is no question 
of depriving anyone. 

iEnglishoJ-

Emplo),meat of retired civil ser,aDII I. 
forell. uoi'Yersitiet 

4890. SHRIMATI GEETA MUKH· 
ERJEE : WiJl the Minister of EXTER. 
NAL AFFAIRS be p!eased to state: 

(a) whether a number of leadina 
former Indian Civil servants particulary 
from foreign service have taken up posi-
tIons in forei&n universities soon after 
their retirement to conduct courses which 
impinge on our foreign relations; 

(b) whether Goveroment bave aD1 
record of such cases, and if so, the d~ 
thereof; 

(c) Government's reactio. to socb 
practice; 



B'ritlen Answers 

(d) whether the foreign service offi. 
eials are covered by restrictions applicable 
10 otber Government servants Dot to seek 
employment within two years of retire-
ment in the same field where tbey worked: 
and 

(e) if not, whether Government have 
a proposal to make tbe same condition 
applicable to the Indian foreiln service 
officers as weJl ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NAT\\'AR SINGH) : ta) to (C) 
Ccntral Civil Service Pension Ru es which 
govern the employment of retired Gove-
rnment officials do not require the prior 
permission of the Government of India for 
employment with a University. Informa-
tion regarding th~ cases of officers \\ ho 
have taken up post-retirement a~sjgnmcnts 
in foreign universities is not maintamed 
as this is not required under the CCS 
Pension Rules. 

(d) Yes, Sir. 

(e) Does not apply. 

Regional pact on uuclear "eaplQnl 

4891. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of EXT-
ERNAL AFFAIRS be pleased fo state: 

(a) whether during the recent visit 
of tbe Prime Ministtr to WashingtioD. US 
President urged India and Pakistan to 
intensify thc dialogue to deal with the three 
at of nuclear proliferation in tbelr relien; 

(b) if so, Government's ,reaction 
thereto; and 

(c) whether India favours aDy regio-
nal pacts OD nuclear weapons 1 

THE MINJSTER. OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATW AR SINGH): (a) The 
U. S. President made a statement to tbis 
elect during the departure ceremony for 
our Prime Minister at tbo Wbite House 
lawns on tbe 20th October, 1987. 

(b) and (c) Government have ,oosi •• 
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tently maintained tbat nuclear non·pro'j. 
feratiOD Is a global issue and Dot a regio-
nal one. Government have urged the 
US Administration to use its considerable 
leverage and means avaiJable UDder US 
laws to deter Pakistan from pursuing a 
nuclear-weapons programme. 

Haudicapped or Sikkim working in 
Government offices 

4892. SHRIMATI D.K. BHANDARI: 
Will the Minister of WELFARE be plea· 
6ed to refer to reply given to Unstarred 
Question Nos. 5250 and 4935 on 1.4.87 
and 26.8.87 respectively regardmg handi-
capped ot' Sikklm working 10 Government 
offices and state : 

(a) tbe total number of handicapped 
persons working in Central Government 
offices in Sikkim as on 31 July, 1987; and 

(b) the total number of handicapped 
persons working in Central Government 
offices in rural areas of Sikkim distrlct-
wise as on 31 July, 1987? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE tSHRI 
GIRIDHAR GOMANGO): (a) a:1d (b) 
The information is being collected aDd will 
be laid on the Table of the House. 

Setting up of Indo Sr i Lankan Soc iet, 

4893. DR. T. KALPANA DEVI: 
Will the Minister of EXTERNAL AFFA· 
IRS be pleased to state: 

(a) whetber' an Indo-Sri Lankan 
Society has been Itt up in India; 

(b) ir so, details of its objectives; 

(c) whether a meeting has been held 
by the Indo-Sri Lankan Society; 

(d) if so, when and with what objc. 
clives; 

(e) whether sucb a SOCiety has beeD 
set up in Sri Lanka also; and 

(f) if 10. details tberlof and beaefits 
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to be derived by both couDtries from such 
Societies '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (8) and 
(b) The Government is aware that a non-
governmental, Indo·Sri Lanka Society bas 
been set up in Delbi to promote traditional 
ties of close friendship and cooperatioD 
between India and Sri Lanka. 

(C) and Cd) The Government is infor-
med that this non-governmental society 
organised a seminar on the Indo.Sri Lanka 
Agreement cf tbe 29th July. 1987, and on 
its progress since that date. The seminar 
was held on the 30th October, 1987. 

Ce) and If) There exists a Sri Lanka-
India Society 1n Colombo which has been 
in existence for tbe last twenry years to 
promote friendsbip and understanding as 
we)) as cultural aad people-to-peop1e 
exchanges i'etween IndIa and Sri Lanka. 
A Dumber of prominent Sri Lankan citi-
zens are office-bearers of t his Society. 

Request 10 u.s. Government to send ba('k 
some Indians 

4894. SHRI SURESH KURUP : Will 
the Min:ster of EXTERNAL AFFAIRS 
be pleased to stat e : 

(a) whether Government of India 
have asked the United States Government 
to send back any of the Indian citizens 
permanently residing in USA; 

(b) if so, the names of tbose persons 
and the reasons for such a demand; and 

(c) the reaction of .he US Govern-
ment in this regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NA TWAR SINGH): <a) and 
(b) The Government of India have reques-
ted the Government of United States 
of Amt"rica to send back Sbri Wash-
cshar Natb Cbadha and Shri Harsh 
Cbadha. They are required by the Enfo-
rcement Directorate for interrogation In 
connection with investigations under 
FERA. 

(C) The Government of India have 
been given to understand tbat since Sbri 
Washeshar Nath Cbadha and Har.b 
Chadha holds permanent resident statuI 
(Green Card) in USA, they cannot be 
deported until aDd unless they violate US 
Jaws which would render them JiabJe to 
deportation. However, a final reply (rom 
the US Government is still awaited. 

Role of Atomic Energy Commission •• 
development of lDathematies 

4895. SHRI VIJAY N. PATIL: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether Atomic Ener~y Commi-
ssion is playing an important part in the 
d:velopment of mathematics in India; 

(b) if ~O. how many mathematicians 
are members of the Atomic Energy 
Commission with their names: 

(c) the fuods allocated to the Ato-
mic Energy Commission for development 
of mathematics in 1985-86, 1986-87 and 
1987-88; and 

(d) the steps taken to monitor the 
progress made in the development of 
mathematics ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
lECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R NARAYANAN): (a> Yes, 
Sir. 

(b) Presently there are no mathe-
maticians in the Atomic Ener(lY Commi-
ssion. However, several eminent mathe-
maticians are associated with the Atomic 
Energy Commission either as Chairman or 
Members of governing councils of research 
institutions like the Institute of Mathe-
matical Sciences. M adlas aDd National 
Beard for Higher Mathernalies. There 
are also a number of well knowD mathe-
maticians worklDg as Senior ProfeSlor. 
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on the academic staff of national institu· 
1ions )ike the Tata Institute of Funda-
mental Research Centre, Mehta Research 
IDSt1tute of Mathematical Sciences, Allaha-
bad Ina Indian Institute of Mathematical 

National Board for Higher Mathematics 

Tata Institute of Pundamenta1 Research 

Institute of Mathematical Sciences, 
Madras 

Mehta Research Institute of 
Mathematical Sciences, Al1ahabad 

Board of Research in Nuclear Sciences 

(d) The national Board for Higher 
Mathematics and the governing councils 
of other researh institutions, board of 
research nuclear sciences, monitor pro-
grammes for development of mathematics. 

Deployment of rigs to States 

4896. SHRI K. PRADHANI: Will 
tbe Minister of WATER RESOURCES 
be pleased to state : 

<a) whether Government have acqui-
red special rigs for deployment in the 
States facing shortage of water; 

(b) if so, the details and cost thereof; 
and 

(c) the extent of their utiHsation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TEXTILES AND 
-MINISTER OF STATE OF THE MINI. 
STRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA): <a) and lb) 
17 indigenous drjlJjng rjgs whh anciJJiaries 
at an estimat~d Cost of Rs. 14.75 crores 
are being procured by the Centra) Ground 
Water for deployment in drought affected 
.areaa. 6 driliDI rip and 35 pumps are 
.. Iso being aupplied by the Government of 
USSR as gift to meet tbe drought 
,ituatioD. 

Sciences) Madras. 
(c) Funds for various research orga. 

nisations for development of mathematics 
are given by the Department of Atomic 
Energy as fonows : 

1985-86 1986·87 1987.88 
(Rs. in lakhs) 

10.00 20.00 25.25 

39.31 46.34 S9.50 

27.00 60.()0 50.00 

12.44 12.00 10.00 

1.39 0.85 2.40 

(C) Procurement action is in progress. 

Kuriar Kuty-Karapara Irrigation Project 

~898. SHRI V. S. VIJA YARAGHA-
VAN: WiH the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the modified proposal for 
construction of the Kuriar Kutty-Kara-
para Irrigation Project in the Palshat 
district of K erala has been received for 
consideration; 

(b) if so, the details thereof; and 
decision ta ken thereon; and 

(c) when it is lIkely to be completed 
and the estimated cost thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES AND 
MINISTER OF "STATE OF THE 
MIl']STR Y OF W -'\ TER RESOURCES 
(SHRI RAM NIWAS MIRDHA) : <a) 
No, Su. 

(b) and (c) Do not arise. 

Gram Nayayala 

4899. CH. AKtiTAR HASAN: Will 
the Minister of LAW AND JUSTICE be 
pleased to state ; 
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<a> whetber Government have circula. 
ted recommendations of the Law Com-
mllion regardlul 'Gram Nayayala' system 
to the States to seek their views; 

. (b) if so, the reaction of tbe States 
in'. the matter and how many of the States 
ave responded; and 

(c) whether these courts will have 
both the criminal and civil jurisdiction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) and (C) 
Yes, Sir. 

(b) States/UTs of Madhya Pradesh, 
Karnataka, Nagaland, Sikkim, Assam, 
MegbalaYa, Goa. Mizoram, Lak~badweep, 
Pondicberry and Andaman aDd Nicobar 

• Islands have sent their comments on 114th 
Report of Law Commission to the 
Government. 

Promotion from State servIces to lAS 

4900. SHRIMATI PATEL RAMA-
BEN RAMJIBHAI MA V ANI: 
PROF. PARAG CHALIHA: 

Win the PRIME MINISTER be 
pJeased to state : 

(a) whether prevalent recruitment 
rules for lAS are satisfactory and whether 
any representation has been made to tbe 
Government for aoy change; 
~ 

(b) the quota of direct recruitment 
and recruitment from State services on the 
basis of promotion; and 

(c) whether this promotion is being 
maintained in Gujarat and Assam? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES ASD PENSIONS AND 
MINISTER OF STATE IN THE MINIS. 
TRY OF HOME AFFAIRS (SHRI P. 
CHfDAMBARAM) : (a) The existing 
iecruitment rules for lAS are found to be 
"satisfactory and DO representatioD bas 
been made to the Govt. for any chaDle 
in these rules. 

(b) Upto 33·1 f3% of the senior dut)' 
posts under the State Govts. and tb, 
Central Deputation Reserve can be filled 
up by promotion aDd the remalning by 
direct recruitment. 

(c) The rules are being uniformly 
followed in all tbe cadres, incladlns 
Oujarat and Assam. 

InclusioB of certain easte.l of ·Xafaatata 
in Seheduied Tribe list 

4901. SHRI G. DEVARAYA NAIK: 
Will the Minister of WELFARE be 
pleased to state : 

(a) whether Government have received 
any proposal from Karnataka Government 
regarding inclusion of certain castes 
including Sidhi of Uttar Kannada in tbe 
Scheduled Tribe list; 

(b) if so, tbe steps taken in this 
regard; and 

(c) whether the proposal is under 
active consideration of Government ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMA NOO): <a) to (C) 
The proposals received from Karnataka 
Government alongwith simiJar Of her 
proposals are beinl considered in the 
context of the proposed comprehensive 
revision of the Jists of Scheduled Castes 
and Scheduled Tribes. Further, amend-
ment to the existing Jlsts of Scheduled 
Castes and Scheduled Tribes can be done 
only through an Act of Parliament in 
view of Articles 341(2) and 342(2) of the 
Constituti on. 

LauDching of Dext satellite 

4902. SHRI V.S. KRISHNA IY.BR. : 
Will the PRIME MINISTER be pleased 
to state: 

<a> whether India is goinl to launch 
anotber sateUite; 

(b) if 10, whiG and from wbore it "ill 
be lauDcbed; aad 
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(c) tbe additional facilities tbat will be 
aVlilable after tbe lauDcbiDS of 'be above 
.. tellite 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATB 
IN THB DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN): (a) and (b) Yes, 
Sir. As per approved Indian Space Pro-
Itamme, tbe fonowinl satellites are 
IcbeduJed to be launcbed duriog tho 
period 1918·89; 

(1) Stretched Robini SateHite Series 
(SROSS-2) Satellite on the Aug-
mented Satenite Launch Vehicle 
(ASLV-D2) flight scheduled to 
be launched in early part of 1988 
from the ISRO Launch Complex 
at Sribarikota. 

(2) Indian Remote Sensing SatelJite 
(IRS-! A) scheduled for launch 
in tbe first quarter of 1988 from 
the Soviet Union. 

(3) Indian National Satellite (INSAT-
IC) scheduled for launch 1n Mid 
1988 from Kourou, in French 
Guiana uSIng an Ariane Lauch 
Vehicle. 

(4) Indian National satellite (INSAT 
-ID) scheduled for launch in 
March-April 1989 from the United 
States of America (USA). using 
'DELTA' Launch V~hicle. 

(c) (I) SROSS-2 will carry out an 
experimental remote sensing 
mission in coJlaborat;on with 
DFVLR, the West German 
Space Agency, through a Mono-
cular Electro Optical Stereo 
Scanner (MBOSS) Payload. 
This will enable testing of some 
advanced remote senSing 
techniques. 

(2) The IRS-IA will be the first of 
tbe Indian Remote Sensing Satel. 
lite Series whi .. b win provide 
biah quality satellite data for 

use in aatural resource. mana-
gement in a variet, of disci· 
plines such as forestry, hydrolol)', 
geology and agriculture. 

(3) INS AT -IC is meant to be the 
second satellite of tbe INSA T·l 
system and win be an active on-
orbit spare wbose service capa-
bilities are also now planned to 
be extensively used to derive 
substantially more capacities than 
intended ear1ier for TV and 
Telecommunications purposes. 

(4) INSAT-ID is meant to be a 
replacement for INSAT-IB at 
the end of its life. 

Death of security mea attached to V.I.P. 
security 

4903. PItOp. K.V. THOMAS: Will 
tbe Minister of HOME AFFAIRS be 
pleased to state : 

(a) the number of security-men who 
have lost tbeir Jives on V.I P. security 
durinl tbe last three years; and 

(b) the nature of assistanci given by 
Union Government to heJp their families? 

THE MINISTER OF STATE IN THE 
M1NISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS ... 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) The information 
jc; being conected and will be laid on the 
T able of the House In due course. 

High Court Bench at Hubli 

4904. SHRI V. KRISHNA RAO : 
Will tbe Minister of LAW AND JUSTICE 
be pleased to state : 

(a) whether there 15 a demand ior 
setting up of a High Court bench at 
Hubli; and 

(b) if so, the reactioD of Government 
tbereto? 
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THE MINISTER OF STATB IN THB 

MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) and (b> 
Yes, Sir. The Jaswant Singh Commission 
was asked to examine tbe demand but it 
could not do so. The recommendations 
of tbe Jaswant Singh Commission on tbe 
,an era I question of having Benches of 
Higb Courts away from their principal 
seats were referred to the State Govern-
ment in October. 1986 for considering tb" 
matter of establishment of a Bencb at 
Hubli Dharwar in the light of these 
recommendatioDs in consultation with tbe 
ICarnataka Hlab Court. The rep1y of the 
State Government giving their views bas 
Dot so far been received. 

CaDdidates in lAS examinatloDS 

490S. SHRIMATI BASAVARAJES· 
WARI: Will the PRIME MINISTER be 
pleased to state : 

(a) the number of candidates who 
have appeared for the lAS Preliminary 
examinations held in 1985, 1986 and 1987 
and the number of candidates who have 

Year Preliminary Examination 
Number of Number of 
candidates candidates 
appeared qualified 

1985 92668 10636 

198' 92086 10071 

1987 83431 10147 

passed in tbese examinationl in eacb 
centre; 

(b) the number of candidatel wbo 
have appeared for tbe lAS Main Exami-
nations beld in 1985, 1986 and 1987; 

(c) Dumber of candidates who have 
appeared for the lAS viva-vase exami-
nations held in 1985, 1986 and 1987; aDd 

(d) the amount spent for conductio. 
tbe above examinations , 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINIS. 
TRY OF HOME AFFAIRS (SHIll P. 
CHIDAMBARAM) : (a> to (d) The num. 
ber of candIdates who appeared at and 
qualified in the Civil Services (Preliminary) 
ExaminatIons held in 1985, 1986" 1987 

and the number of candidates who appeared 
in tbe Civil Services (Main) Examinations 
held in 1985 and 1986 and the interview 
for the personality test, are given below : 

Main examination Number of 
Dumber of candi. candidates 
dates appeared appeared at 

interview 
test 

9483 1619 

9028 1739 

* They are yet to 
appear 

*Tbe Civil Services (Main) Examination, 1987 bas been concluded only on 30.11.1981 
and the Information relating to this year is yet to be compiled. 

2. The expenditure on the conduct 
of an etamination is incurred on various 
items such as printing or stationlry I 
answer sheets, question papers/test book-
letl, arran&ements tor actual conduc:t of 
examination at different centres and pay-
ment to Exam1Ders/Paper settersl Advisers 
etc. Besides this, examination-wise espen-
4itur. on certain items sucb as printiDI 

of stationery!answer sheets etc. is Dot 
easily assessable as all these items are lot 
printe J in bulk for all the examinationsl 
se1ections and bills for printing work OD 
tbese items are received tOlether after 
considerable lapse of time. It Is. there-
fore, not possible to calculate separately 
the expenditure inccurred for Civil Ser. 
vices ExaminatioDI. 
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3. A statement IhowiDI Centre. wise Civil Services (Preliminary) Examinations, 
break-up of candidates who qualified in 1985, 1986 and 1987 is liven below. 

Statemeot 

Centre.wile break-up of candidatea who qualified in the Civil Services (Preliminary) 
Examinations 

,. 
Name ot Centre 1985 1986 1987 
and its Code No. 

1 2 3 4 5 

Abmedabad 1 130 114 116 

Allahabad 2 811 863 919 

Bangalore 3 204 187 174 

Bbopal 4 158 152 20S 

Bombay 5 335 351 381 

Calcutta 6 30S 261 263 

Cuttack 7 448 418 378 

Delhi 8 2912 2803 3000 

Dilpur 9 92 81 85 
(G8ubati) 

Hyderabad 10 800 750 616 

Jaipur 11 800 763 776 

Madras 12 299 274 255 

Nagpur 13 76 88 74 

PatDa IS 824 754 76' 

SbilloDg 16 60 56 47 

Sbimla 17 119 102 101 

Srinagar 18 16 10 13 

Trivandrum 19 97 100 67 

Cocbin 24 82 7S 82 

Lucknow 26 626 569 514 

Jammu 34 l5 30 26 

CbaDdilarb 3S 606 523 470 
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1 2 

PaDji (Goa) 36 

Port Blair 37 

Aurangabad 38 

l»barwar 39 

Madurai 40 

Rauchi 41 

Kobima 43 

Impbal 44 

Aprtala 45 

Jorh.t 46 

Aizwal 47 

ItaDallr 48 

Ralpur 49 

Tirupati 50 

Visbakbapatnam 51 

Udaipur 52 

Imple.eBlation of 20·Po Int ProgramlD e 

4906. SHRI S.O. GHOLAP: Will 
tbe Minister of PROGRAMME IMPLE-
MENTATION be pleased to state: 

<a> the latest position of differeDt 
States in implementation of the 20·Point 
Programme, merit-wise; 

(b) the land made available by each 
State and Union Territory under Urban 
Ceiling Act and land distributed for 
hou.iol purposes: 

(c) tbe prOlress made by different 
States in implemeatation of Family PJann-
in. pro,f a mme, .. erit·wile; and 

3 4 5 

15 11 9 

1 1 

27 2S 39 

44 49 26 

68 51 S8 

165 141 141 

28 22 2S 

50 48 45 

9 7 (i 

8 14 19 

20 24 18 

6 3 3 

44 49 57 

6(; 6. 56 

203 182 178 

48 60 61 

10'36 IOG71 10147 

(d) the maoner in wbich aeniCil 01 
the States, which are goiol well ar. 
recognised by givIng awards? 

THB MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THB MINIS-
TRY OF PROGRAMME IMPLBMEN. 
TATION (SHRI SUKH RAM) : (a) 
Statement I indicating the pesition secured 
by States in ordor of merit for the period 
April-October, 1987 is given below. 

(b) This item is not covered under tb. 
2O·Point Programme 1986. However, 
Statement.I1 giving the extent of land ia 
respect of which physical poue.uioa hal 
been taken by States/UTI UDder UrbaQ 



Laad (c&R) Act, 1976 Ind land distrlbu. 
ted for hoUSiDa purpoles il liven below. 

(c) Statement-III ladlcatinl tbe 
achievementl of tbe State. in tbe imple. 
mentation of Family PlaDDinl i. liven 
below. 

(d) There is DO scbeme for Irant of 
awards to Stat •• a. for performanco under 
tbe 20-PoiDt Proaramme as a wbole. 

St.teme.t·1 

Latelt position le,ured by States iD 
order of Merit for tbe period April-
October, 1917 

Statel 

1 

Sikkim 

Andhra Pradesh 

Tamil Nadu 

ttladb,a Pnde.b 

Oril.a 

Bihar 

aankl 

2 

1 

2 

3 

4 

5 

(; 

1 

Himacbal Pradesh 

Rajasthan 

Punjab 

Tripura 

Mabarashtra 

Gujarat 

West BeDlal 

Karnataka 

Goa 

Arunacbal Pradesb 

Uttar Pradesh 

Jammu It Kashmir 

Manipur 

Haryaoa 

Melbalaya 

Assam 

ICerRla 

Mizoram 

Nalaland 

2 

6 

8 , 
II 

11 

12 

13 

14 

IS 

16 

16 

18 

19 

20 

21 

22 

23 

24 

25 

Statement-II 

Batent of land in re.pect of whicb physical possession has been taken by States! 
UTi under Urbao Lind (c&R) Act, 1976 aDd laod distributed for housinl 

purposes. 

Name of tbe State 

1 

A.tbra P, ...... 

Extent of Jand in 
respect or which 
physical pos .... 
SiOD hal beeo 
taken over 

Land distributed 
for boutin, 
purposes 

(in Heet.) 

2 

40.11 
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1 

A.lam 

Bibar 

Gujarat 

Earnataka 

Madbya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Uttar Pradesh 

West Bengal 

VDlon Terrltorie. 

Chandigarh 

Delhi 

Pondicherry 

CanU. areas 

A.ltAHAYANA 11.1919 (S~£f) 

2 

16.10 

550.00 

655.10 

'03.15 

936.70 

2'.00 

.S2.75 

2313.fO 

39.65 

1.99 

1.14 

11.72 

W,'tl'" A.",."", 71 

9.24 

66.12 

134.60 

2.24 

20.74 

'.32 

Achievements ·of the States in the implementation of Family PlanniDI durinl April-
October, 1987 is liven below: 

I. Sterilisation 

Ver), Good: Aehie,emeDt alio,e 90% of the taraet 

Andhra Pradesb (91 %) 

Arunachal Pradesh 

Karnataka 

Melba)aya 

(118~~) 

(106%) 

(101%) 

Mizoram 

Punjab 

Tamil Nadu 

Good: Achie,emea' bet.eealO and 90% 01 t.e t.flet 

Goa (16%) 

ICorala (12%) 

Sik kIm (17%) 

('2%) 
(~Jb) 



79 Written Answers DECEMBER 9, 1,987 W,ltttn' A""t,s 80 

Poor..: AcW ... meaa-beleir 80% of tile tar .. t 

ASlam (38%) Maharashlra (76%) 

Bihar (26%) Manipur (55%) 

Gujarat (66'}~) Nag.land (70%) 

Haryana (53%) Orissa (63%) 

Himachal Pradesh (32%) Rajastban (37%) 

Jammu & Kashmir (24%) Tripura (51%) 

Madhya Pradesh (35~6) Uttar Pradesh (41%) 

West Benga) (48%) 

II. Eqai,.len(e Sterilisation of IUD*, CC** & OP ;£ USERS 

VerJ Good: Achievement above 90~~ of the target 

Rajasthan (103'}~) 

Good: Achievement between 80~~ and 90% of tbe target 

Punjab (83%) 

Poor: Achle,ement below 80~~ of the targei 

Andhra Pradesh (S6~~) Maharashtra (4'%) 

Arunachal Pradesh (64~0) Manipur (54%) 

Assam (54~~) Meghalaya (41%) 

Bihar (33~6) Mizoram (39~~) 

Goa (33~b) Nagaland (27%) 

Gujarat (71%) Orissa (64%) 

Haryana (61 ~~) Sikkim (47~~) 

Himachal Pradesh (~061) Tripura (36%) 

Jammu & Kashmir (45%) Tamil Nadu (65%) 

Karnatata (74<70) Uttar Pradesh (70<yo) 

Keral. (52%) West Bengal (41%) 

Madhya Pradesh (51%) 

·Intra Uterine Devices 
··Convcntional Contraceptive Users 
£Oral Pill Users. 
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I.augaration of a 80pll.atlelted laboratory 
la Hyderabad 

4907. SHRI PRATAPRAO B. 
BHOSALE: 

SHRI V. TULSIRAM : 

Will tbe Prime Minister be pleased to 
state : 

(a) whether any sopbisticated Jabora-
tory has been inaugurated in N evemb.r, 
1987 under C.S.I.R. in Hyderabad; 

(b) if so, tbe purpose of setting up of 
such Jaboratory; 

(c) the detailed activities of tbis la. 
boratory; 

(d) the fields expected to be benefitted 
by this laboratory; and 

(e) the financial outJay involved on 
this venture? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. 
R. NARA Y ANAN): (a) The Centre for 
Cellular and MoJecular Biology (CCMB) 
a laboratory under the Council of Scienti-
fic and Industrial Research was inaugura-
ted on the 26th November, 1987. 

(b) CCMB was set up to undertake 
research in tbe frontier areas of cellular 
and molecu'ar biology. 

(c) The activities of CCMB are con. 
cerned with-

(i) conducting research in frontier 
and multi-disciplinary areas of 
m0dern biology and seeking 
potential application of results 
obtained; 

(ii) exploratory research to aid the 
development of bio-chemical and 
biological technology; 

(ill) contribute to advancemeat in 
modern biology througb : 

(a) development of human resource. 
(b) establish and provide centralised 

national facilities for new and 
modern techniques : 

(C) collect, collate and disseminate 
intormation relevant to research 
In the field. 

(d) The rest'arcb.s at this laboratory 
will find potential application in tbe fields 
of agriculture, veterinary and medical 
sCience and industry. 

(e) The total outlay OD the laboratory 
till end of March, 1987 was around Rs. 
2S crores. 

Treatment of sea water for irrigatioa pur-
poses 

4908. SHRI AMARSINH RATHAWA: 
Will the Minister of WATER RE-
SOURCES be pleased to stato : 

(a) whether many foreign countries 
have treated the sea water and used it for 
irrigation purposes; 

(b) if so, the names of tbose countries; 

(c) whether any experiment has been 
undertaken in India in tbis regard; 

(d) if so, the result achieved; 

(e) whether any foreign technology bas 
been sought in tbis direction; and 

(f) the other efforts made to treat sea 
water for irrigation purposes in India? 

THE MINISTER OF STATE I~ THE 
MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MINIS-
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA : (a) and (b) 
Some countries like Israel, Saudi Arabia, 
Kuwait and Abu Dhabi arc reported to 
be using sea water after treatment. 

(c) to (f) No experiments are beina 
done in India for use of sea water for irri. 
gatlon. 
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Proposal to COD.tract a caDal ror dater 
D~lhl ,Ullle, 

4909. SHRI VISHNU MODI: Will 
the Minist:r of WATER RESOURCES be 
pleased to state: 

Ca) wlaethcr some laJ)d to cpoltruct a 
canal covering the villages of Kbarkhari. 
Khaira. Paprawat, Dinderpur of outer 
Delhi was acquired by the. Del.bi Admmi-
Itr&two after payiD4 necelsary compcJ:lSlt· 
ioa to the land-owners; 

(b) whether digging work was carried 
out for about five kilo-metres and then 
tho work was stopped; 

(c) if so, the reasons therefor; and 

(d) whetber tbe land-owners, from 
whom the land for the saId canal was 
acquired after paying necessary compensat-
ion, are Blain using the same land ror their 
own purposes, and if 10, the action taken 
or proposed to be taken by Govern-
ment to protect the land acquircc by the 
Delhi Adminiltration ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MINIS-
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA): (a.) Yes, Sir. 

(b) to Cd) Some work was carried out. 
but due to tbe IQ.cal representation. the work 
was stopped. An alternative scheme has 
been prepared by Delhi Administration. 

Frelh demaDds of GNLF 

4911. SURI BALASAHEB VIKHE 
PATIL: Will the Minister of HOME 
AFFAIRS be pleased to stafe : 

(al whether fresh demands have been 
raised by the Gork ha Nationa) Liberation 
Froat; 

(b) if so. tbe details tberuf; and 

(c) the reaction QJ tbe UnioJl (Javern,. 
lDeDt tbereto 1 

1=1iB MlNlSrER OF SrATE ItiiT_r 
MINISTRY OF PB&SOliNiEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OP. STAYE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (~t9 (c) A state .. 
ment given below is laid on the Table 01 
the House •. 

S'atement 

A defegation Jed by tbe Gorkba 
Natiodal Lifterafl"" Front (ONLF) Presi-
deDt Shri Subalb Gb:sing met the Home 
MiJlilter on 12Dd October, 1987 and sub-
mitted a Memorandum. The memorandum 
refers to tbe geographical cODlposition of 
the proposed Development CouDcil for 
Darjeelinl hill areas. In this context, tbe 
G NLF has demanded inclusion of more 
areas in the proposed Development Coun-
cil. In the discussions that followed, It 
was pointed out to the GNLF leadership 
that the points raised in the memorandum 
needs to be resolved in consultation with 
the State Government of West Bengal. A 
delegation led by Sbri G hisiDg met tbe 
Home Minister again in the last week of 
November ) 987 and bad discussions. The 
discussions are stiU continuinJ. 

Radfadoa from ato.ic power plaall .ad 
research reactors 

49U. DR. V. VENKATESH : Will 
the P.rime Minister be pleased to state tbe 
Jevel~ of radiation at each of the research 
rea~Ol'S and atomic power plants duriDg 
the last three yeatS, year-wise? 

THE MrNISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. 
R. NAR.A Y ANAN) : The levels of radiat-
ioa measures in MilJi RoentgeD per year 
at tbe boundary feDce at the operatiDI 
Duclear power stations and at Bhabha 
Atomic Research Centre; Trombay are as 
fottns: 
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DOSE (MR/YBAR) 

1984 1985 1986 Natural 
Back,roaad 

Tarapnr Atomic Power Station 74 68 65 60 

Rajasthan Atomic Power Station 72 72 62 65 

Medeas Atomic Power Station 185 179 118 lie ... • 

Dhabba Atomic Research Centre 58 53 60 60 

•• The hiJher backlfoond ieyels are due to the pres.ence of monazite depo.its in 

the sauds 

Trade aad cultural pac:t .itb S •• ziJaad 

4913. SHItI P. PENCHALLIAH: wIn 
the M,nister of EXTERNAL AFFAIRS 
be pleased to be state : 

(a) whether Government propose to 
enter any trade and cultural pact with 
SwazIland; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) and 
(b) Tbere is DO such proposal under 
Government's consideration at present. 
However, Government would welcome any 
proposal whIch would further strengthen 
our relations With Swaziland. 

[Translation] 

Police haffrrerent"e la bOise repair wotk. 
In Capital 

4914. SHRI PRAKASH CHANDRA: 
Will tbe Minister of HOME AFFAIRS be 
~leased to state: 

(8) whether daspile tbe instructions 
iuuod to tile Delhi Police authorities for 
not latetreriag in tbe 1I0afe repair work. 
etc. Qules. tbe complalbtl .. re lodged by 
tIte BDA, MeD 81Id NDMe, tbtrt." 
twpeds ....-tilJl .uwdtect toterfereoae«by 
D~lbi Police officials; ud 

(b) it so, the number of cOOJplaintl 
received agaJnst Delhi Police Official. dur· 
ing tbe current year so far and tbe action 
taken against the officials found quilty 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHtDAMBARAM) : Ca> and (b) No 
complaint against tbe Delhi Police Offi-
Cials in tbis regard bas been received. 

[English] 

Reco,ery of dues of ladlaa companies from 
Libya 

4915. SHRI YASHWANTRAO GAD-
AKH PATIL: WIJI tbe Minister of EX-
TERNAL AFFAIRS be pleased to state: 

(a) whether a large number of Indian 
Companies jncludtha public undettakiolS 
have apt)r01lched Government to beJp tbem 
recover their dues from Libya; 

(b) jf so, the details tbereof: 

(C) wbetller the matter has been tateD 
up- with tbat Ci)untry and if so, tbe aut-
come tbereof; and 

(d) ir not, the reasons thereror ? 

THI! MINISTBR OF STATE IN THB 
M1NIS11tY OP EXTBRNAL AFFAIRS 
(SHRIft. NATWAt. SINGH): (a) to (d) 
Thore aro abo\1t 13 Indian compe ..... 
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wbose dues totalling approximately Rs. 
220.70 crore are held up in Libya. Govern-
ment have taken up the matter with the 
Libyan authorities at a high level. tt is 
regretted tbat there has been no positive 
response to these demarches so far. The 
explanations offered for deJays in effecting 
these payments have not been found con .. 
vincing. In view of the enormous Josses 
being suffered by the Indian companies in 
question Government are continuing to 
press the Libyan authorities to expedite 
the settlement of their claims. 

Sch('larships to students 

4916. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of WELFARE 
be pleased to state: 

(a) whether scholarships given by 
Government to students are discontinued 
if the students fail even once; 

(b) whether scholarships are not rest. 
ored if the students are successful in their 
second attempt; and 

(c) whether it is in accordance with 
~he Government rules and if so, the details 
of tbe !ules in this regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRl-
DHAR GOMANGO): (a) to (c) In so 
far as the scheme of post-matric scholar. 
ships for Scheduled Ca~tes and Scheduled 
Tribes is concerned, the regulations go-
verning this scheme provides that if a 
candidate pursuing Medical and Engineer-
ing courses and B.Sc. (Agri.)/ BVSC under 
Group 'A', fails in the examination for the 
first time, tbe scholarship is renewed, and, 
for second and subsequent failure in any 
class, the student is not given scholarship 
until he secures the promotion to the 
next hiSber class. In tbe case of other 
courses under Group B,C, D and E if the 
scholar fails in the examination, the 
scholarship is discontinued and the scholar .. 
ship is restored only when ·the scholar 
is promoted to the next higher class. 

Programmes for Scheduled Castes/Scbeduled 
Tribes in Maharasblr. 

. 4917. SHRI R. M. BHOYE : Will 
the Minister of WELFARE be pleased to 
,ta~' : 

<a> the various programmes launched 
in the State of Maharasbtra to enable the 
Scheduled Castes/Scheduled Tribes to 
cross the poverty line, durins the Seventh 
Five Year Plan; and 

(b) the progress made in tbe State 
so rar ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b) 
Tbe "lanous programmes which the Maba-
rashtra Govt. is implementing to enabJe 
tbe Scheduled Castes and Scheduled Tribes 
to cross the poverty line during the Seve-
nth Five Year Plan include Crop Husban-
dry, Horticulture, Animal Hu~balldry, 

Dairy Development, Fishery Development, 
Schemes under I. R. D. P., N. R. E. P., 
Employment Guarantee Scheme, Const-
ruction of Irrigation Wells, Villa-ge and 
Small Scale Ind ustries Development and 
Training {or the educated unemployed. 

The number of families who have been 
economically assisted during the first phase 
of the Seventh Five Year Plan to the end 
of October, 1987 are 2,62,368 Scheduled 

Caste families and 2J21 ,610 Scheduled Tribe 
families. 

New developments in ocean development 

4918. SHRI C. SAMBU: Wi11 the 
PRIME MINISTER be pleased to state 
the d~tails of the new developments in 
the area of Ocean Deve 10pmcnt in India 
in the last six months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. 
R. NARAYANAN): AU the scientific 
programmes of the Department of Ocean 
Development such as the survey of living 
and Don-living resources, deep seabed 
mining, Antarctic expeditions, human 
resource. development, control and pre"en-
tion of marine pollution, harnesfing of 
energy from tbe sea, mariDe chemicals, 
etc. have prolressed according to schedule 
durin, tho last six months. The following· 
major deve)opm~nts have taken pJace 
durin. this pcriod:-
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(i) On 17th August 1987, a mine site 
of 150,000 sq. km. in tbe Central 
Indian Ocean has been allotted to 
India by tbe UDlted Nations Prepa-
ratory Commission for the Inter-
national Seabed Authority for fur-
ther exploration and development. 
India is the first country in the 
world to have received such an 
allotment. 

(ii) A 92 member Seventh Antarctic 
Expedition Team left Goa on 25 
Nov~mber 1987. The Expedition 
will undertake important scientific 
investigations in various disciplines 
such as geology, geopbystcs, geo-
magnetics, meteorology. upper at-
mosphere etc. 

(iii) India participated in the Interna-
tiona) Ocean Festival lD Mauritius 
in Septemer 1987. At the request 
of the Government of MauritJui, 
the Oceanographic Res~arch Vessel 
Sagar Kan'\ a was deployed for a 
penod of 30 days for carrying out 
a survey in the Economic Zone of 
Mauritius. 

Progress in implementing 15 Point 
Programme for minorities by Delhi 

Administration 

4919. SHR( p. M. SA YEED: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether the Delhi Administration 
has recently reviewed the progress made 
in respect of implementation of the 1.) 
Point Programmes for welfare of minori-
ties; 

(b) if so. the findmgs of the Delhi 
Administration in this regard; and 

(c) the action taken where the imple-
mentation machinery was found lacking 
indicating the details with regard thereto 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI): (a) to 
(c) The Lt. Governor of Delhi took a 
meeting on tbe 9th November, ~987 to 
review tbe proaress made in the implemen-

tation of the Prime Minister's IS Point 
Programme for the \VeJfare 01 Minorities. 
It was Doted that 'he representatioD of tbe 
minorities in the Delhi Police bas jmpro-
ved. But some efforts were needed to .; 

increass the representation further. Suita-
ble directions were given to ahe concerned 
Departments to take appropriate action 
to increase tbe representa.tion of miDorities 
in Delhi Police; to have periodical monito-
rJl'Ig of the cases pending in the courts 
relating to November. 1984 riots; to formu-
late schemes in consultation with tbe 
minority educational institutions and Delhi 
Wakf Board to run special courses for the 
minorities to enable them to compete in 
examinations, starting of schemes to train 
per~ODS of mlDority communities In trades 
by opening institutions in minority conccn-
(ladon areas and removal of encroachment 
on Wakf land. 

Enhancement in age limit for Civil Service 
Examination 

4920. SHRI RAJ KUMAR RAI : 
SHRI INDRAJIT GUPTA: 

'VIII the PRIME MINISTER be plea-
sed to state: 

(a) whether Government have made 
any studv in regard to enhancement in the 
age limit in the Civil Service Examination 
pertaining to such candidates who are 
coming from rural areas of the country; 

(b) if so. the decision in this relard 
and jf not by what time Government will 
take decision to enhance the age limit from 
26 years to 28 years: 

(c) the demerits, jf age for said exe-
m~nation are increased; and 

(d) by ",bat time this age limit is to 
be increased and action taken on tho 
representations in this regard ? 

THE MINISTER OF STATE IN THE 
MTNISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PBNSIONS AND 
MINISTER OF ST A TB IN THE MINI-
STRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (8) to (d) Gove-
rnment do not have any proposal under 
consideration Cor cnbaocina the upper .14P4 
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limit for appeartnB iD the Civil Services 
'Ellamination In the case of candidates 
_nina from the rural agreas of the coon-
Uf. Ia fact Government have fixed tile 
upper age limtt as 26 ,ears and implemen. 
ted the decision witb effect from the Civil 
8erv;ce, Bxamination, 1987. Tbe decision 
of Goverameat to reduce the upper ale 
limit to 26 yoars was taken after "8 very 
careful and tborough examination -of all 
a&peets, including tbe cases of ca ndidates 
llailiDgfrom rural areas, and atier taking 
iDto account the recommendations of the 
Administrative R.eforms Commission, tbe 
Kothari Committee and other bodi~s. 

Expenditure 80 IDqt1iry C .... I .... 

4921. DR. A. K. PATEL: w.n tbe 
Mieister of HOME AFFAIRS be plealed 
to state: 

(a) the expeaditure incurred on each 
of the Commissions of Inquiry appointed 
under the Commissions of Inquiry Act, 
1952 duriol the last three years aDd the 
current year; and 

(b) names of Commissioos whose 
reports have not been made public in 
public interest ? 

THE MINISTER OF HOME 
APFAIRS (8. BUT A SINGH,: <a> The 
.details of the expenditure incurrcd on each 
of tbe COmm!ssions of Inquiry appointed 
undcr the Commissions of Inquiry Act, 
1952, ,by the Ministry of Home A.airs, 
durina tbe last three years and the current 
rear are as UDder : 

Thakkar Commission Rs.22.84,991.oo 

· Ranganatb Mishla Rs. 21,35,950,00 

Commission (UP to 31.12.1986) 
Shastri Commission 

of Inquiry OD ASlam- Rs. 18,09,489.00 
Nalaland Border 
Contlict 

.(b) Thakkar Commission. 

Nil c Grle'.Bees Ceu 10 Mlaistriel 

492.2. SHRI SOMNATH RATH: 
Will tbe RIME MINISTER be pleased 
to ,tat. ; 

ifI,ilte7! AltSwers . §~ 

(a) whether Public Grievances Cells 
have been sct up in all Central Ministries: 
and 

(b) if so, the details thereof? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCeS AND PENSIONS (SHRY 
BIREN SINGH ENGTI): (a~ and (b) 
Arranlcments for redress of public grie-
vances bave been made genera]Jy in a1l 
Ministries/Departments. These include 
designating officers in MIDlstries/Depart-
moors as Grievance Redressal Officers and 
adoption of special measures in Ministries/ 
Departments tbat have a lar;e public con-
18Ct. Arranaemeots made in some of the 
Ministries/Departments .are indicated in 
the Statement below. 

Statement 

Arrangements made in some of tbe 
Ministries/Departments having large public 
contact arc liven below:-

(i) Ministry of Railways: 

Grievance CommIttees have beea 
constituted at the Divisional, Zona 1 and 
Board Je\·cls to deal with the grievances 
received. In addition, tbe Ministry bas 
set up Public Grievancts Booths at impor-
tant railway stations • 

(iI) Department of Economic Affairs 
(8a nkiog Division) : 

-

A Central Customer Service 
Scheme, initially started in Delhi, 
now operates in 22 cit:es. A time-
limit of 3 weeks has been prescri-
bed for disposal of grievances. 
If a grievance is Dot disposed of 
within one month, the complai-
naDt can approach the Secretary 
(Baokios)· 

Bach nationalised bank has set 
up its own machinery. Complaint 
books are kept in every branch 
and "may I Help You" counters 
have been opened in bialler 
branches. 

On 15th of every mODtb, Icnior 
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officer of all banks, jnelud' .. 
chief executives, make themselves 
available to public to bear their 
grievances and provide redress. 

(Iii) Departmeot of Telee ..... nit'llfJ ... : 

A sinlle window scheme bas been 
introduced to enable the subscri-
bers to get their grievances 
redressed. 

Senior officers have been designa-
ted in the Directorate Genorall 
Districts/Circles! Areas for re1lress 
of grievances, 

Sbikayat Adalats are beinl held 
at Delbi, Bombay, Calcutta, 
Madras. Bangalore, Hyder4bad, 
Ahmedabad, Pune and Kanpur 
once a quarter commencing from 
A UgDst, 1987. 

(Iv) De.,artmeDt of Posts: 

In Gazetted Post Offices, complaiuts 
are handled in the Admioistration 
Branch by one supervisor under 
the control of the Post Master. 
Suggestion and Complaint Books 
have been made available at 
Enquiry counters of Post 
Offices. 

At the divisional level one comp-
laint inspector is in cbarge of tbe 
branch under the overall control 
of Divisional Superintendent. 

At the regional level one Asstt. 
Superintendent or Investigating 
Inspector bas been provided to 
work under the supervision of 
Regional Director. 

In the Circles, an Assistant POSl 
Master General works as a Circle . 
Complaints Officer. 

In the Directorate, there is a 
Director, Postal Complaiots. 

(,) MiDistry of Health aDd Family 
Welfare: 

A Grievance Committec has becn 
set up for dealiD8 with arlevances 

relating to medical care (acilit. 
in hospitals under the Directorate 
General of Healtb Services. 

Hospitals have neminated Grieva-
nces Redr,ss Officers to provide 
on-tbe-spot redress to members 
of public. 

An officer has been des;8Date4 u 
Director of Public Grievances in 
the Ministry. 

(11) Mloistry of Urb ... De'felopme. : 

Grievances cells have been set up 
in tbe Directorate of Estates, 
HUDCO, Department of Pdn-
Ung, CPWD, Reg!onaJ StatioO'ery 
Depots, DDA and Land and 
Development Office. 

A system of public beariuls 00 
fixed days has been introduced by 
the Delhi Development Authority, 
In addition to this, Shitayat 
AdaJats are also being held oace 
every month since August, 1~87. 

(,ii) Depart.eat of Revenue: 

The Additional Secretary (Admi .. 
Dislration) and Deputy Secretary· 
(Administration) Jook after abe 
work of public grievances in tbe 
headquarters. 

In the Central Board of Direct 
Taxes, the grievance cell operates 
direct under the Chairman. 

The Central Board of Excise & 
Customs have Dominated foor 
officers to attend to complaints 
of the public. These are Director 
(Customs), Deputy Secretary 
(Land Customs), Deputy Secre-
tary (Central Excise) aDd Chief 
Vigilance Officer. 

Public Grievance Cells/Comm;.. 
Uees have been set up In tbe 
Collectorates/Customs Houses-

At the Airports, where thero.is 
active cObtact between tho officials· 
and the paSSeDlcn •. a Public R.eba-, 
tlO'l1 Officer is posted. 
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[Trans/ari on J 

Opening of Munabao.Khokrapar 
rail"., lioe 

4923. SURI VIRDHI CHANDER 
JAIN: Win tbe Minister of EXTERNAL 
AFFAIRS be pleased to statt : 

(a) the difficulties beiIig faced in 
re opening Munabao·Khokrapar railway 
line between India and Pakistan; and 

(b) the time by which the line is 
Jike)y to be re-opened ? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) and 
(b) India and Pakistan have finalised a 
draft agreement for the re-opening of the 
Kbokhrapar.Munabao rail route. The 
Government of Pakistan have been infor-
med aD several occaSIons that we are 
ready to sign the agreement so that rail 
route can be opened at an early date. 
A positive reply from the Pakistani side 
Is still awaited. 

[English] 

Baugl. Infiltrations la West Beaga. 

4924. DR. PHULRENU GUHA : 
WiJI the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of Bangladeshi infiltra-
tors who entered West Bengal during the 
years 1985, 1986 and 1987; and 

(h) the measures Government have 
taken to prevent such infiltration ? 

THE MINISTER OF STATE IN THE 
MINISl R Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS. 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) Information is 
furnished in the attached Statement. 

(b) The BSF on the border are fuJly 
on vigil. Additional strength of nSF bas 
been deployed on the borders. More 
border out-posts and observation post 
towers have been established. Intensive 
border patrolling is being done with the 
help of jeeps/motorcycles. Special aids 
like portable search lighrs have been 
provided to border out-posts for scanDing 
of the area during night. The BSF Is 
also being expended under a 5 year pro-

gramme. 

Statement 

Infiltrators Apprehended by the BSF on West Bengal Bangladesh Border During 
the Years 1985, 1986 and 1987. 

Year Apprehended at Pushed Back Handed over to State 
the Border Police for taking 

Necessary Action 

1 2 3 4 

1985 12678 12678 

1986 23334 20539 2795 

1987 21886 21056 830 

(upto Oct. 1987) 
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Task Force for lalr.structure project. 

4925. SHRI O.S. BASAVARAJU: 
SHRI S.B. SIDNAL : 

Will the Minister of PLANNING be 
pleased to state : 

(a) whether Government have set up 
Task Force to prepare a ]ODg term pers-
pective plan for the development of the 
infrastructure for future projects including 
projects in power, coal, oil, railways and 
shipping sectors; 

(b) If so, the main purpose of this task 
force; 

(c) whether any interim report has 
been prepared by tbem; and 

(d) if so, the steps beiDg taken to 
implement them 1 

THE MINISTER OF SrATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINiSTRY OF PROGRArvtME IMPLE· 
MENTATION (SHRI SUKH RAM) : (a) 
No, Sir.' However, Plan nina Commission 
has set up a Steering Group for Energy 
Modelling and a Steering Committee for 
Transport Planning for the infrastructural 
sectors of energy and transport. 

(b) The main purpose of the group 
and the Committee is to provide guidance 
to the Development of quantitative models 
and to organjse and co-ordinate studies 
for tho purpose of long range planning 
for the sectors of power, coal, oil and 
natural gas, railways, coastal shipping 
and other transport modes. 

(c) No, Sir. 

(d) Does not arise. 

CreatioD of posts of Hiacli OOieers/HiDdl 
TraDslator. 

4926.. SHRI RAt\{ BAHADUR 
SINGH: Will tbe Minister of HOMB 
AFFAIRS be plased to state: 

(a) whether the Department of Official 
Languages have issued instructions in 
August. 1973 for creation of posts of 
Hindi Officers, Hindi Translators and 
Hindi Typists in Ministries/Departments 
of the Union Government; 

(b) whether several Ministries and 
Departments have not acted in accordance 
with the instructions and tbe reasons 
tberefor; and 

(C) the names of those Ministries/ 
Departments which have failed to create 
posts of Hindi Officers, Hindi Translators 
and Hindi Typists ? 

THE MINISTER OF STATE IN THJ? 
MINISTRY OF HOME AFFAIRS (SHR! 
CHINTAMANI PANIGRAHI) : <a> 
Guidelines regarding creation of minimum 
numbtr of posts of Hindi Officers and 
Hindi Translators in Ministries/Depar,-
ments were circulated in August, 1973. 

(b) The requisite number of minimum 
posts In accordance witb the guidelines 
have beon created in most of tbe Ministries 
and Departments. 

(c) A list of Ministries/Departments 
il. wbich the posts of Senior Hindi Officerl 
Hindi Officer, Senior Translator and 
Translator are less than the minimum 
number required is given below. 

Statement 
List of Mln;stries/Departments in which tbe post lof Senior Hindi Officer, Hindi 

Officer, Senior Translator and Translator arc less than tbe number required. 

M inistr), /Department 

1. Deptt. of Aaricu1tural 
Research aDd Education 

Posts Less Than Required Number 
Sr. Hindi Hindi Senior Trans-
Officer Officer Translator lator 

2 



H W,itt,,, AlUM"" DECBMJJ£R 9'. t9I1 "."i,,.,, """"" 101 

-- I 2 

2. Deptt. of Fertilizer 

3. Deptt. of Supply 

•• Ministry of Communica • 
tiODS (Main) 

5. Department of Coal 

6. DepU. of Public 
Enterpriici 

7. DepU. of Chemicals 
and Petro-Chemicals 

,. Ministry of Textiles 1 

9. Depar.tment of Electronics 

10. Deptt. of AdministratIVe 
Reforms aDd Public 
Grievances. 

11. Ministry of Petroleum 
and Nafural Gas. 

12. Miralstry of Programme 
Implementation. 

13. Ministry of Welfare 

14. DepU. of WomeD and 
Cbild Welfare, 

15. DepartmeDt of Ocean 
Development. 

AdditioDaJ resource mobilis.floD by 
KerBIs 

4927. SHRI K. MOHANDAS: Will 
tbe Minister or PLANNING be pleased 
to state : 

(a) the additional resources required 
to be mobilised by Kerala duriDS tbe 
Seventh Plan ; 

(b) tbe efforts made by the State in 
thl. reaat4; 

1 

(c) wbether GoverDment propose to 
traDsfer more rosources to tho State. 60 

3. 4 5 

2 

1 

1 

I 

1 

2 

1 3 

2 

1 

1 

1 J, 

.2 

a~ to meet their growing budsetary lap; 
anj 

(d) if 10, tbe details tbereof? 

THE MINISTER OF PLANNING, 
MINISTER OF PROGRAMME IMPLE-
MENT ATION AND MINISTER OF 
LAW AND JUSTICE (SHRI P. SHIV 
SHANKER) : <a> The State had agreed 
to raise Rs. 1002." crores by way of 
additional resource mobillsaUon to finance 
ita Seventh Plan outlay. 

(b) 1'.. mea. are. to far adopted-by 
tbe State Go"", .. ,.t an 'Itimated to 
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yield a Det additional amount of RI. 44' 
crores o,er tbe fint three years of tbe 
Seveatb PJao. 

(c) tad (d) Tacrt ia DO lucb proposal 
at pres.at under consideration. 

Demaadl of Punjab Goyerameat Employees 

4928. SHRI V. TULSIRAM : Will the 
Mialster of HOME AFFAIRS be pleased 
state: 

<a) whether the employees of tbe 
Government or Punjab demonstrated on 
18 November, 1987; 

(b) if so. tbe details of their demands; 

(c) the decision taken by GoverDDleDt 
thereon; and 

(d) the time by which all the demands 
are expected to be met? 

THE MINISTER OF HOMB AFFAIRS 
(S. BUTA SINGH) : <a> Ves. Sir. 

(b) to (d) Information given by tbe 
State Government is Jiven in .bo Stat •• 
ment below. 

StatemeB' 
-------------------------------------------------_._----------

Demands 

1. Grant of tbe 3rd O.A. instalment 

2. !telease of Pa, CO.lDll1lssion 
Report. 

3. Increase in interim relief to 2S% 
with minimum of Rs. IS0r· 

4. Grant of 1.33% bonus to alJ 
categories of the employees. 

S. Grant of leave travel concession. 

6. OrHt of leola rural area allow· 
anee and House Rent Allowance. 

7. Pensionary benefits to all em-pro. 
yeel incJudieg t!le semi-govern-
m.t erlaDisadoD cmp)O,OOI. 

PositiOn 

It bas boen announced on 30.11.1987 that 
State Govt. employees will let tb, 3rd D.A. 
instalment w.e.f. 1st luly, 1987 on the 
Central Pattern. 

Tbe 3rd Pay Commission has since been 
set up by tbe Punjab Govt. and it is expec-
ted to submit a report as loon as practi-
cabJe. 

The demands at item No. 3 to 6 are beinl 
considered by tbe 3rd Pay Commissiou and 
tbe State Government will take action on 
tbem when report is given by tbe Com-
mission. 

Employees of Semi. Government Oraanlsa. 
tions are loverned by bye Jaws/articles o( 
associatioBs of luch statutory bodl~s. It 
is for sucb semi-lOvcrnmcnloraaDilations 
to look into thtl aspect. For State Govt. 
emplo,ees the Pay Commission win make 
it. recommendatioDs. 
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8. Regularisation of work chargtd 
employees. 

9. Adequate security arraDlements 
for all employees at their place 
of work. 

A decision in principle bas been taken by 
the State Govt. to regularlse sucb ad-boc 
employees who have continued in service 
for 5 years as work cbarged employees and 
bave been working against long term 
posts. 

Adequate security arrangement for emplo. 
yees bave been made with the deployment 
of police/para-military (orces at sensitive 
spots. Standing Guards bave been provi. 
ded at vulnerable points; besides patrolling 
parties with wireless, telepbones equipment 
remain in touch with police station. 
Individual employees wbo seck police pro· 
tection are also provided gunmen/persona) 
guards as and when required. 

Settlement of employees demands is a continuous process and no rigid time-frame 
seems possible. 

Re,iaioD of reimbursement of TuitioD fee 

4930. SHRIMATI USHA VERMA: 
Will tbe PRIME MINISTER be pleased 
to state: 

(a) whether the Fourth Pay Commis-
sion bas recommended tbat the reimburse-
ment of tuition fee under the existing 
rules be revised; 

(b) if so, the reasons for delay in 
implementing the recommendation; and 

(c) when it is likely to be implemen-
ted 1· 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
B.S. ENGTI) : (a) Yes, Sir. 

(b) and (e) Government's decl.ions 
Oil the recommendations of the Fourth 
Central Pay Commission in this behalf 
are In the process of finalisatioD after 
taking Into account the views expressed 
by tbe Staff Side of the National Council 
<,eM). 

IrrigatioD projects iD Orissa receiving aid 
from World Bank 

4931. SHaI SRIBALLAV PANI. 
GRAHl : Will the Minister of WATER 
RESOURCES be pleased to state: 

(b) the names of irrigation projects in 
Orissa wbich are receiving aid from the 
World Bank; 

(b) tbe amount of World Bank assis-
tance made available for completion of 
tl~08e projects during the Seventh Five 
Year Plan, so far; aDd 

(c) tbe progress made in regard to the 
completion of each of those projects? 

THE MINISTER OF STATE IN THB 
MINISTRY OF TEXTILES AND MINI. 
STEk OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIW AS MIRDHA) : (a) to (c) The follo-
wing three irrigation projects in Orissa 
are presently receiving world Bank assis· 
tance : 
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SI. Name of 
1'10. the Pro-

ject 

Total Disbursement 
assistance during the 
committed Seventh Five 
(US $ Mil) Year Plan, 

1. Mahanadl Bar-
rage Project 

2. Orissa 
tion-I1 

Irriga-
Project 

3. Subernarekba 
Irrigation Pro-
ject (Inter-
State Project 
with Bihar and 

83.00 

10500 

West Bengal) 127.00 

upto Sept. '87. 
(US $ Mil) 

29.321 

34.806 

66.69~ 

(For Orissa 
and Bihar) 

The progress of works of the above 
three projects is not as per the schedule. 
Accordingly, tbe extensions 1D tbe credit 
closing dates for tbe Subarnarekha Irriga-
tion Project and the Madanadi Barrages 
Proje:t have been granted upto March 1988. 
Extension in the credit closing date of 
the Orissa Irrigation-II has also been 
sought. 

Refugees in Mana Transit Camp 

4932. SHRT BASUDER ACHARIA: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(8) whether a large number of refugees 
who were in Mana Transit Camp have 
not been properly rehabilitated; 

(b) whetht:r tbe .efugees have been 
approaching Union Government for sanc-
tion of a new scheme for their proper 
settlement; and 

(C) if so, tbe steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (8) to 
(c) Only a few families of tbe erstwhile 
Mana Transit Camp, who refused to ~e 
rehabilitated at the resett)~ment sites offered 
to them, have been makins representations 
to this Ministry for provision of rebabihta-

tiOD assistance. Beside., there are about 
200 families who are staying jn rbe P.L. 
Home at Mana because they had no 
member capabJe of earning a hvelihood. 
As soon as the eldest child of the family 
attains tbe age of .8 years, the famify will 
become rebabHitable. These families 
ha vet however, not approached the Union 
Government for sanction of any new 
scheme. 

Grants to Indian Institute or Publie 
Administration 

4933. SHRI K. P. UNNIKRISH. 
NAN: Will the PRIME MINISTER b. 
p'eased to state: 

(a) grants given to the Indian Insti-
tute of Public Administration in New 
Delhi towards salaries, maintenance, 
library and different courses and seminars; 

(b) the amounts given to the Insti-
tute In 1984-85, 1985-86 and 1986-87; aDd 

( c) whether the grants, ha ve been 
discontlDued, and jf so, the reasons 
thereof "1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (8) The Indian Insti. 
tute of Pubhc Administration receives 
gran ~s from this Minastry for the different 
courses, seminars, etc. sponsored by tbe 
MIDlstry and organised by it. It also 
receives a maintenance grant to cover tbe 
salaries and wages of the core faculty Dot 
covered by any other grant and operatins 
arid maintenance expenses of the institute 
~s well as for library and publications. 

(b) Amounts given to tl:c Institute 
from 1984-85 to 1986-87 by tbe MiDistry 
of Personnel, Public Grievances and Pen-
sions are as given below : 

Maintenance 

Grant 
Grant for 
organising 
training 
programmes 

1984-85 1985·86 .986-87 
Rs. In lakhs 

48.40 62.67 58.90 

9.10 11.46 14.62 
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(c) No, Sir. Botb maiotenance ,raat 
upto October 1987 aod trlioin, ,rlof II 

due lJa ve beeD rele"ed. 

l.pllJ.elltMioll D/ 2IJ-Ptlinl Progr •• lIJe 
In Go. 

4934. SHal SHANT ARA M NAIK : 
Win tbe Minister of· PROGRAMME 
IMPLEMENTATION be pleased to 
s.tate : 

<a> the performance of the Goa 
Government in the last three mODths ID 
implementation of 20 .. Point Programme, 
point-wjse; and 

(b) the details of the method by which 
the performan:e of the Slate Govern· 
ments is e~aluated by Union Govern. 
meot? 

THE MINISTER OF STATE IN THB 
MJNISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI. 
STRY OF PROGRAMME IMPLEMEN. 
TATION (SHRI SUKH RAM): (a) A 
Statement living the performance of Goa 
Gover.nmeDt in the implementation of 20-
Point Programme, 86 in the last 3 months 
(August-October, 1987) in respJ:ct of items 

SaatemeDt 

covtred oder the MOfttbl, PrOI ... s Repor' J ..... D below. 

(b) Cri"rll/Df """IDIDI 01 ptrfor_ 
JJJIUce of iDdlvidual Item. IDd lor r.nki", 
of St.tes .re giveD below:-

I·For IDdfvfdaal ;feml : 

(i) 'Very Good': 90010 and 
above of the target. 

(ii) 'Good': Between 80% 
aDd 90% of tbe target. 

(iii) 'Poor': Below 80% of 
the target. 

II. For raDklng of States Marks 

(I) Category 'A' -90~~ or 3 
more achievement 

(ii) Category 'D' -Achieve-
meot above National 
average. 2 

(iii) Category 'C' -Achieve-
ment below National 
average 

<iv) Category 'D'-Nil Perfor .. 
mance Zero 

Implementation of TPP·I986 in Goa Duriog August-October, 1987 

POIDt Item Uolt Anoual Target Achieve Pcr cent 
No. Taraet Aug.- -meot Achievement 

1987·g8 Oct. 87) (Aug.-
Oct, 87) 

1. 2. 3. 4. S. 6. 7. 

lA IRDp· No. of Beneficiarel 5716 1524 1535 101 

IB NRBP@ Mandays Nos. 307717 67698 47000 69 

Ie RLEGP£ -do- 248523 54675 27000 49 

lD S.5.1. Units Nos. 200 SO 80 160 

1 DriDkina Water No. of Villages 20 4 3 " 
IS PBC. NOl. 2 NIL NIL --



1 2 3 

8e Sub-Centr.es Nos. 

8D Immunisation of Nos. 
children 

9A Sterilisation Nos. 

9B Eq. Sterilisation Nos. 

9C leDS B.lock Operational S Nos. 

9D Anganwadies $ Nos. 

llA Justice to Scheduled No. of 
Castes Families 

14A House Sites Nos. 

14B Construction Assistance Nos. 

14C Indira Awaas Yojana Nos, 

14D EWS Houses Nos. 

l4E L. I. G. Houses Nos. 

15 Slum Improvement Nos. 
(Population) 

16 Trees Planted Lakh Nos. 

18 Fair Price Shops Nos. 

19A Villages Electrified Nos. 

19B Pumpsets Energised Nos. 

19C Improved CbulJabs Nos. 

19D Biogas Plants (States) Nos. 

• Integrated Rural DeveJopmetn Programme 

@ National Rural Employment Programme 

4 

2 

20000·· 

4270 

1689 

11 

853 

1256 

200 

200 

187 

180 

70 

2000 

100.0 

30 

I 

225 

4650 

98 

;£ R ural Landless Employment Guarantee Prolr,mme 

$ Cumu1ative . 

•• Including Daman & Diu. 

N. A. Not available. 

S 6 7 

NIL NIL 

4587·· N.A. 

996 1187 119 

1004 N.A. 

NIL NIL 

NIL 41 

325 310 95 

~O 112 224 

50 102 204 

47 69 147 

39 64 164 

16 NIL 0 

5eO 800 160 

45.3 48.6 167 

7 11 IS7 

45 .. 9 

698 2000 287 

IS 11 73 
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CeDtra) GoverDmeat Stall' _Car Drivers' 
ASlociatioD 

4935. SHRI HARISH RAWAT': 
Will the PRIME MINISTER be pJeased 
to state: 

(a) the Dumber or Central Govern-
ment Staft' Car Drivers' Associations which 
are recognised; 

(b) the details of office bearers of 
recognised Staff Car Drivers· Association; 
and 

(C) the Dumber of unrecognised Staff 
Car Drivers' Association, jf aDY ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL,. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
B. S. ENGTI) : (a) On]y one. 

(b) Tb: Association had conducted 
the eJection for tbe Executive Committee 
In August, 1986 and intima1ed the Mem-
bers of the Executive Committee to the 
Government as under : 

Sbri Ram Mehar Singh President 
Yadav 

Shri Rajinder Singh Vice President 

Shri Pritbi Pal Singh General Secretary 
Sbri R. p. Sehrawat Office Secretary 

Shri M. D. Rawat 
Sbri B. D. Bhatia 

Sbti Sarwan Singh 

Joint Secy. 
Treasurer 

Auditor 

Now the Association bas split up into 
two factions and both the factions are 
c]aiming for acceptance of their new Exe-
cutive Committee Members. Tbe Govern· 
ment has advIsed tbem to resolve their 
disputes ami;ably themselves. 

(C) The Government is not aware of 
any other unrecognised Staff Car Drivers 9 

Association. 

AdvaaeemeDts to overcome tbe situations 
ereated by absence of monsoons 

4936. SHRI JAGANNATH PATT-
NAIK : Will the PRIME MINISTER be 
pleased to state : 

(a) whether any scJentific advance-
mODt has beeD made to overcome the 

situations created by tbe absence of mon-
SOOD and vagaries of nature; and 

(b) if so. the details thereof? 

THE MINisTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) Yes, Sir. 

(b) The Indian Meteorological Depart-
ment (IMDl has developed tbe scientific 
techniqu" for issuing rainfall (oreecasts for 
different periods. 

For natural disasters like cyclonic 
storm, detection and advance warning 
systems have been established for warning 
the affected population and concerned 
Stale and Central Government officials. 

For flood forecasting, IMD provides 
necessary inputs of actual assessment of 
rainfall and short range forecast of heavy 
rainfall over the catchment areas for ena-
bling Centra) Water Commission to issae 
timely flood warning. 

Facilities to children of political sufferers 

4937. SHRI N. DENNIS: Wi)) the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Government have adop-
ted certain measures to provide educa-
tional faciJities and employment opportuni. 
ties to the children of political sufferers; 

(b) if so. the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) to (c) 
Most of tbe State Governments/UT Admi-
nistrations are providing educational 
facilities such as (reesbip, scholarships, 
books, cash grant and special cODsidera-
tion{reservation in admission in higher 
educational Institutions for the cblldren 
of freedom fighters. 

Some of tbe State Governments are 
also providing reservation/preference In 
employment in certain catesorles to the 
children of freedom fightors. 
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[Translatjon] 

Implementation or decisio •• 01 the National 
Water Resource CouDcil 

4938. SHRI VILAS MUTTBMW AR : 
Will the Minister of WATER RESOU-

. RCES be pleased to state : 

<a> whether a meeting of the National 
Water Resource Council was held in Sep-
tember, 1987; and 

(b) the cletails of the steps taken so rar 
to implement those decisions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINI-
STER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : <a> and (b) The 
National Water Resources CouncIl. at Its 
meeting held in September 1987, approved 
the National Water Policy which provides 
broad policy gUidelines for planning and 
development of water resources schemes 
treating water as a natural resource and 
a national asset. These guidelines wiH be 
kept in view whUe implementing future 
programmes. 

[English] 

Foodgrains to Orissa oDder ITDP 

4939. SHRIMATI JAYANTI 
PATNAIK : Will the Minister of WEL-
FARE be pleased to state: 

(a) the total quantum of rice, wheat 
and other foodgralns allotted in 1986-87 
to Orissa at concessiona) rate under Inte· 
grated Tribal nevelopment Project; 

(b) whether Government prooose to 
increase tbe al1ocation of the foodgrains 
in the current financial year for Integrated 
Tribal Development Project areas in the 
country; and 

(c) If 80, the additional aJJocation 
of foodgrains proposed to be made avai-
lable under the ITDP to Orissa during the 
current financial year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRlDHAR GOMANGO): (a) to (c) 

Issues of foodgrains under the scbeme lor 
distribution 01 wheat and rice at specially 
subsidised prices in the Intearated Tribal 
Development Project area9 and Tribal 
Majority Stater are made out of the allo-
cations for the Pubiic Distribution Systom. 
No. separate allocations are made for the 
purpose. 

Assets and lIabiJities or Union Ministers 

4940. DR. T. KALI'ANA DBVl· 
Will the Minister of HOME AFFAIRS b~ 
pleased to state : 

(a) whether Government propose to 
ask the Union Ministers to declare aod 
publish their assets and liabilities; 

(b> if so, the details of in"ructions 
proposed to be issued; and 

(C) if not, the reasons therefor? 

THE MINISTER OF HOME AFFA-
IRS (S. BUT A SINGH) : (a) to (c) There 
is a Code of Conduct for Ministers. 
Under thIS Code, a person before taking 
office as a Union MJnister has to disclose 
to the Pnme Minister details of tbe aSlets 
and JiabiJities of himscJf aDd members of 
bis family. After taking office. and so 
long as be remains in office. tbe Union 
Minister bas to furnish annually by tbe 
31st march to tbe Prime Minister a decla-
ratton regarding his assets and liabJlities. 
It bas not been the practice to disclose 
their details. 

Broadcast of visuals iD (sopport of Tamil 
Tigers by British TV 

4941. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minist~r 
of EXTERNAL AFFAIRS be pleased to 
state: 

(a) whether Government are aware 
that tbe Britisb Televis;on had broadcast 
visuals supportipg the Tamil Tigers in Sri 
Lanka and derogating tbe activities of tbe 
Indian Peace Keeping Force; 

(b) if so, the details of the television 
coverage; and 

(cJ Government's reaction thereon ., 
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THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : <a) to (c) 
IndepondeDt Television News (ITN) of tbe 
UIC telecast in the news buIJetiD OD 27 
October. 19&7 a visual report depicting 
LTTE cadres freely roaminl around on 
the streets, beavi1y armed LTTB cadres 
posing for the camera, LTTE cadres 
manninl a machine gun post set up in the 
univerSity area in Jafrna, etc. Some of 
tbe visuals were clearly captioned "Tamil 
Tiler Video"-thereby indicating their 
orilin. There were other visuals 01 bodies 
of civilians laid out ill a row which the 
LTTE cadres claimed bad been killed by 
Indian shelling. The pictures did Dot indi. 
cate tbo dates on which they were taken. 

As loon as the High Commission of 
India in London came to know tbat the 
ITN would telecast this report on October 
27, 1987, it was ensured that the High 
Commissioner also appeared on the samo 
television programme for an interview. 
The interview of the High Commissioner, 
whicb was also telecast, provided an oppo-
rtuolty to rebut the tendentious and inco-
rrect reports and to put forward tbe Gove-
rnment of India's stand as also the correct 
situatioD in a proper perspective. 

The High Commissioner also empha-
sised the same points in a live interview 
OD tbe fol1()wiog day, i e. on 28 October. 
1987 in the "TODAY" programme on 
BBC Radio 4. 

Seizure of bashish in Delhi 

4942. SHRI MANIK REDDY: 

SHRI PRAKASH CHANDRA: 

SHRI DHARAM PAL SINGH 
MALIK: 

SHRI SUBHASH Y ADA V : 

SHRIM.RAGHUMAREDDY: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether hashish worth Rs. One 
croro hal beeQ seized in Delhi on 7 
November, 1987; 

(b) If 10, tbe d~tatls tbereof; 

(c) whether any inquiry has since been 
contemplated by Government in this 
matter; and 

(d) tbe number of arrests made in tbis 
regard? 

THE MINISTER OF STATE IN THE 
~1INISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-

TRY OF HOME AFFAIRS (SHRI P. CHI-
DAMBARAM): (a) and (b) The Anti·Nar-
cotic Cell in Vigilance Bra ncb of the Delhi 
Police conducted a raid in the wholesale 
fruit market of Azadpur on the morning 
of 7th November, 1987. Search of truck, 
10aded with cartons of apples. brought 
from Kashmir. revealed 80 Kg.' ms. of 
Hashish packed in the cartons. The truck 
and the Hashish were seIzed. 

(c) and (d) A case under sections 
20/61/85 of the Narcotic Drugs & Psycho-
tropic Substances Act, 1985 has been regis-
ter~d at the Police Station Adarsh Nagar 
and 2 persons have been arrested. 

Import of c omponcnts of colour tehvsioD 

4943. SHRI JAGANNATH PATT-
NAIK : Will th" PRIME MINISTER be 
pleased to stale : 

(a) the names of the countries from 
where components of colour television sets 
were imported during last two )' ears; 

(b) the scheme under which, the said 
components were Imported; 

(c) its affect on mdigenous sma)) scale 
rn~~ nufacturers; and 

(d) the details regarding the policy of 
Government in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TBCH. 
NOLOGY AND THE MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K .R. NAJlA V ANAN) : (a) Major 
sources for import of components for col-
our television sets during the last two 
years have been Japan, Soutb Korea, 
Singapore, West Germany and Fr.~c. 
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(b) These Ctimponenta have been im-

ported as per the various provisions in 
tbe Import Trade Control Policy in (orce. 

(c) and (d) These components have 
been imported as they were not available 
from indigenous manufacturers and have 
been imported both by UOlts in large scale 
as well as in small scale sector. The im-
ports of such components would be re,u-
lated depending upon their indigenous 
availability. 

Pubic undertakings without Chairman 

4944. SHRI M. RAGHUMA REDDY: 
Will the PRIME MINISTER be pleased 
state the time by which the vacant pOSlS 
of Chairman-cum-Managing Directo!'s or 
Managing Directors in Central Public 
U ndenakings are like Iy to be filled ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : A Statement is given 
below 

Statement 

It may be stated that such vacancies 
can be filled up only after following tbe 
prescribed procedure which invol~es consi-
deration of selection to these posts by 
the Public Enterprises Selection Board 
(PESB) processlDg of the recommendation 
of the (PESB) by the respective adminis-
trative Ministries/Departments concerned 
with the public enterprises and getting the 
approval of t be Appointments Committee 
of the Cabinet bofore appointment orders 
are issued to the selected pers().os. Further 
appointments can be made (}Illy after geu-
ing vigilaoce clearanco, verification of 
character and antecedent and completing 
other formalities. In certain cases persons 
with specialised skil1s are to be spotted 
through press advertisement which takes 
time. Persons selected take time to join 
or sometimes fall to j.oin, resulting in fresb 
seJection •• 

It many also be pointed out that Oiling 
up vacancies of Chief Executives is a 
cootinuous placess and action to fill up 

sucb posts in certain cases like tbose aris-
ing out of resignation, death or premature 
termination can be injtiated only after 
such vacancres have arisen. 

Considering all these aspects, though 
it is government's endeavour to fill up vac-
ancies of Chief Executives of Public Enter-
prises as quickly as possible. It may not 
be possible to say cate80rically when they 
can be filled up. 

Projects of Aadbra Pradesh peadlal 
c)earaace 

4945. SHRI M.loRAOHUMA REDDY: 
Will the Minister of PLANNING b. 
pleased to state : 

<a) tbe details of pro;ects in Andhra 
Pradesh which have been delayed for waDt 
of clearance by tbe Union Government; 

(b) the cost of escalations on account 
of the delay; 

(c) the roasons for delay in clearance; 
and 

(d) the steps proposed to give early 
clearance to r he projects ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS. 
TRY OF PROGRAMME IMPLEMENT. 
ATION (SHR} SUKH RAM): (a) to (d) 
Requisito information Is being collected 
and will be laid on the Table of tbe 
House. 

Purchase of super computer fro. USA 

4'46. SURI BHADRESWAR 
TANTI : 

SURT BIMAL ICANTI 
GHOSH: 

SHRI BALASAHBB VIICHB 
PATIL: 

DR. V. VENKATESH : 

SHRI BR.AJAMOHAN MO. 
HANTY: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether India wanted more ad-
.~ vaDced models of Super Computers CbaA 
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thoso ctwered by the recent agreemerlt 
between India and USA; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) and 
(b) India had placed a Letter of Intent 
for tbe CRAY XMP-24 super"computer 
but tbat was not considered releaseable 
for the present. Government have signed 
an agreement with the US government 
to acquire tbe eRA Y XMP-14 super-
computer or any equivalent model. The 
XMP-14 is the same in technology as the 
XMP-24, although of a Jower capacity. 
The Governments of India and the United 
States are to consult regularly to ensure 
that US super-computer exports to India 
re.8ect the rapid advance in technology 
and IndIa's increasing capability. 

Meetiog or "Grou p of 77" 

4947. SHRI BHADRESWAR 
TANTI : 

SHRI BALASAHEB VIKHE 
PATIL: 

DR. V. V ENKATESH : 

Will -the Minister of EXTERNAL 
& 

b. pleased to state : 

(8) whether India attended a minister-
ial meeting of the "Group of 77" develp-
ing countries on 1 October, 1987 in the 
United NatioDs; and 

(b) If so, the issues discussed at the 
melting and tbe position taken by India 
thereon"l 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHIll K. NATWAR SINGH): (a) Yes 
Sir. 

(b) This meeting reviewed the world 
economic situation and the position of the 
developing countries in that context. It 
allo discussed the "ositions which tbe 
Group 77 should take on major issues flgur-
iDa in the North·Soutb dialogue. India 
Iupported tbe positioDl taken by the 
Group of 77 on tbese issues. 

[Translation] 

Leave fote. ror Deihl Pelf ce 

4948. SHRI U. H. PATEL: 

SHRIMATI PAiEL RAMA. 

BAN RAMJIBHAI MAVANI: " 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the rules governing admissibiHty 
of leave on medical grounds to Delhi 
Police; 

(b) whether there may be circum-
stances under which leave as well as salary 
for the period during which a police perso-
nnel is on leave on medical grounds can 
be deducted; 

(c) If so, the reasons therefor; 

(d) the number of cases In Delhi 
Police during January-October, 1987 in 
which leave as well saJary was deducted 
eveD though leave sought on medical 
grounds; 

(e) whether there is a widespread 
discontentment in Dethi Police OD this 
account; and 

(f) if so, the remedial measures taken 
in t his regard ? 

TH'E MINISTER OF ST ATE TN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) The rules are 
tbe same as applicable to other Central 
Government employees. 

(b) and (c) No salary is deducted. 
However, the conveyance allowance and 
the washing a))owallce are not admissible 
dur.ng the leave period. 

(d) During tbis period, 425 police 
personnel absented from duty without 
gettjng tbe leave sanctioned. In the absence, 
of satisfactory explanation for the absence. 
Icave without PRY was sanctioned. Tbls 
period is Dot adjusted alaiDSt tbe Invo 
accouDt. 
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(e) No, Sir. 

(t) Does not arise. 

[English] 

CompeDsatioD of victims of shooting 
jncident in South Delhi 

4949. DR. KRUPASINDHU BHOI : 
Will tbe Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether any compensation h'-s 
been paid to the victims of shooting incI-
dent in South Delhi on 20 October, 1981; 

(b) whether any compensation was 
paid to the next of kins of the perSODS 
Who were shot dead in the incident! 

(c) if so, the details thereof; and 

(d) if not, tbe reaSOtis therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (d) A sum of 
Rs. 25,000/- has been paid to the next of 
kin of the 11 persons killed and a sum of 
Rs. 5,000/- has been paid to each person 
injured. 

Cbaage iu tbe name of tbe Country 

4950. SHRI SHANTARAM NAIl{ : 
Will tbe Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether Government propose to 
change the name of 'India' to 'Bbarat' in 
view of tbe fact that Article (1) of the 
Constitution states that "India that is 
Bbarat, shall be a Union of States"; 

(b) it not, whether at any stage after 
the adoption of the Constitution a propo-
sal or suggestion to the above effect was 
considered and rejected; and . 

(C) if so, the grounds on which the 
same was rejected ~ 

THE MINISTER OF HOME AFFA-
IRS (S. BUT A SINGH): (8) to (c) This 

matter bas b:eo examined III' the staat 
more than oncc. Sioco Article 1 (I' .,. 
the Constitution already refers "' tM~ 
country also as Bharat. tbe question of 
renaming the country does Dot arise: 

Pro,incial COblleil lor DaHl' .... 
Nagar Haveli 

4951. SHRI SHANTARAM NAI~: 
WIll tbe Minister of HOME AFFAIRS bo 
pleased to srate : 

(a) whether Government propose to 
establish a Provincial Council for Cbe 
Union Territory of Dadra and Nasar 
Haveli. 

(b) if so, the details [hereof; and 

(c) the likely powers and functioos 
of this provincial Council ~ 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHR.I 
CHINTAMANI PANIGRAHI): (a) to 
(c) There is no proposal to set up a pro-
vinCial Council for tbe Union territory of 
Dadra aod Nagar Havell. However. a 
Pradesh Council more or less on tho 
pattern of tbe Pradesh Cou'lcil in exis-
tence in the U Dion territory of Andamae 
and N lcobar Islands is proposed to be esta-
bllsbed in the Union territory of Dadra 
and Nagar Haveli. 

Manpower exporting racket 

4952. SURI SUBHASH YADAV : 

SHRI SWAMI PRAMD" 
SINGH: 

SHRI P. M. SA YEED : 

win the Minister of HOME AFFAIRS 
be pleased to slate • 

(a) whether any racket in lencJi .. 
men illegally to USA was recently IInOlr-
thed in Delhi; 

(b) if so, tbe details thoroof; 

(c) tbe modus operandi or tbo lana; 

(d) tho number of perIODS arresto4 
in tbis rClareii anel 
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<e) the measures proposed to check 
recurrence of sucb happenings in the 
couatry ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PBRSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Yes, Sir. 

(b) and (c) The modus operandi of 
tbe gang was to take the victims to 
Mexico/VenezueJa/Nicargua by stamping 
their passports wltb forged visas and from 
tbere to push them into the Untted States 
of America tbrough Jand route. 

(d) A case under Section 420/468/471 
IPe has been registered and three persons 
have been arrested. 

(e) Police remain vigilant and prompt 
action is taken as and when any such inci-
dent comes to notice. 

Setting up of Supreme Court Benches 

4953. SHRI MOHANBHAI PATEL: 

Written Answers i24 

Will the Minister of LAW AND JUSTICE 
be pleased to Itate : 

<a) whether there is a great demand 
to set up Supreme Court Benches at vari-
ous places to avoid inconven.ence to tbe 
people; 

(b) if so, the details of suggestions 
roceived by Government; and 

(c) the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a) and (b) 
Details of the suggestions received for 
establishment of Benches of the Supreme 
Court at various places are contained in 
the Statement below. 

(c) The Supreme Court was requested 
to consider having sittings of circuit ben-
ches at a few places outside Delhi. How-
ever, no proposal in this regard bas been 
received from the Chief Justice of India 
in terms of Article 130 of the Constitution. 

Statement 

SI. Received from 
No. 

1 2 

Date of PI 
represen- suggested 
tation for establish-

ment of 
Bench. 

3 4 
-------------------------- -

A. State Governments: 

1. Government of Tamil Nadu 

2. Government of Andbra Pradesh 

3. Government of Karnataka 

4. Government of Tripura 

B. Otber.: 

1. Blah Court Bar Association. Allahabad 

2. Andbra Pradeth Hlah Court Advocate.· 
Association 

1.4.1980 

27.4.1981 

3.7.1982 

9.8.1983 

4.4.1'78 

4.10.1'78 

Madras 

Hyderabad 

BangaJore 

Calcutta 

AlIahabad 

Hydetab.d 
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1 2 

3. Tbe Nizamabad Bar AssociatioD 
(Andhra Pradesb) 

4. Bar Association, Palgbat, 
(Resolution) (KcraJa) 

s. Kerala Bar Federation (Resolution) 

6, Telgu Praja Samiti (Vijayawada) 

7. Manav Seva Sangh (Andhra Pradesh) 

8. Karnataka State Bar Council (Resolution) 

9. The Advocates AssocIation, Bangalore 
(Resolution) 

10. Bar Association, Bhopal 

11. Bar Council of the Slate of Andhra Pradesh 
(Resolution) 

12. All India Association of Democratic Lawyers 
(Andbra Pradesh) 

13. ,Students Union Post Graduate CoJJege of Law, 
Osmania University, Hyderabad 

14. Peoples Union for Civil LJberties 
(Kerala Unit) 

15. Bar Council ot Maharashtra 

16. The Advocates' Association, Madras 

17. The Bar Association Eraniel (Kerala) 

18. Bar Association, Usilampatty 

19. Bar AssociatIon, Manapparai 

20. Tbanjavur Bar Association 

21. Bar Association, Tiruttani 

22. Bar Council of Kerala 

23. Bar Council of Tamil Nadu 

3 

15.11.1978 Hyderabad 

9.2,1979 South India 
preferab'y at 
Madras or 
Bania lore 

6.4.1979 South India 
preferably at 
BaDia lore 

22.S.1981 Hyderabad 

20.6.1981 Hyderabad 

17.8.1911 Banlalore 

27.8.1981 BangaJore 

1.9.1981 Bhopal 

16.9.H81 Hyderabad 

23.9.1981 Hyderabad 

, .1 0.1981 Hyderabad 

10.10.1981 Madras! 
BaDgalore 

6.11.1981 South India 

J 9.1.1982 Madras 

20.1.1982 Madras 

30.1.1982 Madras 

31.1.1982 Madras 

9.2.1982 Madras 

27.2.1982 Madral 

23.3.1982 South India 
preferably at 
Trivandrum 

12.4.1'82 Madras 
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24. Vidarbba Vikas MlHldal Sangrash Samiti 13.5.1983 N&lPur'-

2S. Bar Council of West Bengal (Resolution) 15.6.1983 Calcutta 

26. Tjle Advo(l:ates' Association of Western 15.7.1983 South Iowa 
India, B(NJlbay (Resolution) 

27. Bombay Incorporated Law Society 25.7.1983 South India 

28. The Kumbakonam Chamber of Commerce 26.6.1984 Madras 

29. Thanjavur District Sman Scale Industries ., S 1984 Madras 
Association, Kumbakonam 

30. Young Lawyers' Forum Gu\\ahati 15.4.1986 Guwahati 

31. Karnataka Pradesh Congress Committee (I) 30.4.i986 Bangalore 

32. Sb. V. S. Krishna Iyer, M.P. (Lok Sabha) 31.5.1986 Bangalore 

33. Kerala Hotel and Restaurant Association 2.9 1986 South India 
Ernakulam 

Irrigat.i.oa projects ia Kerala 

4954. SHRI V.S. VIJA YARAGHA-
VAN: Will tbe Minister of WATER 
RESOURCES be pleased to state: 

<a) the details of the major and 
m'edium irrigation projects completedj 
nearing completion in Kerala; 

(b) tbe potential added/being added; 
and 

(C) the names of Dew projects propo-
sed to be undertaken in the near future? 

THE MINISTER OF STATE OF 
THE MIN1STRY OF TEXTILES AND 
MINISTER OF STATE OF THE l'dINIS-
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA): (a) 1 major 
and 9 medium projects taken up during 
various plans in Kerala have been com-
pleted upto end of Sixth Plan, and 10 
major and 5 medium ongoing projects 
have spilled over ioto the Seventh PJan. 

(b) The Plan projects completed and 
under ·eonstruetion have created an i.rriga-
tioll potcotial of about 3.9 Jakh ba. 

Further, the ongoing prOjects have a 
balance potential of 2.7 lakh bat which 
wi]) be added OD their completion. 

(C) Kakkadavu and Bayparepuzha. 

[Translation} 

Reservation of seats in U.P. Legislative 
Assembly /Cou Beil 

4955 SHRI HARISH RAW AT: \Vill 
. the Minister of LAW AND JUSTICE be 

pleased to state : 

(a) whether Government are consider-
ing the question of providing reservation 
of seats in U.P. Legislative Assembly or 
Legislative ':ouncU for Bhotia and Tharu 
Buska Tribal population of tbe State; and 

(b) jf so, the time by which necessary 
initlative will be taken in this directiO,n '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND 
JUSTICE (SHRI H.R. BHARDWAJ): 
(a) No, Sir. 

(b) Does not arise. 



129 Written Answers AGRAHA YANA 18, 1989 (SAXA.) Written Answerl 

Problem of silti Ig 10 big dams 10 
l·ttar Pradesb 

4956. SHRI HARISH RAWAT: Will 
the Minister of WATER RESOURCES be 
pJeased to state : 

(a) the steps being taken to so~ve the 
problem of silting in .various big dams in 
Uttar Pradesh; 

(b) whether Government propose to 
formulate a national scheme to check the 
soli erosion at the places of origin of those 
rivers whose water fall into these dams and 
at tbe- catchment areas; and 

(c) if so, the time by which this sche-
me is likely to be formulated? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIWAS MIRDHA) : (a) 
Siltiog of reservoirs is a natura] pheno-
menOD. I D order to reduce tbe rate of 
siltation in the beg dams located in Uttar 
Prad~sh, soil conservation measures sucb 
as afforestation. contour bunding, stream 
bank erosion control, gUlty control etc. 
are in progre~s. 

(b) and (c) A Centrally sponsored 
scheme of soH· conservation in the Rivei' 
VaHey ProjectS and flood prone rivers is 
in progress. 

Protection of Raji tribe of UP. 

4957. SHRI HARISH RAWAT : Will 
the Minister of WELFARE be pJeased 
to state: 

(a> whether the per capita amount 
spent on the welfare of Raji tribe of hill 
areas of U. P. is less as compared to that 
spent on tbe welfare of other similar 
tribes; 

(b) wbether the scheme beiD8 imple-
mented for the welfare of tbis tribe has 
been withdrawn this year; and 

(C) if so, tbe reasons therefor and the 
steps proposed for protection and welfare 
of this tribe? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : <a) No. Sit. 

(b) No, Sir. 

(c) Does not arise. 

[English] 

Pia. of Orissa Gover_meDt for IIber.tloa 
of sa:aveDgers 

4958. SHRI CHINTAMANI JENA: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether Orissa State Government 
have chalked out a plan for ' Liberation of 
Scavengers "; 

. (b) whether Government of Orissa 
have approached the Union Government 
to allocate funds for the purpose; aud 

(c) if so, the reaction thereon ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (8) Yes, Sir. 

(b) and (c) The Government of Orissa 
has approached tbis Ministry for central 
assistance under Centrally Sponsored 
Scheme of Liberation of Sca,,-ensers. An 
amount of Rs. 91.]2 lakhs bas been 
released to tbe State Government from 
1982-83 as matching central share for 
taking up this programme in seven tOWDI. 

Assistance for River Valley Ptojects 10 
Orissa 

4959. SHRI CHINT AMANI JENA: 
Win the Minister of WATER RESOU-
RCES be pleased to state: 

(a) since when the River Valley Pro-
jects have been started in the State of 
Orissa and in other parts of tbe cooDtry; 

(b) the amount of assistance provided 
to tbe Orissa during tbe last three years, 
:year-wise and the arca covered ·under tbe 
scheme; and 

(c) the area likely to be covered by 
the River Valley Projects in Orilla by the 
eDd of Soventb Five Year Plan ? 
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THB MINISTER OF STJ\ TE OF 
TUB MINISTRY OF TBXTILES AND 
MI~JSTER OF STATE OF THB MINIS· 
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA): <al Rtver 
Valley Projects were started during tbe 
last century itself in many parts of the 
country, including orissa. 

(b) Irrigation schemes are planned, 
funded and implemented by State Govern-
ments and Central assistance is given in 
the form of block grants and loans and 
it is Dot tied to aD.)' individual scheme or 
sector. 

(c) Upto the end of Sixth Plan, 
about 1 553 m. ha. of irriaation 
potential was created in Orissa throuch 
major aDd medium irrigation projects and 
an additional J:otential or 0.18 m. ha. is 
likely to be created during the Seventb 
Plan. 

Scheme by Kanaataka Government oDder 
WesterD Ghat Development Programme 

4960. SHRI V.S. KRISHNA IYER : 
Will the Minister of PLANNING be 
pleased to state : 

<a) whether Karnataka Government 
have submitted any scheme for integrated 
development and marketillg of cardamom 
for small and marginsl growers of Karna-
taka for being funded under Western 
Ghats Development Programme; 

(b) if so, the area proposed to be 
covered under tbe project and the estima-
ted cost of the project; 

(c) whether in order to get assistance 
from NABARD the approval of tbe Plann-
iDg Commission is required; and 

(d) if so. the Planning Commission', 
reaction thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TR.Y OF PROGRAMME IMPLEMENTA. 
TION lSHRI SUKH RAM): ca) and (b) 
Yes, Sir. The scbeme IS proposed to be 
partly fllDded under the Western Ghats 
Development Prosramme. Tbe entire 

(C) and (d) P1antHna Commission have 
conveyed its 8,reetDeDt to the project in 
principle. As bulk of the funds for the 
project are to come from the institutional 
sources. tbe State Government bas beeD 
advised to take it up with tbe Nationa I 
Bank of Agriculture and Raral Develop-I, 
ment. 

Bbi •• IrriaatioD Projec.t 

4961. SHRI V. S. K'RISHNA IYEtt : 
Will the Minister of WATER RESOU. 
RCES be ple .. sed to state : 

(a) w.hether the Bhima Irrigation 
(Flow) Projects were sent by tbe Karna-
taka Government in 1981 for approval; 

(b) If so, the cost of tbe project aDd 
the area to be benefited; 

(c) whether the project has been cMa. 
red by the Government; and 

(d) if Dot, when tbe Government pro-
pose to give its clearance '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MINIS-
TRY OF WATER RESOURCES (SHRI 
RAM NIW.AS MIRDHA) : (a) to (d) The 
modified Report of BlUma Irrigation Pro. 
ject costing Rs. 78 crores and irrigating 
about 42,000 hectares was received for 
clrarance in November, 1985. Tbis has 
n .( be.,n c'eared due to non-compliance 
of the comments sent to the State Govern-
ment 

Loss due to sea erosioD 

4'62. PROF. K. V. 'THOMAS: WiU 
the Minister of WATER RESOURCES be 
pleased to stal~ : 

(a) the quantum of loss due to sea 
erosion in oor country; 

(b) tberprevcotive meaaurllrtakea'or 
this; and 
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(e) tile total .fd Il!vh 10' vatious 
States duriDl tbe )~t three Years in this 
r.gard ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TBXTILES AND 
M'tNrsTER STATE OF THE MtNISTRY 
OF WATER RESOURCES (SHRI 
R.AM NIW AS MIRDHA): (a) and (b) 
There has been no precise quantitative 
assessment of (he quantum of loss or gain 
due 10 sea erosion in India from time to 
time. The common methods employed 
for preventioa of Coastal erosion are: 
construction of sea walls, bulk-heads, 
revetment, break-waters, IMYBes etc. 
Wherever, ocooomic.Yy feasible artificial 
replenishment of beach material is a'lso 
done. 

(c) Durinl the lalt five Yeat's (1'82-83 
to 1986-87). Central loao assistance of 
RI. 14.16 crores was given to -the State 
of Kerala. 

Assi.taoce for construct;oa of sea waUs 
in Keral. 

4963. PROF. K V. THOMAS: win 
the Minister of WATER RESOURCES be 
pleased to state : 

Ca) whether any request for assistance 
bas been received from tbe Government 
of Kerala for the construction of sea 
walls; 

(b) if so. tbe quantum of funds that 
will be allotted to Kerala during 1987-88; 
and 

(c) the usual norms for central aid 
for tbe construction of sea walls ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MINIS-
TR.Y OF WATIiR RESOURCES (SHRI 
RAM NIWAS MIRDHA): Ca) YOSt Sir, 

(b) RI. 2. SO crom. 

(c) The norms adnpted for such 
WOr k s in Kefa1. are a. fo1lowl:-

SI. No. Description Cootr.e : State 
sbare : sharo 

1. Construction of new 2 : 1 
sea walls 

2. Reformation of existing 1 1 
sea walls. 

Foreign assfgomeDI 

4964. SH°R:I BANWARI LAt. 
BAIRWA : Will the PRIME MINISTER. 
be pleased to state : 

(a) tDe DIJmber of officers deputedl 
JoaDed to foreign Governments on Forciln 
Assignmet in last three years; 

(b) tbe number of Scheduled Castes 
Scheduled Tribes officers deputcd/'oaDed 
through this cell during the said period; 
and 

(c) whether the Government's dire~ 
live relating to fair rttpresentation of 
Scbed uled CasteS/Scheduled Tribes in 
foreign assignments have been properly 
observed by the Cell ? 

THE MINISTER OF STATE IN THB 
MINIS1RY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS. 
TRY OF HOMB AFFAIRS (SWU: P. 
CHIDAMBARAM): <a> DurjDl lbe 
past three years this Department hu per-
mitted 1735 experts to take. up assignments 
abroad, the year-wise break-up of .which 
is .iVCD in tbe Statement below. 

(b) and (c) Not known. No directiYO 
has been issucd in respect of representa-
tion or Scheduled Casles/Scheduled Tribes 
in foreign assignments. These asalpmeot. 
are decided OD the basis of qualificatioa 
and merit only. as acceptability to the 
foreign agency is the important crJteriaa. 
Information whether the selected perIOD 
be10ul to SC or ST is Dot maintained ancl 
bence it is Dot possIble to live tbe number 
of S C eft ST officer. so doputed, 
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Number of Persons Permitted for 
Deputation on Foreign Assignments 
During the Years -1984, 1985 and 1986 

Year Number of Persons 
permitted for depu-
tation on foreign 
assignment 

1984 620 

1985 472 

1986 643 

Total 1735 

Development of red palm oil by 
scientists 

4965. PROF. P. J, KUR1EN : Will 
the PRIME MINISTER be pleased to 
Itate : 

(a) whether the scientists of Regio-
nal Research Laboratory, Trivandrum have 
deve10ped a red-palm oils which would not 
10 rancid for many months; and 

(b) if so) the details thereof? 

THE MINISTER OF STATE IN THE 
M·NISIRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.lt. NARAYANAN) (a) Yes Sir. 

(b) RegiQnal Research Laboratory, 
Trivandrum bas Standardised a process 
for extracting red .. palm oil with free fatty 
acid content not exceeding 1 % and which 
IS SELF STABLE. The first demons-
tration plant for the extraction of red .. palm 
oil is being set up on turn key basis in 
tbe leAR Campus near Trivandrum as 
part of CSIR·ICAR collaboration. cn Oil 
Mission. The plant is expected to be 
commissioned by mid 1988. Bench scale 
work has been completed in the Jabora-
,or),. 

Flre-prooflDI material I,Dthesised ia 
R.K.L., Trf,aDdrum 

4966. PROF. P. J. KURIEN: Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether the regional office of Council 
of Scientific and Industrial Research, Tri-
vandrum and the Vikram Sarabhai Space 
Centre have iointJy synthesised some 
abrasive fire-proofing material in tbe labo-
ratory which has immense field application; 
and 

(b) if so, the details thereof '! 
\ 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND MINISTER OF STATE. 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) (a) and (b) Yes, 
Sir. An ablative fire retardant polymer resin 
named Anorin-38, based on casbewn ut 
shell liquid has been developed at the 
Regional Researcb Laboratory, Trivan. 
drum. Tbe process for the preparation 
of Anorin-38 has been scaled up by the 
Laboratory, in collaboration with the 
Vikram Sarabbai Space Centre, Trivan-
drum. The Knowhow for AnoriD-38 is 
likely to be made avaiJable for commer. 
ciali~ation soon. 

Electronies policy 

4967. SHRI H.N. NANJE GOWDA: 
SURI Y.S. MAHAJAN : 
SHRI O.S. BASAVARAJU: 

Will the PRIME MINISTER be plea-
sed to state : 

(a) whether reconstituted Electronics 
Commission has sought the restoratioD ·of 
its policy making and implementation 
powers as enjoyed by the Commission in 
1984; and 

(8) if so, the reaction of Government 
thereto '! 

THE MINISTBR OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH .. 
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
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DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN): (a) No, Sir. 

(b) Does not arise. 

Uooatural deatbs in Delhi 

4968. SHRI VISH~U MODI: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of unnatural deaths 
of married women in Delhi reported 
during the period from 1 1.1986 to 31.10. 
1987; 

(b) bow many of these unnatural 
deaths have been registered uoder Anti-
Dowry Act; 

(c) the number and details of such 
unnatural deaths regj~t ered under Punjabl 
Bagh and Ashok Vlhar Police Stations, 
indicating separately the details of the 
cases covered. under Anti·Dowry Act; 
and 

(d) the ~ction takpo against the per· 
sons allegedly responsible for these Dowry 
'deaths? 

THE'MINISTER OF STAlE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES ANI> PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI p. 
CHIDAMBARAM): (a) 1790 

(b) 132 

(c) The requisite figures are mdicated 
below~-

(i) Unnatural 
deaths 

(il) Dowry 
deaths 

Puojabi Ashok 
Bagh Vlhar 

17 35 

5 3 
----------- -_._ 

(d) 266 persons. including 13 from 
the jurisdiction of Police Station PUDj~bi 
Bagb and 7 from the jurisdiction of Police 
StatioD Ashok Vibar, bave been arrested. 

Use of Hindi/regional 1.lIlaagel iD 
Higil Courts 

4~69. SHRI PARASRAM BHAR-
D\VAJ: Will the Minister of HOMB 
AFFAIRS be pleased to state: 

(a) the names of the High Courts 
which ha\e been authorised to conduct 
proceedings' and deliver judgements etc. 
io Hmdl or in regional languages in 
ildditioo to English language; and 

(b) the steps taken to prompt tbe use 
of Hindi or ! other regional langulaes in 
the High Courts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) 
Under Article 318 (2) of the Constitution 
and Section 7 of the Official Languages 
Act, 1953, the Governor of a State may., 
with the previous consent of the Presi-
dent, authorise the use of Hindi or tbe 
Officla) language of the State, in addition 
tc the Englhh language, in proceedings 
and tor judgements. orders, etc' passed 
or made by the Higb Court for thaI State. 
Under these prov sions Governors of U.p • ., 
BIhar, Rajasthan nnd M adbya Pradesh 
bave authonsed the use of HlDdi in tbe 
proceedings etc. of the High Courts of 
these States. No actiOD has been taken 
by any other State rn tbis connection. 

(b) The C~ntraI Government have 
taken tbe fo:lowing important steps to 
faCilitate the use of HlDdi or regioDal 
languages by the States, in the High 
Courts:-

(1) The Central Ministry of Law and 
Justice have completed the trans-
lation of tbe Constitution in all 
the languages mentioned in Eighth 
Schedule of the Constitution 
except Tamil, Kashmiri aad 
Sindhi. 

(2) The D.:partment of Official La ... 
Buage brought forward a Bill for 
providing authoritative text of 
Constitution In Hindi, which baa 
been passed by Parliameot. 



(3) 1'be Ministry or Law and Justice 
of tbe Government of India are 
implementing a scheme to give 
financial help to the States so 
that tbe Cemral La\\ s etc. can 
be translated and published. 

(4) A Bill to provide for authorIta-
tive text of Central Acts etc. in 
the regional languages mentioned 
in tbe Eighth Schedule of tbe 
CODstitatioD Is under considera ... 
tion of Parliament. 

(5) The MInistry of Law and Justice 
of Central Government IS also 
implementing a scheme to give 
financial help to the Autonomous 
Institutions working in this field 
for the propagation of legai acti-
vities in Indian Languages. 

PromotIng tbe use of Hindi or 
other regional languages in the 
High Courts is mainly the respo-
nsibility of State Governments. 

Progressive Dse of Hindi 

4970. SHRI PARASRAM BHAR· 
DWAJ: WIll tbe MlDister of HOME 
AFFAIRS be pleased to state: 

<a) the steps taken for the progre-
Slive use of Hindi during 1986-87 with a 
view to elevating it to the status of an 
official language; 

(b) whether it is a fact that in some 
Bon-HlDdi States the measures taken for 
th progress of Hindi are inadequate; 
and 

(c) if so, the plan of Government in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a) An 
annual programme was formula led durmg 
1986-87 on ahe basis of Official Language 
Ac~ Official Language Rules and instruc-
tions issuea by Department of Official 
Lanauago for promoting the progressive 
use of Ilindt. As regards Implementation 
of tbis prOlramme iD Ministries/Depart-

t~O 

1fteOts, its proaten was as.sed by Depa-
rtment of Official Language through peri. 
odical reports and inspections. A stste-
meot indicating important targets in the 
annual programme for tbe year 1986-87 is 
given below. 

Apart from this, during the year 1986 
training was continued for language, typing 
and stenography under Hindi Teacbibg 
Scheme and more than 30000 employees. 
4300 typists and more tban 700 stenogra-
phtrs working in Central Government 
offices were trained. 

During tbe year J 986-87, 42,000 pages 
of codes, manuals and forms coming under 
tbe procedural literature were translated. 

(b) and (C) No, Sir. Adequate steps 
have been taken for progressive use of 
Hindi in all non-Hind, !Speaking States. 
Reg anal offices have been set up at Banga-
lore, Calcutta & Guwahati for implemen-
tation of Official Language in non-Hindi 
speaking States. A centre has also been 
set up In Calcutta for training in traos-
lation. 

Statement 

1. Correspondence with the Minist-
ries/Departments situated ID Region 'A' 
and attached and Subordinate office situa-
ted in Region A,B & C sbould be made 
lD Hindi at 80%, (i6!~~ and 10% respecti. 
vely. 

2. 50~~ correspondence in between 
tbe offices located in Region' B' should be 
made in Hindi. 

3. lOC}~ correspondence in between 
the effioes leeated is R-etieB '.c;:' ~ be 
made in Hindi. 

4. Letters received in Hindi, from 
any corner should be replied in Hindi. 

S. Documents mentioned in Section 
3 (3) of amended Official Language Act, 
1963 should be issued bJlJngualJy both in 
Hindi and English. 

6. All Offices where 80% or more 
employees acquire tbe working knowledg. 
in Hindi shou ld be nottficd in the 
Gazette. 
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·7. Procedural literature, HeadiDI of 
Bea.i~lerSt Forms. Letters b:ad, Rubber 
Stamps, name plates etc. availab'e in 
EnalisJ! only should be proparea bilin-
gually. 

8. 25% Telegrams in between tbe 
offices located in Region 'A' should be 
issued ID Devnagari scripts. 

9. Offices which do not have even a 
single Devoagari Typewriter should pur-
cbase at least one Devnagari Typewriter 
and in the Region 'A' Devnagari type-
writer to tbe extent at least 50% of tbe 
total number or typewriters to b~ purcha-
sed by tbem dunng the year. Siml1arly, 
offices located in Region 'B' should pur-
chase Devnagari typewriters to tbe extent 
of 2S~b of tbe total number of typewriters 
during the years and in Region 'C· 10% 
Devnagari typewriters. 

10. With a view to meeting in short. 
fall of Devanagari typewriters various 
offices may, apart from Devnagari type-
writers get some of their Roman typewri-
ters cODverted mto Devnagarl t} pewriters 
to the extent at least 1 O~~. 

11. Examinations conducted by tbe 
offices located in Region 'A' for recruit-
ment to subordinate services and posts, 
use of Hindi should be permitted as an 
alternative medium. Similarly, in depart-
mental examiDation~ also use of Hindi 
should be provided as an alternative 
medium. In addition, arrangements should 
be made for imparting training through 
Hindi medium in the trajning Centres. 

/ 

In order to remove the hitcb from the 
employees who hesitate to work in Hindi 
alfangements/sbouJd be made to organise 
Hindi workshops 6, 4 and 2 times during 
tbe year in Region A, Band C respecti· 
vel,. 

13. All Ministries/Departments and its 
subordinate offices, Government Under-
taking & Corporations are required to 
conduct Hindi day/week at least once 
during the year. 

14. AU offices should iavest 25% of 
their library arant towards tbe pureba.., 01 

Hindi book.. Tlais amoant can beA ...... 
nced uP&o 50% 08 the avaiiabiJity of Hiadi 
books on various subjects in the market. 

15. Elecfronic equipments required 
to be purchased in tbe ofticea should be 
bilingual. 

Welfare of retired employees, 1CNI .. 
widows and small children 

4971. DR. G. VIJAYA RAMA RAO: 
Will tbe Minister of WELFARE he plea-
sed to state : 

(a) whether any measures have beeD 
taken for tbe welfare of retired employ.s, 
young widows and small children specially 
orphans; 

(b) if so, the details thereof; 

(c) jf not, the r.easons therefor; aDd 

(d) the number of orphan houses in 
each State and facilities provided there 'I 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : <a) to (c) the 
retired Central Government employees arc 
provided retirement benefits like pcnsioo, 
gratuity etc., as per Pension Rules. 10 
respect of widows of Central Govt. emp-
loyees, who di~ while in service or af.er 
retirement provision already exists for 
grant of gratuity and family pension to 
them. In cases where tbe death of the 
government servant occurs while in service 
on account of causes attributed to service. 
tbere is also a provision for grant of spe-
cial family pension under tbe Extra-Ordi. 
nary Family Pension Rules. In cases 
where the death occurs while in service as 
a result of attack by or during action 
against extremists and anti-social elements 
etc. or during action against enemy in 
International War or Border Skirmishes 
there is al~o a provision for grant of 
liberalised penStOD. 

For the wtlfare of sma)) cbildren spe-
cialty orphan!, welfare services to r~~ 
bilitate them as normal citizens aile pro~ 
dod uoder tbe Scheme for the welfa1le of 
cbildren in -aced of Care aDd P(otectioo. 
The .,.a,·in .. aid is pr .. iQed tllrGUlh ... 
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voJuntary organisatIons which is sharable 
between Central Govt., State Govt. and 
the voluntary organisations in tbe ratio of 
45 : 45 : 10. 

(d) The State· wise total number of 
orphan houses is not available. However, 
voluntary organisations in most of the 
States/Union Territories are in receipt of 
grants for maintenance of destitute children 
including orphans under tl\e Scheme for 
tbe Welfare of Cblldren in need of Care 
aad Protection. 

Results of computerised Cartography 

4972. SHRI P. PENCHAlLTAH: 
Will tbe PRIME M1NISTER be pleased 
to state: 

(a) whether computerised cartography 
has been found to be accurate ; and 

(b) jf not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
R.K. NARAYANAN): (a) Yes. Sir. 

(b) Does not arise. 

Oppression aga inst . Scheduled Castes/ 
Scheduled Ttrib('s 

4973. SHRI P. PENCHALLIAH: 
Will tbe Minister of WELFARE be pleased 
to state: 

(a) whether Government propose to 
encourage socio.voluntary organisations 
at State level for aboH,jon of all kinds of 
socio-oppressions against Scheduled Castes 
and Scheduled Tribes ; and 

(b) if so, tbe details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) and (b) 
Yes Sir. As one of the means in the multi-
pronged drive against traditional and aU 
~iDds of socio-economic oppression against 

Scheduled Castes and Scheduled Tribes, 
the Government of India encourages 
voluntary organisations of St~te level as 
welJ as all India Jevel by providing neces-
sary funds. The Government of India 
have impressed upon the State Govern-
ments/Union Territory Administrations 
to make this drive effective and also 
suggested to them that the voluntary orga-
nisations haviog proven record shoqld 
be associated with programmes for building 
up social awareness and consciousness 
against any moves on the part of any 
groups to exploit or suppress the Scheduled 
Castes and Scheduled Tribes in any way. 
The programmes of the voluntary agencies' 
incfude efforts to eradicate untouchability 
and spread of literacy in tbes~ vulnerable 
groups by running schools and hostels. 

Super power rivalry 

4974. SHRI P. PENCHALLIAH: 
Will the Minister of EXTERNAL 
AFFAIRS be pJea~ed to state: 

ta) whether the super-power rivalry 
is a chalicoge to South-East Asian 
Security ; and 

(b) if so, the Initiative taken by India 
to combat it ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) and 
(b) Great-power rivairy ill the Indian 
Ocean resulting the presence of extraneous 
powers ad.Jersely effects the secunty of tbe 
regi(lD by the introduction of extra 
regional tension as well as intensifying 
tbose rivalries that already exist. India 
bas remained committed to the withdrawal 
of foreigo military presences from the 
Indian Ocean and to this end have taken 
a number of initiatives which have found 
expression in bilateral consu'tatlons with 
foreign countries as also through the 
forum of the Nonaligned Movement and 
international orgaoisations. Apart from 
calling for the removal of foreign military 
bases from the Indian Ocea~, India also 
supports the UN General Assemb'y Dec-
laration on the Indian Ocean as a Zone 
of Peace. 
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reellal schemes fOf' remote tribals 

497S. SHRI -P. PENCHALLIAH: 
Will the Minister of WELFARB be pleased 
to state: 

(a> whether Government propose to 
sot up Community bio-Ias and tauar 
cocoon reeling projects in remote-tribal 
arcas ; 

(b) if so, the details tber!of ; whether 
bank loans will be taken to finance tbese 
projects ; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): <a> to (c) 
Department of Non-Conventional Eenergy 
Sources bas already been implementing a 
Scheme on Community Bio-Gas Plantl 
Institutional Bio-Gas P)aDt uDder which 
Jarge size bio·gas plants with a minimum 
capa~ifY of 45 Cu. metre per day are 
being bUilt in different parts of the country 
including in remote tribal areas. The 
plants are built after examining their 
techno-economic feasibility. 909b of the 
cost of setting up of the Bio-Gas Plant is 
provided as subsidy while the balance 10% 
are borne by tbe beneficiaries. 

Six Tassar Reeling and Spinning 
Demonstration-cum-Training Centres have 
been set up in the tassar-growing States 
for extension of Research aDd Development 
and Training support to tribals. 
National Banks and Cooperative Banks 
are financing the tribals and giving Joan 
assistance for purchase of Amber Charka 
and SpinnlDg machines. In addition, an 
interest subsidy scheme, is also being 
implemented by the Khadi & Village 
Industries Commission for production of 
Tassar Kbadi Siik. Under tbis scbeme, 
.certified institutions are issued subsidy 
eligibility certificates where upon the 
Commercia) Banks give financial assistance 
to them. Tribals are also the beneficiaries 
of this schemes as wage earners. 

Water storage schemes in arid zone. 

4976. SHRI YASHWANTllAO 
GADAKH PATIL: 

SHRI Y. S. MI\HAJ AN : 

Win the Minister of WATER :!E. 
SOURCES be pleased to state: 

<a> whether the National Water Con. 
vention held in Delhi recent))' has aUI. 
gested tbat tbe water storage schemes ia 
the arid zones should be indentified and 
completed quickly in view of the drought 
conditions; 

(b) if so, the details thezeof; and 

(c) measures taken or proposed to be 
taken in this regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF TQB 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIWAS MIRDHA): <a) 
and (b) The National Water Convention 
bas discussed, among other topics, tbe 
subject of water storage schemes in the 
arid zone aDd recommended that the 
remaining storages in the arid zones 
sbould be identified urgently and com. 
pleted early as a measure of drougbt. 
proofing. 

(c)' Action OD the above Ijnes will 
have to be taken by the State Govern-
ments. The Centre has decided to livo 
an additional amount of Rs. 236 Crores to 
14 States during (be Seventh Plan period 
to accelerate completion of identified irri-
gatioo projects benefiting drought prone 
areas. 50% of this is in tbe form of 
drought assistance and the balance will 
be not adduionality. 

Enadment and enforcement 01 allti. 
beggary J ."8 by State. 

4977. SHRI MULLAPPALLY 
RA..MACHANDRAN: Will the Minister 
of WELFARE be pleased to state: 

<a> the names of the States which 
have enacted and bave enforced aOli. 
beggary Jaws : 

(b) wbether Government have COD-
ducted auy survey to determine the total 
number of beggers in tbe country and. to 
estimate the approximate cost of rebablli-
tating them ; and 

(c) if 80, tbe dotalls thereof? 
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THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO>: <a> As per 
information available the States of Andhra 
Pradesh, Assam, Bihar, Goa, Gujarat. 
Baryanall Himachal Pradesh, Jammu, &. 
Kashmir, Karnataka, Kerala, Madbya 
Pradesb, Maharasbtra, Punjab, Tamil, 
Nadu, Uttar Pradesh and West Bengal 
and the Union Territories of Delhi, 
Daman &. DIU have cnacted and enforced 
antl.bessary laws. 

(b) No national level survey has beea 
conducted by tbe Government. 

(c) Does not arise. 

Jneluslon of KaJaka Calte in Stheduled 
Casle list 

4978. SHRI C. SAMBU: Will the 
Minister of WELFARE be pleased to 
state: 

(a) whether Government have received 
any proposal from the State of Andhra 
Pradesh regard Ins inclusion of 'Rajaka' 
caste into the list of Scheduled Castes ; 

(b) if so, the details theleof ; and 

(c) the reaction of Government there-
to ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOl\lANGO): (8) to (c) The details 
of proposal recc:ived from the Government 
of Andhra Pradesh and the reaction of 
the Government thereon cannot be dis-
closed in public interest. 

Food eontrol in ADdbr. Pradesh 

4979. DR. T. KALPANA DEVI: 
Will the Minister of WATER RESOUR-
CES be pleased to state the detailed pro-
IIrammo! drawn up for flood control in 
Andhra Pradesh and action taken OD 
suggestions made so far on this account? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MINIS-
TRY OF WATER RESOURCES (SRRI 
RAM NIWAS MIRDHA : Flood manase-
ment Ichemes are planned and Imple-
mented by tbe StalOs cnncerned in tbe 

]jlht of plan fUDds available to them aDd 
tbeir inter-se priority. The Plannlnl Com-
mission approved for Andhra Pradesh an 
outlay or RI. 47.98 crores for flood 
maoalemoat Ichomol wIJlcb consist of 
formation of embankments, anti-erosion 
works, drainle schemes, otc. The Govern-
ment of Andhra Pradesh spent Rs. S. SO 
crorea in 1985·86 and Rs. S.S6 crores in 
1986-87 on such schemes. The anticipated 
expenditure during the current year is Rs. 
5.00 crorea. The programme of expendi-
ture for the next year is also the lame as 
for the current year. 

Rural urbao per eapita ineome ratio 

4980. SHRI C. JANGA REDDY: 
WiJl the Minister of PLANNING be plea-
sed to state: 

<a> whether the rural and urben per 
capita income ratio in 1970·71 was 1:2.4, 
if so, the ratio in each Slate and Union 
Territory durin. the same period; 

(b) whether compilation of such 
figures has siDce been discontinued, if so, 
the reasons thereto; and 

(c) in the absence of such compila-
tion. how tbe comparative per capita in-
come figures are pr ocessed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI-
STRY OF PROGRAMME IMPLEMENT-
ATION (SHRI SUKH RAM); <a> Yos, Sir. 
Corresponding ratios for different States 
and Unaon Territories were, however, not 
compiled. 

(b) No. Sir. For preparation of 
rural and urban incomes separately, detai-
led data on number of workers in the two 
areas are required, which become available 
from pop alation census only once in 10 
years. The rural-urban per capita income 
ratio was compiled by the Central Statis-
tical Or,anlsation (eSO) for tbe first time 
for the year 1970.71 after the release of 
results pertaininl to workiDI force based 
on 1971 Population CeDsus. Similar 
exerciso is proposed to be initiated for the 
year 198()"81 on the basis of workinl force 
estimates. based on 20 per ceat sample, 



which have become available recently, 
from 1981 Population Census. 

(c) In the absence of tbe estimates of 
per capita income separately for urban 
aDd rural areas, the comparisons between 
urban and rural disparity are made on the 
basis of tbe results of coosumer expendi-
ture surveys of the National Sample Survey 
Orsanlsa tion. 

Stoppage of E. B. due to dis clpllaarJ/ 
criminal case 

4981. SHRI KAMLA PRASAD 
SINGH: Will the PRIMB MINISTER be 
pleased to refer 10 the answer liven on 6 
August, J987 to Unstarted Question No. 
I S38 regarding stoppage of ED due to 
disciplinary or criminal oase and state: 

(b) if so, details tbereof; and 

(c) jf not, steps taken to get priority 
decision 1 

TH.B DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): (a) to (c) The 
SpeCial Leave Petitionl filed against tbe 
judgement delivered by the Central Admi-
nistratlvo Tribunal OD 2.3 1987 came up 
for hearing on the 16th November, 1987 
before tbe Supreme Court. The Supreme 
Court admitted the petitions and also 
granted stay of the judHement, 

4982. SaRI ICAMLA PRASAD 
SINGH: Will tbe Minister of HOME 
AFFAIRS be pleased to state: 

<a) whether auto-tbefts bave gone up 
by 20 per cent in tbe capital; 

(b) if 10, tbe comparative fiaure of 
luch cases reported during tbe last throe 
,earl; 

(c) how many of these were used in 
aoti-social actiVities inCludinJ terrorism; 
and 

(d) tbe stel)l tlteb to eheck such 
tblns? 

THE MINISTBR OF STATE IN THB 
MINrSTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTBR OF STATE IN TIIB MINI. 
STRY OF HOME AFFAIRS (SHRl p. 
CHIDAMBARAM) : (a) and (b) No, SIr. 
On tbe cODtrary, the followinl ilures will 
iodicate tbat tbe cases of auto tbefts are 
on tbe decline : 

1985 2501 

1986 

1987 

2108 

1682 
(upto 3J .10.1987) 

(c) IS 

(d) Steps 1ik~ ~08titl8 01 pickets at 
vulnerable points, iotenslfyiol foot and 
moblle patrolling, deployment of sourcea 
and holding inter-State coordination 
meetings, bave been takeD. 

Eoactmeot of ne" pollee act 

4983. SHRI N. DENNIS: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Government propose to 
ena-zt a Dew police Act; aDd 

(b) if so, the details thereof? 

THE MINISTER OF STATB IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF ST ATE IN THB MINI-
STRY OF HOMB AFFAIRS (SHRI P. 
CHIDAMBARAM) : <a> No, Sir. 

(b) Does not arise. 

Zircoalam factory In reaDyablll.ra 

4'84. SHRI N. DENNIS: Will tbe 
PRIME MINISTER be pleased to atate : 

(a) the places where zircon II fouad 
In the country; 

(b) whether there is any propOlallO 
let up a zircbnium factory In tbe cODatr,; 
'lid 

(c) if so, whethet It woald be Jocated 
in Kanyakumari District wbere zircoD a. 
raw matorial is available T 
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THB MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND MINISTER. OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. 
R. NARA Y ANAN): (a) Zircon is found 
in the beacb sands and some inland depo-
sitl in TamiJnadu, Kerala, Orissa and 
Aodbra Pradesh. 

(b) Yes, Sir, 

(c) A Committee bas been constituted 
to select a sUitable locati.n for setting up 
tbe proposed Zirconium Oxide Plant. 

Irrigation facilities to drought prone 
areas of Tamil Nad. 

498S. SHRI N. DENNIS: Will tbe 
Minister of WATER RESOURCES be 
pleased to ~tate : 

<a> whether proposals to utilise tbe 
waters of west.flowing rivers of Kefala for 
providing irrigation facilities to the drou. 
gbt prone areas of Tamil Nadu are under 
consideration; and 

(b) if so, the details thereof ~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINI· 

Writl •• ~_we" 1:: 1 

STBR OF STATB. OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : <a> No, Sir. 

~b) Docs Dot ariae. 

Esteroally aided Irrigation pr_,jects io 
Orilla 

4986. SHRIMATI JAYANTI 
PATNAIK : Will the Minister of WATER 
RESOURCES be pleased to state: 

Ca> tbe Dames of the externally aided 
irrigation projects in Orissa; 

(b) the amoulit of external aid made 
available for these projects so far; 

(b) tbe progress made in the comple-
tion of tbose projocts; 

(d) tbe estimated cost of eacb project; 
and 

(e) tbe total irrilation potential of 
each of the projects ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINI-
STER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : la) to (e) The foHo-
wing tbrre irrigation projects In Orissa are 
prosently receiving world Bank assistance : 

S.No. Name of tbe Project Eltima- Total Disbur- Total 
ted COlt a&lis .. sement irrigation 
of tbe tance upto potential 
Project commi· Sept. '87 
(Rs.Mll) tted (US $ Mil) 

(US $ Mil) 

1. Mahaoadi Berrages 926. SO 83.00 58.522 This is a 
projeet tepJace-

ment work, 

2. Orisla Irrigatlon-tt 1335.60 1 ()S.OO 51.122 108,000 hat 
Project 

3. Subernarekba Irrigadoft 
Project (Inter.State 1640.00 121.00 81.675 ~,OOO ha. 
Project witb Blbar &. (for (in Orilsa) 
West BeDgal) Orisla 

and Bibar) 
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Tbe progress of works of tbe above 

three projects is not as per the scbedule. 
Mcordingly, extesioDs in the credit doslDg 
dates for tbe Subernarekba Irrigation Pro· 
ject and the Mabanadi Barrages Project 
bave been granted up to March 1988. 
Extension in the credit closing date of the 
Orissa Irrigation-1 Project has also been 
sougbt. 

Mpltl-tltate IrrigatioD projects executed 
in Orissa 

4987. SHRIMATI JAYANTI 
PATNAIK : WIll tbe Minister of WATER 
RESOURCES be pleased to state: 

(a) the number of multi-state irriga. 
tion projects taken up Cor execution In 
Orissa during the Seventh Plan; 

(b) how many of them have been 
completed so far; and 

(c) details of tbe progress, made in 
the completion of other projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINI· 
STER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA): (a) Subarna-
rekha is tbe only iDter-State multipurpose 
irrigation project under execution which 
provides benefits to Orissa. 

(b) and (c) Tbe taraet date of comple-
tJon of the above project Is 1994·95. AD 
expenditure of Rs. 44.68 crores (anti. 
cipated) bas been incurred by Orissa uplO 
March, 1987, against tbe latest estimated 
cost of Rs. 391.49 era res relatiDI '0 
Orissa. 

Indian economic aid to Soutb Aslao 
fouafries 

4988. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of BXTERNAL . 
AFFAIRS be pleJsed to state: 

(a) whether India bas been liVID' 
economic aid to Soutb Asian countries for 
their socio-economic developments; aDd 

(b) if so, the quantum and pattern of 
ajd given to tbese countries durin. the 
last five years till AUlust, 1987, country-
wise. 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) Yes, 
Sir. 

(b) A Statement regarding details of 
economlC aid gIven to South Asian coun-
tries dUring the Jast five years is liven 
below. 
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RerommeDdatlon of workiDg erou, o. 
tribal development 

4989. SHRI JAGANNATH PATT-
NAIK : Will .he Minister of WELFARE 
be pleased to state : 

<a> whetbrr tbe Working Group on 
Tribal Development during the Seventh 
Plan has reviewed tbe educational develop-
ment in tribal areas: and 

(b) if so, the recommendations made 
by tbe Working Group ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) Yes. Sir. 

(b) The recommendations of the Work-
iog Group regarding educational Develop-
ment of Scheduled Tribes during Seventh 
Five Year Plan include, Ci) priority for 
education in tribal areas, (i1) continuance 
of tbe educational incentives on a stepped 
up scale, (iii) identification of low literacy 
areas, (ivl setting up of asbram schoolsl 
residential primary schools, (v) policy 
decisi on to be taken in regard to adoption 
of tribal Jaoguage as medium of instruction 
at primary stage, (vi) coordination of 
efforts of different organisations like the 
Central Institute of Indian Languages and 
the Tribal Research Institutes in prepara-
tion of text-books and reading material in 
tribal languages, and (vii) provision regar-
ding adequate funds for expansion of 
hostel and sports facilIties and improve-
ment of intrastructure in educational 
institutions. 

CODcept of house-bold laDguage for ceDSUS 

4990. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
HOME AFFAIRS be pleased to refer 
to the reply given to the Starred Question 
No. 83 OD '1} July, 1987 regarding publica-
tion of mother tongue-wise ceDSUS data 
and state: 

<a> whether the concept of house-
hold language was allo introduced in 
census returns for 1981. 

(b) if so, the reasoos for whicb this 
innovation was introduced and wbether 
it repJaced tbe column for motber-toDlue 
or was iu addition to tbat column; 

(c) the exact difference belweeD abe 
concepts o( motber.toDlue and tbe bouse 
hold language; aDd 

(d) whether Government would ensure 
that the column (or mother-tongue retain. 
its supremacy and relevance as an indica-
tor of Jinguistic identity of the respoDdeDt 
and not get diluted by the returns. for tbe 
house-bold JanlDage '1 

THE MINISTER OF HOMB 
AFFAIRS (S. BUTA SINGH) : (a) and 
(b) In the 1981 Census, information on 
motber tonllue was collected throuab 
Question No. 6 of tbe Individual Slip 
(Universal) for each individual and infor .. 
mation on 'Language mainly spoken io 
the household' was collected tbroulh 
Question No. S of part-I of the Household 
Schedule io respect of every housebold ex-
cept institutional bousebolds. AD attempt 
to deh:rm;ne tbe language mainly spokeD 
in the household was made in the 1981 
Census for tbe first time wltb the intentioo 
of providing the possibility of chanlleover 
in the system of coUection of lanluago 
data in tbe Census, if considered fit. 

(c) In the 1981 Consus, motber tonlue 
was defined as language spoken in child-
hood by the person's mother to the perSOD 
and tbe language mainly spoken in the 
housebold referred to the language spoken 
mostly by tbe members of the household 
amoDg themselves. 

(d) Does not arise as information 
both OD mother tODllue and laDgu_le 
mainly spokeD in the household was coll-
ected in the 1981 Census. 

SwaB ChaDDelisatioD Project 

4991. PROF. NARAIN CHAND 
PARASHAR: Will tbe Minister or 
WATER RESOURCES be pleased to 
state: 

<8> the latest progress in tbe formula. 
tion and sanction of Swan Cbannelisatio.D 
Project and wbether all details of the 
Swan Cbannelisatlon project covored 
under larger Shivalik Project have "-. 
received from tbe Government of Hima-
chal Pradesb; 
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(b) if so, the brief nutline Gf tbe 2 
Projetts and tbe action taken by the 
Government and the Central Water 
Commission for its early sanction and 
CODstruction; 

(c) whether the international financing 
aaencies viz. World Bank I.D.A., wou'd 
be approached for financial assistance for 
the completion of these projects; aDd 

(d) if Dot. the reasons thereror and 
tbe 1ikely dates by wh;ch the project 
would be formulated, sanctioned and 
taken up for construction "1 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS .. 
TER OF STATB OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA)= (a) to (d) The Project 
Report with Swan Channe1isation as a 
component of the composite project for the 
integrated development of Shivalik areas is 
yet to be prepared and submitted by the 
Government of Himachal Pradesh. 

Officer. OD deliutatioD to BSF and ITBP 

4992. PROF. NARAIN CHAND 
PARASHAR: Will the M:inister of 
HOME AFFAIRS be pleased to state: 

(a) the number of class I officers who 
are on deputation to the :porder Security 

Force and lode-Tibetan Border Police 
from tbe Armed Foret. as OD 31st March. 
1987 alongwith the period for which they 
have been on deputation with the Border 
Security Force and Indo-Tibetan Border 
Police; and 

(b) the reasons for which the officers 
are allowed to cootinuo on deputation OD 
those para-military forces, when sufficieh .. 
t1y qualified personnel are available with 
those forces? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MII'IISTER OF STATE IN THB MINIS. 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : Ca> There is no 
Group ·A' (Class I) Officer on deputation 
from Armed Forces in the ITBP. One 
Group 'A' (Class-I) officer from the Army 
and 9 Group 'A' (Class-I) officers from 
lod'an Air Force (lAP) arc OD deputation 
to tbe BSF as on 31st March, 1987, 
DetaIls about these officers are given in 
the Statement below. 

(b) Group 'A' Officers from the Army 
and the IAF are taken to the BSF in 
accordance with the Recruitment Rules 
and 1 he administrathe instructions to 
meet the operational requirement of the 
Force. 

Statement 

Class I O.ffi:::ers 00 Deputation FroIn Armed Forces to B.S.F. as on 31st March, 1987 

Post 

(i) One Brigadier from Army. 

(ii) Two Wing Commanders from IAF. 

(iii) Four Spn. Ldr. from IAF. 

(iv) Two Pilot officers from IAF. 

(v) One Co-pilot from lAP. 

Period of Deputation 

20.1286 to 31.10.88 

(i) 25.9.85 to 9.8.87 

(Jl) 30.6 86 to 2~.9 88 

(I) 16.9.85 to 15.9.88 

(ii) 21.4.86 to 20.4.88 

(iii) & (iv) 30.6'.86 to 29.6 88 

(i) & (Ji) 30.6.86 to 29.9.88 

30.6.86 to 21.6 88 
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Pe.sloll' f.rEx INA~P'etsoDn6 

4993'. PlOP. N~RAIN CHAND 
PARA'SHA1t: Win the Mlfllster of 
HdM~ APFAIR:S be pleaseAd to tefer to 
tIe reply glv~tI to Unstarrtd Questiol1 No. 
7597 dated IS April, 1981 and state: 

<a> tbe number of EX-INA Personnel 
who bave been sanctioned the Freedom 
Fighter Pensions after hberalilatioa in 
1980 according to which not only the 
Income limit was waived off but also some 
other rela«atiOD allowed in Himacbal 
Pradesh district· wise; 

(b) the number of Ex·INA Personnell 
their dependents recelVIDS Freedom 
Figbter Pensions in Himachal Pradesh 
district wise; and 

(c) the number of cases pending for 
disposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SURI 
CHINTAMA~I PANIGRAHI): (a) and 
(b) As on 31.10.1987, 18923 Ex-INA 
personnel includlDg those belonging to 
Himacbal Pradesh have been granted 
Central pension. Of these, 3008 were 
granted pension after UberalisatioD of 
pension scheme in 1980. No separate 
list State/District wise in this regard is be-
ing maintained. 

(c) AU the pending' cases were dispo-
sed off during the speCial drive period in 
July-August, 1986. However petitions for 
review have be"n received from some of 
those whose claims could not be accepted. 

SettiDg up of Technology Park io 
India by A US company 

4994. DR. B.L. SHAILBSH : 
SIfRI INDRAJIT GUPTA: 

Will the PRIME MINISTER be plea-
sed to state : 

(a) whether Boeing Company of 
United State 01 America propose to set 
up .. TeobnofolY Pm ill Itldia on tbe 
H... of the Texas Instrumelltl outfit' ia 
BaDla:ore: 

(b) if ~, tBe broad featam or tie 
blueprint of tbis T~nol'OlY Park; 

(c) Wftetber several other campania 
have also expressed teeD fnteren in letti,* 
up slmlJar 'a'eiJitles in India sbortly; 

(d) if so, whicb are these companies 
and' tbe facilities which they' prall to let 
up In India; and 

(e) where will these Parks be located 
and whether these win be managed b"y 
these foreign companies or tbey will train 
the requisfte Jndi.n staft' to maD tb~ ? 

THE MINISTER OF SY ATB 1l~ITI'rB 
MINISTRY OF SCIENCE' ANb 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMEN!JtS OF 
OCEAN DEVELOPMBNT, ATO~ 
ENEGRY, ELECTRONICS, AND SPAI«E 
(SHRI K. R. NARAYANAN): (a)' fro, 
Sir. 

(b) Does Dot ariS"e'. 

(c) Few other compadies bave ShO\VD 
interest to set up similar software develop-
ment facilities in India. 

(d) and (e) Apart from Texas Instru-
ments llndia) Pvt. Ltd, Banlalorc, two 
other Companies MIs Indo-Amerj~D 
Capital & Technology Corpn. and MIs 
Indus Technology Inc. (NiJgiri Techno-
pohs Ltd.) were granted approval to let 
u~ software Tecbnology Parks with satel-
Hte ]joks. 

The Government bave plans to setup 
technology park for software development 
using satellite links. 

An investment amount of Rs. S crores 
initially has been projected for letting up 
of tbe Technology Parks including cost 
of the earth station. It is proposed to 
set up three Technology Parks at ~hubaD
eshwar, Pune, and BalqpUOfO in the first 
phase and at ChandJgarb in the next 
phase. Such C6Jlttes would Caler to the 
requireme1l1W 01 software dtWetopment 
.. nite fOrt 1000" export. The detaltl-'Ire 
belDl fioalise<1. 
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Ai.. a.d ObJedi,es of Kerala Shastra 
Kala Parlshad 

4'95. SHal MULLAPALLY 
RAMACHANDRAN: Will tbe PRIME 
MINISTER be pleased to state : 

<al the total funds granted by Union 
Government to the Kerala Shastra Kala 
Parisbad: 

(b) tbe functions of the Kera)a Shastra 
Kala Parisbad; and 

(c) whether Government are monitor-
ial the utilisation of the funds extended 
to the Parishad and if so, tbe details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OP SCIENCE AND 
TBCHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND 
SPACE (SHRI K. R. NARAYANAN) : 
(a> to (c) The information is being collec-
ted and \'t ill be laid on the Table of tbe 
House. 

Dlseo,ery of a giant object by scientists 
10 PasadeBR (California) 

4996. DR. T. KALPANA DEVI : Will 
tbe PRIME MINISTER be pleased to 
atate : 

(a) whether Government are aware 
that scientists in Pasadena (California) 
have discovered a giant object larger tban 
Jupiter orbiting a star SO million light 
years from earth; 

(b) whether Government propose to 
lend a team of scientists to study and 
joint this discovery; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THB DEPARTMENTS OF 

OCEAN DEVELOPMENT. ATOMIC 
ENERGY. ELECTRONICS AND 
SPACE (SHRI Ie.R. NARAYANAN): (I) 
No, Sir. However, Government is aware 
that Astronomers have been lookinl for 
planctary systems io Itan situated SO 
LIGHT YEARS away. 

(b) No. Sir. 

(c) Does oot ariae. 

(d) Indian Institute of Astrophysics 
bas a researcb project relating to planetary 
Systems in Stars situated SO Light Years 
away rrom cartb. 

Propol.1 to referle !be prelent 0 IDee 
timings to old olliee timingl 

49'7. SHRI SWAMI PARASAD 
SINGH: WiJl the PRIME MINISTER 
be pleased to state : 

(a> whether Government propose to 
revert back to old office timings ; 

(b) ir so, details thereof? 

(c) whether half an hour Jncrease in 
present office timings is proposed to be 
withdrawn ; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
lnRBN SINGH ENGTI): (8) No, Sir. 

(b) Does Dot arise. 

(c) and (d) During discussion on this 
issue with Staft· re-presentatives under the 
JCM Scbeme .. an offer was made suggesting 
reduction in existing working bours 
subject to matching curtailment of holi-
days/regular leave. Thi~ was not accepted 
by the staff aide. Tbe offer is still open. 

ReaSODs for frequent occurenee of 
eyeloDel in Ba, of Beagal 

4998. SHRI V. SOBHANADREES. 
WARA RAO: Will the PRIME MINIS. 
TER be ple.sed to stato : 
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<a> tb. reasonl lor froqueDt occur. 
reoce or cyclones in Bay of BeDla); and 

(b) whether Government propose to 
undertake indepth study into oceanoara-
pbic and Meteorologic aspects of tbe issue 
to find out ways and meaDS to minimise 
the adverse effects of these cyclones? 

THE MINISTER OF STATE 
IN THE MINISTRY OF SCIE-
NCE AND TECHNOLOGY AND 
MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVE· 
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R. 
NARAY ANAN): (8) Factors contribu-
ting to frequent occurrence of cyclones in 
Bay of Beogal, inter alia,. aro Ca) relatively 
warmer sea surface water; (b) atmosphe. 
ri~ conditions over the Bay of Bengal 
favourable for tho formation of cyclones; 
and lC) migration of distorbances genera-
ted over the ChlDa Sea towards Bay of 
BeDlal. 

(b) The research on oceanograpbic 
and meteorological aspects of cyclones is 
a continuing activity of the India Meteo-
rological Department, National Institute 
of Oceanography and some otber scientific 
institutions. 

Because of tbe modern detection 
systems available over this region, like 
Cyclone Detection Radars. continuous 
surveillance through INSAT-IB satellite, 
etc. a cyclone once formed over tbe Bay 
of Bengal is quickly detected. The India 
Meteorological Department bas already 
established an effective advance warninl 
.ystem to forewarn the public sufficiently 
in advance to minimise the lOIS of life IDd 
propert)' due to cyclones. 

Three-wheeler. Icootera chall.ned for 
,1018t108 01 traffic Dor.s la Delh. 

4999. SHRIMA TI D .K. BHAN· 
bAlll : Will the Minister of HOMB 
AFFAIRS be pleased to state: 

Ca) whetber certaill tbree-wbeelers 
scooters in DeIhl arc violatiDI trlme 
lormt: 

(b) If 10, tbe number of three-wheeler. 
Icooter. chalJaned for violatioD of trafBe J 
Dorms dUrlDS 1987; and 

(c) the steps Traffic Police propose to 
take to cbeck regular violation of trame 
norms by three-wheelers scooter. ? 

THB MINISTER OF STATB IN THB 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRI P. CHIDAMBARAM) : (a) y ... 
Sir. 

(b) From the beginning of this yeat 
upto 15th November, on 65,865 oceasJoDl 
three wheeler-scooters were challanld fot 
violation of traffic teBulations. 

(c) Checking by the Tramc Polic. 
bas beeD intensified. 

Periodical review or traffie poteaUal 
In Delhi 

5000. SHRIMATI D.K. BHAN. 
DARI: Will the MiDister of HO ... B 
AFFA IRS be p1eased to state : 

(a) whether Traffic Police of Delhi ba. 
some system to review traffic potential of 
Delhi roads periodically for InstalliDI 
traffic signals or posting traffic constable 
to regulate traffic of DeIhl; 

(b) if so, number of surveys uDd,r-
taken during 1916 and 1987 zODe·wile; 

(C) whether there il regular tra.e: 
blockades in certain areal in the capital; 
and 

(d) if SOt tbe steps taken or propOlcd 
in this relard ? 

THI! MINiSTER OF STATE IN THI 
MINISTJlY OF PB:RSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (I) Yea, Sir, 



(b) Suryey. are u.a.d&nakcn froID Jime 
to time. As a relult of theae survey.B as 
traffic siloals and 3S 'bljokc.rl' llIere 
Installed in 1986 and during 1987, 192 
8iJ~"s aDd 365 'bUnkers' have becn 
~taJJed upto 3,Oth November, 1~87. 

(c) Although traffic jams take pJace 
occasionally in 10IllC areas, yet tberc is 
DO relular blockade. 

(d) Steps like construction of Byovers 
bus-bays, service roads, over-bridges and 
widening of roads have been taken. Extra 
staff is posted during peak hours to 
relulate traffic. 

Television pboDe developed iD JapaD 

5001. SHRIMATI D.K. BHAN-
DARI : Will the PRIME MINISTER be 
pleased to state : 

(a> whether Government are aware 
that teleVision phone bas been developed 
in Japan; aod 

(b) if so, the steps taken to introduce 
tbis technology in India 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
BLECTRONICS AND SPACE (SHRI K. 
R. NARAYANAN): (a) The facility of 
transmit tins pictures of the telephone 
c.Uers alonswith a telephone call, broadly 
known as "VIdeo phone" has been deve-
loped in Japan, USA and other countries 
in tbe recent past. 

(b) There are no immediate plans to 
iDtrodu~: tbis service in India in view of 
the very expensive nature of the equip· 
ment required. 

UtilisatioD of fuods for tribal areas 

'002. SHRI SRIBALLA V PANI .. 
GR.AHI: Will the MWster of WEL-
FARE be ple~sed to state: 

(a) tlae steps takeD to CD~ure lJ1at 

(i'OWlI .... w:e .. vea lor tkveI OClAlent 
of tlibaJ MOAI i./uJlyLMd JlI'R.I)Orl)' .utWatd; 
and 

(b) .betber GoVel'DDlODt propose to 
releaM ~r •. fqads as Spe.cial Celltr_1 
Auiauacc for tribal arMs lor iafra. 
structure b.u;1dins 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELF.ARE (~HR.I 
.GllUDHAR OQMANG.O) : (a) and (b) 
~8 per fxistiDJ jDstructio~s Special Cent-
ral JU~istance is to be utilised prima~jJy 

lor "mily oriented iacome aencr.aUus 
~hemes aad for iolrastructure develop-
ment incidental to such schem~s. Tile 
money sanctiooed as SpeciaJ Central 
Assistance is not <Jivertible. The State 
Governments are required t.o send to 
Centr;al .Government quarte.rly elpenditure 
statemeqts indlcatiog utilisation of Spec.al 
Cenual Assistancc. The manner in whicb 
~pecial Central Assistance IS to be utihsed 
is discussed in the annual Tribal sub-Plan 
discussions. The allocation of Special 
Central AssiJtance for Tribal sub·Plan to 
the Stales for the Seventh Plan is tenta-
tive and annually the allocations are 
decided at the time of fin,Hsation of 
aODual pJan. 

Reserved posts in NatioDaJ Research 
DeJ.elopmeDt CorporatioD 

SOD3. $HRIMATI PRABHAWATI 
GUPTA: 
SHRI SARFARAZ AHMED: 

WiJl the PRIME MINISTER be 
pleased to state : 

<a) the number of posts fn different 
cadres fallen vacant in National Research 
Development Corporation during the last 
three years; 

(b) the Dtlmber out of tbem reserved 
(or SCs/ST.; 

(c) .bether the posts reser" .. d for 
SCs/STs have oeen IiJJed .I. lIer 'Jiles 
framed by Government for the promotion 
of SCsI ST. caDdi4~es; and 

(d) if bot, the reaSODS tbe~~" Atld 
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steps taken or propose to be tabn to fill 
up the posts in each cadre ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIl!NCE AND TECH· 
NOLOGY, AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) The total 
number of posts tbat have fallen vacant 
and bave been filled up In differeDt cate-
gories/cadres in National Research Deve-
lopment Corporation durlDg tbe Jast 3 
yearl are given betow : 

Category of 
Post: 

ABC D Total 

Fallen Vacant :0 5 8 2 35 
during 1 st Jao. 
8~ to Nov. '87 

FiJled up 6- 1 - 7 
during Ist JaD. 
'85 to Nov. '87 

. (bj The total number of posts reser-
ved for SC/ST out of the above vacancies 
and the actual Dumber filled up are given 
below: 

Category at' A 
Post: 

Reserved posts 3 
for SC/ST 
during 1st Jan. 
85 to Nov. 
'87 

BCD Total 

3 3 I 10 

Filled up 
among SCI 
ST durias Jst 
Jan. 85 to Nov. 
87 

(0) Yes, Sir. 

(d) Dot:s Dot ari,e. 

1 -

Crime in Government colODie. 

1 

5004. SHRIMATI PRABHAWATI 
GUPTA: Will tbe Minister of HOMB 
AFFAIRS be pleased to state: 

(8) whether tbe Ihefts, dacCJiaiOl aDd 
robberies are on tbe increase in SacojiJU 
Nagar, Laxmibai Nagar and Netaji Napr 
(Government colonies) of Ne.w Dc1hi; 

(b) the Dumber of such cases r_AAor,ted 
during the last three months for ,«i.~h 
a bove mentioned colony; 

(c) the number of cales wbieh -bave 
been solved by the police; 

(d) whether tbe Dumber of such cases 
are more in Laxmibai Na~ar; and 

(e) the dc;tails of steps ~aken tp . atoid 
recurrence of such Incidenls and to 
ensure security of the residents? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS. 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAM BARAM) : <a) No, Sir. 

(b) and (c) The requisite figuus aro 
indicated below : 

1.8.1987 to 31.10.1987 

Crime Police Police PQlieo 
Head Station Station Station 

~axQli~i Sarojini Ncttaji 
Nagar Nagar Naaar 

keported Worked Reported Worked Iloperted W~rted 
out out out 

Dacoity 
Robbery 
Theft 4 l 2 
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(d) Compared to the correspoDdiDI 
period of last year, the Dumber of tbort 
casos reported In Laxmlbai Nalar, il the 
same. 

(e) Steps like increased foot and 
mobile patrolling, posllnl of pickets at 
vulnerabJe places, action a,aJDlt bad 
characters and receivers of stolen property 
baVe? taken. 

~sts under .. Terrorhat and Dilrupti,e 
Activities (PreventioD) Act, 1987 

5005 SHRI SYED SHAHABUDDIN : 
Will tb~ Minister of HOME AFFAIRS be 
pleased to refer to tbe reply given to 
Uoatarred Question No. 1821 on 18 
November, 1987 and &tate : 

<a> the State-wise break-up of the 
persons arrested under the Terrorist and 
Disruptive Activities (PreventioJ1) Act, 
1987 as uptodatcj 

(b) tbe State-wise break up of the 
persons released OD review by the State 
Government; 

(c) the State-wise break up of tbe 
persons released by tbe courts; and 

(d) the broad categorisation of the 
arrested perlons e.g. terrorists, abettors of 
terrorism, disrupters, etc. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINITER OF STATE IN THE MINIS· 
TRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): {a) The reqUisite 
information IS lIveD In the Statemenl 
below. 

(b) to Cd) ]mplementation of the Terro-
rist and Disruptive Activities (Prevention) 
Act is the respoDsibllity of the State 
Governments, therefore, such detais are 
not maintained by this Minastry. 

Stateme.t 

S. No. 

1 

1. 

2. 

3. 

4. 

S. 

6. 

7. 

8. 

9. 

10. 

11. 

Name of the State 

2 

Andhra Pradesh 

Arunachal Pradelh 

Assam 

Bibar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu &t Kashmir 

Karn,taka 

Kerala 

Madb,a :Prad,.h 

No. of persons arrested under 
TADA Act till 

3 

640 (Nov. 1987) 

Nil (Oct. 1987) 

43 (June, 1917) 

Nil (Nov, 1987) 

2234 (Oct. 19S7) 

1410 (Nov. 1987) 

8 (AUlust, 1'87) 

346 (Nov. 1987) 

Nil (Nov. 1987) 

Nil (Nov. 1987) 

•• (Nov, 1'81) 
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12. M aharashtra 

13. Manipur 

14. Megbalaya 

IS. ~~izoram 

16. Nagaland 

17. Orissa 

18. Punjab 

19. Rajasthan 

20. Sikkim 

21. Tamil Nadu 

22. Tripara 

23. Uttar Pradesh 

24. Goa 

EmpJosment to 10 ("rore people 

5006. DR. B.L. SHAILESH : Will tbe 
Mioister of PLANNING be !lleased to 
state : 

(a) whether the Planning Commission 
has chalked out any pJan to tackle 
the massive problem of providing 
employment to at least 10 crore people 
belonging to tbe vulnerable sections 
mainly small farmers aDd agricultural 
labourers becausc of thc current drought, 
witbin the available resourccs; and 

(b) if so, the details tbereof? 

THE MINISTER OF PLANNING, 
MINISTER OF PROGRAMME IMPLE-
MENTATION AND MINISTER OF 
LAW AND JUSTICE (SHRI P. SHIV 
SHANKER) : <a> and (b) Wage employ· 
ment of the order or about 3764 lakh man-
days is expected to bc provided to people 
under drought reliet prolrammel sanc-
tioned for various States. Tbls would be 

3 

92 (July, 1987) 

307 (Nov. 1987) 

Nil (Nov. 1987) 

Nil (Nov, 1987) 

Nil (Nov. 1'87) 

Nil (Nov. 1987) 

4042 (Oct., 1987) 

25 (Nov. 1987) 

Nil (Nov. 1987) 

Nil (Nov. 1987) 

Nil (Nov. 1987) 

56 (Nov. 1987) 

7 (Oct. J 987) 

over aDd above tbe employment tbat il 
likely to be provided under the normal 
Plan programmes. It is worth notinl tbat 
tbe norma) Plan proarammes include 
Jarge-sized programmes of National Rural 
Employment Prugramme (NREP) and 
Rura) Landless Emp)oyment Guaranteo 
(RLEG P) which arc specificaJJy designed 
for providinl wage employment to weaker 
sections of society and 00 whicb employ-
meDt of about 5532 lakh man-days is ex-
pected to be provided duriug 1987·8&. 

AlreemeDt .'gDed "Ith lSSR darla. S.,let 
Prime MIDilter'. Visit 

5007. DR. B.L. SHAILESH : Will the 
Minister of EX TERNAL AFFAIRS be 
pleased to state : 

(8) the is~ucs discussed with tbe Soviet 
Prime Minister duriDg his recont visit to 
New Delbi; 

(b) whether any alreement hal also 
been ailned with USSR. duriol bis vi.ft; 
lad 
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(c) if 80. tbe folfow-up action being 
takeD tbereon 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) The 
discussions covered a wide range of topics, 
includiag bila_a} aud regiOnal matters as 
well as interDational issues. 

(b) Yes, Sir. The following Agree-
ments/Protoco1. were sigrwed durins the 
visit: 

I. Agreement pn Economic and 
Teehnical Cooperation; 

2. Agreement on Development of 
New Forms of Economic 
Cooperation; 

3. Protocol between our Depart-
meof of EducatIOn. Ministry of 
Human Resource Development 
and the USSR Mimstry of Higher 
and Specialised Secondary 
Education regardi'Dg cooperation 
in the sphere of Higher Education 
and training of students and 
ftfghJy quanfied specialists for 
1981-83; 

4. Prot-ocol on tbe Equivalence of 
Certificates, Degr~es and Dip!o-
mas awarded by Univenities and 
other Educational Organisations 
ad Institutions in Ind,a and the 
USSR; 

s. Agreement on Promotion of 
Tourism; and 

6. Exc)l:a"ge of Latters for the Trade 
Protocol, 1988. 

(c) Follow up action bas been initia-
fed(1)y tbe respective M'inistries for each 
AaremmentlProtocol. 

UN resofutfoD aD e Itabffsiiment of DDclesr 
weapoD free zone ID Soath Asia 

5008. SHRI SYED SHAHABUDDIN 
Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) wbether US General Assembly bas 
passed tbis year a resolution OD tbe est~bli
ahment of a nuclear weapon free zone in 
South AsIa; 

(b) if SOJ the names of the States which 
opposed the resolutIdn or abstained in 
voting; and 

(c) the material aspects in which tbis 
resolution differs ftom the resolutions 
adopted in the previous years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : <a> Yes, 
Sir. 

(b) The resolution was opposed by 
India, Bhutan and Mauritius. 1he names 
of the 36 States abstainlDg on the resolu-
tion are indicated in the Statement below. 

(c) The changes in the text of this 
Year's resolution are two additionat prea-
mbulsr paragraphs, one of wblch welcomes 
tbe recent proposal for the conclusion of a 
bilateral or regional nuclear test ban 
agreement in South Asia, and the other-
takes note of the proposal to CODvene. 
under the auspices of the united Nations, 
a Conference on Nuclear Non-Prolifera-
tion in South Asra, as soon as- possible. 
Again, whereas last year's resolution con-
tained a paragraph taking only of tbe report 
of the Secretary General, tbe correspoad-
iog paragraph in this year's resolution 
takes nOle not only of the repl)rt of the 
Secretery Grneral, but also of the views 
of the States of South Asia. 

StatemeDt 

Names of countries abstclioing on UN Resoluti'OD tor establisbment of 
nuclear Weapons Free Zone in Soutb Asia, 1986, 

l. Af,blnista .. 
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2. Alegerl. 
3. Anlola 

4. Araanlina 

s. Austria 

6. BaDin 

7. Brazil 

8. Bulgaria 

9. Burkina Faso 

10. Burma 

11. Byelorussian Soviet Socialist Republic 

12. Cape Verde 

13. CODIO 

14. Cuba 

IS. Cyprus 

16. Czechoslovakia 

17. Peoples' Democratic Republic of Yemen 

18. Denmark 

19. Ethiopia 

20. France 

21. German Democratic Republic 

22. Hungary 

23. Iceland 

24. Indonesia 

25. Lao People' Democratic Republic 

26. Madagascar 

27. Mangolia 

28. Nicargua 

29. Norway 

30. Poland 

31. Seycbelles 

32. Sweden 

33. UtraDian Soviet SociaUst Republic 

34. U.S.S.R. 

3S. Vietnam 

36. YUKoBlavia 
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5009. SHRI SYED SHAHABUDDIN : 
Will tbe Mini.ter or WELF ARB be plea. 
ted to sCate : 

(a> tbe period for which tbe Punjab 
Wakf Board was suspended and placed 
uader an administrator; 

(b) tbe reasonl lor the suspension aDd 
its eontlnuance; 

(c) whether Government propole to 
revive and reconstitute the Punjab Watf 
Board; and 

(d) whether the affairs of the Board 
blve shown improvement under tbe 
Administrator and if so, in what respect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELEARE (DR. 
RAJBNDRA KUMARI BAlPAI): (a> 
and (b) The Punjab Wakf Board was 
superseded on 11.11.1981 for a period of 
3 months as the Central Govt. bad formed 
an opinion under Section 64 of the Watf 
Act, 1954 that tbe Punjab Watf Board 
was unable to perform, bad persistently 
made defauJt in tbe performance of tbe 
duty impos~d on it by or under the said 
Act and had exceeded/abused its powers. 
Tbe Board bas continued to be under 
lupersession as the Central Govt. has 
been anxious to ensure that tbe Board 
rClains its effective functioDin. which had 
been impaired during the period of tbe 
luperseded Board. 

(c) At present no such proposal is 
under consideration of tbe Central 
Government. 

(d) Yes, Sir. There is an overall 

improvement In the IDancial and -adminis. 
trative functioniDI or tbe Board un4er tbe 
Administrator. 

Flood eoatrol Ichemel of Blbar 

~010. SHRI SYED SHAHABUDDIN: 
Will tbe Minister of WATER RESOURC-
ES be plealed to refer to tbe reply liven to 
Starred Question No. 178 OD 18 November, 
.'87 re.ardinl schemes for flood control 
in North Bibar an J state : 

(a) the brief particulars of tbe schemes 
approved by the PlanniDI Commission 
witb the year of approval, the estimated 
cost and expenditure incurred so far; 

(b) whether aDY otber schemes have 
been submitted by tbe Government of 
Bihar and/or recommeded by the Ganaa 
Flood Control Commission since tbe 
approval of these scbemes; and 

(c) if so, tbe brief particulars tbereof 
and tbe status or tbe pen ding schemes ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MINIS-
TRY OF WATER RESOURCES (SHRI 
RAM NIW AS MIRDHA) : <a> Tho requi. 
red information is aiven in the Statement 
below. Tbe details of expenditure on 
each scheme are not maintained at tbe 
Centre. 

(b) and (c) Tbe Government of Bihar 
submitted to the Ganga Flood Control 
Commission a number of schemes out of 
which 9 scbemes estimated to cost Rs. 
58 69 cr('res bave beeD appraised and 
spuDsored for the approval of the PJann-
inl CommiSSion. The rest of the scbemes 
have been sent back to tbe Government of 
Bihar with commeots which are yet to be 
complied with by tbe State Government, 

Sf.femeat 

S. No. Name of tbe Scbeme Estimated Year of 
cost approval 

tRs. crores) 

I 2 3 4 

1. Mlnli Protcctioo SebclPc 310 1976 
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1 2 

2. Bbutahi Balan riahl embankment scbeme 

3. Sikrabna embankment scbeme 

4. Flood Protection works on riaht bank of 
Gandak in Bihar 

5. Jaunia·Karsela & Brandi Flood Control 
Scheme 

6. Narayanpur protection scheme 

7. Hazipur.'8azidpur embankment scbeme 

8. Raising and strengthening and antierosion 
works in Piprasi·Pipraabat embankment. 

9. Protection works ror Kosi flood embank .. 
men t and afflux bunds 

10. Strengtbenlng of embankment and aoti-
erosion works in Piprasi .. Pipraahat 
embankment 

11. Anti-erosion works OD left bank of river 
. Gaoga (Nayagaon Dumlria Buzurg) 

12. BaJlabpur protection works 

13. Revised estimate of Darbbansa town 
Protection Scbeme 

14. Revised estimate of Bigmali Rood control 
projects 

IS. Protection works for Eastern Kosi lood 
embankmetlt 

16. Piprasi-Pipraabat embankment Scheme 
1983 

17. Anti-erosion works at Sikatia in rilbt 
Mabananda embankment 

18. Trimubaoi-Kursella embankment/Scheme 

19. Kamla Balan embankment (Darjia to 
Phubla) 

20. Badlasbat NISarparl embankment scheme 

Total 

2 

1.28 

10.26 

2.31 

1.01 

2.70 

11.40 

0.92 

2.90 

2.90 

s.oo 

1,37 

3.14 

60.48 

2.60 

1.49 

0.87 

1.60 

4.94 

5.31 

125.71 

",,'tte • .4118 .. ," 

It17 

1977 

1978 

1978 

197' 

1979 

1~79 

1911 

1981 

1981 

1981 

1911 

1'83 

1983 

1983 

1986 

1911 

1911 
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[Translation 1 

Pakl.taat spies 

S011. DR. CHANDRA SHEKHAR 
TRIPATHI : WiJl the Minister of HOME 
AFFAIRS be pleased to state : 

<a) tbe number of Pakistani spies 
apprehended OD Indo-Pat border during 
tbe last tbrte months; and 

(b) the details of material recovered 
from them. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) According to 
information available, 13 Pak spies were 
arrcsted on Indo-Pat border during the 
last tbree months period (September to 
November, 1987). 

(b) Incriminatinl material sucb as 
sketch map of a newly constructed Air-
strip, details about tbe Army Units, 
Vehicles etc. were recovered. 

FilliDI up of reserved posts for baDdlcapped 

SOI2. DR. CHANDRA SHEKHAR 
TRIPATHI: Will tbe PRIME MINISTER 
be pleased to state : 

<a> whether Government have con-
stituted any special recruitment committee 
to fill up the posts reserved for blind 
perSODS; 

(b) If so, whether Government pro-
pose to constitute a Committee for recruit-
ment of otber types of Handicapped per· 
SOilS also; and 

(c) if 10, by what time it would be 
constituted and if not, tbe reasons there-
for? 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS <SHRI 
BIllENSINGH BNGTI): (a) to (C) The 
Government bave constituted a Special 
aefl1litment ~mictee in Soptember. 

1987 for recommendiol IUltabl. candidalel 
for vacancies reserved for physically hand· 
icapped persons, includina blind, in the 
Ministriel/Departments proper as well as 
those in attached and 8ubordinate offices 
or the Govt. of India located in DeJhi 
The Committee bas completed action i~ 
respect of vacancies reserved for blind and 
the prOcess of selection in respect 0( deaf 
is almost complete. As regards ortbopae-
dicaUyhllDdicapped, no particular action is 
considered necessary as this category of 
persons are being recruited aJready tbro-
uab tbe normal process of selection 
through competitive examinations alonl 
With otber candidates. 

[English] 

Techaology for satellite commuDieatloa 
frOID CaDada 

5013. SHRI V.S. KRISHNA IYER : 
Will the PRIME MINISTER be pleased 
to slate: 

(a) wbether Canada bas agreed to 
suppJy tbe moat advanced technoJogy ID 
tbe field of satellite commUDICatlOn; and 

«a) if so, the action taken by Gove-
rnment to obEaln tbe advanced tecbnolOIY 
from Canada ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTBR OF STATE 
IN THE DEPARTMENTS OF OCeAN 
DEVELOPMENT, AIOMIC ENERGY 
ELECTRONICS, AND SPACB (SH&i 
K.R. NARAYANAN) : la) No, Sir. 

(b) Docs Dot arise. 

Crlml .. 11 Join haDd. with terrorist. in 
Delhi aDd PUDJab 

SOI4. SaRI GURUDA~ kAMAT: 
Will the Minister or HOME AFFAIRS 
be pleased to state : 

<a) whether Government are aware 
that criminal. have joined hands witb 
t.rror;8ts In Delhi and PUDjabi aad 
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(b) if so, tbe steps taken by Gevern-

mODt 10 chock tbis menace? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOMB AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) The lDterroga-
tion of some of the arrested terrorists 1n 
Punjab has revealed their links with crimI-
nals. In Delhi also investigatIon reveals 
tbat some of the terrorists operating 10 

tbe capital have criminal background. 

(b) Steps talen include raiding tbe 
bide-outs of terrorists, their harbourers 
and associates, arrest/detention of persons 
suspected of mdulging in terrorists acu-
vities, etc. 

LOIS of applications of candidates 
qualified in Clerk Grade Examination 1985 

501S. SHRI VIJAY KUMAR 
YADAV: 
SHRI RAMASHRAY 
PRASAD SINGH: 

Will the PRIME MINISTER be plea. 
sed to state : 

(a) whether certain number of app. 
Iications of candidates qualJfied in the 
Reserve lists of Clerks Grade Examination 
1985 were lost irretrIevably from tbe 
Southern Regional office of the Staff Sele-
ction Commission, Madras and Bombay. 

(b) if so, the details ther~of; and 

(C) action taken in the matter and 
also to provide jobs (or those placed in 
the reserved list ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIRBN SINGH ENGTI): (a) No Sir. 
The dossiers of tbe candidates OD the 
R.eserve lists in respect of the Clerks' 
Grade Examination, 1985 wcre wecded 
out only after tbose Jilts ceased to be 
operative. 

(b) Does not arisc. 

(c) Does not arise 

Causes of Hood iD \\. elt BeD.al 

5()16. DR. GOLAM YAZDANI : 
Will thc Minister of WATER RESOU-
RCES be pleased to state the cauats of 
flood in West Dinajpur and Ma1da districts 
of West Bengal? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES AND MINI-
STER OF STATE OF THE MINISTR.Y 
OF WATER RESOURCES (SHRI RAM 
NI\VAS MIRDHA) Simultancous 
of accurrence unprecedented rainfall in 
the catcbments of the rivers draininl thelG 
dlstricts i~ the cause of the (ceent Bood •• 

Development of cement industry I. 
RajasthaD 

5017. SARI DINESH GOSWAMI: 
Will the MINISTER OF PLANNING be 
pleased to refer to reply given to Uost.-
rred Question No. 1710 on 6 August, 1987 
regarding developmant of industries in 
Rajasthan and state; 

(a) the salient reaturcs of Rajasthan 
Government's plan for development or 
cement industry; 

(b) the approved programme of pro-
specting limes-tone reserved for cemeDt 
industry in large and small scale sectors-
separately; aDd 

(c) the progress made in respect of 
prospecting of hgnite and their quality 
analysis? 

THE MINISTER OF PLANNING 
AND MINISTER OF PROGRAMMB 
IMPLEMENTATION AND MINISTER. 
OF LAW AND JUSTICE (SHRI P. 
SHIV SHANKER): (a) Rajasthan hu 
abundant availability of raw material for 
cement industry. Already 7 Jalle cement 
units with an installed capacity of S.2 
million tonnes per annum are operahDi 
in Rajasthan. Rajasthan IDdustrial aa4 
Investment Corporation is aettina up 4 
mini cement plants in tbe SevcDtll Pip, 
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these are in differeat stage! of implementa-
tion. The Corporation has also plans to 
set up a one million tonoe copacity cement 
plant near Jodhpur. 

(b) Important deposits of limestone 
have been located in several areas ot' 
Rajasthan. More detailed invesugatioDs 
are beiog taken uP. Rajasthan, Govern-
ment have a programme to carry out 
regiODal geological mapping of over 
865 sq. kms. area, besides 30,000 metres 
of drilling for Jlmestone ID the 7th Pian. 
Search for new limestone deposits IS 
also on. 

(c) Preliminary exploration has re-
vealed tbat there are substantial reserves 
of lignite in Rajasthan. Reserves of 
over 330 million tonnes have been Identi. 
fied. Exploration is continuing. Based 
on exploration results so rar qualitatively 
Rajasthan Lignite is considered suitable 
for use io power generation. 

[Translation] 

Time schedule of ladra Gandbi caoal 
con.truction work 

5018. SHRI ~VIRDHI CHANDER 
JAIN: Will the Minister of WATER 
RESOURCES be pleased to state: 

(8) the time scbedule ior completion 
of Iodira Gandhi Canal construcliOD work; 

(b) tbe funds required therefor; 

(c) programme of the State G()VerD. 
meDt to arrange the said funds; and 

(d) the assistaDce sought by the State 
Government in this regard rrom the Union 
Government ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINI-
STER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) It Is envibaged 
to complete the Indira Gandhi Nahar Pro .. 
ject by the end of the Eighth Five Yelr 
Plan subject to availability of the requIred , 
fuodl. 

(b) Out of the approved cost of Rs. 
931.24 crores for the Stage II of tbe pro-
ject, the expenditure till March, 1987 was 
Rs. 304 crores. Tbe revised estimate for 
Staae II is yet to be submitted by tbe 
State Government. 

(c) and (d) The requiremeDt of funds 
for tbe 3 ycar period 1987-90 has been 
warked out by the Stale Government as 
Rs. 464 crores out of which it intends to 
provide Rs. 180 crotes ID the State Plao. 
Tbe balance has beea sougbt as Central 
asslslance. 

[English} 

Step pi Dg up of pay of Senior S e ctloD 
Officers 

5019. SHRI SODE RAMAIAH: 
Will the PRIME MINISTER" be pleased 
to state: 

(a) whether the Board of Arbitration 
has given an award on 26 March, 1987 in 
refereDce No.7 of 1984 regrading stepping 
up of pay of Senior promo tee Section 
Officers with reference to their juniors; 

(b) the reasons for delay in impleme-
ntatioD of the award; and 

(c) tbe time by which the Govern-
meDt propose to implement tbe award ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI) : (a) Yes, Sir. 

(b) aDd (c) The Award is being pro-
cessed in consultation With the Ministry 
or FinaDce and the Ministry of La wand 
Justice. 

EDquiry IDto the collapse of • rice 
godo"o ID Delhi 

5020. SHRI SATYAGOPAL MISRA: 
SHRI AJIT KUMAR SABA: 
DR. SUDHIR ROY: 

Will the Minister of HOME AFFAIRS 
be pl •• lcd to state : 
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(a> whetber tbe report of tbe malia-
terial inquiry into the collapse of a rice 
10doWD in North De1hi killing 10 labou .. 
rers in January, 1987 bas been received; 

(b) if so, the details or the finding; 
and 

(c) the details of the steps taken 00 
the recommcndations of tbe Report ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI CHINTAMANI PANIGRAHI) 
(a) Yes, Sir. Tbe Report bas been sub. 
mitted to the Delhi Administration. 

(b) and (c) while giving the causes 
and circumstances leading to tbe collapse 
of tbe godo\'. n the report indicates that 
tbe structure was unsound. unsafe and 
dangerous for JivinS. It was further expo-
sed to danger when buge quantity of rice 
was stacked in thiS godown, altbougb it 
was not meant for such purposes. Tbe 
report also indicates tbat it was constru· 
cted without the approval of the competent 
a\lthority. The report also suggested 
certain remedial measures in this regard. 

The findings of tbe inquiry have been 
accepted by the Lt. Governor, Delhi. On 
the basis of the findings of the enquiry 
report, the concerned Departments have 
already beeD asked to take necessary 
action against the persons responsible for 
lapses on their part. Municipal Corpora-
tion of Delhi has p]aced the then Zonal 
Engineer of the Area under suspension 
w. e. f. 15-4-1987. The office of tbe 
Deputy Commissioner. Delbi, has intiated 
action against the officials ~hosc names 
have bee.Q brought out in the inquiry 
report. 

Tblrteenth amendment of Sri Lankan 
constitution and provincial bills 

5021. SHRI BRAJAMOHAN 
MOHANTY : 'ViII the MlDister of EXTE-
RNAL AFFAIRS be pleased to state: 

<a) Whetber thirteenth amendment 
to C oDstitution of Sri Lanka and provin-
cial bina recently passed by Sri Lankan 

Parliament are in tune witb IlKIo-Sri 
Lanka aarcement; 

(b) if not, the details thereof; aDd 

(c) tbe steps contempJated in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATW AR SINGH) : (a> to 
(c) The 13th amendment to the Constitu. 
tion of Sri Lanka and the Provincial 
Councils Bill, as passed by the Sri Lanka 
Parliament, are broadly in conSODaDce 
with the Indo-Sri Lanka Aareement, 
cspecially OD points with regard to which 
there was agreement upto December, 1986. 
However. parts of tbe Jagislation fall 
sbort of Tamil expectations, especially in 
areas where no agreement bad been rea-
ched till December, 1986. These have 
been elten~ively discussed with the Sri 
Lanka Government. Government have 
received assurances from the Sri Lanka 
Government Ibat if difficulties arise the 
Srj Lanka Government wiU make such 
changes as are found necessary. 

PaDe. of Deputy Secretaries of CeDirs. 
Set'retariat Service 

5022. SHRI KHELAN R.AM 
JANGDE : wm the PRIME MINISTER 
be pleased to state : 

(a) whether the panel of Deputy 
Secretary of Central Secretariat Service 
for 1986 was prepared on the basis of 
vacancies caused by the number of CSS 
Officers retired or got promoted durin. 
the period from July, 1986 to June 1987 

(b) if so, whether th~se retirements 
and promotions took place durioa the 
period; 

(c) if not, the reasons therefor; and 

(d) the reasons why ess officers wbo 
were cmpanelled in January, 1987 havo 
not been promoted so rar ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNBL, PUBLIC 
GRIEV ANCES AND PBNSIONS ANO 
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MINISTER OF ST A TE IN THE MINIS-
TllY OF HOMB AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) The strength of 
the Select List for Selection Grade of ess 
i. determiDed is accordance with a formula 
which takes into account number or CSS 
officers retiring and number of CSS officer 
likely to be prom oted during the relevant 
period. 

(b) Tbe It.tirements took place as 
estimated. Against the anticipated promo. 
tions of. 25 ess officers from Deputy 
Secretaries to Directors, 13 officers were 
promoted during the period from July, 
1986 to June, 1987. 

(c) and (d) The Secretariat posts at 
the level of Under Secretary and above in 
the Government are not reserved for any 
particular Service. These posts are filled 
under the Central Staffing Scheme under 
which officers belonging to All India Ser-
vices and other organised Services inclu-
ding CSS are considered. The selection 
is finally made on the basis of job requi-
rements of the post and the suitability of 
consideration. The CSS officers have 
also to compete with others for such 
appoinments. This being the position, 
CSS officers empanel1ed can be promoted 
only as and when each of them are selec-
ted lor such appointments. 

Durg addicts harassed by polite 

5024. Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government are aware 
that lome drug addict boys interview In a 
T. V. programme "Andhi Gahyan" and 
who gave the details of the places where 
drugs are being sold have been harassed 
by tbe police; and 

(b) the action taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PE.RSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB MINI-
STRY OF HOMB AFFAIRS (SHRI P. 
CHIDAMBARAM) : <a> The boys have 
"ot b~n barassed by tbe Police. 

(b) Does Dot erise. 

Nomlaalions by Southera Rello •• 1 
Office of S.S.C. at Madr •• 

S02S. SHRI INDRAJIT GUPTA: 
\\ ill the PRIME MINISTER be plealed 
to state : 

(a) whether nominations of qualified 
candidates of different competitive-recruit. 
ment examinations were made by tbe 
Soutbern Regional Office of Staff Selection 
Commission at Madras t on tbe basis of 
'telephonic requisitions' during the period 
from 1983 to 1985; 

(b) whether such nomination has 
violated the guidelines alid procedures of 
nominations which were in force then in 
the Staff Selection Commission; and 

(c) if so, the action taken in respect 
of such vio1ations? 

THE DEPUTY MlNISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
B. S. ENGTI) : (a) to (c) The information 
is being collected and will b~ placed on 
the Table of tbe House. 

[Translation] 

Indira Gaodhi CaDal CODstructioD work 

5026. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of WATER 
RESOURCES be pleased to state; 

(a) tbe provision made for the cons-
truction of Indira Gandhi Canal during 
1987-88; 

(b) the amount given by the UnioD 
Government to State Government for the 
construction of Indira Gandhi Canal 
along with the names of tbe programmes 
and the bead under which amount has 
been given; and 

(c) the progress made s~ far durinl 
tbe year in relard to the said construc-
tion? 
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THE MINISTER OPSTATEOPTHE 
MINISTRY OF TEXTILES AND MINI-
STER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRT IlAM 
NJWAS MIRHDA) : (a) An amount of 
about Rt. 9.5 crores has become a.allabIe 
so far in 1987-88 to the Indira Gandhi 
Nahar Project from various sources. 

(b) The amount given by the Central 
Governlbent 10 far to the project under 
various heads are as below.-

Upto March 
1987 1981-88 

(i) Advance Plan RI. 45 crores 
Assistance 

(ii) Border Areas 
Development 
Programme Ra.5 erores 

(iii) CAD progra- Rs. 65 03 "Rs. 5.62" 
mme for the 
State as a whole 
includlDg Indira 
Gandhi Nahar 
Project 

(C) An expenditure of Rs. 16.48 
crores bas been incurred this year till 
September 1987. In stage II, about 36 
kms. of distribution system has been com-
pleted against the target of 265 kms. and 
In stage I about 2 kms. against tbe target 
of 16 kms. during the year 1987·88. 

[EnglishV 

W activities in Jammu & Kashmir 

5027. SHRI SWAMI PRASAD 
SINGH: 
SHRIMAfI BASAVARAJES· 
WARI: 

Will tbe MiDister of HOME AFFAIRS 
be pleased to state : 

(8) whether a number of Pakistanis 
wbo bid indulged in anti-India activities 
ba. slipped out of tbe Kashmir VaDey to 
Pakistan; 

(b) if so, whether lome of altai .... 
still links \\litb tbe varioul or .. , ...... 
at present operating in Jammu and~. 
mir State; 

(c) if so, tbe total number 01 Peld. 
staDis who have sneaked out of J&K; 

(d) whether there are Itill lara. 
Dumber of anti.Indla activists operatiq 
in the State; and 

(e) if so, the names of the or,aolsa-
tioD wlfb wbom tbe Pakistani. bad links , 

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SINGH) : (a) to (e) Thero 
is DO information about PakistaDi aatioaals 
indulging in auti·Indian activities aDd tbon 
slipping out of Kashmir valley in tbe 
recent past. However, a few Pakistanis 
who made unauthorised entry into the 
State were arrested for their involvemoat 
in espionage activities. 

Certain anti-national elements have 
been active ill the State of Jammu aod 
Kashmir from time to time. The Centra I 
Government have been keeping a watch 
on tbe situation and i9formatioD as a_i-
Jable is brought to tbe notice of the State 
Government for taking appropriate 
action. 

Political orgaoisatioa collectiq _.., 
for arms and ammaoittoD 

5028. SHRI MULLAPPALLY 
RAMACHANDRAN : WiU the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether Government are aware 
of any political organization indulging in 
coneeting money for purchasinl arms and 
ammunition to combat terrorists iD 
PUD]ab; 

(b) if so, tbe details thereof; and 

(c) the action taken to check such 
acti "ities ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : <8> to (c) The Gove-
fnment of PUDja b have informed tllat dO 
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political orpni88tioD iD the State has 
oome to Dotice for collecting mODey. Irms 
lad ammuDitioD to combat terrorist. in 
PuO;ab. 

(Tr."sl.ti.n) 

MI •• IBI of i.telligeDce aleDcies lies 

5029. DR. CHANDRA SHEKHAR. 
TRIPATHI : 

SBRISHANTIDHARIWAL: 

win tbe Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether many files of intelligence 
.,Iaoies bave been found to be mlssinl; 

(b) If so, the details thereof; 

(c) whether Government have con-
ducted any inquiry in this regard; and 

(d) if so, the details thereof and if 
Dot, tbe reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STR.Y OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : <a> The only intolli-
,ene under the charge of the Ministry 
of Home Affairs Is the I. B. No files 
belonging to the I. B. are missin8. 

(b) to (d) Do not arise. 

[EnllishJ 

Di,erlioD of fUDds meaDt for CeDtral 
scheIDel 

5030. SHRI BHADRESWAR 
TANTI : 
DR. V. VENKATESH : 
SHRI BALASAHEB VIKHE 
PATIL : 
SHaI BIMAL KANTI 
GHOSH: 

Willihe Minister of PLANNING be 
pleased to state : 

(a) whether Government ftave recei. 
ved complaiatl about tbe divClrsion of 

fuad. lDeaat for CIatraOy .poa.ored ache. 
mea by lome Stites: 

(b) if 10, the detaill thereof; and 

(c) the action taken by GovernmeDt, 
if any. in tbis rqard ? 

THE MINISTER OF PLANNING, 
MINISTER OF PROGRAMME IMPLE· 
MENTATION AND MINISTER Of 
LAW AND JUSTICE (SHRI P. SHIV 
SHA:NlCER) : (a) Planning Commission 
bas not received any complaint about 
diversion of funds meant for centrally 
sponsored schemes by the States. 

(b) and (c) Do not arise. 

CompletloD of InlgatloD proJects 

5031. SHRI AMARSINH 
RATHA W A: Will the Minister of 
WATER RESOURCES be pleased to 
state: 

(a) the number of irrigation projects 
completed during the Jast three years, 
State-wise; 

(b) the number of projects abando-
ned, State-wise; and 

(c) the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MINIS-
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA): (a) 58 major 
and 303 medium irrigation projects were 
prOVIded 0"0aY8J equivalent to thejr 
Ip.Uover cost, in the Seventh Plan, to 
complete them duriog the Plan. The 
States have not reported about aoy pro-
jects completed during the first two years 
of the Plan. 

(b) and (c) There are no reports from 
State Governments regardiol such aban-
donment of projects. 

Security ror VIP, 

5032. SHRI RAM BHAGAT 
PASWAN: Win the Minl.ter of HOMB 
AFFAIRS be pleased to stato : 



<a) the number of security .ta&' dep-
loyed for security of VIPs in Delhi; 

(b) tbe total expenditure incurred on 
the security of VIPS durios 1985, 1986 and 
1987; 

(c) wbether Jaw and order situation 
4n trans-Yamuna area of Delhi is ver), 
poor; and 

(d) if so, the steps taken in this 
reprd ~ 

THE MINISTER OF STATE IN THB 
t.1INISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) 2360 personnel 
have been deployed for VIP security 
duties; 

(b) 1985.86 

1986-87 

1917-88 

Rs. 33,84,509-00 

Rs. 67,51,885-00 

Rs. 48,76,678.00 
(upto 30.11.87) 

This does not include expenditure 
incurred 00 tbe pay and aHowances of 
tbe staff. 

(c) No, Sir. 

(d) Does not arise. 

Meetibg of Indian Institute of Metal. 

S033. DR. T. KALPANA DEVI 
Will the PRIME MINISTER be pleased 
to state: 

<a) whether durins the meet of Indian 
Institute of Metals some orilinal research 
papers were presented; 

(b) if so, tbe details of tbese papers 
lad tbe discu!sfoDS held thereon; 

(t) th~ reCommendation. made at tbe 
.et; IDd 

(d) the roaction 01 GovenuDeut 
thereOD'I 

THE MINISTER OF STATBIN THB 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND MINISTER. OF STATB 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SH.R.I 
K.R. NARA Y ANAN): (a> to (d) 10 the 
Annual mcetinl of the Indian Institute of 
Metals beJd OD 12-14 November. 1'87 
maDy technical papers, reviews aad 
posters were presented by sciontis" and 
engineers workins in plaDts, laboraton .. 
and Universities. Tho meetiog wal aimed 
at disseminating the knowledse in metal-
luraicaJ sciences. The Government ba. 
not received any recommendation, 

Camp.ila to la,e "ater 

5034. SHRI V, TULSIRAM t 
SHRI SWAMI PRMAt) 
SINGH: 

Will the Ministet of WATER RESOU. 
RCES be pleased to state : 

<a) wbether Government propose to 
launch a massive compaign to .ave water 
in tbe country; 

(b) if SOt the States where the clm-
paigD will be launched; and 

(C) tbe amount to be liven to Andbra 
Pradesh for the purpose 'I 

THE MINISTBR OF STATB OF THB 
MINISTRY OF TEXTILES AND 
MINISTER OF STATB OF THE MINIS. 
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA) : <a> to (C) 
The theme of water conservation co ... 
ciousness and fosteriol an awaren_ of 
water as a scarce r,source are belDl 
propagated through media exposure, 
seminars and conferences, aDd observation 
ef water resources day at various placet 
in tbe country. Similar steps will have to 
b. taken by tbe State GovernmeDti uel 
other water Qser aaencies, aad there it 
nO scheme for allocation of &rants to 
Sta.e Go,.omeDta for tbis purpoM. 
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P..aloP. of CI,iI Ser.lee Board 

5035. SHRI PARASRAM BHARD· 
WAJ : Will the PRIME MINISTER be 
pleased to state : 

(a) wben did the Civil Service. Board 
start functioning & the funcdonsas signed 
to It; 

(b) the frequency of its meeting and 
how many times it has met so far; and 

(C) how many officers with service .. 
wise break up bave been recommended by 
tbe Civil Services Board so far for 
appointment as Under Secretary, Deputy 
Secretary, Director and Joint Secretary? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI .. 
STRY OF HOMB AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) The Civil 
Services Board started functioning with 
effect from 13.4.1987. The functions 
assigned to the Board are given in tbe 
statement below. 

(b) The Board normally meets every 
week on Monday and so far it bas met 
32 times (upto November, 1987). 

(c) The recommendation made by the 
Board in respect of appointments to the 
posts of Deputy Secretary, Director and 
Joint Secretary is given as under: 

Service 

lAS 

ess 
Central 
Services 

IPS 

Joint Direc ... 
Seere- tor 

tary 

88 26 

6 18 

26 39 

S 1 

Deputy 
Secre .. 
tary 

81 

40 

9 

the U oder Secretary level appoint-
ments do not fall UDder tbe purview of the 
Board. 

Statellelt 

FuaetiODS of the Cf,;) Senlee. Board : 

I, It shall be the duty of the :Board 
to make recommendations, haviflg resaId 
to the medII, claims and availability of 
a11 officers in the field of choice : 

(a) for appointment to posts of 
Deputy Secretary, Director and 
Joint Secretary under tbe Senior 
Staffing Scheme. 

(b) for appointment to all other non-
Secretariat posts which carry a 
pay scale, maximum of which is 
not Jess than Rs. 2250/-(Pre ... revi-
sed but does not exceed .Rs. 3000/ .. 
(Pre .. revised) when it is proposed 
to appoint thereto officers of the 
All India Services/Central Secre-
tariat Service or tbose belonging 
to any of tbe Services which 
normally supply officers for 
manning posts at (a) above. 
ThIS would include posts in the 
public sector underlakings, but 
would not inClude posts to which 
recruitment i. made through the 
Public Enterprises Selection 
Board and also cadre posts to 
wbich appointments are to be 
made only from among officers 
of the concerned cadre. 

11. To consider and make rtcom· 
mendations for extension be}ond the 
normal tenure of officers at the level of 
JOIDt Secretary on Central deputation 
and foreign assignment at the level of 
Joint Secretary/equivalent and above; 

Ill. To consider and make recom. 
mendations fa the Appointments Com .. 
mittee of tbe Cabinet in respect of such 
cases of premature retirement under FR 
56 (j) or Article 459 (h) of the Civil 
Service Regu]atlons as fan within tb, 
purview of the Board; 

IV. To consider the assessment 
made by tile Scree niDI Committee aDd to 
make recommendations thereon to lbe 
Appointments Committee of the Cabinet 
for iDclu.ion of officers in the Joint 
Secrotary's suitability list; aDd 
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V. To advise the Department of 
P.,sOODeI & Training on matters speeifi-
cally referred to the Board by that 
Department. 

Water conservatioD in Kerala rivers 

5036. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether Government of Kerala 
had submItted any project report to the 
Union Governmen[ on water conservation 
measures in the rivers of Kerala for 
droublt rehef: and 

(b) if so, action taken or proposed to 
be taken by Go\'ernment thereon 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINI-
STER OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIW AS MIRDHA) : <a> No project 
report on water conservation measures in 
the rIvers has been recei V'cd from Govern" 
moot of Kerala, 

(b) Does not arise. 

DeTelopmeDt of Mathematics by TIFR 
.ad L\IRl 

S037. SHRI VIJAY N. PATIL : 
Will the PRIME MINISTER be pleased 
to slate: 

<a> wllether tbe Tata Institute of 
Fundamental Research Centre. Bombay 
and the Mehta Researcb Institute, Alia .. 
habad are financed by the Atomic Energy 
Commission for development of Mathe-
matics in India; 

(b) if so, the contribution made by 
the Mehta Research Institute, AUababad 
in tbe development of Mathematics during 
tbe last tbree years; 

(c) whether tbe Mehta Research 
Institute, Allahabad has been working 
without a Director; and 

(d) if so, the roason, of not appoint-

iDa a Dir"tor and wben It Is lik.ly to"', 
filled up? 

THE MINISTER OF STAtE IN TBil 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND MINISTER OF STA1:& 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (811R1 
K.R. NARAYANAN) : (a) Yes, Sir. 

(b) During the Jast three y earl , the 
fields JD which research work is beiDa 
carried out in Mebta Research Iuatiluae 
are Combinatorics and Graph Theor)" 
FUDctional Analysis, Operator Theor), 
and Applications. Mathematical model. 
and system Theory aDd Summability 
Theory. 

(c) Yes, Sir. 

(d) Action for appointment or a 
Director is already in progress and is 
expected to be completed shortly. 

Foreign assistance received by orga.i. 
sations in MacUaya Pradesh 

S038. SHRI PARAS RAM BHARD-
WAJ: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) tbe amount of financial assistance 
received under Foreign ContributioD 
(Regulation) Act, 1976 by scbools, colic-
ges, dispensaries, hospitals and other 
institutions run by the Cbristian mia.D-
aries in Madhya Pradesh during tb. Jast 
three years; 

(b) the names of tbe countries, insti-
tutions and organisatioDs which have 
given financial assistance to these bodies 
during the same period; and 

(c) tbe amount of (unds provided' by 
each one of them, separately 'I 

THE MINISTER OF SIATB IN TIlE . 
MINISTRY OF PERSONNEL, PUBUC 
GRIEVANCES ANn PENSIONS AltD 
MINISTER OF STATE IN THB MINIS· 
TRY OF HOMB AFFATRS (SHltI p. 
CHIDAMBARAM): (I) to (c) It it GClf 
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poulble to furDisb tb, information asked 
for a. the data is not maintained with 
refereaco to the associatioos run by 
particular relilious .roups. 

I_ia'i delegatioB to U.N. GeBera. 
Assembl, Selsioa 

S03'. SHRI AZIZ QURESHI: Will 
tbe Minister of EXTERNAL AFFAIRS 
be pleased to state : 

<a> the names and particulars of the 
official and Don-oflicial members of dele-

lations lent to tho aDnual .ession of tbe 
U.N. General Assembly from 19B5 to 
1987, year-wise; aDd 

(b) whether thero is aoy fixed number 
of the delelates being sent every year? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF EXTERNAL AFFAIkS 
(SHRI K. NATWAR SINGH) : (a) A 
Statement is liveD below. 

(b) No, Sir. 

StatemeDt 

List of official and noD ofticial members of tbe Indian delegations sent to tbe annual 
sessions of the U.N. leneral assembly from 1985 to 1987 

1915 

08lelal Members 

1. Shri B.R. Dhagat, Minister of Externa.l Affairs-Leader 

2. Shri Khurshld Alam Khan, Minister of State for External Affairs (accompanied 
by Sbri P. Ralh. Director (MOS) 

3. Shri K.R. Narayanan, Minister of State for E"ternal Affairs (accompanied by 
his Private Secretary) 

4. Sbri Itamesh Bllaadari, Foreian Secretary. 

S. Sbri Prem Sbunker, Additional Secretary, Ministry of External Affairs. 

,. Shri Dillp Labiri, Director (UNE) Ministry of External Affairs 

7. Shri V.K. Nambiar, Director (UNP) Ministry of External Affairs 

8. Shri A.S. Gonsalves, Permanent Representative of India to tbe UN Offices in 
Geneva. 

9. Shri S.K. Sharma, Fust Secretary, Permanont Mission of India, Geneva. 

10. Sbri N. Krishnan, Permanent a,presentative of Iodia to tbe UN, New York, 
Dy. Permanent Representatives, Minister JCounsellor and soven First 
Secretaries in Permanent Mission of India, New York. 

No.-OBitial Member. 

1. Sbri 0.0. Swoll, M.P, 

2. Sbri K.K. Tewary t M. p. 

3. Sbri M.M. Jacob, M.P. 

4. Slid B.. Rama :krisbnaD, M.l'. 

J. I~ri Sale_I, Sb.m~i. M.'. 
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6. Sbri S. Sbinde, Finance Minister of Maharasbtr •• 

7. Smt. Amarjit Kaur, M.P. 

I. Smt. Sheila Kau), M.P. 

1916 

1. Shri P. Shiv Shankar, Minister of External Affairs-Leader 

2. Shri A.P. Venkateswarao, Foreiln Secretary 

3. Sbri Prakash Shab, Joint Secretary (UN) Ministry of External AfFair •• 

1916 
Olliei.1 Members CODld. 

4. Dr. J.S. Teja, Permanent Representative or India to the UN Oftiees in O.D •••• 

S. Sbri Jayant Prasad, First Secretary. Permaneat Mislion of India, Geneva. 

6. Sbri C.R. Gharekhan. Permanent Representative of India to the UN, Ne" 
York, Dy. Permanent Representative, aJl Counsellors and First Secretaries ia 
Permanent Mission of India to UN, New York. 

Noa-offieial Members 
1. Shri Syed Slbtey. Kazi, Minister of Education & Muslim Waqr, UP 

2. Shrt Romesh Bhandari, Chairman, Foreigo Affairs Deptt., All India ConFes. 
Committee (I). 

3. Sbri Bhuvnesb Cbaturvedi, M. P. 

4. Shri Udaysingrao Gaikwad, M.P. 

5. Sbrf Adinarayana Reddy, M.P. 

6. Miss D.K. Tbara Devi, M.P. 

7. Sbri Asbwani Kumar, Senior Advocate, Supreme Court. 

S. Shri Ravinder Kumar. Director, Nebru Memorial Museum &. Library. 

9. Sbri Bipin Pal Das, M. P. 

10. Sbri Vayalar Ravi 

11. Shri N.C. Parashar. M.P. 

1987 
Official Members 

1. Sbri K. Natwar Singh, Minister of State (or External Affairs-Leader. 

(accompanied by bis Private Secretary) 

2. Sbri Eduardo Paleiro-Minister of State for External Affairs. 

3. Shri Prakash Shah, Joint Secretary (UN) Ministry of External AlI.irs. 
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4. Dr. J.S. Teja, PermaDent Repreaeotativc of India to the UN OfBces in 
Geoeva. 

S. Shri C.R. GbarekhaD, Permanent Representative of India to tbe UN, New 
York, Dy. Permanent Representative, all Counsellors and First Secretariel in 
Permanent Mission of India to UN New York. 

NOD-offielal Mfmbers 

1. Sbrl Bhuvnesb Cbaturvedi, M.P. 

%. Smt. Sheila Kaul, M.P. 

3. Shri K.K. Tewary. M.P. 

4. Shri Saleem Iqbal Sbervani. M.P. 

S. Sbri Mukul Wasoik, M.P. 

6. Sbri K.S. Raot M.P. 

7. Shri Digvijay Singh, M.P. 

8. Shri Romesh Bhandari, Chairman, Foreign Affairs Deptt., All Iudia Congress 
Committee (I). 

Latbi cbarge at Iudian Express Building 

5040. DR. DATTA SAMANT : Will 
the Mioi~ter of HOME AFFAIRS be plea-
sed to state: 

(a) whether more than dozen news-
paper workers were injured because of the 
]athi charge at the Indian Express Building, 
Delhi on 28 October, ]987; and 

(b) if so, the reasons for this lathi 
charge? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOMB AFFAIRS (SHRI p. 
CHIDAMBARAM) ; (a) 00 the 28 Octo-
ber, 1987, tbe Police did not reSO!'f to any 
lathi cbarge. 

(b) Does not arise. 

AIIeI" di,erlion 01 Garudwara funds 
for BDli-DaUoDal activities 

5041. SHRI E. AYYAPU REDDY: 
Will tbe Minister of HOME AFFAIRS be 
plea,cd to stato : 

(a) whether Government are aware 
that the KhaJis1an militants have been 
appropriating huge amouots of money 
offered by the devotees in the Gurudwaras 
including the Golden Temple: and 

(b) if so, the steps taken or propo-
sed to prevent the dwersioD of Gurudwara 
funds for anti.natlona) activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CH!DAMBARAM): (a) and (b) The 
Government of Punjab have informed that 
there are unconfirmed reports that funds 
offered by tbe devotees in such places 
are being misutiJised for unlawful activities. 
As and when any complaint in tbi. reprd 
is received necessary action would be 
takeD by the authorilles. 

Crlmioal cases io A4N 

5042. SHltI MANOJtANJAN 
BHAKTA: Will the Minister of HOME 
AFF AIRS be pleased to state : 

(a) the Dumber of crimiDal casol 
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withdrawn by tbe ADdamae aDd Nicobar 
Administration durin. last one year and 
the reason, for withdrawal; 

(b) whether a case uDder section 
102 IPC WIS dismiSied by tbe Court in 
the absence of sanction from Ulllon 
Government; 

(c) if so, wbetber Union Government 
bave received representations for not aceo-
rdinl tbe sanction, aDd 

(d) If so, tho details thereor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) One 
case was withdrawn in public interest. 

(b) Yes, Sir. 

(c) No, Sir. 

(d) Does Dot arise. 

No MaD's laDd aDd road aloag lado-
BaDgla horde~ 

5043. SHRI H. B. PA TIL: Will tbe 
Minister 01 HOME AFFAIRS be pleased 
to state: 

(a) wbether 'DO Man's land~ elists 
alonl Indo .. Pak border; 

(b) If SO, tbe length of the road; 

(C) whether a similar 'no Man's land' 
and a road are beiDg provided on tbe 
Indo-Banlladesh border; and 

(d) if so, by when it is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTIlY OF PERSONNEL. PUBLIC 
GR.IEVANCES AND PENSIONS AND 
MINISTBR. OF STATE IN THE MINI .. 
STR.Y OF HOME AFFAIR.S (SHRI P. 
CHIDAMBARAM) : (a) No, Sir. 

(b) Do. Dot aris •• 

(c) and (d) Tbe~ it DO 'DO MID!t 

, 

Iud' between India and BaDaladesb. TII,re 
,. a scbeme to ~ltruct 2010 Kilomeu. 
of Dew roads and for improvement of 650-
Kilometres of existing roads Dot leu tbatt 
1'0 yards inside Indian territory 00 tbe 
IDdo-Banllade&h border. The work is 
hkely to take 18 years to complete. 

Detectio8 of. bo.b pl •• ted OD 

railway track 

~~. SHRI JAGANNA~H 
PATTNAIIC :. 
SHRI H.B. PATIL : 
SHRI SRIBALLAV PANI. 
GRAHl: 

Will the Minister of HOMB AFFA-
IRS be pleased to state : 

(a) whether a major disaster wa. 
averted on 14 October, 1987 witb timo., 
detection of a powerful bomb planted on 
the railway track 00 which tbe 34 Dn. 
Kashmir Mad was to pais In Punjab; and 

(b) if so, the details in this relard? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATB IN THB MINI-
STRY OF HOMB AFFAIRS (SHItI P. 
CHIDAMBARAM): (8) and (b) Infor-
mation is betna collected and will be laid 
on the Table of the House. 

RepreseDtation/Cbllrter of de.andl 
frOID Tlbetaas 

5045. SHRIMATI PATEL RAMA-
BBN RAMJIBHAI MAVANI: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

<a> whether a number of demonstra-
tions were held at Deihl, Bombay aod 
various other parts of the couotry by 
various orgaflisationl of Tibetao people 
living in Delhi and other parts tn India 
during 1 January, 1986 to 20 Noyember, 
1987; 

(b) if so, the detallt thereof; 

(c) tbe details of arrell or dcteDtioa 
made by Police; 



~ ~d) wlletlaer Governmeal lIa. reaei ... 
wei .barter of dem ... and repreae .. ati_ 
Itom 1h .. PIOple and or".iaatiOJll dud .. 
tile aboft period; 

(e) if 10, the details thereof; .nd 

(f) the reactioD of GoverDment tbe-
reto aDd dle action taken thereon 7 

THE MINISTER 01' STATE IN THB 
MIMISTllY OF EXTERNAL AFFAIRS 
(SHRI IC. NATWAR SINftB,: Ca) Yes, 
Sir. 

(b) These demonstr.attODl were held 
to mark the observance of tbe "Lhasa 
Uprising DIY·', to protest a.aiult tbe 
official-level talks held betweoD Jndia and 
CblDa iD 1'86 & 1987. and to express 
lolidarity witb Tibetans aBected by tbe 
recent demonstratioDs in Lbasa. 

(c) According to a\tailable iGforma-
tioe, 217 TibetaD demonstrators wer. 
arrested during this period. They have 
been released. 

(d) and (e) Government bave received 
representation from Tibetan Groups reque· 
stinl, iDter·alia. that tbe Tibetan issue 
should be raised at the United Nations. 
that the demand for Tibetan "indepen-
dence" sbould be supported and that 
support be extended: to H.R. tbe Dalai 
Lama'. 5-Point Plan. 

<f> GoverDment regard Tibet as 8D 
autonomous regioD of China. Govern-
meot would I'ot like to be drawn into 
controvorsy OD matters that concerll rela-
lion. belween China Jlnd an autonomous 
rellon of that country. 

ADlendialof ludi.. Patents Actio 
'fiew of lDdo-V.A.P. 

5046. SHRI AZIZ QURBSHI: Wi I 
tbe PRIME MINISTER be pleased to 
Itate : 

(a> whether Government propole to 
amend the Indian Patent. Act, 1'70 in 
view of the recently concluded vaccine 
Ac&''P 'Ioar~ Tftat, .tll U. 5. A.; 
and 

(It) ifll." tbl4tiIJ('~4b."'" J 

THE MINIST,fla OP ~T,A TS J.N TUJi 
MINISTR.Y OF SCIENCB AND TECH. 
NOLOGY AND MINISTEJt OF STATE 
IN 1H! DBtARTMgNTS 017 OCEArN 
DEVJ;LOPMENT, ATOMIC ENBRGY. 
Et'ECTRONICS AND SPACH (SHRI le. 
R. NARAYANAN): (a> No Sir. 

(b) Queetioll ~MI DOt arite, 

l .. la'. eo .. It.tl_lo U.N. 

5047. DR. B. L. SHAILESH! Will 
the MiDister of BXTERNAL AFFAIRS 
b, plea.ed to .tatc : 

(I) the a.aaal cODlribution paid by 
India to tbe UBi ... NatioDI; 

(b) whether UN. is faciol iinacial 
crisIs; and 

(c) if so, tbe details tbercof ? 

THE MINlSTEll OF STATE IN THE 
MINISTRY OP EXTERNAL AFFAIRS 
(SHRI K. NATWAR. SINGH): <a> 
India has paid its contrJbution to tbe relU. 
lar budaet of tbe United NatioDs tor 1987 
ameuntinl to US Dollars 2,433,879 (Rs. 
3,18,138,14.'0) 

(b) and (c) The pnsent 61l&acial crisis 
of the UN bas come about due to tbe 
non·,.,mcat of .... ssed cODtributions 
aDd uDpaid arrears by some member States. 
Wbile efforts are under way to deal wit b 
tbe pro'--- created by tlao JinIDciaJ 
criSIS, IDdia rtmaiDt of the view tbat aU 
mcm~er. should rulfil tbeir obligations 
undor th. UN Charter and pay up their 
8sse!s.d cootributlons. 

Eltr, of blatt Ii.t.d Som.Ua. Datio.als 
lat. ladle 

5041. SHltI SURESH KURUP : \VHI 
tbe Mlamt.r 01 80ME AFFAIRS be 
pleased to state : 

(a) wbetber two Somalian nationals 
who had been black Iilt,d ad prob'~ited 
from caterln, Iadia rcecDtly uncbecked 
,.,"" t~,.n4 .,,' .~ 01 IQCfja ~~]1; 



(I) "'16, tbe aim. of thttae two 
per.,. aDd the 'naoa! far whiCh they-we..- Hick lilted; 

(d) wbether 10, actioD hal been 
taken a •• inst the officets who are respon-
sible tor this iaeident; Ind 

(d) if DOt, why 1 

THE MINISTER. OFSTATB IN THE 
MINISTR.Y OF PERSONNEL. PUBLIC 
GR.IEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STR.Y OF HOME AFFAIR.S (SHRI p. 
CHIDAMBARAM) : Ca) to (d) Tbe infor-
mation is belnl collocted Ind will be laid 
on the Tab Ie of the Houle, 

"'rdar laro,., Ptojeet 

~049. SH.R.IMA'rl PATEL aAMA. 
BEN R.AMJI.HAI MA VANI : Will tbe 
Minister of WATER R BSOURCES b. 
pleased to Itate : 

(a) wbether O('vernmellt of Gujarat 
and Rajasthan are to raise compensatory 
for.sts in place of the for'ltl to be sub· 
mlrlcd due to construction of Sardar 
Sarovar Project; and 

(b) if .o~ tb. details thereof' 

THB MINISTER. OF STATE IN THE 
MINISTRY OF TEXTILES AND MINIS. 
TBR OF STATE OF THB MINISTRY 
ep WATER RESOURCES (SURI RAM 
NIWAS MIRDHA): (a) and (b) Gujarat 
Is to taise compea.atory .he_tion iB 
double till dearadad forest laads in addi-
tion to afforestation 00 equivalent DOD-
forelt land. No area of Rajasthan is 
comma UDder submor.encc. 

Vat'I... .18.rlt, eo •• uoities/caste. 
reCOIDlled b, GOfer •• eDt 

5OSO. SHRlMATI IASA VARAJ!S. 
WAR.l : Will tbe Miaistlr of WILPAIlB 
b. plea .. to stat. : 

ta) the !lame. 01 the minority tOlD· 
Dlunitles and castes rocOiDlsed by Union -
Goverameat ill accordance witll the pro-
.i.ioDI eoat.inld ia tbe COII_citution; 

.. (b) tbe eriteri •• tot rec()rdln. tb~",.r f~ 
Dllnority communitIes/castes; 

-
(C) lbe coaCCUlons and ra"ihtict ....... 

ded Co tbemi a8<1 

(d) whetber tbere are. proposall 'eli' 
ree.stlDI tb. Ii_t of minority caatos and 
,ommunities and if so, tbe decail' tber .. 
of? 

THB DEPUTY MINISTBR 1M Tid 
MINISTRY OF WELFARE (SHAI 
GIRIDHAR GOMANGO): Ca) and (b) 
The term ·minorlty' bas not been defined 
in tbe Constitution nor are they rO'ordcd 
a. such. 

(c) Tbe risbts of tbe minorities are 
easbribed In tbe Constitution aad tb. 
policy of Government is to impllmeDt 
the IS·Point Programme for welfare of 
minorities to aSlure thlm a faIr Ireatm.ot. 
Special attention is liven to baclnvar4 
sectioos of minorities. 

(tI) Docs not arise In view ot anlwer 
to parts ca) and (b), 

ReDted baUdiDI of Sarfey of 1M .. OIIc. 
at Jalpur 

S051. SHRI VISHNU MODI: Will 
tb. PRIME MINISTER be plealed to 
Itate : 

(I) whether the office of the Survey 
of India at Jaipur t Rajasthan il located iD 
a rented buildinl; 

\ b) if so, since When tbe said omce 
Is CODtiDuinl in a rented buildinl witb 
detalla of tbe buildiup under itl oecup" 
tioo, dates of takina the buildlDI on real 
and allo vacation of any buildiDl, if Iny, 
tOI~her with the amount of rent mutually. 
aar.ed to by tbe owner(s) of tb, bUildiaaa 
and the authorities Survey of India; and 

(C) wbether tbe rent 01 the "boildiDI 
under occupation by Sur", of J" at 
Jaipur wat beiDa paid r08uliflYi and if 80. 
tbo detaila of tbe alDOUDt .paid __ fer· 
towards rent; and If not realODI for DOl 
pa,iDI tb, rent relu1arl, 1 
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THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECH. 
NOLOGY AND THE MINISTER OJ' 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): <a) Yes, 
Sir. 

(b) and (c) Survey of India's offices in 
Jaipur bay. boon located in difforent ren-
ted buildings since 1.12.1970. The rent 
of the various buildings bas been paid 
relularly by the Department. Informa-
tion regarding date of occupation, date of 
vacation, rent paid, ctc. is liven in the 
Statement below. 

·StatemeDt 

Sl. Building Location 
No. 

1. Geejgarh House 

2. Acbrol House 

3. Ganga Vihar, SB-154, 

Tonk Road Bapuna-
gar, (Jaipur) 

4. 39, Bbagat Vatika 

5, 4-A, Umed Bhavao 

6. 1) .. 31 Suraj Nagar 

7. 55, Kesbav Nagar 

8. SB .. 96, Opposite Rajas~ 
than University 

Date of Date of Monthly rate 
occupation vacation of rent 

--~---

1.12.70 Rs. 2906/-
upto 31.8.85 
Rs. 20,065/-
w.e.f. 1.9.85 

11.2.74 31.1.87 Rs. 525/_ 

1.9.79 30.11.80 Rs. 37751. 

6.11.80 RI. 1700/-
upto 30.11.85 
Rs.5080/. 
w.e.f. 1.12.85 

1.1.81 Rs. 24751-

26.3.82 Rs. 1895/-

1.1.15 Its. 4758/-

1.1.87 Its. 5600/-

Amount paid 
so far toward. 
rent 

Rs. 10,55.055/-
(upto Nov. 87) 

Rs. 81,713/-

(upto 31.1.87) 

Rs. 56.625/-
(upto 30.11.80) 

Rs. 2,25,337/-
(upto Nov. 87) 

Rs, 2.05,4251" 
(upto Nov. 81) 

Rs. 1,29,227,-
Cupto Nov. 81) 

Rs. 1,66,530/-
(upto Nov. 81) 

Rs. 61,600/-
(uP to Nov. 87) 
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Revie" of werking days ia Government 
office. 

5052. SHRI RAM BHAOAT PAS-
WAN: Will the PRIME MINISTER be 
pleased to state : 

(8) whether Government propose to 
revert to six working day a week in 
Goverament offices with Second and 
Fourth Saturday as closed; and 

(b) jf so, the details thereof? 

THE OEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
B.S. ENGTI) : (a) and (b) No. Sir. 

Acti,Uies of rorejgn Missionaries 

5053. SHRI C. SAMBU: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Union Government are 
aware of the activities of British Christian 
Missionaries operating In India,particu arly 
the Beru Mitra Missionary Organisation 
in Chirala of Andhra Pradesh; 

(b) if so, the sphere of their activities 
and since when; and 

(c) the amount of assets owned by 
them in India at various places and 
whether they are on Jease or permanently 
owned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI p. 
CHII)AMBARAM): (a) to (c) Informa-
tiOD is being collected from the State 
Government and will be laid on the Table 
of the House. 

Letters received from M.P.s' 

50S4. SHRI HAFIZ MOHO SIDDIQ : 
Will the PRIME MINISTER be pleased 
to refer to the reply given to Uostarred 
Question No. 493:1 on 26th A\l8ust, 1'87 

regarding repJies to Jetters from Mcmben 
of Parliament and state : 

(a) how m_oy morc leUers out of.16Z 
Slated to' be pcndlDg with his MiDil&r), 
have siDce been answered and how maay 
are still pending together with details .of 
steps taken to expedite replies thereto; 
and 

(h) how many more letters have been 
received by his Ministry sIDce tben and 
the position With regard to their disposal 'I 

THE MINISTER OF STATE IN ,THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS· 
TRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) Out of 162 
letters, 88 letters have since beeD answered 
and 74 are pending. In most of tbese 
cases information is awaited from other 
Ministries/Departments. Tbeir progress 
is monitored regularly and efforts are be-
ing made (or their expeditious dispoeal. 

(b) In addition 232 letters bave been 
received, Out of which replies have been 
scnt to 106 letters. 

Legislation to baD commuDal partiel 

5055. SHRIMATI OBBTA MUKHER· 
JEE: Will tbe MiDister of HOME 
AFFAIRS be pJeased to state: 

(a) whether Government are consider-
ing to introduce a Bill to ban communal 
parties; aod 

(b) If so, the details tbereof and when 
it is likely to be introduced in tbe Parlia-
meot 1 

THE MINISTER OF STATBIN IHB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS. 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): <a> This aspect is 
under consideration in the context of 
separating reJigion from poUtics. It 
beiDa a sensitive matter, tbe Government 
is cODsideriD, tbi. matter in depth fr()Jq 



•• rioaIIDII ... 

(b) It would .ot be lealibll at tbis 
Ita .. to indicate a.)' detaill tbereof or 
'lle time frame b, wblcb IDal decilioa can 
b. titea to introduce tb •• ill 10 'arlla. 
aneot. 

Ap ... Dfl wlf' forellD c ••• f,J.. 0. 
eleetro.1 CI 

5056. S HRI RAJ KUMAR ItAI: 
WIH tbe PRIMB MINISTSR be pleased 
to stat. : 

(a) t~. d.tail1 of tbe a,rcements roc-

hed wltb dHferlat ce.1l1rin by the Depart-
meot or Electronics dorln. tbe la.t tbree 
,ean; aDd 

(b) tbe Dames of tbe countri. witb 
which a,reement. have been reached and 
tho dates OD which Ihese a.reemontl •• rl 
liloocl and by whom? 

10, 

THE MINISTBR OF ST A TB IN TUI 
MINISTRY OF SCIENCE AND TBCH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS Of OCEAN 
DBVELOPMENT, ATOMIC ENERGY, 
BLBCTRONICS AND SPACE (SHRI 
K.It. NARAYANAN) : <a> aDd (b) Tbe 
details are liVOD in Statemcnts I aDd II 
below. 
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Statement. t I 

Indo Hungary 

Salient features of the Memo of 
Understanding signed betwe~n India and 
Hungarv on t:-aGe and ('o-operation in the 
field of electronics on 2nd October, 1987 
at Budapest. 

1. Both the count'ies will encourage 
the increase of trade of th~ 

electronic goods between the two 
countries. 

2. Both the countries expressed 
their understanding on the 
Importance of the jomt develop-
ments co-ocdinated in compliance 
with the agreed concepts on 
de\'elopm~ntc:. 

3. Both the countries suoport ex-
change of experts and orga!J!sing 
prof-:~sion~l ~emlnars and 
symposia. 

4." Both the countries will mutually 
promott' the modern and long 
lasting forms 0;" co-operation 
through transfer of Iic!:nces and 
know-how, establishment of jo.nt 
venlures so tba r the t\\O countries 
play a b'~ger role in th~ develop-
ment of the electronic industries 
of !heir resp;.;tive ,:ouDtri~s. 

5. Both the cour.tries ide )tified and 
exchanged list of products for 
trade and co-operatIOn. The 
two ~ides will examine rhe list 
and cons der the possIbilities or 
increl<;mg trade ard pr(lmction. 

6. Tb~ two side, mutu~ lIy agreed '0 
estilb'lsh ):alson officer wIth head 
quarters tn BuJap~st and New 
Delhi OT Bl')mb~y. 

IDdo-Bulgari a 

An Indian de!t"gation led by Dr. M.S. 
Sanj~evi Rao, ChSIPIH'i'. f!ectronics 
Commission oj India \tisited Bulgaria dur-
ing 25-27 September 1985 at the invitation 
of the Ministry of Machine Building or the 

People's Republic of Bulger ... : AfNr 
discussions t a protocol was signed between 
the. two countries and the foHowing 
maJ~r agreemer:ts were reached : 

l. The two sides agreed Up'OIl 
developing joint co-operation iD 
the fieJd of R&D and produo-
tlon of c~mputer periphcnri 
devices. 

2. D~ veJopment and exchange or 
software products of interest for 
the two sides or for tbird COUII-
tries. 

3. Exchangtng jisfS with technical 
data for e:ectronics raw materials 
components and products COD-
sidered suitable to be subjects of 
commercial discussions aod trade 
ior the peric d 1986-)990. . 

4. To activate th~ participation in 
speciailsed electronics exhibJrion, 
international fa:rs, symposiums 
and other internationals forums. 

Indo·Norway 

A'S a resuit of the discussions between 
the DOE, GOVl. ot India and the Mmistry 
of Trade and Shipping of Norway in Oslo 
during 1-3 October. 1984, a Memorandum 
of Understanding was s;gold between the 
tbe two countr;es and the following uouer-
5tanding was reached. 

1. The 1\"0 parties express their 
desire to stJengthen tbe coopera-
tions in the field of computers 
and their applic~(ions. 

2. Th~ lWO part:c~ ""HI make every 
effort to en~ ure that the program-
n:es ate carn~d out in an efficient 
WJy~ 3yoidmg unnecessary ddays. 

3. To reach the long range objec_ 
tives, fhe two parties wiJI look 
into the poss:tiHties of signing an 
agreemer.t whicb can provide a 
framework for continued coopera-
tion. 
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ledo-Re ••• I. 

Within the framework of Indo-Roma-
n i. Joint Commission on Economic, 
Scientific and Technicnl cooperation, the 
working group on elecfronics bad its first 
meeting at Bucbarest between '-14 Febru-
ary, 1514 and a protocol was silned bet. 
ween India and Romania. Durinl discus-
sions it was agreed that trade and techni-
cal cooperation shouJd be on barter basJs. 
Items of interest to each other were identi-
fied for import and export. In tbe area 
of technical cooperation, Romania offered 
to give know-how for TV picture tubes. 
glass sbeJls and TV gUDS. 

I.do-USSR 

Firth meeting of the Indo-Soviet work-
ina group on computers and Electronics 
In the framework of Inter-Governmental 
Indo-Soviet Joint Commission on ECODO· 
mic, Scientific and Technical Cooperation 
was held at Moscow during 21-23 May. 
1987. Indian delegation was led by 
Secretary (Electronics). Main features of 
the protocol signed afler discussions in 
t bat meeting are as follows : 

I. The t\\ 0 sides agreed upon cer-
tain guidelines of tbe workinl 
programme of cooperation in the 
field of computers and electronics 
in the period upto 2000 A.D. 

2. Both tbe parties showed interest 
in increasing of mutual deliveries 
of software. 

3. Indian side indicated their 
interest in purchase of two num-
bers of EC·I046 from Soviet 
Union. 

4. I ndian side informed Soviet side 
to upgrade the existing system 
capabiJities of soviet system EC 
1045 in terms of CPU size and 
terminals at the same terms as 
the above mentioned EC 1045 in 
systems were supplied. Soviet 
side agreed to this. 

s. Soviet side was requested to pro-
vide technical data in BDllisb 

laDluaae OB the EC 1'66 and 
Elbrus computer systems. 

6" List of Items for import and 
Export from two countries were 
exchanced for consideration. 

7. Attention 0' Soviet side WIS 
drawn to a proposal fot joint 
productioD of 16 bit personal 
computer. Soviet side was 
requested to expedite action in 
tbis regard. 

s. Botb parties aareed to work OD 

cooperatioD for CAD/CAM 
.ystems based on Soviet mad, 
computers and Indian peripheral 
devices aimed for tbe market of 
third countries. 

'. Both sides agreed on setting up 
anotber sub-group on products 
beiDg handled by Ministry of 
MeaDS of Communications. Tbis 
sub-Sfoup would be In addition 
to settiDg up of three sub-groups 
already agreed between tbe two 
sides. The first meeting of [he 
four sub-groups is to take place 
shortly, 

Note 

Since tbe provisions made in the pro-
tocol of the fifth session of the working 
group are based on the discussions and 
reviewing of abe previous protocols, details 
of the previous protocol's/MOU's are not 
given. 

Indo·Fraoce 

The Indo· French Working Group on 
e'ectronics and informatics. set up in the 
framework of tbe 1'83 protocol for 
cooperation between India and France in 
Electronics aDd Informatics, beld its tbird 
meetin. in New Delhi on 20-21 January, 
1986. 

The two parties agreed tbat the 
Indo-Prench cooperation iD Ele-
ctronics and I nformaties should focus 
on tranlfer of tecbooJo" from 
FraDce to India and joint efforts for 



export of knowhow, hardware.loR"are 
aDd services to third countries. Both 
parties outlined that tbey were seekiDI 
cooperafioa on a 10Dg term basis, and 
tbat tbe concrete projects designed by tbe 
Working Group/with shoft and medium 
term objectives Ibould be understood in 
that framework. 

In tbat respect, tbe French companies 
committed tbemselves not to restrict to 
their pr~sent proposals and, after the 
implementation of tbe traosfers of techno-
logies scheduled in a first phase, to keep 
offering to their IndiaD partners techno-
10lies developed for tbeir future systems 
so as to guarantee a permanent updating 
of technological development in India. 

Five groups were constituted : 

1. CODll'uter bard ware, software aod 
applications. 

2. lnstrumentatioo. 

3, Fibre-optics. 

4. Communication. 

S. Components. 

It was decided to concentrate i~ tbe 
next few months on tbose projects which 
are like)y to yield tangible results in tbe 
sbort term. 

A few new projects were launched, e.8. 
Flexible Manufacturing System Techno-
logy, Computer Aided .Design of 3-!l 
Structures, Computer Aided eonometrJC 
modelling and exchange of experience on 
Electronics and Informatics modernisatioa 
of administration. 

Both sides confirmed that one expert 
00 each side bas been fully committed to 
roJlow-up on the projects. 

Agreement wltb foreign ~o.nt .. iel on 
atomic energy 

5057. SHRf RAJ KUMAR RAt : Will 
tbe PRIME MINISTER be ple~sod to 
It.re : 

Wrlilen A.",wefl iift 

(a) tbe details in respect of tbe various 
agreements signed in tbe field of Atomic 
Energy durlns tbe last three years; and 

(b) the amount of foreian exchanle 
]ike)y to be earned or spent as a resuJt 
of tbe aforesaid agreements ? 

THE MINISTER OF STATB IN THB 
MINISTR Y OF SCII!NCB AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN) : (a) Durinl 
the last three years, bilateral CooperatioD 
Agreements bave been signed with tbe 
Commission of Atomic Boers), of Cuba 
and the Government of tbe Socialist 
Republic of Vietnam. These agreements 
are for exchange of information and visitl 
in the field of peaceful uses of atomi~ 
energy. 

(b) Nil. 

AlreemeDts witb foreiga countries id 
SCience and Technology 

5058. SURI RAJ KUMAR RAJ: Will 
the PRIME MINISTER be pleased to 
state: 

<I> the details in respect of tbe a&re.-
ments signed in the fieJd of Scieoce and 
Technology during tbe last three years; 
and 

(b) tbe names of the countries witb 
which aforesaid agreemcDts were sisned 
and the dates OD whicb these were signed '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMEl'iT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN): (a) Agreement 
signed in the field of Scicnce & T.=bnG-
logy with ~arious countries durin. tbo 
last three years provide for effectlDg sci-
entific and technological cooperatioD witb 
tbe concerned countries and 'oter •• lil 
define: 
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mechanisms for implemeDtiog the 
provisions of the asreement and 
reVieWIng the periodl(.ally: 

terms and conditions applicable 
at tbe Implementation Jevel; 

deslgnftion of the executing 
agencies for cOurdlDg the imp'e· 
mentation of the activitIes under 
the agreement; 

aDd duratIOn for whhh agreement 
sban remain valid 

(b) Agreements in the lieU of Science 
& Technology have been sJpn:d with 
following countries during J ~ 8 --87 

Argentina (January Allstralia (O('~('ber 

24, 1985) 15, 1986) 

The Netherlands Thailand (October 
(July 3, 1 (185) 19. 1980) 
Brazil (Ju y 22 19F5) 

Trinidad & Tobag Venezuela (April 
(July 30, 1985) 3, 1987) 

Japan (Novem1:ter 29. PhilIppines (April 
1985) 8, 1987) 

{English] 

Narmada Project 

5059. DR. KRUPASINDHU BHOI: 
Wilt the Mmister of WATER RESOU. 
RCES be pleased to state: 

(a) whether the cost of NarmaJa pro-
ject has escalated by Rs. 1000 crores; 

(b) if 50, the reac;on~ tl,erefor and the 
responsibility If any. fixed m the matter; 
and 

(c) the time by which it IS expected to 
be completed with r(8S0nS for delay and 
the steps taken to ensure tbat tbe cost 
does not go up further? 

THE MINISTER OF STATE OF 
THE MINISTRY OF 1 EXTILES AND 
MINISTER OF STATE OF THE MINIS .. 
TRY OF WATER RESOURCES (SHRI 
kAM NIW t S MIRDHA): (a) and (b) 
The rcv!scd estimate bas not been recei" 
ved. 
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(c) 22 years. Howov.er, tbe comple-
tion time and consequent final cost will 
depend upon the avaIlability of resources. 

c-noT system of Telecommunication 

5060. SHRI JITENDRA PRA· 
SADA : WIll the PRIME MINISTER be 
pleased to state: 

(a) the salient features ot the C-DOT 
system of T "Jecommun·cauons; 

(b) whether C-DOT system of Tele-
phone excbange are on trIal In \'ar'ous 
parts of the country; and 

(c) If so, the detaIls lhereof? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND MINISTER C'F STATE 
IN THE DEPARTME~TS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K R. N ~RA Y ANAN)' (a) The salient 
features of C- DOT ~ystem are as follows: 

State of the Art techrology. 

Designed for Indian conditions 

- Use of largely Indigenous compo-
nents. 

- LocallY develored software 

SImple to des'sn, maintain aQd 
operate 

Cost effective solution 

Ivf oOLllcif, I-Jexlble rtl1&ble and 
expanuable. 

(b) and (C) C·DOT Excbanges of vari. 
ous types are under field evaluation .at the 
lo11owing places : 

·128 Port EPABX Over 20 units in 
dIfferent cities 
Ii ke Bangalorc f 

Bombay, Madras. 
Delhi instaIJcd by 
C·DOT llcencees~ 
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·1.28 Port RAXs - K' K lttur( arnataka) 

Churhat (Madhya) 
Pradesh) 

·512 Port MAX - De:hi Cantonment 
(field model under 
trial) 

• 16000 Port 

MAX System 

VJsor (Bangafore) 

field model undc:r 
tflal. 

(Iinitial a:-chitec~ure equlpmen, for 
4000 hn~s) 

Ca )es pending before Jabalpur AppeHate 
Tribunal 

5061. SHRI DAL CHANDER JAIN: 
Wilt the Ministe-r of LAW AND JUSl ICE 
be pleased to state: 

(8) the number ot cases pending in 
the Jaba,pur Appd'ate Tribuna! bench 
upto '31 O~tob.:r, 1987 and the numb erof 
tbe cases disposed of from Janu~lfY, 1987 
to 31 October, 1987. 

(b) tbe reasons as to why regular 
bench In Jabaip}ur is rot functioning nnd 
the acnual expenditure incurred on tbe 
bench office thel e; and 

(C) the time by \\ hich the re1-ular 
bench i~ likely to fu;}ctiGD [or the conve-
nience of tax payers and the tax bar in 
Jabalpur ? 

THE MINISTE.R OF STATE IN 
THE MINISTRY OF LAW AND 
JUSTICE (SHRI H.R. BHARDWAJ): 
(a) (i) Number of cases pendIng as on 

3] .10.87-1672. 

(ii) Cases disposed of from January, 
1987 to 31st October, 1987-- 39~. 

(b) (a) Due to shorlage of Judicial and 
Accountant Members in tbe 
Tribunal, a regular Bench could 
Dot fUQction .at Jabalpur. Tbree 

camp-bencbes of the Tribuaal 
have been beld 10 JabaJpur dunq 
tbe current year aod toe !Ourlll 
camp.bencb wlll function. at 
Jaba'pur from the 14th December 
1987. 

(Ii) The annual expenditure incurred 
on the Jabalpur bench during the 
Jast thre years is a under:-

1984.85 

1985 .. 86 

1986·87 

1987-88 

(upto 31.1087) 

Rs. 3,87,119.00 

Rs. 4,17,921.00 

Rs. 4,06,863.00 

Rs. 3,07.193.00 

(c) Steps are being taken to fill up 
the vaccnt post of Judicial and Accoun-
tl;ot Members in tbe TrIbunal and a regu· 
Jar B~[]ch will start functioning at Jabalpur 
as soon as these vacancies are filled. 

[ Lnglish] 

lodia-Hungary trade pact iD eleetroah~1 

5062. DR. V. VENKATESH : 
SHRI BHADRESWAR 

TANTI: 

SHRI BALASAHEB VIKHB 
PATIL: 

Wdl the PRIME MINISTER be plea-
sed to state : 

{a) whether any agreement bas been 
signed in October, 1987 between India and 
Hungary on widening trade and industrial 
co-operation in the field of eltctroDics; 
aDd 

(b) if so, the salient features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATB 
IN THE DEPARTMENTS OF OCBAN 
DEVELOPMENT, ATOMIC ENBRGY, 
ELECTRONICS, AND SPACE (SHRI 
K R. NARAYANAN): <a> Yes, Sir. A 
memorandum of Uadcrstaadi .. (YOU) 
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was sigDed between India and Hunlary OD 
trade and cooperation in tbe field of elec-
tronics OD October 2, 1987 at Budapest. 

(b) The salient rea~ures of tbe MOU 
arc liven below: 

1. Both the countries will encourage 
tbe increase of trade of the elec-
tronic goods between tbe two 
countries. 

2 Botb tbe countries expressed their 
understanding on tbe importance 
of tbe joint developments co-ordl-
Dated in compliance with the 
agreed concepts on development. 

3. Both the countries support 
exchaD8e of experts and organising 
profeSSional seminars and sym-
posia. 

4. Both the countries will mutually 
promote the modern and long-
lasting forms or cooperatioD th· 
rough transfer of licences and 
knowhow, establishment of joint 
ventures so tbat tbe two countries 
play a bigger role in tbe deve-
lopment of the electronic indus-
tries of their respectIve countries. 

S. Both the couDtries Identified 
and exchenge list of products for 
trade and cooperation. The two 
sides will examine the list and 
consid er the possiblJities of incre-
asing trade and promotIon. 

6. The two sides mlltually agreed to 
estabhsh liaison officers with 
headquarters in Budapest and 
New Delbi or Bombay. 

RelaablUtatioD of dlspla eed perloDI 
d.e to S.bar.arekba multi·purpose 

:ProJeet 

S062-A. SHRI BRAlAMOHAN 
MOHA~~TY : Will the Minister of 
WATER RESOURCES be pleased to 
.tate: 

(I) wbetber Government of Bibar 

elimination 0/ Nuclear missiles 

h'lve declared that the State bas no means 
to rehabilitate 70.000 odd people to be 
displaced in implementallon ot Subarna-
rekba mu'ti.purpose project; 

(b) If so. t he details thereof; and 

(c) the reaction of Government in 
this relard and the fate of the project , 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MINIS. 
TRY OF WATER RESOURCES (SHRI 
RAM Nl'" AS MIRDHA): (a) No. Sir. 

(b) and (c) Do not arise. 

12.00 hr •• 

STATEMENT RE: AGREEMENT 
BETWEEN U.S.S R. AND U.S.A. ON 
ELIMINATION OF LAND BASED 

INTERMEDIATE NUCLEAR 
MISSILES 

[En¥lish] 

THE PRIME MINISTER (SHR1 
RAlIV GANDHI): Mr. Speaker, Sir, tbe 
Agreement on ellmlDation of land based 
Intermediate nuclear mrssiles concluded 
yesterday between General Secretary 
Gorbacbev aDd President Reagan lepre-
lents a truly momentous development. 

It is true tbat it envisages tbe elimina-
tion of only around 3 per cent of the 
comblnld muc'ear arsenals of the United 
States and the USSR. But its historic 
significance is tbat it is the world's first 
nuclear arms reduction agreement. 

It is also the first time tbat the U oited 
States and the USSR have, aareed to 
completely eliminate an eoti re catelory of 
nuclear weapODS. 

This agreement has vividly demonst· 
rated tbal, given the necessary political 
will, technical problems, lueh .1 verllc.· 
tloa, CID be overcome. 



Tbis Aareemenc is not, and should 
Dot be considered. as more than a begi-
DoiDI-historic beginning, a vital beginninl, 
but still on1y a beginning. The survival 
of humanity depends on the nuclear wea-
pon powers travelling 611 the way down 
this road to the complete elimination of 
lJuclear weapons. 

The world will be really safe only when, 
as the Delhi Declaration puts it. htbe 
balance of terror" gives way to compre-
hensive international security. 

After we get tbe fun details of tbe 
Agreement, we will put a much more com-
prehensive statement before botb the 
Houses. 

[Translation] 

SHRI INDRAJIT GUPTA (Basirhat) : 
Mr. Speaker, Sir, IS lakb people bave come 
from outside in support of their demands 
and to speak against the Government ....•. 
(Interruptions) 

[English 1 

We want to raise here the demands of 
the people who have come from al1 over 
the country. (Interruptions) 

[Translation] 

We should be given a chance to ex-
press their views here. 

(Interruptions) 

[Ent/ish] 

SHRI BASUDEB ACHARIA 
(Ban kUla) : This Government has no right 
to be in power. This Government must 
resign. This Government must go ...••• 
(Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : Lakbs of people have come 
from all over the country ... (Interruptions) 
We should be allowed to discuss here the 
demands of tbe people, wbo have come 
from all ov~r the country incJuding 
RajastbaD, Punjab and other p!aces ..•.•. 
(Interruptions) 

SHR.I SAIFUDDIN CHOWDHARY 
(Katwa) : We have liveD aD .djour .... 
motion .•. (Inttrruptions) 

SHRI SHANTARAM NAIIC (PaDaji): 
I have received tbis Jetter from Mr. 
Ramakrishna HeIde ... (Interruptions) The 
Chief Minister of Karnataka i. interfed .. 
with the privileles of thi. HoUlc ••• 
(Interruptions) J have given notice ...••• 
( Interru,ti.ns) 

[Translation] 

KUMARI MAMATA BANElUEB 
(Jadavpur): Mr. Speaker, Sir, what t. 
your rulins about 'Sansad Samachar'. 

( Interruptions) 

PROF. MADHU DANDAVATE 
(Rajapur): Due to the failure of tile 
Government to respoDd to lbe demands or 
the people to see that thero is eradica-
tion of corruption at high placest luba of 
people bave come over here and tbey.re 
demanding the resignatioD of this Govern-
mcnt ... (Interruptions) Therefore, we have 
given an adjournmeDt motion .•• _. 
(lnterruptions) 

SURI SOMNATH CHATTERJEE: 
The peopJe have no confideDce in tbis 
uovernment .•. (Interruptions) 

PROF. MADHU DANDAVATE : 
If the Govenment does not respond, w. 
wiJ) have no o!her alternative but to move 
a motion of no-confidence aaainst tbl, 
Government ... (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY : 
They bave declared their no confidence 
in tbls Government ... (Interruptions) 

SORI INDRAJIT GUPTA: Their 
,rievances shouJd be heard or this 
Government should 80 ... (Interruptions) 

(Interruptions)·· 

MR. SPEAKER : Notb;ng is allowed. 
(Interruptions)·· 

[ Translatitln] 

MR. SPEAKER: PI.ase listeD, the 
point is ••• 

( Interruptions) 

··Not recorded. 
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M&. S'BAKER:: You pJeaso sit 
do ... What has ,b.,.,eood- to you '1 

(Inte""ptions) 

MR. SPEAKER; All of you please 
listeD to what I say. 

( Interruptions) 

MR. SPEAKER: You please hs~~n 
to me. SO, 60 or 100 persons speak ~imul
tancously. I am at your disposal. You 
kindly allow me to speak in a proper 
ma~r. Please.listen, it is a democratic 
eouatry. 

[Engiish] 

SURI B4SUDEB ACHARIA: Lakhs 
of people hM'e com e. .•. 

(Interruptions) 

[Translation] 

MR. SPEAKER: I have beard, ! have 
seen. Well they have got a r;ght. Even 
one crore of people may corne. Nobody 
can stop them. 

( Interruptions) 

MR. SPEAKER: You please listen to 
me. What are you doing '! 

( Interruptions) 

MR. SPEAKER: I want to say that 
there IS a method for every thing. Kindly 
listen to me, This House ha!l been CuD· 
situted by you and you are running it. 
I am running it according to the rules 
framed by you. 

SHR( INDRAlIT GUPTA: It has 
been constituted by the people. 

MR. SPEAKER: Of course, the pee-
pie arc your masters. 

(Interruptions) 

MR. SPBAKER : Why are you talking 
among yourselves '1 The position i. that 
they bave a right to hold a demonstration. 
I have aeen many raJJies here. I have 
selD ralli •• Q-OmpriliBI 20 Jakhs, 10- JH.h.s 
or 5 lakhs of people. 

[ ElfllJish) 

PROP. K K. TEWARY (Buxar): It 
Is a hired crowd. 

[Translation] 

MR. SPEAKER: It is your persODal 
view. I do not term them bad or sS\Y 
anytbing alse. I know only one thing that 
under a democracy, everyone bas lot 8 
right to hold a peaceful : demonstration. 
One may ask for resignation or 8OCop. 
tance. 

(Interruptions) 

MR. SPEAKER: You please sit down 
for a minute. 

( Interruptions) 

MR. SPEAKER: Certain things, tbat 
is a dJfferent matter. But one thinJ is 
there. whatever demands they raise or 
anybody ebe raises, it is theIr ..• 

( Interl'uptions) 

MR SPEAKER: PJease listen to me, 
GuptaJl ... 

( Int~rruptions) 

SHRI INDRAJIT GUPTA 
r2ise their demands here. 

( Interruptions) 

They 

MR. SPEAKER: Sir, this what I 
am going 10 say. You are not ai.owing 
me to speak. You are seodble perSORS. 
I am saYlDg that the is!'Jue has been sought 
to be raised through an Adjournment 
Motion and I have reeeived a large Dumber 
of noti~es in this regard. 1 would like to 
say that there I~ a procedure to raise sucb 
issues. I have never desired tbem, Dor 
will I deny you. You know as to how 
an issue has to be raised. If you bad 
gone through it, there would not bave 
been any dispute. It has been laid down 
in very clear terms 00 which subjects 
an Adjournment Motion can be moved:: 

[English} 

"Not more than ODO matter .ball 
be discu.ed on tbe' .... 0 
motion. " 



"The motion tbaR be .. trict~tb 
a specific matter of recent eacw-
rence.·' 

'-Tbe motion sball Dot revive 
discussion OD a matter which has 
boen discussed in tbo same 
Session." 

[Translation] 

You have included a Dumber of tbiolS 
in it. 

(Interruptions) 

MR. SPEAKER: You are speaking. 
I lID also speaking. I caD·t help if you 
do not waDt to listeD. 

( Interruptions) 

MR. SPEAKER: I am not harrinl 
any d iscussioD. 

(Interruptions) 

[English] 

MR. SPEAKER: NotbiDI 10es OD 
record •. 

(InterruptilJ"') •• 

MR. SPEAKER : Not allowed. 
(Interruptions)·" 

SHRI BASUDEB ACHARIA: Since 
)'Ou are not allowing our adjournmeDt 
motion we are walklnl OUE. 

At this stage, Shri Basudeb Aeharia and 
some other hone Mtmbers left the House. 

KUMARI MAMATA BANERJEE 
(Jadavpur): Sir, the Information and 
Broadcasting Minister IS here. PIRse 
anow him to make a . J.tatement OD 
4Sansad Samachal'. 

( I1zttrruptions) 

[TrQnS/4tionj 

MR. S~AK.ER : Now I wouJd listen 
ta ,ou pat1entl),. Why are you 1aftfDg 
amoDl yourselves. 

(mterl'1lptiom) ~ 

SHRI SHAN~AR'~ NATIC: SIr, I 
bave given a Dotice of breacb of prwil.,. 
.. ast Mr. Ramakrilbu& Hea.do •. die. Cbief 
MiDist.r of Karsataka. 

r InterrupJions) 

[Translation] 

MR. SPEAKER: Why are you speak-
Ing loudly. I am Jistenin8. Shant.ramil, 
it is like tbis ... (Interruptions) 

MR SPEAKER: Why are you talk~ 
iDI. Let me speak. I want to say. 

( Interruptions) 

[Enllish] 

SHRI SHANTARAM 1~ AIK : I have 
received a letter from Mr. Ramaktisbpa 
Hegde .•. (lnterruptions). He Is tr1!G& ,to 
misguide and misinform the House. 

[Trans/ation] 
(Interruptions) 

MR. SPEAKER: Sir, why dOD't you 
listen to me. I ba ve received your privi. 
lege motion. But I canDot take aD), action 
OD it. I am forwarding It to tbe coaceraed 
legislative assembly. 

(Interr putions) 

[EnllishJ 

SHRI SHANTARAM NAIK : He has 
committed a breach of privilege of this 
House, not of tbat House, Sir. 

[TrlIlISlfI"onJ 

MR.. SPEAKER: Kindly IistOD to me. 
We cannot take up tbis matter. It caD 
be tak.en up by the House to whicb the 
concerned Member beIOD,S. That is tho 
rule. 

( Inttrrllpt;ons) 

MR. SPBAKER: Wby don't you lrJ 
101lD4eataad. I Shaa ..... jl? ..., d_, 

. .,aaco dIroaabr· tIIo ttlJ.,-1rJ111D(111i11a 



J)I!C ...... ,'111 ~. .., .... ,. e_" I. tl",,,,I,,, 244 
0/·' &l __ s.",.hllrtt 

.itbia the ruJes. You 10 tllroDib tbe 
rule. and if I am at fault, I will admit it. 

( l"te,,,,,tlollS) 

SHRI SHAMINDER SINGH (ParMI-
kot) : Mr. Speaker, Sir IS person. are on 
bUDpr Itrike In Tibar Jail . (Int~rruptID'fU) 
for the Jalt IS days. Tbey are on the verle 
of death. ( Interruptions) 

Their demands should be met 10 that 
they are able to end the strike. IClodly 
draw tbe aUentlon of tbe Government to 
this matter ••.•.. 

(InterruptitJlls) 

MR. SPEAKER: I will draw their 
attention. (lnt~"uptions) 

[Ellglish1 

SHRI DINESH GOSWAMI (Guwa-
bati) : Sir, • by·electlon is taklna plac. in 
Assam. A former lellslator ••• 

( Trtlllsltltion] 

MR. SPEA KER : May I tell you one 
thiDa. Uader rule 333 ••• 

( I"terruptions) 

SHRI DINESH GOSWAMI: I am 
Dot blamJDI bim~ I am makiDs'my sub-
mission fully aware of the rules. 

( InterruptilJns) 

[Transl.tion] 

t-fR. SPEAKER: What are you 
doing '1 Why are you interrupti0l '1 Kindly 
relume your seat. 

(Interruptions) 

[Enzlish] 

MR. SPBAKER: There cannot be a 
question of I submission. Dlnesbji, I 
cannot allow. 

( Interruptions) 

SHRI DINESH GOSWAMI: I am 
· eat, piafi .. 01lt "'t I "' .... r '''Iator 

.. is .. up,.. . hiP CODItitUtiOD11 
poailIoD ••• 

MR. SPEAKER.: No, you caD live 
m. 10 ".ritin.~ I cannot allow. .ubmll-
lloa lik. thil. 

SHRI DINESH GOSW AMI : I bave 
already livtD it in wrilial. 

MR. SPEAK ER : I "'iJi see. 
( Ilf/~rruptions) 

[Tralls/lltion] 

SHItI BHAOWAT JHA AZAD 
(Bhalalpur) : Mr. Speak er" Sir, I had 
lubmitted yesterday iD tbil HOUle .•• 

MR. SPEAKER: I am doiDg that. 

[E1IIlish] 

I bave already done it. 

[ Trtl"s/a,;on] 

SHRI BHAGWAT JHA AZAD: I 
'Would like the bon. Minister to tell us 
why it happened. (Interruptions) 

Mr. Speaker, Sir, you should ask the 
hOD. Minister to make a statement in tbis 
relard. I 'Would welcomo tbe Minister. 
Let him tbrow lisht OD It. 

( I nterupti ons) 

12.16 hra. 

STATEMENT .. RE CHANGE IN TIM. 
INGS OF "SANSAD SAMACHAR." 

BY DOORDARSHAN 

[En,lish] 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BR.OADCASTIN(j(SHRI A.K. PANIA) : 
Mr. Spelker. Sir, the debate that took 
place ,esterday r .. rdlDI tbe Parliament 
a_ .. 1au beea seM ft.om ,our Olice to my 
01100 tl" .lIlIt. Imm ..... eJ' I called for 
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lbe report Md I found that I had DO 
kDo"Jedae of it that an aDDOWlcOIDOnt ha. 
boIn made tbat tbe Parliament nawl bas 
,beeD shifted to some otber time. The 
bacqrouDd I examined aDd I fouod tbat 
ia the Rajy. Sabba some of tb, Member. 
'wantoCl tbat it should come in lucb • time, 
tbat ii, after 10 O'ct~k. after tbe ncws, 
10 ~that it i. covered in all tbe 2lO Irlns-
mitters in tbe country tbat are in tbe 
utional network. 1 bat was belDI Ixaml" 
Ded aDd I lave an assuraace in the Raj)'a 
Sabha tbat wit hiD 7 days w. will Ixamlal 
it aad do It. Tbe Director General bimself 
came to me. Wltbout iDforminl me, this 
order "U issued by bim tbat let it 10 over 
to 11.05 P.M. so tbat It 1001 to natlon.1 
b.t"ork. Immediately I alked him wby 
did he do so. He apololisld. Without 
tellinl me, be dad so. I bave eancelled 
that order revertiol back to 7.30. for 
SaDsad Samacbar. 

( Interruptions) 

SOMB HON. MBMBER.S : Mr. Spea-
ker, Sir, CODlratulalioDs. 

(Interruptions) 

MR. SPBAKER: Wby dOD't you let 
me speak 'I Wbat are you do ina ? Why 
don't JOu lilteD 'I Kindly take your seat. 

( l"t~"upti ons) 

SURI RAM NAGINA MISHRA 
(Salempur): Mr. Speaker, Sir, I would 
like to know wbat action has been initla· 
ted qainsl tbe concerned officer wbo 
Yiolatod tbe rules and Iisued instructions 
Wllbout consulting tbe boo. Minister? 

MR.. SPEAKER: That IS over now. 
Kindl, tate your seat. 

SHRI R.AM NAOINA MISHR.A : Mr. 
Speaker, Sir, it is a serious lap ... 

MR.. Sl'BAK.ER.: R.am MasinI Nllh-
I.Ji, why arc you- doinl "ro •• tbln.!. 
kfD411 alt doWD. 

{ Btltlilla} 

W'l.c ~r. ,Oil doC., DOW ? 

(1'rtIIUJ1l11."J 

SHRlllAJ KUMAR RAI C(Jlaa.o ~ 
Mr. SPeaker, Sir, action lbould be .... 
.. aiDal tbat ofticet. 

saRI RAM NAGINA MISH .. : 
Actioa Ibould be lak.D .piOlt tbe'" 
and be sbould be .ked to rail •• 

MR. SPEAKER: Pleale lit .... 
Wbat are you dOIDI? Tbat .. ...... 
You beve said a lot about It. 

SHR.I RAM PYARS PANIKA (R.obe-
rtsaanj) : Mr. Speaker. Sir, I WaDI to r .... 
aDolblr matter. PClor 10 abe 'SaasIId 
Sam.cbar· tbelmases of ParitameDt Hoae 
and the statues of Sbd Motila} Nehru ad 
Dr. Ambedkar, ,be CODstltutlon ID8ker, 
used to be ftasbed. but it haa bee. 
'topped by the officers. 

MR. SPBAKER : You live it in wri. 
tinl. Tbis il no tim, for dISCUISioD. 

(Interruplio1l6) 

12.t111 .... 

PAPER.S LAtD ON THB TABLIl 

ADDual Report ... Re,iew OD tlae Workl .. 
of Central Watf CogDell for 1916-" 

THE MINISfBR OF STATE OP 
THE MINISTRY OF WELFAR.B (.oil. 
RAJBNDRA KUMARI BAJPAI) : I boa 
to la, on the Table-

(I) A copy of the A ... al Report 
(Hindi and Eaalim ftrliool) of 
tbe Contra) Watl' Coancll for t_ 
year 1~86.87, alonl witb AucIUecl 
Accouota. 

(2) A cop, of the R.evie.. (8" 
a. Enlllslt Ylrisoas)b, &be ao.. 
mme.at oa the work_ of dill 
CtDtral Watf COQtH;U lOJ" ... 
y.ar 1'86-87. (PlaCId 18 ....,. 
lie Me\. LT S2lJIIlJ 
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Reflew OD tb. "orklDK of .all ~ ..... 
Rtport of tlte Water aDd Power 
Cogsaltancy Services (IDd'a) Limited 

THE MINISTER OF STATB OFTHB 
MINISTRY OF TEXTILES AND MINI-
STER. OF S r ATE OF THE MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : I beg to lay on tile 
Table a copy each of the following papers 
(Hindi and Englisb versions) under sub-
section (I) of section 619 A of the Compa. 
nies Act, 1956:-

(I) A statement regarding Review by 
the Government on tbe working 
of the Water and Power Consul-
tancy Services (India) Limited, for 
the year 1986·87. 

(2) Annual Report of the Water and 
Power Consultancy Services 
(India) Limited for the year 1986-
87 along with Audited Accounts 
and tbe comments of the 
Ctlmptrotler and Auditor 
General tbereOD. 

[PJaced in Library. Sec No. LT 5223/87] 

Re.iew on the working of a ad AnDaal 
Report of Semieondactor Comples 

Ltd. for 1986·87 etc. etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVBLOPMENT, ATOMIC ENERGY, 
BLECTRONICS AND SPACE (SHRI K. 
R. NARAYANAN): I beg to lay on tbe 
Table--

(1) A copy each of the foUowiog 
papers (Hindi and Englisb ver-
lions) under sub-section (I) of 
se~tion 619A of tbe Companics 
Act: 19S6:-

(a) <I) A sfatemeot rClardiDI 
Review by the Govern-
ment OD 'he werking 01 
the Semiconductor 
Complex Limited for 
tbe ,ear 1916·87. 

(II) A"GDuat •• port of tb. 

(I) 

~mlcoDductor Comp-
lex Limited tM the year 
1986-87 afoDg with 
AUdited Accounts and 
tbe comments of tbe 
Comptroller and AucJi· 
to General thereou. 
CPlaced in Lrbrarr. See 
No LT 5234/87] 

~ 

~ 

(b) (1) A statement reaardiPI 
Review by the Gove-
rnment on the workiog 
of the Electronic Cor-
poration of India Limi-
ted for the year 1986-87. 

(ii) Annual Rcport of the 
Electronics Corporation 
of India Limited for 
the year 1986-87 aloDS 
with Audited Accounts 
and the comments of 
the Comptroller and 
Auditor General the-
reOD. [Placed in Library. 
See No. LT 5235/87] 

(c) (i) 

(ii) 

A statement relarding 
Review by the Gove-
rnment OD the workio. 
of tbe CM C Limited 
for the year 1986-87. 

Annua) Report of the 
CM C Limited for the 
year 1986·87 along with 
Audited Accounts and 
the comments of the 
Comptroller and Audi .. 
tor General thereon. 
[Placed In Library. See 
No. LT 5236/B7] 

(I) It. copy of the Annual 
Report (Hindi and EDI-
lish versions) of the 
Centre for Electronics 
DesilD and Technology, 
Srlnaaar, for tbe ,ear 
1986·87 aJoDI WIth 
A udited Accounts. 

(iI) A statement (Hill •• and 
Englisb veRions) rela-

1'di8, '....... ~1 tb. 
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(3) 

(4) 

GovernmeDt on the 
working of the Centre 
for the Electron ics 
Design and Technology, 
Srinagar, for tbe year 
J986-87. [PJaced in 
Library. See No. LT 
5237/87J 

(i) A copy of the Annua) 
Report (Hindi and Eng-
lish versions) of the 
Maharasbtra Associa. 
tion for the Cultivation 
of Science, Pone, for the 
year ]986·87 along with 
Audited Accounts. 

(ii) A statement (ql&di and 
English versions) rega-
rding Review by the 
Government on tbe 
working of the Maha-
rasbtra Association for 
the CultIvation of 
Science. Pune, for the 
year 1986·87. [Placed 
in Library. See No. L T 
5238/87J 

(i) A copy of the Annual 
Report (Hindi and Eng-
hsb versions) of the 
Indian Institute of 
Astrophysics, Banga-
lore, ~or the year 1986· 
87. 

(ii) A copy of the Annual 
Accounts (Hindi and 
English verisons) of ahe 
Indian Institute of 
Astrophysics, Banga-
lore, for the year 19&6-
87 together with Audit 
Report thereon. 

(iii) A statement (Hindi and 
English versions) regar-
ding Review by the 
Government OD the 
working of the Indian 
Institute of Astrophysics 
Bangalore, for the year 
1'86-87. [Placed in 
Library. See No. LT 
'2~/871 

(5) 

(6) 

(7) 

(J) A QeP), of the ADnual 
Roport (HlDdi aael 
Eoalish versional 01 
tbe Indian Institute of 
Geomagnetism, Bom-
bay for the year 1986-
87 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and 
English versions) relU-
ding Review by tbo 
Government 00 tbe 
workang of the Indian 
Institute of Geomag. 
netism, Bombay, for 
tbe year 1986 .. 87. 
[Placed in Library. Seo 
No. LT 5240/87) 

(i) A copy ot the Annual 
Report (Hindi and 
English versions) of tho 
I ndian Institute of Tro-
pical Meteorology. 
Pune, for the year 
1986-87. 

(ii) A copy of the ADnual 
Accounts (Hindi and 
English versions) of tho 
Indian Institute of Tro 
pical MeteorololY, 
Pune, for the year 1986-
87 together with Audit 
Report tbereon. 

(iii) A statement (Hindi aad 
Engllsh versions) reaar-
ding Review by tbo 
Government on the 
working of the Indian 
Institute of Tropical 
Meter olOlY , PUIIe. for 
the year 1986-87. 
(Placed in Library. SIlO 
No LT S24J/87) 

(i) A copy of the AD_I 
Report (Hindi &ad 
BDIlIsh versions) .r tbe 
aecional Computer 
Gentre, Chandiprh.· 
for the year 1986-81 
alool with Audit'" 

. A.ount, , 



(8) 

(ii) A Itatement (Hiadi and 
BDIUlh veraions) rela-
rdiDI review by tbe 
Government OD the 
workins of tbe Relional 
Comptater Centre, Cba-
ndilar h. for tbe year 
}986·87. [Placed in 
Library. Sec No. LT 
5242/87] 

(i) A copy of the Annual 
Report (Hindi and 
Englisb versions) of the 
Tata Institute of Funda-
mental Research, 
Bombay, (or the year 
1986.87. 

eii) A copy of the Annual 
Accounts (Hindi and 

,Eng1isb versions) of the 
Tata Institute of Fund-
amental Research, 
Bombay, for tbe year 
1986·87 tOlether with 
Audit Report tbereon. 

(iii) A statement (Hindi and 
Enllish versions) reaar-
ding Review by the 
Government on the 
workinl of tbe Tata 
Institute of Fundamen-
tal Research, Bombay. 
for tbe year 1986-87. 
[Placed In Library See 
No. L T 4243/87] 

ADB.al Report of the CeDtrsl ViallaDce 
eo.alliloa for 1986 aDd NotlftcatlOD 

aader AliI_is Services Act 1951 

THB MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
B. IC. L. BHAGAT): On bebalf of 
Shri P. Cbidambaram) : I bel to lay 00 
tile Table-

(I) (j) A copy of tbe Annual 
Report (Hindi and 
Bnllish versions) of the 
Ceotral Vialleace 
Commission, New DeIhl 
f9r tbc period from lit 

(2) 

(3) 

PQju'" Laid 

January, 1986 to 31st 
December, 1986. 

(ii) A copy of the Memo-
randum (Hindi and 
English versions) expla-
ioing tbe reasoos {or 
nOD-acceptance of~ tbe 
Commission's advice 
in certain cases mentio-
ned in the Report. 
[Placed in Library. See 
No. L T 5244/87] 
A copy of tbe Central 
Reserve Police Force 
(Amendment) Rules, 
1987 (Hindi and English 
versions) published in 
Notification No. G.S.R. 
712 in Gazette Of india 
dated the 26th Septem· 
ber, 1987 under sub-
section (3) of section 
18 of tbe Central Rese· 
rve PoUce Force Act, 
1949. [Placed in Library 
see No. LT 5245/87] 

A copy each of the 
fonowing Notifications 
(Hindi and EOllish 
versions) under sub-
section (2) of section 3 
of the All India Ser-
vices Act, 1951:-

(i) rhe Indian Administra-
tive Service (Fixation 
of Cadre Strength) 
Eighth Amendment 
ReluJations, 1987 pub. 
lisbed in Notification 
No. G. S. R. '01 in 
Gazette of I.dia dated 
tbe 5th December, 
1987. 

(ii) The Indian Administra-
tive Service (Pay) Eigh-
th Amendment Rule., 
1'87 publisbed in Noti· 
fieation No. G. S. It. 
90l in Gazette of India 
dated tbe 5th December f 
1987.[Placed in I.ibrary., 
Sec No. L T S~/87l 
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Re,lew o. th e workia& of aad A.a.al 
Report of Pyrites Pho.p •• te. aad 

Cil emlcall Ltd. for 1986-87 

THB MINISTER. OF STATE IN THB 
DEPARTMENT OF FERnLIZERS IN 
THB MINlSTRY OF AGRICULTURB 
(SHRI P. PRABHU): I beg to lay on 
the Table a copy each of tbe rollowio. 
papero (Hindi and English versions) under 
lob-section (1) of section 619A of the 
Companies Act, 1956:-

(1) Review by tbe Government aD 
tbe workin. of the Pyrites, Phos-
phates and Chemicals Limited 
for tbe yoat 1986-81. 

(2) Annua) Report of the Pyrites. 
Phosphates and Chemicals Limi-
ted for the year 1986-87 alo08 
with Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. 
{Placed in Library. See No. LT-
5246/87] 

12.11 hrs. 

MESSAGE FROM RAJY A SABHA 

[Enllish] 

SECRETARY GENERAL : Sir, I 
have to report the folfo¥1ing Message recei .. 
ved from the Secre.ary-General of Rajya 
Sabha:-

"In accordaDce with the provi-
SiODS of rulo 127 of the Rules of 
Procedure and Conduct of Busi. 
Dess in tbe Rajya Sabha, I am 
directed to inform tbe Lok Sabba 
that tbe Rajya Sabba, at its Slttl" 
ng held on the 3tb December. 
1987, agreed without anyamend-
ment to tbe Natioaal Housinl 
Bank Bill, 1987, which was passed 
by the Lok Sabba at its sjtlin! 
held on the 23rd November. 
1987 •• , 

---

12.111·r. 
COMMITTEE ON PlllVATE MBMBSIll 

BILlS AND RESOLUTIONS 

[Entlish] 

Forty Fiftla Report 

SHill M. THAMBI DURAl (Dharma-
pori) : Sir, I beg to preseDt the FortJ-fifth 
Report (Hind. and EDIUsh venio.) 01 tile 
Committee on Private Member.' Billl uel 
Resolutions. 

12.1' hr •. 

COMMITTEE ON SUBORDINATB 
LEGISLATION 

[Translation] 

Se,eDteenlh Report 

SHItI SHY AM LAL Y ADA V (Vara-
oasi) : Sir, I bog to presont the Soveatce. 
nth Report (Hindi and EOIlish versions)ol 
tbe Committee OD Subordinate Leplatioa. 

12.1'1 hrs. 

JOINT COMMITTEE ON OFFICes 
OF PROFIT 

[English] 
Slstb Report 

KUMARI KAMLA KUMAlll (PaIa-
maul : I beg to present the Sixtb Report 
(Hindi aDd EoSlisb versions) of the JoI'Dt 
Committee 00 Offices of Profit. 

------
12.20Ilrs. 
CALLING ATTENTION TO MATfEIl 
OF URGENT PUBLIC IMPORTANCE 

[English] 
Reported del.y Iu HU' •• p pi .... 

fertilizer plaIdS 

SBRI V. XISHORB CHAND ..... S. 
DBO (Par,athipuram): Sir, I'" ~ 
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attention of the IMlnister of AlI'icaJture 
to the folJowing matter of urgcot public 
hDponance and request that be may make 
a statement thereon : 

"Reported delay in setting up gas 
based fertilizer plants alool the 
Hazira-Bljaipur-Jagdishpur Pipe-
line resulting in heavy losses to 
the Gas Authority of India and 
the steps taken by tbe Govern-
ment to expedite the projects " 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): Six nitrogenous 
fertiliser plants of 1350 tpd ammonia and 
2200/2250 tpd Urea capacity based on 
natural las are being set up along the 
HBJ pipeline. The progress of implement. 
tation in respect of three of tbem, namely 
ViJaipur, Aonla and Jagdishpur is accor-
ding to schedule. They are expected to 
draw gas for feedstock on the following 
dates: 

Vijaipur 

Aoo1a 

Already drawing gas. 
Production expected by 
end of December, 1987. 

: March, 1988 

Jagdisbpur: May, 1988 

The remaining three fertilizer plants 
are expected to be delayed. The letters 
of intent for Sawai Madbopur, Babra1a 
and Shabjahanpur are vahd upto 15.4. 
1988,27.12.1987 and 20.2.1988 respecth'ely .. 
For Sawai Madhopur project the promo-
ters have taken tbe necessary preliminary 
ItePl. The Government bas recently 
approved the process IJcence and techni-
cal service agreement with the foreign 
coUaborators subject to certain modifica-
tions, The zero date for the project is, 
therefore, expected to commence as soon 
as agreements arc sent to Govt. for takIng 
on record and tbe promoters obtain envi-
ronmental clearance. 

For Babra1a the promoters have taken 
certain preliminary steps like survey of 
site and contribution of ,heir sbare of the 
capital. Tbey have also agreed to imple-
ment tile project as per oriamal Letter of 

Intent instead ot a modified product 
pattern whicb they had ~roposed bat was 
not agreed to by Govt. 

For Shahjahanpur the promoters bave 
obtained provisional cYearance or tbe State 
Pollution Control Board for tl'e site selec-
ted by them and have requested tbe State 
Govl. to initiate formalities for land 
acquisition. 

A daily revenue Joss of Rs. 37 lakbl 
each has been calculated by tte Depart-
ment of Petroleum and Natural Gas on 
the basis of fuJ dra\\al of gas per da, by 
the three fertiliser plants delayed and the 
gas price fixed by the Govt. This, howe-
ver, represents only a reduction in turuo-
ver and bence a national losl. The sas 
that is not consumed remaiDs in the reser-
voir 1D the eauh's bowl and can be tapped 
at any time in the (uture. Actual Joss 
therefore may be sigmficaDtiy less and wiIJ 
be only attributable to serviCing of tbe 
capital underutihsed. 

The pro~ress of implementatioD of 
the projects is reviewed periodically aod 
the promoters have been advised to speed 
it up. 

12.22 hrs. 

[MR. DEPUTY-SPEAKER in the Chair.] 

SHRI V. KISHORE CHANDRA S. 
DEO: Mr. Deputy-Speaker, Sir, the 
GoverDlI'eot has decided to set up 6 gas-
based fertilizer plants mainly (0 bridge the 
gap between demand and supply in respect 
of fertilizers as, at present. the indIgenous 
production IS not enough for local consu-
mption. We htve been importiog over 
3 milhon tODnes of fertilizers resultinl in 
an out-flow of nearly Rs. 2,000 crores of 
foreign exchange every year. It was, 
with this view tbat the HBJ Pipeline \l'as 
proposed to be laid at a cost of Rs. 1700 
crores. Mr. Deputy Speaker, this is pro. 
babaJy one of the rare iostances where a 
pipeline j~ scheduled to be laid on time. 
Unfortunately, as far as the six fertilizer 
plants are con~erDed, as we have ,athered 
from the statement made by the Minister 
as well as from a question tbat bas qeoe 
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answered OD tbe floor of the House on 
tbe 7th of this month, only 3 of these 
projects are expected to begin production 
as per scbedule. 

Mr. Deputy-Speaker, the three plants 
at Sawai Madbopu", in Rajasthan, Babrala 
in U P. Shahjanpur also in U.P. 
have • practically not be.n taken 
up, as yet. This is causing a Joss of 
nearly Rs 2 crores a day Tbe bon. 
Minister in bis statement bas said that tbe 
gas is reserved in the earth bowl and 
bence the losses are notional. It is wrong 
to say that tbe losses are just notional 
because a lew days ago, there was a report 
tbat as much as 35% of tbe gas is being 
flared. That apart, wbat about tbe loss 
that Government has to bear due to Inves-
tment that bas been made in the Hill plpe-
Jine? As the MlDister is aware, tbis line 
was laid for the purpose of feeding tbese 6 
fertilizer plants. If the three fertilizer 
plants are not going to make use of this 
gas, what about the dead caplta~ that 
Government Is going to invest uDtd the 
production comes up in these three 
plants 1 There is serious doubt wbether 
these ·plants start producfion or not. 

The plant at Sawai Madhopur bas 
been given to the Birlas, tbe plant at 
Babra]a ha~ been given to tbe Tatas aod 
the plant at Shahjahanpur has been given 
tl) APJ Swraj Paul. 

These three projects have been given 
to these three private sector companies. 
only on the condition that they will have 
technical coUaboration on a tUfn-key 
basis with Snamprogettl. 

The bon. Minh:ter bas stated in answer 
to a question in this very House that for 
Sawai Madhopur. the te:hnkal eolJabora-
tion has not yet been finished On the 
same day. there was another question 
No. 4573 in answer to which what tbe 
hone Minister said was tbat it was Dot yet 
finalised. 

On the same day, to another question 
No. 4522 the hon. Minister bas stated tbat 
tbe proposed agreement for process,licence 
and services as far as Sawai Madbopur is 
concerned, bave recently been approved 
by the Oo,eroment. So, whicb of thesa 

two answers is true? Evon if forellD 
collaboration is finaUsed, I would like to 
know to whom it bas beeD given. 

In .his context, I must a!so mentioD 
tbat Jagdisbpur project is expected to 
function on time. This was called Indo-
Gulf project. Money was supposed to 
bave come from a Bahreia company by 
way of foreign Investment to the extent of 
40% but ultimately this project was liven 
to Adltya BirJa. What about tbe foreigft 
component that was supposed to have 
been invested in tbrs Jagdisbpur plant and 
wbat were the special circumstances aDd 
considerations under which it was liveD 
to Aditya Birla ? 

Besides that, the cost of these projects 
has been biked up. They have beeD 
hiked up and money ;s being siphoned otT 
by private comoanies to invest tbat money 
elsewhere. We all know that Bida! and 
Tatas have a'ready got two refineries one 
at MangaJore and the other at karnal. 
They do not have enough funds aDd 
money even to complete work;in these two 
refineries which they have got. Now it 
is only due to their Inability to put in 
this investment, that tbese projects bave 
stayed behind. 

I would like to know from the hOD. 
Min!ster the extent of the foreign excbaDge 
components that have gon~ up iD tbese 
projects from the time they were propo-
sed lUI now. 

I would like to know whether any 
investment at all bas been made by tbes~ 
private companies. I do not tbink any 
substantial investment or any investment 
has b~en made at aU and despite that, I 
do not know what were tbe special terms 
which prompted the Government to give 
these projects to prh'ate companies. 

Jagd;shpur project also, I am told. was 
not taken up by this Indo-Gulf Babr"in 
Company tbough it is still called Jndo-
Gulf Project, only because they r\!fused 
Snamprogetti as a collaborafor 0] a turn-
key basis. 

AU these private SectOIS bave beea 
l'rollibited b.Y the (JOVCrPlDCDt aDd t..., 
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[Shri V. Kishore Chandra S. Deo] 
are made to ask for a collaboration, partie 
cularly tbe Snamprogetti. This project 
is held up. Of course, it is also a subsi. 
diary of 8namprogetti because Snam bas 
lot 51% sbare in it. They have been told 
and they are asking tbe GovernmeDt specie 
fically for collaboration on a tUfn-key 
basis witb this company. 

Turn-key basis means wbat ? If tomo-
rrow, even if you lIve work to aoy otber 
sub~idjary company, without tbe 
protection of the colJaborators on a turn-
key basis, tbey cannot purcbase or buy 
anything. Everything will have to be done 
only on the bas;s of the advice given by 
the conaborators. 

It is unfortunate that we find tbis invi-
sible Italian hand working on every project 
whether it is fertilisers or weapons. Tbis 
inVIsible Italian band ia working. 

PROF. N. G. RANGA (Guntur) 
who Is tbis invisible I tahan band ? 

SHRI V. KISHORE CHANDRA S. 
DEO : Prof. Ranga. I am sorry, is not 
aware tbat Snamprogetti is an ltahan 
company. The representative in Delbi 
Shri Kakroti and bis connections are well-
known to all. If you want, I can brief 
you outside tbis House. I do not want 
to take the time of the House because it 
is known to every Member. 

Mr. Deputy-Speaker, Sir, I would like 
to know from the hon. Minister as to how 

many times they have given this Intent, the 
original Lctter of Intent and when was it 
originally given to these Companies. How 
many times have you extended them? Tbe 
boo Minister has given certain dates in 
his statement. But I would Jjke to know 
as to wben tbe original Letter of InteDt 
was given; how many times these have 
been extended, I would aJso Uke to know 
wbetber they wUI extend them aga;n. Also 
I would like to know from tho hOD. 
MInister as to what effective steps the 
Government has taken -I mean what steps 
tbe Government has taken to see wbat 
effective steps these companies would take 
to 80 on with the proJect? He bas men .. 
tioned that the promotors have taken lome 
preliminary steps. PrlJidlfoary sfeps art 

not really what is important. What are the 
eBective steps tbat they bave taken ? Have 
they laken any eft"ecti~e sttPl at all or 
not? Therefore, I would like to "now 
from the hon. Minhter speCifically about 
tbese Letters of Intent; and bow many 
times Ihey were liven extensions; what tbe 
Government propose. to do to see that 
they do take etrective .tops to implement 
these projects. 

Sir ~ tbe Gas Autbority of India Limited, 
I am told, had made an offer tbat tbey 
would pay penalty to tbese projects, jf 
tbey are Dot able to supply gas in time to 
them. ADd likewise, they would also 
have expected from these Private or Publ,c 
Sector units to pay tbe penalty If they did 
DOt make use of gas. Have these Private 
Sector units Signed tbis sort of an agree .. 
meDt 1 If not so, then why did tbey 
refuse to do so ? Why is the Government 
Dot iDSistilJ1 tbat they sign this agreement 
witb tbe Gas Authority of India Limited 
to see tbat tbe investment tbat has been 
made does not lie dead? The Ga. Autho-
rity of India Limited IS now not able to 
use tbls gas for any other purposes also. 
I am told that there ba ve been some offers 
made by tbe DESU, Kanpur Fertilizer 
Plant of IEL, from otber industries in 
Ghaziabad and Faridabad to make use of 
tbis gas, in case they are provided with 
tbe same. Atleast until these projects 
are completed. is the Government taking 
any steps to make use of this gas? If so, 
I would like to know, in detail, the alter-
native plans that the Government has got 
before it Co see that this gas and this 
massive ;nvestment is not kept idle like 
th;~ Tbis specific fe'ply, I would expcct 
from the hon Minister. 

Sir, apart from that, I am told tbat 
tbe IFFCO and KRIBCO w.,ich is also a 
subsidiary of IFFCO bave made offers to 
take over tbese projects. These are from 
Public Cooperative Sectors. IFFCO bas 
already lot a project. They have good 
record. I would like to koow from the 
Government whether tbey would consider 
bandiol over these projects to IFFCO or 
KRIBCO or to tb~ GIber &ublidiaries in 
dUe "these Private Sector UndertakinlS 
.. Ie Dot .ble to cemplete and tate up tbese 
tu"crjecfl'beciuse I _~.y own doubts as 
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to whetber tbese tbings will come up at 
-an. The ioordinate delay in takiDa initial 
effective steps have caused a lot of speeu-
4ation as to whether Ihis present pesition 
will indefinitely continue or whether tbis 

ilmbiluoUt situation win continue without 
'.y action aD returns to us. 

Sir, in order to save tbe Rs. 2000 and 
~d crorces of tbat you are spending on 
foreign exchange every year, it was pro-
;posed to .ave these projects. as I bave 
.. 'ready mentioned. According te tbe 
~eveDth Plan projections, in terms of 
value. the foreign exchanse outlaw will le 
ls. 10000 crores at tbe end of the Seventh 

Plan, if It is Dot continued. We need sub-
sistence. We have our resources. The 
"urpose for which Ihese plants were set up 
and tor which the HDI Pipe-Hne was 
taken up will become completely futile if 
these plants are to continue like this with-
out taking-off at a11. Unfortunately, 
tbese tie-ups and foreign collaboration on 
turn-key basis have caused a lot of pro-
'blem. As I bave said, an invisible band 
has been playing its r01e. In fact, there 
'Was a report in the Busintsr Standard 

of 27th April Ihis yoar which said that 
Snamprogetti was being told to reduce tbe 
cost of turnkey implementation or Ito 

quit if they failed to do so. I want te 
know whether the Government bilS taken 
any steps in this direction because the 
turnkey costs are c~rtalDly high as I have 
already mentioned. Apart from that, the 
eosts of these projects have also been 
hiked up to accomodate atl tbes. factors 
like tbo dealiDls with tbese (orellD colla-

borators. Also the extra money t bat is 
boinllotten for these particular projects 
is being siphoned today to other industries 
like tbe relneties which are also in trou-b.. Thor.fore. tbil Is • very .erio\ls 

affair. The loss to the national exehequor 
that will be caused by tbest project. aos 
beiDa ta ken up is loiolto ~ause irrepara-
ble damale to tbe nation. That apalt, the 
price. of fertiJisers will als8 go up ADalbo 
incideo,c wiU uUamarely faU on tbe Carol 
mer. As you know, the aeed for fertili&er. 
bas been increaslDl every year _Itb 
developm~nl' in agricultUre and willi 
various ofh~r steps tbat arc belDB taken. 
With better irrigation facilities, abc farmer, 
today, is in a position to use more fertili-
sers to increase crop production. This 
concerns not 'only the farmer but also Ibe 
commOD mao. If all these tbinlS aro DOl 
taken care of, ultimately the incldeDce will 
faU on him. He is tbe man who will have 
to bear the brunt of all these kinds of 
vagaries that a!'c being committed DOW. 
Therefore, I would like &0 know from lb. 
bon. Minister speCifically as 10 wbat steps 

Government will take to see that thesa 
projects are implemented, wbat they pro" 
pose to do as far as utilisation of gas is 
concerned until tbat time and about the 
loss of money by way of intereit on what 
bas been invested in the pipeline meant 
for use by these fertiliser plants. I wou!d 
also like to know about the technical tore. 
Ign coJJaboration with .. respect to the 

otber three private sector plants in Sawai 
Madhopur. BabraJa and Shabjahanpur 
which, according to the reply given on the 

7th. bas not yet been fina1ised. These 
foreigD companies have been causiDg a 
lo( of alarm to those of us wbo are in-
terested in the economy of our country. 
By a slow pro;ess, these foreign coUa-
borators and multi-nationals bave beeD 
eating into tbe vitals of our economy. 
Unfortunately they bave crept into ever)' 
aspect of economy today. I do Dot know 
why the Ministry and tbls Government are 
insisting tbat this particular compan)' 
should be given tbis collaboration, es-
pecially on a turnkey basis. 

Thougb it is not eODDected directly 
witb tbi, CalliDI Attention. today thore iI 
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a report in the Irdian Experss that even 
for Oujarat Ferti1i~ers, the Government 
is insisting and browbeating tbe GFL to 
see that Snamprogett~ js given tbe colla-
boration on a turnkey basis. What is aJJ 
this going on ? 

I \l'ant the hone Mioister to give speci-
fic answers to the questions. I have raised 
and also enJighten us as to t'be policy that 
the Goveroment is SOIDg to adopt vis-a-vis 
tbese issues. 

[T, ans/ation] 

SHRI RAM NAGINA MISHRA 
(Salempur) : Mr. Deputy Speaker, Sir, I 
do Dot want to repeat the thirgs most of 
which have been brougbt to the knowledge 
of the bon. Minister by my colleague. I 
would, however, hke to know a few things. 
First of all it was decided to set up those 
plants in the country's interest, but what 
is the purpose of wasting gas wortb Rs. 1 
crore? 

Wbat was the condition which must 
have been iaid down at tbe time of award-
ing the contract to the company that the 
work will be completed within such and 
such period? 

The statement made by the bon. Minis-
ter indIcates that there are chancf's for 
three places, but unfortunate'y wheo Uttar 
Pradesh's turn carre to no chances came 
sight wbetber any plants will be set up 
tbere or not ? 

As regards Babrala the boo. Minister 
bas stated tbat the promoters took some 
preliminary measure' such as surveying 
the site and contributing their share. 

Wbat is meant by "some preliminary 
measures"? These words do not carry 
any weight, hence it is doubtful wbether 
the work has been undertaken or not. 

Secondly be stated that they bad pro· 
posed a modified product pattern for the 
project. but it was not approved by the 
qovernment. 1 would like to know as to 
wbat is that pattern , 

It,,/llter plants 

As regards Sbabjahanpur be bas 
stated tbat the promoters have since 
obtained the fiDal approval of tbe Stat. 
Pollution Control Board in respect of the 
site se'ected by them in Sbahjahanpur. I 
would IJke to know If approval bas not so 
far been taken in respect of the remain-
ing plants? The only WCI k that has been 
completed during these four years is that'J 
approval of the State PolJution Control 
Board bas been taken but no mention has 
been made about the further action. 

I am appret ensive of the setting up 
these pants 10 Uttar Pradesh'1 In tbis 
connection 1 seek a clarification from 
the hOD. MlDister. I have got a cutting 
of a newspap'er in which it has been ment-
ioned that tbe then Finance Minister ~bile 
Visiting the place ID 1986 had stated In an 
interview with several press correspon. 
dents and I quote. 

"The Union Finance Ministry wilJ 
oppose tbe move of setting up 
new fertiliser plants in tbe coun-
try, because tbe cost of product-
Ion in these plants wilt be much 
and as a re~ult thereof tbe 
Government will have to spend 
more money in the form of su-
busidy. 

The Union Minister of Finance, Shri 
Visbwaoalb Pratap Singh bas 
stated here to-day that con~tant 
rise In subsidy bill is posing a 
s~rious tbreat to tbe economy. It 
Is, therefore, essential to check 
it in time. The politics of subs .. 
idy must come to an end. 

He further said that the domestic fer-
tiliser is costlIer than the impor-
ted fertlhser and (he cost of pro. 
duction in respect of the plants 
to be set up in future will be 
much morc. In an informal talk 
with thi. correspondent he dis. 
closed tbat be would oppose 
setting up of new fertiliser 
units. " 

Sir, it is not tbe statement of any or-
dinary perSOD. He 'bad been the Chief' 
Minister of Uttar Pradosb aad thereaft.J' 
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bas been tbe 'Union Finance Minister. 
When be bad made such a statement. I 
apprehend tbat tbe Government does not 
waDt to set up fertiliser plants there. Do 
the GovernmeDt think that the imported 
fertiliser wIll be cheaper and the fertilIser 
to be manuractured here indigenous)y win 
cost more. I waDt a c)anfication on tbis. 

If it has been so simple a thiDg, I 
would have laken it to be a statement of 
of an ordinary person. but I am appre-
hensive about it and therefore want to 
know whether It is not the policy of the 
Government not to set up tho~e plants by 
adopting delaying tactics. 

I would Ilke to submit that when con-
tracts are awarded to big companies, is 
there no such stipulation that they will be 
penalised if the work is not completed 
within the stipulated period '1 Contracts 
have been awarded to big houses like the 
Birlas, Dalmias. but DO work has so far 
been initiated in respect of these plants. 
In tbis connection I wou'd like to know 
9Ihether tbe hone Minister assure us in 
clear terms that the two plants. which 
have fortunately been approved for Shah-

jahanpur and Babrala in Uttar Pradesh will 
defiDlteJy be set up in time? Whelher the 
Government wi II take up the work if tbe 
persons who have been awarded the con-
tract are not able to raise them '1 If 
Dot, will the contract be awarded to a 
third party? Will the persons who ha" e 
been awarded the contract but bave not 
started tbe work during tbe last 4 years 
aDd due to which property worth 
crores of rupees bas been damaged, will 
be black·listed and penalised by the 
Government? 

[English1 

SHR[ JITENDRA PRASADA (Shah· 
jabaopur): I am very glad that tbe 
Minister of Fertilizers and the Minister of 
Petroleum both are present. I hop~ both 
would Intervene or reply to this Camng 
Attention Mot jon. 

It is very uofortunate that often one 
hand of the Government does not know 
wh at tbe other band is doing. Even one 
tinier of tho same band does Dot know 

What the other finger is doing ••• (Interrupt. 
ion~) ••• Tbis is one of the reasonr. why the 
programmes and schemes of the Govera-
ment are not belDg implemented properly. 

The topic that we are discusliDS to-
day IS an example of the lack of coord'" 
na,ion. The entire project was concoived 
during Mrs. Gandbl's tenure & a briIJiaDt 
scbeme was cbalked out to utdise tbe sat 
in the West Coast to maDufacture fertlli. 
zers. As my frieod has said, we are speDd-
iog Rs. 1600 crores to Rs. 2000 crores of 
our scarce foreign exchange to import 
fertilIzers. So, it was a brlmant scheme 
dod tbe demand for fertilizer is going to 
increease every year, although due to 
drought this year may be an exception. 

What has haprened to this HB] pipe-
line and the gas based fertilizer project 
based on this pipeline project? While tbo 
Petroleum MInistry was going abead with 
the Pipeline Project, it did Dot bother to 
find out what has happened to tbe Fertili-
zer Project OD this pipeline. 

Suddenly they woke up and in a reply 
to a questIon in the Rajya Sabba they said 
that gas worth about Rs. 2 crs.- I don't 
know how it bas been calculated as Rs. 2 
crores-is being wasted every day due to 
non-completion of some of the downst-
ream projects. They further stated tbat 
efforts are beiog made to locate additional 
consumers so as to utilise tbe gas to be 
traosported through the pipeJines. What 
is the meaning of this? Is it a change in 
the policy of tbe Government? Because 
earlier the priority was liven to tbe ferti-
lizer industry. Has tbe priority chanpd 
now or bas the Government found tbat 
they will be able to get moro 8a. tbaD the 
earlier estimates? If so, what are tbo 
prIorities now'll would also liko to know 
as to which arc tbose additional COD-
sumers, what is their location and how 
maoy of them commenced tbeir work. 

I would like to ask whether it is Dot a 
fact tbat tbis entire project was cODccived 
to produce fertilizers. A firm commitmeDt 
was liven by tbo previous Government 
and then by this Government also that 
these fertilizer plants will bo set up on 
schedule. What has happoned to till, 
assurance? 
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I will cite on')' ooe example reaerwDI 
a fertihzer plant which was to ~ome up in 
my constltuenc)', Shabjahanpur. A leller 
of intt)llt was issued to tbe DCM Fertilizers 
lome ycars ago. After a ycar, tbis letter 
of iatcot was canceilcd because tbe firm 
was reluctant to set up this fertilizer plant. 
Tben It was liven to the APJ Caparo 
Group. I would lake to ask tbe Minister 
to ascertain the performance of tbis APJ 
10 other spheres a so. Tbe group bas 
~orDcrcd several letters of intent like tbe 
one in Sbahjanbanpur and in no case bas 
It set up any plant. The Group bas lot 
one letter of intent for a Soda Ash plant 
in Andbra Pradesh and for one Staple 
Fibre plant In Madhya Pradesh-Jbabua, 
I think. These letters of Intents have 
beea lying wltb tDe Group for the last 
sevoral years. 

The foundation stone for tbe Madhya 
Pradesh plant was laid by Smt. Indira 
Gandhi. The Group has not set up the 
plant uptil now, thougb the Government 
has accepted everyone of its terms. I t IS 
to sucb a party that tbe Government bas 
issued a letter of Intent for ferUJazer plant. 
It is tbe bilggest NRI project today. With-
out going into the past credentials, tbe 
past performances, why did the Govern-
ment do it 1 No, after it has been found 
that th e party IS going to do the same in 
ShahJahanpur also, why a3 the letter of 
intent been extended so many times. 

I would like to ask some questions 
reaardinl this project. How man), times 
has the APFL letter of intent beon re-
extended and on what terms? Is it not a 
fact tbat In reply to a question on 3rd of 
August, 1987, tbe Minister for FertiliZers 
Sbri Prabbu, had allured that tbe letter of 
intent wbicb was expiring on 20th AUlust 
1987 will not be extended unless speedy 
progress in implementation is made ? 
Then what was that 'speedy progress' 
because of which the letter of intent was 
extended till February 19881 Four months 
have passed slnctt tben, wbat bas been the 
progress -z whether .ites for all Ihe lix 
plants were selected by a Central te;hDical 
team" If so, whIther all but APFL 
lecept.d the lele;ted sites and it was OD', 

!ertiliz" ,Iallls 

tbe APFL whicb found fault with tb. site, 
tbouah it had DO tc~bnjcal expertise to do 
tbat? Whecher a site of its cboice has 
now been aUotted to APFL and yet it bas 
Dot so far deposited the money, that is, 
Rs. 4 crores for the land with tho U.P. 
Government? Just imaaine a firm wbicb 
Is loinl to set up a plant worth Rs. 700 
crorea is not able to depOSit Rs. 4 crores. 
Whether the APFL project is an NRt 
project aDd, if so, whether ahe promoters 
were to Hnd in about Rs. 80 crores of 
their contrIbution from overseas? II yes, 
what IS the total amount sent in by the 
NRI partner as its contribution to tbe 
equity of the company? Whether, whiJe 
on tbe one hand the company has kept 
seeking and securing re-extenslons (or its 
letter of intent, it has not taken even the 
most preliminary steps towards setting up' 
the plant, steps like securing clearance ot 
the Central Pullution Control Boards, 
appointment of basic staff', deposit of 
funds towards land and appointment of 
process consultants. 

I would also like to know whether in 
view of tbe fact that the promoters have 
been deliberately delaYing even neces~ary 

preliminary actlon in setllng up the plants, 
will the Government immcdlateJy cancel 
their letter of intent 1 Will they offer It 
to a party wbich will agree to give neces-
sary undertakings that It wJll set up the 
plaot withID an agreed schedule '1 Wbether 
it Is a fact that sources In the industry 
predict tbat most of the private sector 
fertiliser projects will use deJays as an 
excuse to wait for the fertilizer market 
and stock exchanges to stabilise. 

Lastly I will request the Minister to 
live a definite and a veo' categorical 
answer to my questions because on the 
assurances given bere will depend in some 
way the ~redibility of the Gov~rnment to 
fulfil Its commitments to the people of the 
area. Tbeir reply will show tbat tho 
Government Is keen on fulfilling commit. 
ments made earlier to tbe people. 

THE MINISTER OF STATE IN THB 
DBPARTMENT OF FERTILIZERS IN 
THB MINISTRY OF AGRICULTURE 
(SHill R. PRABH U): Sir, I thank tbe 
bOD. Member. for briDllDI up this 8ubJcCl 
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10 tbat certaia clarifications could be 
livea by tbe Government in tbis regard. 
Mr. V. Kisbore Chandra S. Dco bas said 
tbat tbis HBI pipeline was conceived 10 
bring gas from South basin and otl'-shore 
gas to Uttar Pradesh aud otber places to 
set-up fertilizer plants. This was the main 
objective of setting up tbis HBJ pipeline. 
It was conceived tbat six fertilizer plants 
would be set up along tbe HBJ pipeline. 
Later on tbis was modified and tbree 
power proj;:cts also were added along the 
HBJ pipeline-two on a regular basis and 
one on rail back basis. By faU back I 
mean if gas would be available tben they 
will use it. I would like to tell the bon. 
Members that Government has not lost 
track of this and the Government is 
committed to put up these six gas-based 
plants. Three are coming on schedule. 
One at Vijaipur IS likely to go into pro-
duction by tbe end of this month. Aonla 
will start production in March next year 
and Jagdishpur will start production In 
the middle of next year. 

Members have said three plants have 
been delayed, namely, Sawai Madhopur, 
Babrala and Shahjabanpur. Questions 
have been asked by aU tbe members 
including Mr. JJtendra Prasada and Mr. 
Ram Nagina Mlsbra about tbe critenon 
that the Government follows. Also when 
tbey say effective steps should have been 
taken what do they look for? 

I would like tOJell the Members what 
exactly the Government looks for when 
we talk about effective steps. The holders 
of letters of intent have to complete aU 
preliminary steps ) ke sIte selection, 
obtaining environmental clearance, MRTP 
clearance, approval of Controller of Capi-
tal Issues and also Government approval 
for technical collaboration within the 
initial validity period of letter of intent. 
After these thlDgS are completed, then the 
Government gives them a licence. 

Now in tbese particular projects, I 
would like to just rUD through showing 
what steps tbese people have takeD to 
fulfil the~e criteria. The other question 
that has been asked is bow many times 
these letters of intent have been extended. 

In tbe case of Sbabjabanpur. tbree 
extensions of six months each bave been 
siveD. For Babrala, three extensions of 

six months each have been liND. A. far 
as Sawai Madhopur is concerned,S extea-
sions of six months each have been liveD. 

Resardinl the effective steps takea by 
the promoters, I would like to just 80 
throogb a chart quickly and that will give 
the Members answers to tbeir questions. 
As far as environmental angle clearance is 
concerned, in the case of Sawai Madbo-
pUf, requisite data have been furnished to 
the Ministry of Environment 8r, Forests. 
The Ministry have constituted a four-
member committee comprising representa-
tives from the Ministry of EnviroDlllent 
& Forests, DepartmeDt of Fertilizers, 
Rajasthan Government to examine 
whether the site can be cleared or to look 
for an alternative site. As far as Babrala 
Is concerned, tbe State Government hal 
given the clearance. For Shahjahanpur 
also, tho State Government Pollution 
Board has gi ven clearance subject to the 
Centra) clearance. 

As far as acquisition of laad il 
concerned, for Sawai Madbopur some land 
bas been acquired. Legal formalities lor 
acquisition of balance land have also been 
completed. As far as Babrala is cOIIcer-
ned, the company has deposited RI. 1.93 
crores with UPSIDC for land acquisitioD. 
Awards for most of the land in private 
possession bave been made by the U.P. 
Government who also resumed about 700 
acres of Gram Samaj land. Problem is 
beIDg faced In acquisition of 22 Bern of 
Railway land required for water pump 
house. As far as Shahiabaopur is concer-
ned, State Government has beeD requested 
to initiate the formalities for land acqui-
sition. 

I agree witb tbe Hon'bJe Members 
that there was some problem in tbe Jand. 
They wanted a particular Jaad. The 
State Government did not give them 
pollution clearanco aod, leler on, asked 
them to take some other land. But the 
promoters were not bappy with the otber 
land. They wanted tho same land. I am 
bappy to say that the State Government 
has finally cleared tbo oriaial' land al 
asked for by the promoters. Roaardiol 
arranaita. construction water and power 
IUPply t about Sawai Madbopur, wort Oil 
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construction water is in progress. In the 
case of Babrala, it is yet to be taken up. 
However, survey and soil investigation 
work are almost complete. About 
ShabjahaDpur, no progress bas been 
reported. As far as MRTP clearance is 
concerned. Sawai Madhopor bas obtained 
tbe clearance. Babrala and Shabjahanpur 
bave not yet reported. 

Approval of Controller of Capital 
Issues for financing pattern bas been 
obtained for Sawai M adhopur and 
Babrala; Shahjahanpur has not yet 
reported. 

Regarding applications for finanCIal 
assistance from the financial Instautions, 
Sawai Madhopur and Shahjahanpur have 
filed their a pplicatioDs, while Babrala 
have said that they do not need any 
money from the financial institutions. 

Collaboration agreement for process 
and technical services, has been approved 
tor Sawai Madbopur by the Government 
with certain modifications. FlOal docu-
ment is to be sent to tbe Government for 
taking on record. I am sorry there wa~ a 
discrepency in the answers to certain 
questions, I will Jook into it. Babrala 
and Shahjahanpur have not yet submit ted 
the collaboration agreements to Govern-
mont. As far as effective steps are concer-
ned, these are those that the three 
companies have taken. 

13.00 hrs. 

Certain other quebtions have been 
raised by tbe Members. One question was 
that tbe Gas Authority of India IS making 
beavy losses because these plants have 
been delayed. Figures have been stated 
in various other forums saymg loss of 
Rs. 2 crores per day aDd some have said 
B.I. 3S lakhs per plant per day or some-
thing like that. Here I would say that. 
as I have said in my answer, tbese are all 
national losses because they bave calcula-
ted the turnover they would have got and 
Dot the actual loss of under-utilisation of 
capital. This will be much less and the 
actual 101. to the Government would be 
Ie ... Since ... is a national asset, it should 

not be wasted. There arc two kinds of 
gases .. The first is the associated gas when 
oil is exploited and the second is tbe free 
gas which is in the bowl of earth and Will 
remain there until we take it out. Tbe 
capital investment of HBJ pipeline is 
about Rs. 1700 crores caledna to six 
fertiliser and tbree power plants. Two-
thirds of tbls project cost would be 
identi6ed to the fertiliser plants. l'hree 
projects are on tim: and three are 
delayed. So, one-third will bo under-
utilisation of capita). One-third of Rs. 
1700 clores will be about Rs. 500 crores. 
If you take tbe interest at 10 per cent, 
tbat will be the loss, the aClual loss on 
the pipeline, because of under-utilisation. 
Here t Shri Kishore Chandra Deo has said 
that Snamprogett\ was given turnkey jobs 
OD this project. It is not a fact. No turn-
key job has been given except in the 
Jagdlshpur project and in other cases, it 
is not turnkey jobs. Turnkey jobs have 
not been given to anybody. As far as 
Sawai Madhopur contracts arc concerned. 
tbe ammonia plant contract for foreign 
coUa boration has been given to Haldor 
Topsoe and urea plant contract bas been 
given to Snamprogetti. I do not under-
stand wby the Member is so agitated If 
tbe contract is given to Snam progetti. 

SHRI V. KISHORE CHANDRA S. 
OEO: I am agitated because it is due to 
this reason that they are not taking action 
against the priv!-te sector who have not 
commenced aoy work on these three 
projects. 

SHRI R. PRABHU: As rar as that 
is concerned, that is not right. These pro-
jects are high capital intensive projects 
each costing Rs. 700 crores. It is not 
easy to find promoters to invest tbeir 
promoters' capital of Ra. 70 to Rs. 80 
crores when money is not that easy to 
find by all and sundry promoters. These 
promoters do have a good track record 
and they have money for investment. 

( Interruptions) 

SHRI V. KISHORB CHANDRA S. 
DBO: HDJ pipeline also is now beiDg 
completed on time only because. 

(Interruptions) 
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SHRI JITENDRA PRASADA: Is it 
that the promoters bave a good record? 
They have Dot set up a siogle plant. 

SHRI R. PRABHU: As rar as these 
Six las-based plants are concerned. we 
tbought that it would be better for us to 
have a consistent tenchnoloJty which has 
beeD proved in the country and people 
who have put up plants in the country 
have gone through teething problems. It 
will be very easy for us to can for interna. 
tional quotatiolls wben every p1ant fs put 
and then get new conaborators 
aDd tomorrow the plants do Dot work ud 
tbe same Members will shout at the 
Government. We have a very good 
experience with these contractors, we do 
Dot want other Haldias. I would Ii ke tbe 
bon. Members, if they have time, to go to 
Thai and tben tbey wI1I understand what 
Panditji meant when he said was correct 
i.e.. big public sector projects are the 
temples of modern India. If they see the 
ptrrormance, I do Dot think tbat tbe 
Members would raise any objection in 
this regard. The fees paid to tbe foreign 
contractors is 3 to 4 per cent of tbe pro-
ject cost. I do Dot understand why all 
this agitation should be there. 

SHRI V. KISHORE CHANDRA S. 
DEO: What about the collaborators' 
share in tbese projects ? 

SHRI R. PRABHU: Tbey do Dot 
have any sbare or equity participation in 
the project. They are only fore;gn con-
tractor. and POlL which is the Indian 
company is a co-contractor or wbich bas 
beeo associated with these foreign con-
tractors. Other projects ha ve been 
delayed. For example. there had been 
Jot of agitation in tile Rajya Sabba about 
the Haldia. HaJdia has not come info 
production eveo though it was mechanicaJly 
complete about ten years ago I do not 
want to repect tbese things. Investments 
are high, every month delay in th~ project 
comins to completion is nearly Rs. 10 
crores Joss. As far as Tatas are concer· 
oed, they have deposited tbeir full money 
of the share capital. I woufd, therefore. 
think that they are really interested in 
•• ttiBl up a plant at Babrala. 

SIIllI V. KISHOllB CHANDRA S. 

DBO : What about the penalty clause tbat 
was offered ? 

SHRI R. PRA SHU: There b DO 
penalty clause which was accepted by u •• 
When the pJant at Tbal and Hazita were 
completed, the ,as which was liyen to 
them was deJayed by about 7-8 month •. 
We cannot, therefore, invoke penalty 
clanses. 

SHRI V. KISHORB CHANDRA S. 
DEO : But the Gas Authority of Io\1ia had 
themselves offered to pay penaJty if tbere 
was a delay in supplying of gas and like-
wise tbese people wou1d also pay the 
penalty if ~hey did not utilize the 1'1. 

SARI R. PRABHU: These sorts 01 
penalties are really not enforced in the 
Government of IDdia. There are certain 
deJays for which we canDot give reaSODS. 
These penalties cannot, therefore, be 
invoked. 

Then, there was the question of some 
proposals to use gas for some otber pur. 
poses. Some proposals have been recei. 
ved by the Government to use ps on a 
faU back basis by certain consumers. One 
is DESU, the other proposal was to put 
up a power plant at Dadri, and there were 
certain other consumers jn the Ieanpur 
region. I would like to stress bere that 
the Government of Indilt!_ilJy understands 
the chemical value ot tbe las and the 
6rst priority for gas would be fertilizer 
units and we would not divert gas for any 
other use or burn it without using the 
chemical component of the las. 

As I said. these proposals are under 
the consideration of the Government or 
India and no final decision has l)eea takeo 
as yet. 

Shri Deo a Iso said something about 
what appeared in t he I ndtaD Express. 
Even though he was kind enough to say 
that .bis was Dot relevant to tbis particu-
Jar debate, I would like to clarify it. 
This news item was also broutbl to my 
notice this morning and I was I.priaed 
to leo tbat untruths are beIaa prlDted ill 
these newspapers. They say lllal Ib, 
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Government of India bas interfered and 
asked GSFC not to open their tenders. 
I can assure tbe House aad the hone 
Members present tbat the Go~ernmeDt of 
Iodi. bal not interfered in aDY way to 
request GSFC or pressurise them Dot to 
open any tender tor tbe new ammonia 
plaDt. I would like to say that this sort 
of Itories which are printed in the news 
papers should not be believed by Mem-
berl; they shou1d first ascertain tbe facts. 
I assure them tbat DO pressure directly or 
indirectly was used by the Government. 

SHRI V. KISHORE CHANDRA S. 
DEO : Will you consider tbe proposal of 
liviDI it either to KRIBHCO or IFFCO, 
whoever is interested In tbat? 

SHRI R. PRABHU : KRIBHCO or 
IFFCO are Co-op sector and profit mak-
ina companies. They have Dot yot made 
aDY proposal to take over tbese plants 
and once we take a decision not to e:Jtend 
the Letterl of Intent for the promoters, 
who are already there, then, probabJy we 
could consider otber proposals includinl 
KRIBHCO and IFFCO if they make pro-
pOlals at tbat time. 

Shri Misra said something about the 
ex-Finance Minister making some state-
ment that fertilizers production cost in 
tbis country is higb and the capital cost 
of the fertiJizer plant is very hiah. I have 
not seen the statement in 1be newspapers. 
Probably, it escaped my notice. But 
assuming tbat is what be has said I wou'd 
like to mention tbat tbe cost of fertilizers 
in this country is higher than the prevail-
ing international price basically because 
our feedsto::k prices are higher tban tbe 
international prices. Tbe level at which 
we price tbe gas and naptha is much 
higher than what the mteroatioDal 
prices of gas and naptba are. In fact, 
just to live an indication, the price out-
side ranles from SO cents per million BTU 
to 2.S dollars per million BTU, while our 
las price is about 4.6 doUars per million 
BTU in international terms. He 
also said tbat import sbould be cheaper; 
So, why not import. 1 do Dot tbink we 
.bave enouah forei,n exchanae to keep on 
pportiq tbiap. TOday tM interaatfonlJ 

prices are Jow becaule there are Dot eao-
uah buyers. 10 fact tbe fertilizer indus-
try in Ameriea i. under recesBiOla because 
India is not buyJol fertilizer. But ODce 
we start buyiDI, tbe international pricea 
will sboot up aad we will Dot be io • pOli. 
tioD to keep on buyiDI the fertilizers. 

.. . 
We bave enouah relources in this 

country in terma of las to develop our 
own fertilizer industry and become pro-
bably in the future self sufficient in fertili· 
zers. 

Nowt about having high capital cost 
for the fertilizer industry in this country, 
J wou'd like to say that we have a hish 
cost eCODomy and we have developed it 
ourselves because we bave to find resour~ 
cos for our self 5ustained Irowlh. lor our 
pi aDDed economic development. There 
are duties aDd taxes which we bave impo-
sed on ourselves to groerate money for our 
develQpment. So, the cost of production 
is higber ror indiaenous components of the 
plants. And I am happy to say tbat we 
bave a very lood Capital Goods Industry 
in this country and 70 per cent or tbe 
capital goods required for fertilizers plants 
are indigenously manufactured and we 
only import 30 per cent of the machinery. 

Also. Sir, we cannot choose locations 
because we have to 10 to the backward 
regions. We bave to have balanced 
industrial development In this country. 
At the locations wbere we go, tbere are 
no roads, no te'epbones and notblng of 
thil sort and no basic facilities. So. 
infrastructure has to be developed. The 
transportation bas to be developed. In 
fiict to take our over dImensional macbi-
nery also, tbere are problems. Bridges 
bave to be widened. All this soes into 
the cost of tbe ferttlizer plant. 

We have hiab interest rate iD this 
country as compared to other countries. 
This is to develop the aaviDI babit to 
let resources for our planned economic 
development. That is tbe reaSOD why the 
COlt of our plants is higher thaD tbat of 
in other deveJopiDI couDtries. In fact, I 
would like to 10 to the -extent of ,a,ina 
tbat any plant wbich is built iD IDdia, 
bo it CeJDeJlt, 8upr, aluminium or .tee) 
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have hfaber capita' cost in this couDtry 
thao,tbat o( otber countries. Whea other 
deveJopiDI countries ask for proJeCts to be 
put up in tbolr couDtries, tbe, do not 
bave aoy capital loods industry, tbe, do 
Dot have tales. They ask for the pro. 
jects 00 tbe tUfn·key basil. In fact lome 
'oreilners who came to see me tbo otber "y were jokina tbat they can build plantl' 
obeaper in other country any because tbey 
jmport Itatio.cery and ~ven tbo peDcils. 
Ibe wbole thioS IS on a turn-key basis. 

As far as tho delay ia tbis project ia 
concerned, I would l1to to answer Sbri 
Jitendra Prasad's question speclficall),. 
Tbe Government is bappy with the pro .. 
Iress made in Sawal Madhopur and 
Babrala. But in ShabjabaDpur tb. pro-
Iress bas been a bit slow and tbe Govern-
ment is very mucb cODcerned about tbls. 
His statement is rlsbt that : 

"When the promoters were given 
extension on 18.3.87, tbey were 
speCIfically told tbat DO furtber 
extension to the validity of tb. 
letter of intent would be granted 
unless speedy progress in tbe 
implementation was made by 
tbem." 

Tbo"r letter of intent IS expiring on 
20th February, 1988 and I assure tbe 
Member that take steps In terms ot paying 
for tbe land, acqu,ring tbe Jand and sub-
mi ttinl tbeir contracts to tbe Government, 
we wiJl not renew the validity of tb.:ir 
letter of intent. 

MR. DBPUfY SPEAKER: Now, we 
adjourn for IUllch to re-assemble at 2.15 
P.M. 

[The Lok Sabha adjourned for Luneh till 
Fifteen Minutes past Fourtt!tn of tht! clock.] 

[The £Ok Sablea re-asJembled after Luneh 
at Seventeen Minutes past Fourteen of the 

clock. } 

(SBRI SOMNATH RATH ill the 
Chili') 

MATTERS UNDER RULE 377 

[Translation] 

(i) Need to iatrodaee a dired fut tral. 
IIet"teD Kaop.r aDd Delhi, 

SHRI JAGDISH A W ASTHI (BdhaurJ : 
Mr. Cbairman Sir, Kanpur is an Important 
cit), not only of Uttar Pradesh but aJao of 
our country. It bas Its own status SrOID 
the point of view of Industry and popula-
tioo. The reSidents of Kanpur are very 
dissatisfied tbat no fast train orilinates 
from Kanpur Central statioD. Instead 
they orilinate elsewbere and merely pau 
tbrough Kanpur. As a result of it, tbero 
is always an unceltalDly for resideDts of 
Kanpur 10 mailers of travel aDd reserva. 
tlons. Thousands of people commut. 
daily from here on business and Govern_ 
ment work. Tbe reSidents of Kanpur ar. 
very bappy to know tbat ID the near (ulur.: 
a superfast train is being introduced bet-
ween Delhi and Kanpuf. ThiS will fulfill 
a long standing demand of Kanpur resI-
dents. But tbe people of the city arc 
dejected and dissatisfied with the Dews 
that tbis particular tralD WJ I Dot be con-
fined to the Kanpur-Delhi rOUle. It will 
also be diverted to Gwahor and Jhansi. 
Hence, I strongly request the rail autbori-
ties to run IbiS proposed fast train bet-
ween Kanpur and Delhi only. ThiS will 
provide people witb tbe facility of a fast 
train to the countryts capital. It wdl thus 
satisfy the peoples' long-standing demand. 

(ii) Need for early clearance to Gija er 
lift irrigation proJect slb.Jtted It, 
aaJasthaa Go,c:ra.e.t. 

SHRI MANPHOOL SINGH 
CHAUDHARY (Bikaner): Tbere .r. 
some villages near the Indira Gandbi Canal 
in Bikanlr district wbere drinking water is 
not ava liable. The water in tbe wells is 
saline and no water is beiog suppJied to 
tbese villages from the Indira Gandhi 
CaBal. In order to prOVide water for 
both drinking aad irrigation purposes. 
Gajnor and Kolayat lift irrilatioD schemes 
were formulated. The foundation fot 
these lift irrigation scbemes was 
laid in 1983 and a suryey was allo 
conduct.d. .ut tbe appro,.) tor .110" 
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schemes has not been recei ved from the 
Government. 

This year Rajasthan specially Bikiner 
Dis.rict has been affected by drought con-
ditions. If these Jift irrigation schemes 
are implemented in this area, the menace 
of drought can be eliminated for e\er. 
Tbe first lift of the GaJDcr lift irrigation 
canal will be 60 ft. This will provide 
Irrigation facilities to nearly 2 Jakh acres 
or land drinking water to villages. Out 
of all tbe Jift irrigation schemes formulated 
till today, the Gajner lift irrigatioD wi!] be 
most viable scheme. Hence. I would like 
to request tbe Government of India 
to accord the necessary approval to 
the scheme as soon 'as possible. 

(iii) Need to provide adequate fioancial 
assistaDce to med the situation cau-
sed by drought in l\fulaft"aroagar, 
U Har Pradesh. 

SHRI AKHTAR HASAN (Kairana) : 
This year the whole country is affected 
by drought. The whole of Uttar Pradesh 
is also in its grip. In this state the dIst-
rict of Muzanaroagar has been given some 
relief in lump sum to tackle the drought 
situation. 10 this context I would like 
to point out to the Governm:nt that even 
after relteasing of funds the farmers of my 
area are very distressed. On touring the 
majority of my vllJages I f<-uod that no 
drought-relief has be~n provided in my 
area. Canals and wells have dried UP. 
At many places water bas nOl been relea. 
sed into small canals ti 1 now. OJd tube. 
wells have not been repaired. In my area 
sugarcane centres are also at very far otf 
places. I request the Government to 
kindly ensure that relief is provided to my 
area at the earliest. 

(i,> Need to declare Rajasthan State 
Highway No. 17 as a National 
Highway. 

SHR.I SHANTI DHARI W AL (Kota) : 
10 Rajasthan the city of Kota is situated 
on the Jabalpur-Jaipur National Highway 
No. 12. The Stolte bighway No. 17 con .. 
nects tbe city of KOla with Shivpuri. 
Sbivpuri is also situated on Delhi-Agra-
lIomba, National HiSbway No.3. In 

tbis way if State Highway No. 17 is up. 
graded then many big, small and medium 
cities as well as people hving in viUages 
of Uuar Pradesh, Madbya Pradesh and 
Rajasthan WIH be greatly benefited. Keep-
ing in mind the heavy traffic and move-
ment of industrial products and foodgrain 
amoDg big cities 1ike Kota·GwaJior. 
Kanpur.Agra.Lucknow, Ujja1n-Indore_ 
Bhopal, Jaipur etc. The Rajasthan State 
Highway No. 17 should be upgraded by 
the Government. 

(v) Need to open LPG ageDci~s in 
Gooda Mnd other TebsH Headquar-
ters Gonda District. 

SHRI DEEP NARAIN VAN (Balram-
pur): Even 40 years after independence 
there is a district called Gonda in Uttar 
Pradesh where there is DO faciluy for the 
sully of L P.G. tCOO~lDg Gas). Adver-
tisements alc given, even peopl~ are 
selected, yet Gonda has not been given an 
agency. Fuel resources are very scarce 
there. Felling of trees In forests bas been 
restricted. In the situatIon, the L.P. G •• 
the use of \\hich IS wide spread to-day, 
should be provided Dot only in Gonda 
district headquarters but also 10 5 Tehsll 
h~adquarters like 1 ulsJpur, Utrauta, 
Mankapuf, Karnailganj ~nd Tarabganj. 
This is an old demand Of tbe masses which 
should be attended to and met by tbe 
Government. 

[English] 

(vi) Nee(! to provide drilling rigs for 
pro,idlng drinking water iD 
drought aBeelEd disuids of BhiDd 
and Datia in Madhya Pradesh. 

SHRI KRISHNA SINGH (Bhind): 
I would like to draw the attention of tbe 
government and the House to the acute 
requirement of fast and deep drilling rigs 
for providing dr;nkmg water in the 
drought affected State of Madhya Pradesh 
particuiarly In Bhind and Datia Districts. 

The hard stone structure in thiS area 
is such that ordinary drilling riis arc Dot 
successful. A very few fast and deep 
driJling rigs are available with tbe 
Government of Madbya Pradesh which 
are negligible in view of the actual 
requirement. I, therefore, urge upon tbe 
Govcrnmcnt of India to provide moro 
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sucb rig. to tbe Government of Madbya 
Pradesh for Bbind and Datia Districts. 

(vii) Need to provide reservations for 
fisbermen'. chiidreD for traiolDg 
iD the Central Institute of Flsbe-
ries and Engineering Training 
Centre at Visakhapatnam. 

SaRI GOPAL KRISHNA THorA 
Kakinada): There is a Central Institute 
of Fisheries and an- Engineering TrainJDg 
Centre at VisakhapatDam, Andhra 
Pradesh, The said Institute is supposed 
to train personnel for fishing and as engine 
drivers of fishing vessels. After compleling 
the training the said IQ~titu(e Issues ceru-
ficates of competency in ~econd hand 
fishlDg, skipper in fishing and engine 
drivers in fishing vessels. There is no 
reservation provision for fishermen boys 
thouge the Institute is meant for fishing 
training. More than 40 lakh (shermen 
are Hving in Andhra Pradesh and a 
majority of fishermen are JivinS in Visa· 
kbapatnam and Kakinada, I request 
provision for reservatJOD of 31 per cent of 
the seats for fishermen boys in the Central 
Institute of Flshenes at Vlsakhapatnam. 

(viii) Need for cClltrEl legi~latioD to 
('ontrol and regulate the sales, 
possession and export of sandal-
wood oil. 

SHRi P. KOLANDAIVEI..U (Gobi .. 
chettipaJayam): Tamilnadu is the only 
State \\' here there are a large numb~r of 
sandalwood trees containing more ~cent 
(santhol) than anywhere else in the 
world. Sandalwood trees arc grown with 
the he1p of tflbaJs which provide employ .. 
ment to tbe poor and weaker Stc:;ons of 
the forest in biUs. The sandalwood export 
in thc form of chips and powder fetches 
not less than Rs. 12 crOl'CS per annum 
in terms of foreign exchange to the 
Government of IndJa. As it is there is no 
law to prohibit the possession of sandal-
wood oj) beyond a certain quantity in the 
other States. The Government of India is 
requested to account each and every 
sandalwood oil extraction plant and also 
make it obligatory on expo!"ters of sandal-
wood oil or dealers to dIsclose the source 
of purchase of sanda1wood and sandal-
wood oil. The availability of sandalwood 
oil in India and the con!)umption of 
sandalwood by tbe sandalwood 011 extrac-
tion plants in aU tbe Stales including the 

"States whore tbere Is DO sandalwood is 

disproportionate to tbe regular sale of 
sandaJwood by the Forest Department of 
Tamilnadu Government. So a major 
ponlon of sandalwood consumed must be 
smuggled and stolen Jogs. There IS a 
deliberate attempt from some quarters to 
change the existing export policy in order 
to ban or restrict the export of sandal· 
wood chips and powder so that they may 
gain profit. If export of sandalwood logs 
is ft ecJy alJowed, Tamil Nadu would stand 
to gain much more revenuc but jf tbe 
present policy is changed it would cause 
incalculable harm to the growth o( sandal 
wo )d trees. Besides, there wdl be a 
heavy loss of revenue to the extent of 
Rs. 16 crores to TamH Nadu and also 
Rs. 12 crores in terms of foreian excbange 
to the Gov~rnment of India anDuany. 
Therefore, there is an urgency to brinK 
legislation prohibiting tbe possession of 
sandalwood oil beyond a certain quantity 
and stop smuggling and illicit felling of 
sandalwood trees. 
[Translation] 

(ix) Need to lake necessary measurel 
to safeguard tbe iuterests of 
small handloom weavers. 

SHRI RAJ KUMAR RAI (Gbosi) : 
Me. Chairman Sir, I would Jike to raise 
the following matter under Rule 377. 

"This country's handloom industry 
has been in existence since anCient times. 
This industry is a source of livelihood 
for nearly 8 crore weavers. But I have to 
say witb deep regret tbat tbis ancient 
industry is not being cncouraged in a 
proper way. The maio reason for this is 
the high cost of thread and colouring 
agents and lack of arrangements for sale 
of weavers' produce. The sccond reaSOD 
is that even tbougb orders on large scale 
are received from abroad their advantages 
are taken away by money-lenders and 
middlemen. The economic condition of 
the weavers is getung pathetic day by 
day. Many skilful weavers are compelled 
to shift to other occupations or work as 
rickshaw pullers, (ruit vendors etc. The 
new handloom policy bas put the ordinary 
weaver at a disadvantage. 

Looking at the circumstances in which 
the poor weavers are Jiving I demand that 
the Central Government should look into 
these problems without Curtber delay aod 
in order to keep this industry alive Ult 
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rollewing suggestions should kindly be 
considered : 

I. Thread, colouring alents; deys 
and other material used by 
weavers sbould be made available 
at mill rates; 

2. Ration eards should be issued to 
weavers and these materials 
sbould be distributed througb 
tbem; 

3. Weavers should be given interest· 
free loans and it should be seen 
that under the Plan this Joan is 

given to the actual weavers 
only; 

4. The finished goods of the 
weavers should be purchased by 
Government agencies againsl 
cash payments; 

S. The supply against foreign orders 
for handloom cloth should be 
made through tbe co-operative 
society of weavers and the money 
lenders and middlemen should 
be kept away; and 

6. Power loom industry should be 
saved from the new Textile 
Policy. 

14.30 hrs. 

EQUAL REMUNERATION (AMEND-
MENT) BILL-Contd. 

[EnZlish] 
MR. CHAIRMAN: We will take up 

further consideration of the Equal Re-
muncration (Amendment) Bill. Sbrimati 
VyjanthimaJa Bali. 

SHill KALI PRASAD PANDEY 
(Gop.lgaoj): I am on a point of order. 
[Translation] 

Sir, I bad been called and asked to 
speak next time. 
[English] 

MR. CHAIRMAN; I will call you. 
But tbe record shows that DO member'S 
speech was left incomplete. I will call 
YOUt later. 

SHRIMATI VYIAYANTHIMALA 

(Amdt.) Bilt 284 

BALI (Madras South): I rise to support 
tbe !:qual Rcmuneratlon (Amendment) 
DiU, 1'87. It is a step in tbe rigbt direc-
tion taken by the Government to plug the 
loopholes that have crept in the original 
Act of 1976 so that tbe right of women is 
sareguarded against discrimination in the 
matter of employment and remuneration. 

It is a matter of regret J,bat even after 
the Act was passed a decade ago, tbere 
has been a perpetual discrimination prac-
tised alajnst the women jn the payment 
of wales, workload, recruitment policy 
and other benefits that are normally given 
to the women. 

Our Constitution guarantees equal 
status to women along with men and it 
also provides for their protectloD. Now, 
bow far have these guarantees been trans .. 
formed info legislative and executive 
action? 

For example, in tbe tea acd coffee 
plantations in Nilgiris District, Tamil 
Nadu, women workers are discriminated 
against with regard to payment of wages. 
Exploitation and di&crlmination against 
women in respect of payment of wages 
and recruitment become handy to the 
menfolk because 75 per cent of the InClian 
women are illiterate. 

The women workers who bave mig-
rated as rar away from Tamil Nadu and 
other Southern States ahd even States 
Uke Rajastban, Uttar Pradesh and Bibar 
have been engaged in the road and 
building construction work In Delhi and 
other places. The contractors do not pay 
not only minimum wages, but also, they 
do not pay equal wages to women. 
Women workers are always exploited. 

In our country you will find tbat a 
maj or percentage of workers are in tbe 
unorganised sector. I n the un organised 
sector, women engased in agriculture, 
construction work, household duties, 
beedi factories, match factories, weavinl 
lector and so on are paid less wages, 
compared to men. 

I would like to draw the attention of 
the Govenment tbat even after passinl 
this Bill. as lona as they are in tho 
unorganised sector and they continu, 
purely al temporary workers, discrlmina. 
tion in wales and exploitation of women 
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will contiDue, because they cannot demand 
equal wages and if tbey demaDd~ tbey will 
only lose their jobs. So th"re should be 
a provision to cover the uDorSanised 
labour also. 

I hope tbat the National Commission 
on Rural Labour wbich bas been set up 
by tbe Government Will also make a 
tborough study with regard to tbe women 
labour in the un organised sector, partie 
cularly in rural areas and suggest suitable 
measures for securing to women their due 
rights and privileges in the society. 

Now in certain categories of post 
where women are the best sUited, tbere is 
a wanton recruitment of men to thOle 
posts. For example, in many hospitals 
in the country, nursing duties are given 
to the ma1es and they are also posted in 
maternity ward. Why should tbe Govern-
ment Dot declare that these posts should 
be filled by women only? Moreover, 
there are many industries, factories and 
offices where women are not at all 
recruited for appointment. Wherever 
women are employed, they are discrimi-
nated against in an respects. 

Sir, it is wrong to presume that the 
development, tailored to economic growth 
can be defined as a process for socio-
economic change directed towards satis-
faction of basic human needs, reduction 
of inequalities and strengthening of self-
reliance Without considerIng women's 
development and their needs. 

Sir, it is revealed from s~veral studle~ 

that women constitute half the world's 
population, and they perform nearly two-
thirds of its work hours, receive one.tenth 
of the world's income and tbey own less 
than one per cent of the world's property. 
From this, it goes without saying tbat 
India's position would be even more 
dismal. 

The discrimination approach towards 
women is deep-rooted in our society. It 
is very very tragic thiog to say. It is 
agonising to note that tbere is failure on 
our part to recognise the extensive contri-
bution of women to household and natural 

economy 8S active workerl, producer. 01 
goods and services In the country. 8iDce 
tjme immemorial women have formed a. 
or,anie component 01 working force ia 
India. They work both outside and IDlide 
their home. Thus women alway. pIa, a 
dual role in our society. 

Discrimination is also shown in the 
matter of employment, in tbat women pt 
employment for 138 days a year, whereas 
men let employment for 268 days a year. 

In this connection, I would like to 
give a few sUBsestions. 

I. Disparity of wages between tbe 
meD and women particularly in uDor,a-
nised sector should be removed. Unfor .. 
tunately, I think the laws do not apply to 
the unorg8nised sector. 

2. The Central Government and tbe 
State Governments should reserve at 
least 30 per cent of the jobs for women iD 
all departments and undertakiDls. 

3. Jobs like Nurses, jobs at tbe 
ticket sale counters in the post offices, 
railway stations, public transport Uke bu. 
conductors, primary and middle schools, 
electronic and ccmputer operation services 
etc. where women are preferred, may bo 
reserved exclusively for women. 

4. Women Voluntary Organisations 
should be assigned the work of supervision 
and power to JegaJJy file complaints 
against those organisations which ioduJae 
in discrimination against women in tbe 
payment of wages and recruitment. 

5. The Central Advisory Committee 
and witb the formation of State Advisory 
Committees, in each State should see to 
it tbat the law is enforced in letter aDd 
spirit. 

6. A separate machinery conslstin. 
of women ofticers to supervise at the work 
places and factories as also in the rural 
areas should be created and established 
all over the country so tbat they can 10 
and enlure that equal wales Ire paid to 
tho women workers. 
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7. Vast publicity about the Jaws 
reletina to the payment of equal wages to 
women and recruitment of women should 
be made. 

8. Wherever possible. whether in 
factories or in industries or offices, women 
should be enabled to form separate Union 
so that they may be able to safeguard 
tbeir rigbts and prevent exploitation of 
women in all respects. 

LastJYt Sir. by amending the Section 
S of the Act of 1976, the right of women 
to equal remuneration as also protection 
against discrimination in the course of 
employment is safeguarded. It is a weI. 
come feature. Another mile-stone in the 
Act Is that, under Section 10 the penalty 
for those violating the rule is enhanced. 

I once again support the Bill. 

MR. CHAIRMAN : Sbri Kali Prasad 
Pandey. 

SHRI AJAY MUSHRAN (Jabalpur): 
I am 00 a point of order. 

Shri Kali Prasad Pandey was on his 
Jegs day before yesterday. 

MR. CHAIRMAN: Records shoVts 
he was not. 

SHRI AlA Y MUSH RAN : I am gui-
ded by you. 

MR. CHAIRMAN: I cannot heJp it. 
I am guided by the records of the House. 

SHRI p. NAMGYAL: Have you 
suspended tbe rules in his case ? 

MR. CHAIRMA N : The records show 
that oobody was on his legs. 

SHRI AJAY MUSHRAN: When the 
House adjourncd day before yesterday he 
was on his legs. He ill giving a second 
speech. Our only request is tbat we may 
81'0 be aUowed to make a second speech. 

[Translation} 
~HRI BALKAVI BAIRAGI: Mr. 

Chairman Sir. one of the objections ia 
that Sbri KaUji has been called after 
Shrimati Vyjayantbimala Bali. How,bas 
he come as a villain after a beroine? 

(English] 

SHRIMATI VYJAYANTHIMALA 
BALI: I would request the hOD. Minister 
to reply especiaUy to my 7th and 8th 
suggestions. 

MR. CHAIRMAN: You be here to 
listen to the Minlster·s reply. 

SHRI AlA Y MUSHRAN : She should 
also ~et a second chance to speak. 

[Translation] 

SHRI KALJ PRASAD PANDEY 
(Gopalganj): Mr. Chairman, Sir, I have 
pro,:osed certain amendments to this Bill. 
I was expecting that dUring the term of 
three years an independent Member Uke 
me \\ ould sometime get a chance to speak 
first of all. This was the first time when 
I was considered by the Chair. Sometime 
before the adjournment of the Housc) it 
was announced by the Chair that when 
the Bill would be taken up next time I 
wou'd be allowed to speak at the first 
instance. This is what I have always beeo 
hopin,. But now my wish has beeo 
fulfiUed. 

As Balragiji has said very well that 
bow has he come as a villain after Vyjay-
anthimala Bali? I do not know how be 
bas granted tbis tItle to me. I do not 
consider myself as a vilfain. But jf my 
friend is of this opinion. I would ooly 
say that since Mr. Bairaglji is senior to 
me, I have every respect for what be says. 

Mr. Chairman, Sir, now I want to 
express my views about the BUI. 

[English] 

SHRl GIRDHARI LAL VY AS : Sir 
the word 'ViJlain' should be expuDged. 

SHRI BALKAVI BAIRAGI : 'Villalo' 
is DOt unparliamentary. 
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[TransIat/f)"] 
SHRI KALI PRASAD PANDEY: 

Mr. Chairman, Sir, so far as the .Equal 
Wages (Amendment) Bill brougbt forward 
by tbe hOD. Minister is concerned, I 
would like to say tbat eveD in 1976 it was 
definitely tbougbt that women too would 
be given equal rights. Jf we properly 
look into the laws which are made in this 
House and the provisi ODS enshrined in 
our Constitution, we would come to the 
coaclusioD that tbe Jaw. in a sense, is a 
weapon in the hands of the poor aud the 
helpless. One who does not get justice any 
where elsc,takes recourse to the law. Truth 
always prevails upon falsehood and jf we 
properly look into the legal parlance even 
after 40 years of lDdcpendence to find out 
whether the law made by us has really 
helped tbe people, we would find that it 
bas not. I would like to ask throuah YOll 
that if an amendment is brought in the 
law or is passed which is supposed to 
benefit tbe poor women workin& as labour .. 
ers, they will never be really able to get 
the benefit of Jaw made for tbem. Unless 
the law is properly publicised it will 
merely get passed in the Parliament and 
rcmaia closed in the sheets of papers. 

After 1976 you made a lot of annou-
ncements regarding various laws at ddfer .. 
ent times in thiS very House, but how 
many people have you punisbed through 
those laws till DOW? You will definitely 
not be able to answer this in your reply. 
Especially the question of women, you 
just see in the private sector today, the 
female workers in Nagpur and other 
places arc 99 per cent. They are taken 
to Bengal or in our areas to work as 
labourers and in Cbota Nagpur where 
'Kurri' is caUed basket. hardly any maJe 
carries a basket on his head, it is the 
women who have to do this work. but so 
far as tbe wages are concerned tbe wage 
of a female worker even today is Rup'-Cs 
four whereas male workers are given Rs. 
10 to 12. These are the disparities. 

When we got freedom from slavery 
aod cOllstltuted tbis democratic House 
tbeo in this very House on the one hand 
we came victorious and aD tbe other band 
tbe number of female. was very le.s" 
whereas thoy sht",14 btl"e beon rot1J1'lled 

in equal Dumber. EveD in GOV4"Q,lPC4It 
farms in tbe ffeld of agriculture, two 
registers are maintained. In one of these 
registers tbe rate of wage fixed by fbe 
Government is shown but which is .01 
actually paid to tbe women, and in tM 
other register their signatures are taken 
against a payment of Rs. 4 or S and it i. 
shown in the records lhat so much wages, 
were paid by our farms. If you waDt to 
ensure that the law is implemented pr. 
perly, you should adopt the same .,.tem 
of conducting sudden raids In tbis depart-
ment also just like sudden income fait 
raids are conducted by the Finance. 
Ministry so that one can know what wales 
the labourers. most of whom are womeo, 
warking in the tea estates are genial. 
But the officers at the district Jovel upto 
the higher level whose responsibility is to 
implement the Act and who are to take 
action against tbe defaulting factories wh-
ere both m~!e and female labourers work, 
are Dot doing tbeir duty properly. The 
hone Members of this House will alree 
with me that tbose workers can get justice 
only when the officers are able to take 
action against the mill-owners. But act .. 
ually when a worker goes to tbe labour 
Inspector or tbe other officer for justice, 
he is rebuked. The problem of unempJ.oY-
ment is becoming acute in the country day 
by day. People are not getting any job. 
A cell should be constituted in the depart. 
ment at the district level so that the 
Inspector or the Jabour SuperintendeDt 
m,y be able to attend to the complaint. 
of the woman worker keeping their preatilc 
and bonour ID mind. . 

Besides this. I would like to give you 
a few suggestions. As a programme of 
basic education has been iDtroduced by 
tbe Education Department, similarly a 
programme should be conducted in every 
labour organisation to acquaint tbe 
labourers with the pohcy formulated by 
tbe Government UDder this DiU. You 
should direct your officers in tbis 
respect so that tbe labourers may be able 
to safeguard their rights within the ambit 
of tbe Acts passed by the GovernmeDt. 

I)uo·to tbe poverty aDd illitera'l1 ~ 
WOIHIs will Dot be able to take .'''!ft. 
.9f 4bis ~,t. BmplOJ"1 employ w.or~,.. 
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OD their OWD conditions by taking advan-
tale of tbeir poverty and literacy. 
When a worker or any member of bis 
family falls sick. be is compelled to agree 
to every condit;on of his employer 10 as 
to be able to make arraoacment for the 
for tbe treatment. Similarly. women are 
liven less wages in com par ison to the 
male workers. The women workers will 
be benefited by tbe Bill only when you 
acquaint tbem with its provisions. Other-
wise tbey will be exploited in every field 
in tho absence of any labour organisation. 
At oresent. the women workers are in-
variably exploited bJ tbe mill-owners. 
You shou1d ensure through tbe labour 
orpnisations tbat security is provided to 
the women workers and they get medici-
Des and other facilities at the time of 
tbeir sickness. 

With these words I would like to 
request again that j t sbould be ensured 
that wbatever acts are passed in tbis 
House, they are implemented in letter and 
spirit for tbe benefit of tbe workers for 
whom they have been passed. With these 
words, I support the Bill. 

[English] 
SHRI N. DENNIS (Nagercoil): Sir. 

wbile supporting the Bill I wisb to make 
tbe following points. 

Women are still exploited acd that 
is the reason for tbe occurrences of dowry 
deathss sati and other occurrences. This 
evil must be removed at the earliest. Tbe 
framers of the Constitution under Article 
IS provided to do away with the discri-
mination on grounds of sex. Article 39 
eosures equal pay for equal work irrespec-
tive of lex. Tbe Equal RemuDeration 
Act wal enacted with the intention or 
secaring equal' remuneration for women 
OD par with men. ID the process -of imple-
mentation of the Act of 1976 for a decade 
lome lacunae are noticed and hence tbis 
amendment Bill. 

The Bin seeks to amend Sections S, 
10, 12 and 15 of tbe Act. Clause S of 
tbe Amendment is to do away with discri-
miDatioD against womeD subsequent to 
recruitment, and clause 10 of the Amend-
meDt il to enhance pon.lty aDd ,110 cllule 

12 is to permit voluntary or,'DiaatioDS to 
complain aaainst tbe violations of tho 
Act. 

Clause 15 is to prohibit tbe use of tbe 
Act to justify discriminatory practices 
against women workers. Under clause S 
protection is given to women against 
a iscrimioation during tbe course of tbeir 
employment. in matters like prombtfoD~ 
transfer, leave etc. The conditions of 
servic:e include transfer. Transfer Is also 
considered to be a punishment because 
tbe women have to Jook to tbo welfare 
of tbe husbaDd, children and the eDt ire 
family. Tbe entire family would suffer 
because of the transfer of women emplo-
yees. So, there should Dot be aDY 
discrimination on this aspect and this 
clause protects that aspect. UDder clause 
10 of the Act pena1ty is enhanced. That 
would be a deterrent to tbe offenders and 
previously the offenders could pay the 
amouot witbout difficulty and they would 
10 witbout suffering. Enhancement of 
penalty 15 tbe proper step for tbe effective 
implementatioD of the Act. That would 
be a strong deterrent on the offenders. 
For subsequent offences the punishment 
is enbanced and tbis enhancement will 
help to prevent tbe exploitation of women. 

Clause 12 is an important improvement 
00 Section 12 of tbe Act. Now, any per-
son aggrieved by the offence or any 
recognised welfare organisation can seek 
remedies lbrougb court. Previously the 
court could take cognizance of tbe offence 
by its own knowledge or upon a complaint 
by any appropriate government or authori-
sed nfficer. Inclusion of voluntary orga-
(I.~dltOnS is helpful because inspectors 
cannot go and inspect in every nook and 
corner of tbe country. 

13.00 brs. 

Sjr .. voluntary organisation exists thro-
ughout tbe country and they can Jook 
after tbe vlolatioQs witbout any difficulty. 
That would Ireatly help in the effective 
implementatioD or tbe act. Moreover, 
women are mostly ignorant of tbeir rigbts. 
Even if tbey know tbe offence committed 
alainat them. they would be very slow to 
Jeek remed)' tbrou.b the Courts. So, as 



per the provisions of the act, the locial 
oraanisations should come rorward and 
belp them and tbat would greally belp in 
tbe implementation of any act tbat is 
palsed by Parliament elc. But tbe point 
is that scrutiny bas 'to be made. We 
should be cODst:ious or tbe functioning of 
the voluntary orlanisatioDs. Guidelines 
"ould be given to tbe States on tbe type 
of orlanisations to be recoloised. Orga-
Disations run by women should be encou-
rased and preference has to be liven to 
'Such organisations. Sir. you can find so 
many violations in tbe implementation of 
any act. There are several occurrences. 
Purther, a Jar{!e number of women labou-
rers are there in the unorgaDlsed sectors 
like tbe agricultural sector. They are 
bot getting wages equal to tbat of men 10 
lucb sectors. Tbe private employer is tbe 
biggest defaulter. But the Government 
too whicb is the bi"est employer also is 
not an exception to tbls. In tbe construc-
tion work, in the plantations, tea-gardons, 
cashew-out factories and rubber factones 
as also in other places, equal wages aro 
Dot given to the women workers. Merely 
by bringing forward ao ameoding B,n will 
not serve the purpose. Its full meaning 
cannot be achieved by a Je!islation 
and aD enactment, unless it is 
implemented fully. Even, the Government 
institutions and the public sector orga-
nisations are not implementing the provi-
sions of the act fulty. There are some 

casual labourers and daily·wagers and they 
are not getting equal pave 

Another important point I would hke 
to bring to the notice of tbe bon. Minister 
is the reality of tbe circumstances. The 
practical aspect of implementation bas to 
be taken into consideratioD. Women are 
tbe weakest section of our society. The-
refore, wales bave 10 be increased and 
lalary sbould be enbanced for the ladies. 
Particularly, the private sector ruo the 
factories with profit-motive. WheD 
the production is not bigh, they 
would try to send them away or tbey 
would avoid employing ladies. Tbese 
poor ladies who waDt to earn their bread 
have to accept whatever they are paid by 
tbe employers. Tbey cannot flgbt witb 
tbo employers because the employors 
would send tbem away. They would be 
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tbrown out of employment and they would 
be put to a lot of troubles. and difficul-
ties. In order to earn their own 1i' .. 11-
haod. tbey have to work under tbe 01ll910-
yers wbateter may be tbe salary liven by 
the employer in the private sector. What 
is the remedy to get over this aspect of 
tbe prob'cm? It can be possible t~ bavo 
some remedies in tbe Governmenl insti-
lutions. But in tbe private sector tbat i. 
Dot possJble and Government have to fiad 
out some remedy. I t is also not possible 
in tbe uDorgaoised sector. Tbe purpose 
of the Act is Dot only R,vIng eqnal remu. 
neratlon but also increasing the employ-
ment opportunities. But we find tbat. 
tnougb tbe employment opportunities 
increased~ employment of women has not 
increased. Tbat aspect a1l0 bas to be 
taken into consjderation. My point is 
tbat employment of women has not increa-
sed in proportion to the increase in the 
total employment opportunities. 

Anotber thing I would like to brio. 
to tbe notice of tbe bon. Minister is this. 
In certain categories of WOI k.men are pre" 
ferred. In certain other categories womeD 
are more suitable; in such categories ladies 
sbould be ,even preferenee and they sho-
uld be appointed. There should be rese .. 
rvation In favour of ladies in such cate-
gories of work. Similarly. in tbe otber 
categories reservation can be made in 
favour of men. 

A certain percentage can be reserved 
in governmental organisations and public 

-sector organisations in favour of 'Women. 
Governmental organisations and pubhc 
sector organisations bave to implement 
the provisions of the Act. They should 
be tbe ideal managers. Whenever a case 
of violation is noticed, Government should 
take appropriate effective and severe 
action against sucb a violation in govern-
mental oraanisations and public sector 
organisations. Then only the private 
companies would take tbings seriously. 

Section 6 of the Act provides for for .. 
mation of Advisory Committees. But 
sucb Advisory Committees are not fUDCtio-
niog effectively. Particularly· i8 somo 
States tbo Ad"isory Committee~ are Dot 
fUOQUooias· Advisor, Committoe,.t JIIf 



.. 
2t5 

(Sbri N. DiMSb] 
Centre as well as in tho States. to review 
tbo workinll of the Act, should be made 
to function effectivoly. 

Anotber point I would liko to bring 
to tbe notice of tbe bon. Minister IS that 
there shouJd be a Monitoring Committee 
for tbe effective implementatio.n_ of this 
Act which is Jacking. Abo\re all, general 
consciousness has to be created among 
the people tbat women sbould Dot be dis-
criminated against and they should be 
protected against social exploJtation. TheD 
only, there would be tbe possibility of 
effective Implementation of this Act. 

With these words, I support the Bill. 

SHRI N. SOUNDARARAJAN (Siva-
kasi) : Mr. Cbairman, Sir, I sUDport tbis 
piece of Amendment to the Equal Remu· 
Deration Act which was passed JO tbe year 
1976. Though under tbe Constitution 
women are to be given equal rigbts, 
in tbe name of religion, in 
the name of customs, conventions and 
practices, women are Dot given equal 
opportunities in employment. If at aU 
employment is given to women, there is 
disparIty in the remuneration given to the 
womenfolk. So to aVOid this. the Equal 
R.emuneration Act was passed 1D Parlia-
ment in the year 1976. After more than 
ten years, Government has found certain 
lacunae in implementlDg that Act. So, in 
order to remove tbose Jacunae, Govern-
ment bas brougbt forward this piece of 
Amendment before tbis House. 

Mr. Chairtl'an, Sir, in Tamil Nadu. for 
the first time, my Chief Minister Dr. MGR 
has established one university caUed Anni 
Tarasa University exclusively for the deve-
)opment of woman in our couofry. Not 
only tbat. Our Chief Minister Dr. MGR 
has, for th! first t me, appointed one lady 
member as judge of tbe High Court in 
Madras. In Tamil Nadu, at higher seco. 
ndary level, we have introduced one tea-
cher training course to which only woman 
students are given admission. Thus. in 
Tamil Nadu, women are giveD more oppo-
rtunities than men. When tbln"'s are 
aoiDl Uke this. I am very sorry to ~ay ,bat mOlt of tbe woman folk are b,tDI 

(JiIftJI.) iJilt 

DeIJetted by 'both the Government IDd 
the private sector. 

Sir ~ nowadays, we have more female 
students studying far better tban the male 
students. Yet, ,hey are not given proper 
opportunities. They are not giveD equa] 
opportunities to get employment. accor~ 
ding to meril. _ to avoid .all this and tq 
give equal opportunity to womeD folk, 
Government has now brought this Amend .. 
ment Bill. I support this Bill. Thank 
you very much. 

[Trans/fltion] 

SHRI MADAN PANflEY (Gorakb-
pur): Mr. Chairman. Sir. our present 
boo. Laboaf Minister is very fortunate 
because he has the priVilege of bringing 
forward a Dumber of BIlls in regard to 
the labour welfare during bis teDure ... 

r Interruptions) 

MR. CHAIRMAN: Order, order 
please. 

SHRI MADAN PANDEY: The pro-
visions made in this Bill are such the need 
for which was being felt for a long time. 
Altbough the provisions bave been brought 
forward betate~ly but tbe bon. Minister 
has included ~hem in the Bill taking into 
consideration their need. Previously, the 
fine for any offence was from Re. I to 
Rs. 5,000. The influential persons used 
to either get themselves acquitted or pay 
very Dominal fine by influencing the judge-
ment. Same was the condition in regard 
to the simp'e or rigorous imprisonment. 
The imprisonment could b.: from one day 
to three months. The guilty persons used 
to take advantage of this provisioD. I 
would like to convey my thanks to the 
prescnt bon. Labour Minister for plug .. 
ling all those Joopholes due to which the 
guillY persons escaped punishment or got 
very less punishment. Now, tbe amouDt of 
the fine has been increased from Rs. 5.000 
to Ra. 10,000. Now one will have to pay a 
minimum fine of Rs. S,Ooo, Under thes. 
provisioDS~ the luilty persons will defini. 
tely act stern punjshment for whj~ the 
MiD it.ter deserves our thanks. 
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While supporting tbese provisions 
whole heartedJy. I would Hke to draw 
the attention of the hon. MiDJster to some 
loo'Photes. We W11l have to evolve a new 
policy for implementing labour Jaws 
effectively. We will have to think over 
it afresh. Although this BIU does Dot 
relate d,rectJy to the female workers, but 
this bas indirectly been brought forward 
f·or the weJfare of female workers. This 
BiU envisages to end discrlmlDaUon belDg 
carried on against female workers. I 
would like to draw the attention of the 
bon. Labour MinIster towards this fact 
tbat there arc two categories of female 
werkers. One category consists of tho~e 

female workers who work In the secreta-
riat and other consists of those who work 
In fields, brick kdns and carry luggage on 
tbelr heads. Now you wIH have to 
formulate a common employment policy 
just like water policy. texwe policy and 
all otber policIes. If you do not lorm-
ulate an employment polIcy, a number 
of problems will aflse in the commg days 
in the absence of employment polley. 
There is a question of Jmplementing tbese 
provisIOns also which have been made in 
tbe Bill. The dlscclmmalion IS not so 
much in the case of women workIng ID the 
offices ID Deihl notwithstandmg they being 
uDorganised. But the tbreat of dlscn-
mination is much in tbe case of those 
women who work ID the fields. I have 
got a personal experience of u. A Con-
sultative Committee was constituted by the 
Labour Department to ascertain the tacts 
about tbe unorgaDlsed Labour. Wherver 
tbe committee went in the country, we 
found the same thing. The dlscrim.nation 
is there not only in the case of wages but 
In other matters also. You have taken 
steps to end the discrimination but these 
are Dot sufficient because although you 
have passed tbe Acts, but there IS no 
machinery in tbe States to Implement 
them. In Gujarat aDd other Slates, the 
officers who bave no connection WJth the 
labour department, have also been empo-
wered to see Whether tbe Acts are beiDa 
, .. ltlblDted or not. We are in a dileDlma 

~ 

whether they will be abfe to de -1" WOrk 
or not because when the ofticer .. er t .... 
concerned department arc DOt abi. Ie ... 
thiS work then how officers of olber 
department can do this work. ,If 
IS a fact tbat these officers .,. 
not able 10 do tbis work. You blWO 
employed very less number of ID8pector. 
for this purpose. There are only 60 
Inspectors in the wbole State wlte bay. 
been engaged to look into the propJelDl 
of the unorganised labour. Thi! number 
IS insufficient. The same case IS wltb 
Tamil Nadu. In Kerala, where tbe 
number of educated persons is the bll"" . 
in the whole country, even there work 
can be done with less number of las pee· 
tors but anless sufficient number of Inspec-
tors are appointed in bigger States like 
Uttar Pradesh, Bihar and Madb~a Prad_b 
we wiIJ not be able to do tbe needful. 
So my another suggestion Is to formulate 
an employment policy. A Rural Labour 
Commissioner Organisation should be let 
up and they should have their owo staif 
in It. It does Dot matter if tbe States and 
the Centre have to spend more. But tbi. 
must be done. 

Both these provisions arc very necel-
sary to implement the Acts tbat you are 
go1Og to eoact and to end the injustice 
that IS being meted out to the male and 
female workerl. My third submission is 
that enactment of Jaws in piecemeal is DOt 
gOlOg to help us. A comprehensive ~s. 
lation should be brougbt forward. I wwld 
)ike to ask Shri Sangmaji that if a com-
prehensive Bill is brought forward duri .. 
h;s tenure aDd a machinery is set up for 
its implem=ntation. tho House will sot 
only support bim wholeheartedly but also 
thank him for the same. 

With these words, Madam Cbairmau. 
I wholeheartedly s9pport rhe Bill and die 
provisioDS ma~e tberein. 

SHRI BALKA VI BAlltAGI (Yaad-
saur): Saullmaji, the question of .sIICOlla 
must be taken UP. It should Dot bo left. 

[English] 
• THE MINISTER OF STATS -OF 

THE MINISTRY OF LABOUR (SKIll 
P.A. SANGMA) : M-adam I ...... 'antcAA 
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to tho hone Members who bave extended 
whole-bearted support to this amendinl 
Bill and also gave so many useful SU18es-
tiODS. I must concede tbat the debate 
was very interestIng and fruitful and by 
aad large it really represents wbat is 
bappening all over tbe country. Lot of 
discussion bas taken pJace about discri-
mination a8alnst women but I must Inform 
the Hous" that I come from a place and 
from a society w bere women reign sup-
~eme and jf there is any discrimInation it 
is discrimination aaainst man. So if 
discrimination against women bas to be 
solved tbe best way is to adopt our cus-
toms and our culture. 

Sir, out of 292 million work force In 
our country women account for 82 
million wblcb makes tbe percentage of 
women workers in our country to be 28 
per cent Out of tbis 82 million women 
work force in our country 86 ptr 
cent of them work in tbe rura1 areas. 
I am saying particularly this aspet just to 
draw tbe attention of tbe House tbat 86 
per cent of the women workers in our 
country belong to unorganised sector. 
Therefore, we are really concerned about 
the conditions of women labour in our 
country. 

. Sir, quite a number of legis1ations bave 
been passed. We bave Factories Act 
wbere tbere are special provisions for 
protection of women, Plantation Labour 
Act, Mines Act. Maternity Benefit Act, 
Employees State Insurance Act, the 
present Equal Remuneration Act. etc. 
After baving so many legislations for tbe 
protection of women. I tbink, the House 
has rightly questioned whether the 
women bave really got protection. Tbe 
House bas rlgbtly questioned wbether 
these Jaws have been really, strictly and 
effectively implemented. I must admit 
tbat much remains to be desired in tbe 
implementation of these Jaws not to speak 
only of Equal Remuneration Act but I am 
talkinl about all other Acts which 10 vern 
protection of women. 

There are many reasons why tbese 
laws bave Dot been effectively implemen. 
,0(}. ) tbink tho House has vioced it and 

(Amell.) /JiU 

so many reasons have been pointed out. 
I agree with tbat. Tbe most important 
reason is tbat 86 per cent of the women 
workers are in the rural areas and they 
belong to the un-organised sector. They 
are not organised. They bave no barlaln-
loS capacity. They cannot bave any 
bargaining capacity because they even do 
not know the provisions of law. How 
maDY women in our country today know 
tbat there exists as many as seven laws 
specUica!ly enacted by the Parliament to 
protect tbem? Probably, tbere are many 
more in the various States. Few of them 
know about that. There is no awareness 
among the women workers in our country. 
This is tbe second important reason wby 
their implementat ion is not being done 
effectively. 

The tbird reason is that tbe Sta te 
Governments as they told me-because of 
constraints of finance are not able to bave 
adequate enforcement machinery. I have 
reviewed the position of each and every 
State regarding the enforcement machinery 
available With them. I must say tbat it is 
very very inadequate. Whatever enforce-
ment machinery is available witb the State 
Governments, their mobility is very poor. 
Tbey do not bave transport with them. 
If tbey have to travel to a factory or a 
quarry for inspectloD. tbey DOrmany travel 
in the employer's transport. You can 
understand jf once they travel in the 
employer's transport, what will be tbe 
consequence. Therefore, their mobil'ty 
is limited. Tbe mobility bas also to be 
strenatbened wbile strengtben:ng the 
enforcement machinery. 

Besides" we have also found that what-
ever enforcement machinery is availab1e, 
it is available mostly at the district bead-
quarters and not beyond that. How 
many peoplo in (be rural areas can rrach 
the district headquarters? They cannot. 
EveD if some of tbe unorgaraised labourers 
are aware of the rights and privileges, tbey 
are not able to reach the place of justice 
because of long distance and Jack or 
transportation. All these problems are 
there. 

We had convened a Conference of the-
Labour Ministers 00 28th May this yeat 
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where we had only one topic for discussion. 
Normally such Conference had 10-15 
items on the agenda. This time, I bad 
laid that we would have only one item 
and that was about tbe implementation of 
labour laws. We had a two-day lession 
discussing ab..lut the implementation or the 
labour Jaws. 

There are 140 labour laws in this 
country. I said I am not interested in all 
the 140 labour laws to be implemented. 
Let us short-list and select only a few 
important laws. We will draw up a plan 
of action and see how it could be imple-
mented. We have chosen seven laws to 
lay an emphasis In tbeir Implementation. 
These are: 

(i) Minimum Wages Act; I hold it 
the most important one. 

(ii) Abohtlon of Bonded Labour Act; 

(iii) Child Labour (Abolition & 
Regulation) Act; 

(iv) Contract Labour {Abolition & 
Regulation} Act; 

(v) Inter-State Migrant Labour Act: 

(vi) Equal Remuneration Act; and 

(vii) Biri & Cigarette Workers Act. 

So, out of these seven legislations 
which we have chosen out of the total of 
140 laws, I am happy to inform the House 
that tbe Equal Remuneration Act is also 
one of them. We have drawn up a plan 
of action. I do not want to waste tbo 
time of the House by mentioning a1l the 
Acts which have been pubhcised widely. 
One thing ,bat I want to mention ill that 
the plan of action WhlCb we have drawn 
up in the Labour Mmisters Conference on 
28th May, 1987 shall be monitored. That 
monitoring will be at the regional level. 
We have decided to divide thlS country 
into six regions and have frequent 
regional meetings of the Ministers where 
we will review the decisions taken and 
how much progress they have made. We 
have already had a meeting at Madras of 
tbe southern region. We win also hold a 
meeting at Calcutta of tbe easterD relion 

on the 12th of this month. We will have 
a meeting at Delhi of the northern rorion. 
On the 17th we wi)) have a meetio. at 
Bombay of the western region. Like thil, 
we have drawn up the programme and 
tbe entire exercise will be over by the 
15th January, 1988. We are loUo"ina 
each and every decision and I am bappy 
to inform tbe HOUle that tbe State 
Governments ba ve taken lot of interest 
in this. One of the decisions that we have 
takeD is about the revision of minimum 
wages. We have also taken up that miDi· 
mum wages should not be below tbe 
poverty line. This is a very important 
decision that has been taken. State 
Governments have been asked to revise 
the minimum wages above tbe povery line 
and they have taken ste(is in this regard. 
Maharashtra has not yet done but on the 
17th they will have to do so because I 
am going there 00 that day. I am procee-
ding In the. way in which I want to 
proceed but I am thankful 10 the State 
Governmen ts. 

SHRI AJ A Y MUSHRAN: The State 
where you don't visit and the zonal 
meetings are already held at a particular 
nodal point, that State gets bas concent-
ration during discussion. To obviate 
that. win you like to hold the meetings at 
different places also. 

SHRI P. A. SANGMA : I am not 
only meeting the Ministers. I am also 
m-:etlDI tbe Parliamentary Consultative 
Committee and the Members of Parlia· 
ment attached to the Labour Ministry 
are divided into two groups to go round 
the country. One is 100klDg after the 
agricultural labour and another group is 
looking after the non-agricl1ltural labour. 
I am happy that the Members of Parlia-
ment have gone round tbe country. In 
fact, tbe Committee of Agricultural 
Labour is ready with tbe report aDd 
they are supposed to give it to me on 
tbe lltb, i.e., day after tomorrow. Not 
only that, we' bave lot two National 
Commissions to look after selr-employed 
women. That Commission is also doing 
some work. We have abo got a National 
Commission for rural worken whicb bas 
a special reference to women workers. 
HOD. Memben of tbe House are also 
loiDS rouDd the country. I want to say 
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tbat we «,iOI10 make the people aware 
tIl.t tho eeatre is really serious about 
tbe, implementation of labour laws. 

SHRIMAT( GEETA MUKHERJEE 
(Panstera, : You said that the tniormum 
waaa are beiDI revised according to the 
pcwerty line. Is it tbe old poverty line 
or tbe present poverty Hne ? 

( Interruptions) 

SMRI P.A. SANGMA: I understand 
your qu~tion. 

We have at the moment accepted the 
poverty line concept which bas been 
evolved by the Planning Commission. I 
am also aware tbat this concept is not 
acceptable to tbe West Bengal Govern-
ment. The West Btngal Government has 
given its own formula which is with I mc. 

SHRIMATI GEETA MUKHERJEE: 
It has nothing to do with the West Bengal 
GoYerament, but I want to know this in 
relation to the aU-India declaration. As 
you know, the earlier poverty line for-
mala does not bold good aDY more. 

MR. CHAIRMAN: No interruptions 
please. Let him reply. 

SHRI P.A. SANGMA : As I have 
always been telling the trade union leader-
ship in our country, unfortunately the 
trade union movement in our country 
has remained confiDed to the cities, urban 
areas. In some cases, we bave as many as 
125 unions in one UOit. We have 40 
unions in one unit and I have given the 
example of DTC, wbere we ba\e more 
than 40 unions. As I said, every trade 
unioD leader bas been confining to the 
urban areas only. Ours is sucb a vast 
country. Out of 290 mi1Iion work force 
in OU1' country only 2S million are or9a-
oized and 267 million people in our 
country are still unorgan.ized. We do not 
bave unions for them. May I appeal to 
tbe Members of Parliament and the trade 
union Jeaders that they should go to tbe 
rural areas and organize the labour. 

DR.. DATTA SAM ANT {Bombay 

(ANI.) BUl' .. 

South Central) : If somebody does that, 
~e wHI ~e finished off t'ec:cse of tb~ 
system ... (Inttrruptions) 

SHRI P. A. SANGMA : The quostion 
of making the workers aware of their 
riahts bas becn raised several times and I 
have myseJf given a thought to it. Wo 
have decided in the Labour Ministers' 
Conference also to use media, parti. 
cuJarly, abe radio and tbe televl8ion, to 
make the workers aware of their riahts. 
We have not yet been able to finalise 
tbat scheme, but we are tryiDg 10 do 
that. 

DR. DATTA SAMANT: What is 
your machinery--ColJector, police 8tatJ.OnS 
and others-doing? Give them powers 
for this. Is it the duty of the public men 
only to organIze workers? (Interruptions) 

MR. CHAIRM~N: No interruptions 
please; let him reply. 

SHRI P. A. SANGMA: I have said 
that the machinery avaiJable with the 
State Government is limited and inade-
quate and whatever maa::hinery they have 
is not mobile. I have always stated tbat. 
This has been discussed also. The State 
Governments wanted certain Central 
assIstance in order to strengthen their 
enforcement macbinery. I havo agreed 
to that and in fact, we have formed a 
smaH Sub Committee with ODe Joint 
Secretary (rom tbe Ministry of Labour 
and some other officers-I do not exact1y 
remember tbat-to formulate a scheme 
how tbe Centra) assistance can be given 
to the State Governments on these two 
points. 

We have also stated in the Labour 
Ministers' Conference that tbe redressal 
mechanism or tbe claim authority must 
be taken as far as possible ntarer to tbe 
people. At the moment, it is available 
at tbe district level. We have decided to 
take it to the block level in the belino-
iDS. For tbat we need to amend certain 
laws anei it is under way and we are 
doing it. Therefore. whatever is posaibJc 
from our aide. we are tryiDg. Now, the 
important provision whicb b.. been 
proposed in tbis amondmeat is that for 



tbe purpose of launclaiDI dI. prosecution. 
for tbe ourpose of .lodging complaints, 
we have by tbis amendment empowered 
any iadivjdua1, \,oJUIltary or_Btsation 
and the trade unions. Tbis bas been a 
dolibor.ate policy of tbe Gov~nment of 
India. It is not only bere, tbis provisloQ 
you will find in almost all the amend-
ments tbat are comj~lW. We want to 
involve tbe voluntary organisations; we 
want to iD!lolv,e the trade uDioDS and we 
also want to involve the indivjdua]s in 
tbis country to implement tbe Labour 
Jaws because I know the limitatioos of 
the Government and the Iimitatjons of 1he 
Inspectors. So far tbis power is avail-
able only with tbe inspector and now we 
want to give it to every individual. Any 
conscientious individual, wbo is in the 
socia1 service, I think can take tbe initl· 
ative to implement tbese laws. 

AN HON. MEMBER: It is a very 
dangerous step. 

SHRI P. A. SANGMA: It is not a 
dangerous step. Let us do tbe experi. 
ment and see bow it works. 

AN HON. MEMBER: They could 
be corrupl; tbey could be vindictive. 

SHRI P.A. SANGMA: Could be, 
but Jet us have a trial, I want to do it 
because every time people blame the 
Government. I think peoples' partici-
pation is required in it. \Ve want to bave 
peoples' participation ia it. 

As far as this Act is concerned, so 
many things like it has not been Imple-
mented. bave been said. I do not claim 
that it bas been implemented. 

PROF. N. G. RANGA (Guntur!: It 
should be d-ooe in an organised way 
tlulouab orgaoisatioRs sp that tbeJ1e could 
be l8'11le control over them at tlae grass 
root lewel.. 

SHRI P.A. SANGMA: I think Dr. 
Semnt ami many otber members have 
asteel- me I. t. Ilow it HI ~einl imple-
mented. nether I baw-.,. Ibe facts witll 
me or aot. I am tift.. ¥elf reluctaot 
1I11rC1 .ad .... net ... m., years but 

oo1T for the year 1.7. Tiris JUr the 
....-bel of ifipectioaB urried oat ... 
] sa7, tile Dumber of prosccutioa Iawu:Ilcd 
i, 218 aad the nulOber .of canvlc:Uaa i. 
138. Now, you may ask me what ""&be 
cODviction. I will be very reluctant· to 
tell you tbat the penal provisions pmvided 
in aJi the labour Jaws bave an iDceJltive 
for tbe "violation. If lomebody has to 
adhere to the laws. may be lie wiJJ have 
to s!')end Rs. 50,000 but for not doiDgth at 
when he is Iak(D to tbe (ourt be will be 
able to get out of it by just payinl R •• 
100 as fine. That is one 01 tbe reasODS 
why tbese Jaws wrre not effective. There-
fore-. in all the Labour Laws iDcludinl 
tbis particular one, we bave brought in • 
provision where we have made the punisb-
ment more stringent. Therefore, Madam, 
I only want to submit that these- amead. 
ments that we ba ve brought in will 10. a 
)oog way to help us. The fisures w.hkb 
I quoted are of tbe State Department 
and not from the Centre. The bOD 
Members have rightly pointed out that th~ 
remedy lies not io eaacting tbese laws 
and amending tbem 00' tbe ooor of tbe 
House but in theIr actual implementation 
at the field level. I can assure the House 
tbat we are trying our best to see tbat 
tbe implemeotation wiJJ be much better in 
future. With tbese words I once again 
tbank aU the bOD. Members. 

MR. CHAIRMAN: The questioo is : 

. 'That the Bill to amend the EquaJ 
RemuneratioD Act, 1976, al passed 
by Rajya Sabba, be taken iDto 
conlideration. " 

The motion was adopted. 

MR. CHAIRMAN: The House will 
DOW take up clause by clause consider .. 
ation. 

The questioa is 

"That Clause 2 stand part 0' the 
Bill." 

The motion was adopted. 
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Mit. CHAIRMAN: Now clause 3, 
There are four amendmentl to Cia •• 3-
AID_dment No. I, 2, 3 and 4, to be 
IDOYIC1 by Sbri D. B. Patil. He il 
abient. 

The question i. : 

"The CIa use 3 stand part of the 
Bill. " 

Tlte motion was adopted. 

Clause 3 was added to the ~ill. 

Cltluse 4-( Substitution of new ,r'ctitllf 
for section 12) 

MR. CHAIRMAN: Am.odment Nos. 
Sand 7 to Clause 4 to be moved by Sbri 

D.B. Patil. He is absent. Amendment No. 
, to be moved by Shrimati Xishorl Sinba. 
Are you moviDI your amendment, Madam? 

SHRIMATI KISHOltl SINHA 
(Valshali): Yes Madam. I bel to move: 

Pale 2, Ifne 20,-

Md at tbe end.-

. 

"or by a Member of Parlia-
ment or by a Member of a 
State Lelislature". (6) 

J request the hone Minister to accept 
.. , amendment. 

saRI P.A. SANGMA: Individvals, 
unions and associations bave already been 
liven power to launcb prosecution.. Tbe 
IaoD. member wants tbat Members of Parlia-
meot and MLAs also sbould be specificall, 
mentioned in tbis Act. I 'eeJ tbat tbere is 
DO neceslity for it. Tbe boo. Member 
may kindly withdraw ber amendment. 

SHRIMATI KISHORI SINHA: 
Madam, I withdraw my Imeadment. 

MR. CHAIRMAN: Has the bon. 
Memb.r lea". of tho House to withdraw 
.., ameadment ? 

SEVERAL HON. MEMBERS: Ye •• 

elf __ me'" No 6 1WI8. ilyl.a,e, 
.'ltJul'IIWII. 

MR. CHAIRMAN: Tbe queltioD Is : 

··nat Clause 4 ItaDd part 01 tb, 
BIU.1t 

(Tlte m8tltJn was adopted) 

eltlllH 4 was added to 'lie Bill. 

e/GlUe 5 .'tlS Gdded to the Bill. 

e /tlllSe 1, Euetl", Formula tUUl th, 
Title wer~ added to the Bill 

SHltl P.A. SANGMA: I bel to 
move : 

"Tbat tbe Bill b. passed. It 

Mil. CHAIRMAN: The queation is : 

"That tbe DIU be passed." 

The motion was adopted 

ALL INDIA COUNCIL FOR TECHNI. 
CAL EDUCATION BILL 

{En,lislll 

MR. CHAIRMAN: We will DOW take 
up Item No. 13 of tbe A,cDda. 

[Translation] 

THB MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THB MINISTRY 
OF HUMAN RESOURCB DBVBLOP· 
MENT (SHRIMATI KRISHNA SABI): 
Madam Cbalrmaa, I boa to mol" : 

··That tb. Bill to provide for the 
.. tablisbmcnt of aD All ladl. 
Couocil for TeclaDlcal Bducatioa 
with a view to lb. proPlt' pI_aIDa 
ucI Coorctt.lted dev.l.pm.' 01 
,lie teelaa... .. .. tlo. .,1tIm 
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thlOUllaout tbe COUDtrJ, the pro-
motiOD of qualitative Jmprove-
meat of IUCh edacatioDID relatioD 
to plaDD.d quantitative Ifowtb 
and .be .... ulatioD aad proper 
maiDteaaoce of norma and 
Itaodard. in tb. technical edu-
catioo IYltem aDd for matten 
CODDected ther.with, al palled 
by llaj),a Sabba, be takeD IDtO 
coulderatioo. " 

Mil. CHAIRMAN: MotioD moved : 

"That the Bill to provide for tbe 
establisbment 0' an All India 
Council for Technical BducatioD 
with a view to the proper plaD-
ninl and coordinated develop-
ment of the tecbnical education 
sYltem throughout tbe country. 
the p!'omotion of qualitative 
Improvemeot of sucb education 
in relation to planned quantita-
tive arowth and tbe relulltion 
and proper maintenance of norma 
and standards In tbe tecbnical 
education system and for matter. 
cODnected tberewitb, as passed by 
Raj,a Sabba, be taken into 
consideration. " 

Shri It. P. Da. may speak DOW. 

SHRI R.. P. DAS (Krllhna .. r): 
Madam, I am Ilad tbal thl. Bill ba. been 
broD.bt forward ror enactment in tbl. 
Rouse. In this context, I would like to 
mention that tboulb there is a lot of 
espaDsion in tbe 6eld of tecbnical expan_ 
SiOD, it bas atready been commercia Used 
to ar,at extent. A Dumber of InsUtutions 
ror techDicat edUcatiOD have beeD set up 
io dlffereDt partl of the country and 18fll 
amountl of money al capitatioD fees 
II beinl collected from tho Itudents. 08 
tile ODI hand tbil bas commerciaJised 
tlcbalcal education and at the ...... timo 
tbl, Is bol .. dODI at tb. COlt o( quaHt'. 

iD 'lin of the ma •• tve Irowtb of 
teclaDleal ecluoatloa la Ibe countrJ, Ibll 8.n would sem I Walt. parpcJII 1.4 

tber. is DO doubt about it. Partlcularl, 
at tIaiI ".e, there it aeed 'or proper 
plaDDio. aDd coordinated development of 
tecbnlcal educatjon 10 the coUGtr),. nil 
ba. not been done 10 far aad tbe OOYfrD-
meDt DOW wants to reoraanile tbe.tin 
technical educatioD. 10 tbe mea.time, a 
Dumber of inltltulioDi bayO bcoD lot up 
tbrouahout tbe couotry ellber by the 
Governmeat or by tbe private parties. 
Tbese iDltltutioDI-polytecbnics or i.cI1u-
trial CCDUOS -are lenorally of lubstaDdard 
or of low standard. So 000 of the im .... 
rative Deeda is to el.vate the standard. 

I would also Uke to point out that Ilda 
Bill is a direct outcome of tho National 
Policy on Education. This NatiOllaJ Polic), 
on Education i. olitist In cbaracter. It hu 
beon said 10 many times io tbo House ••• 

SHRI BIPIN PAL DAS (Tezpor): I 
totally disalree with you. It i. tbe 810180 
that you are sboutio8. 

SHRI R. P. DAS : It i. 001, a ract 
tbat Is wby you are Dot cODYinced about 
bow it becomes elitist. ( Interruptions) 

I am lorry to say tbat the boD. 
Member Is quite incapable of uoder-
Itandiol what is elitiat 10 character hi 
edUcation. 

SHRI BIPIN PAL DAS: You have 
Dot studied aoythiol. What you are layinB 
is entirely wrong. 

(Interruptions) 

saRI NARA Y AN CHOUBBY 
(MidDapore): You are aa edacatlo. 
ror a particular clas.: (l"t~'ruptiolU) 

MR. CHAIR.MAN: You address t_ 
Cbair ; tben everytblnl will be all riah'. 

SHRI R..P. DAS: Let me come to 
tbe provisioDS of the Bill. 00 pap 3. Jt is 
meDtioDed tbat this Bill wants to eatabJiala 
ao all-Iodia CouDcil. This Coucil .. 
composed of about 52 Members. AU tJae 
Membon. exceptiD. two are eirher DOIIIi-
Dated or ~%·offieio. Oal, two II ....... 
could.be elected-oDe frOID Lot Sa.,.. 
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•• d another from Rajya Slbha. Tftis 
show. tbe character ot the CouDtiJ. It 
bas least reprd for the democratisation 
of administration -. educational adminis-
tratioD. This would only serve tbe pur-
pose of a particular administrator wbo is 
Dot in favour of democratisaton of admin-
istration or even do Dot have attitudinal 

couraae (or democratic parctices. 

We see all these things from a parti-
cular point of view. But I would ratber 
SUllest tbat few of the Members sbodld be 
eJected from different categories. Tbey 
should be eJected from the regloaal 
Coancils. 

There is a provision for four regional 
councils in tbls Bill. Some of the Members 
coold be elected from those regional 
counclls. 

I would also suggest tut at teast four 
Members from Parliament should be 
eltchtd-two from tb. Lok Sabba and 
two from Raj,a Sabba. 

SHRJ BIPIN PAL DAS : It should be 
more. 

PROF. N.G. RANOA: Two from 
this side and one from the otber side. 

MR. CHAIRMAN: Mr. Rangaji, let 
him continue. 

SHRI R.P. DAS : I would also like 
to point out another thing. 

Section 3, sub-seetioD 4(k) reads a. 
follows : 

"Eilbt membcr& to b. appOiDted 
by the Central Govern.ent by 
rotation io the alphabetical order 
to represent the Slates and the 
Un;on Territories." 

Wby will tbe members be appointed 
alphabetically '1 It it illogi~al and unscle.o-
ticftc at tlae same time. I would ratber 
IUIIIlt tbat tbe States which arc lenerally, 
1od","ia1l)' advanced sbould have tlacir ,!\...., • 

pe"tmaDeftt mem&ers · Oft tire COII.ell and 
tbe States wbtclr are Dot 10 ru i .... triany 
acfva'Dced. some metn4ters frem tbose 
Stlte'S .tld tbe U'Dion Tertltetlos could be 
elected. I have atready said tbat these 
people couJd be eft'Cted from this cat clary 
a 1$0. 

Sectiob 4 eft p8fe' 4 read. .. follows: 
"The terib of eOke of a member, 
olbc:r than an e~o.ftIdo member. 
on the first constitution of the 
Council shan be five yearl and 
tbereafter three years." 

It is ratber unsual. The first consti· 
tution of tbe Council should be not more 
than for two years ; it sholfkJ not be more 
than three years in atty cost because, 
generally, the term 01 office of members is 
for three ycats. I do not find any ceason 
why the first cOMtilut;on of the Council 
should be for five years; it is a long time. 
There already exisfs an All India Institute 
for Technical Educatioo. Now here it is 
a question of re-organlsation of tbe tech-
cal education, and it should not take five 
years to re-orlanise the technical 
education of tbe country; it could be 
dO!te within one year ; if could be done in 
two years. It is a Jong time. Therefore, 
there is DO reason 8S to wby five years 
have been liYen here fot the 'filJt consti. 
tution of the Council. I wouJd 'Suggest 
tbat, in place or five years, it should be 
Dot more 1bao two years. AU this .bows 
a peculiar att,tude in regard to re-o.gani-
sation and in regard to administration of 
tbe tecbDical institutes. 

Chapter III deals with powers and 
fUIlCtiODS of the Council. Section lO(J) 
readl ,as follows : 

ccFix norms aftd guideJiDes for 
charlin .. lotion aDd otber fe •• " 

1'# have· alread, said tJaM there ar. 
S~ IDttfnJlions whicb cbarte capitaftcan 
rer, and 1 flaw beca told tbat lOmeli.e. 
tbll capltadon 'fee 1081 uoto .RI. 1 IKIl 
iD. ca. 01 cettaf. iJlltitutf".. It it aa 
instance of commercialisation of technical 
educatioa In tbil..ca... I would Ilko to 
sar .alaat.aIl tbe Ituclen", of aU cateIQria 
IbeaId ... be provid" edpcatloa . free. 01 ( 



charee. Therefore. this sbould be amended 
bere aDd DOW lbat no student should be 
charled any tUition fee and other things. 
It should bale been better if it would 
haw been done so that tbe student' from 
tb, lower sirata of society cnn come aDd 
gtt admission to these institutes. If the 
cbMges are high and there are other 
charges also, then, generaHy, it will not 
be possible for tbe students from tbe 
lower strata of sos l ety to come and go In 
for lucb education. 

16.80 hrs. 

I will come to the last poiDt. It is 
regarding Section 20(1) and (2) which are 
as f01l0",.:-

"20( I) : T he Council ~hall, in the 
discharge of Its functions and 
duties under this Act, be 
bound by such duectlons on 
questions of policy as the 
Central Government may 
give ID writlDg to it from 
time to time. 

(2) : Tbe dec sion of the Centra) 
Goveroment a ~ to whether 
a question IS one of po)i('Y 
or not shall be final." 

This is total1y undemocratic. This Council 
is a statutory body, It is an autonODM>US 

body. And it says that alJ the directions 
tbat come from the Central Govern-
ment would be bindIng upon tne Council. 
This should not be so. Because, it is not 
a department of the Union Education 
Ministry. This ~ouocil is an autonomous 
body. The department canDot ask that 
all dIrections and orders tbat are 
issued from it would be foJlowed In toto. 
In case of policy, there might be some 
reservations, but in case ot other matlers, 
an autonomoas body cannot follow all 
the directions tbat may come from tbe 
dePartment. Ir it be so, in that case it 
will be clear tbat tbe Council bas become 
a part nd parcel of the department of tbe 
Central Government. 

I would, therefore, say that although 
tbis Bill is intended for proper planning 
aDd coordinated development of the sys-
tem of techni;al education tbrouabout the 

country, and it a) so aims at 18yiDI certaia 
standard Dorms and ensure cot~ift itDo' 
wth, it bas several other pro~isionl that 
cannot be supporl~d by:u,. Generally, 
I support thiS bIll, but I canDot suppod 
the Bill in toto because of tbe provisioDl 
I ha ve already mentioDod. 

SHRI SATYENDkA NAItAYAM 
SINHA (Aurangabad) : Madam Cbairdlld, 
I rice to support this Bill, wbicb is inten-
ded to make the All India Coucll for 
Technical Education a statutory body, so,. 
that it could function more effectively to-
regulate the coordinated and integrated 
development of technical education in tbe 
country. There was this body set up In 
1945 by a Government resolution, aod 
was performIng this very function for all 
these years. Only in recent times tber. 
has been a spurt in opening of ellllDceriDI 
colleges and technical institution with or 
with out the permission of the S,ate Gove-
rnments and witbout consu'tlnl this body. 
The result bad been that tbere bas been a 
haphazard growth In tbis. 

Secondly, many of these iDstltutloDi 
which have been set up do not have evell 
rudImentary infrastructure Many of them 
do not have even wbole-lime faeulty meO', 
berc;. The result has been a fall in tbo sta-
ndard of teachiDg and education. Aoa there 
was a general demand for giVing statutory 
powers to this body or for convertiDI it 
IOto a statutory body so that it can ektl-
vely regulate and promote technical educa-
tIon in this country. My friend who bas 
just preceded me bas allo generally •• ppo.-
rted this bill because it was diSC'lllled at 
various forums includiog tbe NatioDal 
Education Policy, wherein it b.. been 
specifical1y mentioDed that the All India 
Council for Technical Bducatioo sJaeulcl 
have statutory powers, Tbe preamble to 
thiS Bill says. 

This Council will ha ye to 1)118 aad 
develop the tecbnical education system 
throughout the couatry in a coordinated 
manner and then it will have to promete 
tbe qualitative improvement of'" ..... 
cation iD relation to planDed quaDlitative 
growth aDd tile r.auJatioo and p"'_ 
maintenance of Dorm. aad Ita.__ .. 
the tocbnical educatioD IYlllem ... for 
matters eoaatCtld tbtletrith. TfIiI .. .. 
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4. Council Is 10101 to discharle itl fUDC-
tiona whicb pOle a formidable cbanenlC 
or improvina the qua lit)' of technIcal edu-
• dOD in tbis COUDtry ~ to Ja)' dowa Dorma 
aDelataadards of technical education aDd 
1If. to promote research and devolop-
meat. 

If )'ou loot at the Chapter d.aUDI 
with tbe powen aad functions of tbe 
Coaacil-I only refer to a few claDlOs. 

(d) promote iDDovatlons, rosearch 
and development in established 
and new technologies, geDeratlon, 
adoption and adaptation of new 
technologies to meet develop-
mental requirements and for over-
all improvement of education 
processes. 

Then, it IGeS on to say that It will 
bave to formualto schemes for promoting 
tecbnical education for women, handica-
pped and weaker sections of the society; 
it will bave to promote an eif'ective link 
between technical education system aDd 
other relevant systems including research 
and development orlanisations, industry 

_ and the community. 

Then, Madam Chairman, under Sub. 
Clause 'b', it say.: that it will have to 
formulate schemes for the initial and in 
service training of teacbers. This is a very 
welcome tbing because every day there is 
advancement in technical education and 
technologies and a person who has Iradu-
ated, say In the year 1971 will not be tbe 
proper penon to teach classes in the year 
1987. 30, tbere should be in service trai. 
Ding and updatinl of professional skill and 
tDowJedse. Tben, it will have to lay down 
Dorms as I bave already mentioned. 

It also say. that it win take all nece-
lsarJ at,.,. to prevent commercialisation 
of IeChaical education. Tben it lOIS on 
to .., that it should Jet op a National 
Boarc1 of Accreditation to periodically 
CODdact evaluation of teachinl and tho 
performaace of techoical education in 
onItr to recommend lor tho 'lCOIDitioD 01 

tbe lostltutlon or its dorecoaoftioD de-
poDdiq UPOD fts performance. 

Thes. are some of the very lood tasks 
wbi<;b have been onllusted to tbe Council • 
We ai, know tbat tbere il advancemeDt in 
our tecbnology and In the field of technical 
education and we are already tbinkiDlof 
the twonty first century. 

I was readinl tbe other day an article 
"What'. Ahead for Tomorrow" publlsbed 
in an American magazine UNation's Busi. 
ne.s" • I quote :-

'By year 2000 we will have hype-
rsonic planes bopping from New 
York to Tokyo in two and a balf 
bourse Computerised cars to 
last for 25 years, some of them 
soJar powered. 

It goes on to say. 

Genetic eDglneering to live tastier 
foods, hardier timbers aod remo-
vlDg some of the physical amic-
fions of man.' 

It also apeaks of super computers of 
tbe size of coffee cans, 50 per cent 
smaller and IIgbter electric motors, trains 
that float OD magnetic cushioos. This is 
how the autbor places before us what we 
are likely to achieve by the year 2000. 
Tbis is Dot an idealised picture. T\1e 
belinnings of It we are seejog before us. 
Today In our bome TV sets we see the 
picture of cloud formation over the coun-
try day after day. Ten years ago anyone 
who said that would bave been considered 
mad. So this is the challenginl task 
before this Council. And tbe disappoint. 
ment is tbat tbe Council bas not been 
backed up witb adequate funds. We are 
providing only Rs. 200 crores for technical 
education. How do we expect tbat with 
this amount we will expand the education, 
Jive arants to technical educa lion and 
eDline,rinl coUeles and also belp improve 
tbe quality of it and at tbe same time we 
will fund the research and development 
activities of technical educatioD. This Is 
a very small fund. 

IncJ~tri. are tbe bagelt beaeficiari. 
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from tile products of these ialtitatiOilI. 
So I luglest tbat tbe industry should be 
made to pay for it and we Ihould impole 
lome levy on each Industrial hoUle or 
each industry so that this fund could b. 
augmeoted at least to Rs. 1000 crores in 
order to enable us to faco tb, challona' 
tbat is posed before UI. 

Coming to the question of preventinl 
commrcialiaation 01 technical educatio~ 
and also not opening new colleaes of insti-
tutions without tbe prior approval of tbe 
Council, I agree that tbere is a ,reat gro-
wth in this sector without the approval 
of the Council or the Government. But 
tbe Government will agree that tbere is a 
great demand for seats in tecbnical insti· 
tutions. And as the population i. ,rowlnl 
.and If the literacy rate jumps upto 60 per 
cent, tbe number of students who will try 
to seek admission in tecbnical institutions 
will almost double. How shall we meet 
this situation unless we open colleses and 
institutions '1 Funds at tbe disposal of the 
Government are inadequate. I do not 
tbink, the Government will be able to 
open so many institutions to cope up with 
the demand. Therefore. we will have to 
bave some kind of private initiative in 
tbis. We canDot altogether freeze tbe 
private intiafive in the matter of opeDing 
DeW colleges and institutions. In fact, 
the Education PoJicy itself says tbat "an 
alternative system will be devised to invo-
lve private and voluntary effort in this 
sector of education in conformity with the 
e1tpected Dorms and goals". Unrortuna-
toly, nothing bas been said about it in this 
Bill. I went through this Bill twice over 
to find out wbat is rho alternative system 
tbat is being evolved because It creates an 
apprehension in our minds tbat if you Itop 
it altogethere, then it will be difficuit to 
cope up with be such a big rush for it. 
Tbere are private institutions also. It is 
Dot tbat all of them arc bad. Tbere are 
very lood institutions also. And you can 
lay down guidelines. You can regulate 
admissions. If there are poor studeats 
coming from backward classes and weaker 
lections and If tbey are talented. the Gove-
rnment 'Can subsidise their education. It 
can make their education free. The 
Government can pay for it. It is Dot 
possible for Government to make the entt· 

ro tecbaical Nucatlon free at my -boa. 
Friend hu IUllested. Bat certaiDlJ I .. 

caD help the brisht stadeata comIaI 
from backward cJaues and wcaker IeCIioaa 
to take advanleae of the teoJudoal 
education and If necclle" pay them fall 
stipend. So, tbis is one wa, of "oiq 
tbis. Secondl, , these collelos are beiat 
opened by private individuala. It IboukI 
not be done witb the profit motive. II 
tbey want to start a collep, theycan be 
allowed to bave donations (rom people to . 
put up the requisite iafrastructure ader 
the full control and superVision 01 tile 
Council. But you should not altoaethor 
Itop it. This is my suggeltlon. 

It has bave also been said that tho 
Council will be devlsinl lome alteraatlvo 
method. That should be devised and tho), 
should be allowed to do this. 

Now I come to the composition 01 tbe 
Council. My friend has spokeD before 
me and I also have to make a SuaJOlliOD 
that they provided (or eight members to 
be appoInted by the Central Government 
by rotation in the alphabJetica) order to 
represent tbe States aDd the Voioa 
Territories. I think this is a wrODI 
decision. Wben tbey are bavlns 51 mem-
bers or 52 members, there is DO ba~ if 
they add another 14 members to represent 
every State. The number may 10 up to 
66 or 80 at tbe most. It is Dot 101111 to 
dilute tho Council's authority. 0& tho 
contrary, it wiJl live them more streDlfb, 
the streqtb 01 tbe State coopetatioo. 
which tbey need at this time. Tberefore 
the representation of States should be 
raised to the requilito number so that aU 
tbe Statos can be provided reprelOllta-
lion. I do not agree with my friend lut 
only tbese States sbould ba ye peJ'JDUeDt 
representation on the Council which are 
industrialised. No. BveD backward States 
sbould be represented 10 that they CaD 
take lessons from tho Council aDd tileD 
tbey 10 back and look to tbe teclmical 
education in their own State and tIIas 
help io tbe development of the C01IDtry 
and. of their own State which is backward. 

My. fdend bad said that It Is pacttd 
with bureaucrats. It II true that molt 
of tbem would be Dominlted or dIeJ wiIJ 
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be ox-officio members, but aU Dr ('bem al'e 
not bureaucrats beoluao if you look to the 
Jilt, they are more or less specialists who 
are to be a.loclated with the Couucil. 

SHill BIPIN PAL DAS: I don't 
qree. 

SRRI SATYENDRA NARAYAN 
SINHA : You may not. But tbat is your 
.. aad my view is that M>me of them 
are bureaucrata. Dot aU of them. 

SHR! BIPIN PAL DAS: A scienust 
can be a bureaucral. 

SHRI SATYENDRA NARAYAN 
SINHA : If a scientist can be a bureauc-
rat. then a politician also can act as a 
bureaucrat. It is a question of approach 
and it is a question of how you are gOing 
to evaluate a person. A politician can 
afso adopt a bureaucratic attitude. There 
are some MiDist~rs \I ho arc more bureau-
cratic than bureacrats. 

SHRI NARAYAN CHOUBEY : Why 
don't you name them ? 

SHRI SATYENDRA NARAYAN 
SINHA; No, I do not want to do that. 
But I kDOW this. Therefore, I am saying 
tbat you caDnot brand everybody as 
bOle.ucrat. Those who are scientists, 
tbose who ar~ teachers~ those who are 
professionals, everYODe is beiDg branded 
a. a bureaucrat, which is not fair. 

I am really intrigued as to wby they have 
Dot &pelt out tbe method and tbe compos-
iti_ of tbe Restonal councils, because it 
is there that the States appear to bave 
more interest. Tiley should bave spelt 
it out here in the Bill it~elf and not Jeft it 
to tbe regulation so thilt we could have 
a.de the sDI@estions rIght now and the 
.... also would have sent their views on .Ia. polat. Therefore, it should have 
__ dODO. 

Thea I come to the com-
position of tlao Council again 
""ertC J liod &bat tlao Council has 

S2 mombOls aad at the same a.e .• _0 
is AD eic~utiv.z body wWcli will also huo 
22 members. It is Dot clear to me ",lao 
wiU be tbe executive autbori1y. Tho 
Chairman and tbe Vico--Cllairmaa .. ouId 
be Ministen ex-officio. I per..$oaally "0 
not feel very happy about tbis. I felt tut 
there should have been a whole..tiJDe 
Chairman. If that was not possible, if 
tbey wanted the GoverDment to Jive the 
necessary command in the beginDing, then 

• they should have provided for a Deputy-
Chairman who could be a wholc-timer--a 
speCIalist in the field of technical eductioD 
to look after the day.to-day affairs. You 
are not going to associate all the Chair. 
men of the All India Board of specialist 
in who Executive Committee. This 
should be looked after by Deputy Chair-
man. Therefore, if you rea'ly want to 
bring about transformation in the tecbni. 
caJ education, you need a whole-time 
perSOD, at least a Deputy-Chairman, who 
is a s~ecialstf who is an eminent person 
in the field of technical education to look 
after the work and to ensure the imple-
mentatIon of tbe t:ask I am speaking 
from my own conviction, from my own 
experience because when I set up the 
University Commission in Bihar, to tbe 
Chairman was the Chance!lor of the 
University. I provided for a whoJo·time 
Deputy-Chairman. The Governor of tbe 
State has Jess burden tban the Minister. 
How can a Minister holding the Chair-
man's post Jook after this work? Therefore 
be should bave a whole-time Deputy 
Chairman so that be can ]ook after this 
work. So. if you want really to onsure 
implementatioD of the task, appoiDt a 
Deputy-Chairman who is specialist and 
eminent in the field of technical education. 

PROF. N.G. RANOA: Tbey should 
also include two Members from tbis 
House and one .from tbe Rajya Sabba. 

SURI SATYENDRA NARAYAN 
SINHA: With resar.d to tho rC9reseota-
don to tila Members of ParJiamea~ I 
would sullest tbat two Member. from 
this House aud ODe Membor fionl the 
Rajy. Sablaa may be cODaid.ered fOI 
inc!llsion and I oAdorle tbia SUla_OI 

made by Prof. llaap. While roPlJiJaI. tc 



the debate. I hope the Minister will con-
aider my SUal~.tion.. I ODce lIain wei· 
come tbis Bill and I hope tbat after tbe 
passago or tbls BiU, they will be able to 
effectively meet cballeoso and ru lfiJ this 
tuk. Tbadk you. 

SHRl SHANTARAM NAIK (Panaji) : 
Madam Chairman, I rile to support tbe 
All Iodia Council for Technical Education 
BID, 1987. The prime reaSOD why I am 
supporting tbis Bill is tbat it is ono of tbe 
firat ateps taken by our Government tow-
ards implementation of the Now Bduca-
tion Policy, tbat is, one of tbe 
tbe aspects of the Now EducatioD Potlcy. 
Madam, our New Education Policy bas 
laid streas on technical education. There-
fore. to implement that alpect of technical 
education, the Government require a 
statuto. In order to give that statutory 
powers, Jelal recognitioD, the Govern-
ment has brought forward tbis commend-
able Bill. At tho same time, we have to 
see that after about 8 montbs, that Is, 
after the New Education Policy came into 
force basica))y the policy bas to be imple-
mented by tbe State Government-the 
recommendalions and suggestions given in 
the Policy have to be implemented. There 
are very commendable points in tbo 
New r. Bducation Policy. You bave 
also ~imilarly to see, as tbe Educa. 
tion Minister, that the State Governments 
also scrutinise tbe Education Policy In 
detail aod also see that now leglslatloDS are 
brought forward and enacted at the 
Central level and tbose paints wbicb 
require to be looked into by the State 
Governments so that tbey may amend tbe 
Act in their respective States. There i. 
a Deod to bring forward legislations at the 
State level or at least the need to amend 
the Education Act in the State Govern-
ments for the purpose of etrective imple-
mentation of the Education Policy. 
Unfortunately, to my knowledge and I am 
correct-that nono of tbe State Govern-
moots, after tbe New Education Policy 
camo into force, bave amended their 
Bducatioo Act to suit or conform to tho 
New EducatiOil PoUcy. Tbis bas to be 
dODe aDd you bave to give directions in 
tbis reaard. 

Auotber aspect I would like 10 stresl 
on this oetdsiOD is that tbe subject of 

Technical EducatioD unfortunatel, hal 
been Iplit iato two Usts fn our CGaldtu-
tion. Under item No. 62 of tile S"' ..... 
Scbedule of the CODititatioD, it ba .,.. 
said and I quote : 

"62. The iaatitutioDl known d 
the commencement of OIl, 
ConstitutioD as the National 
Llbrar,. the Indian Museum, tb. 
Imperiat War Museum, tile 
Victoria Momorial and tbe 
Indian War Memoria1. •. etc ..... 

Under Item No. 64, it has been stai. a. follows: 

"64. Institutions for acientilc or 
technical education financed b, 
tbe Government of India _hon, 
or in part and declarod by Parlia-
ment by Jaw to be lnatitutioal of 
national importance." 

Tbat is undor item 64 of tbe Uaion 
List-tho institutions for scientific or techni-
cal education. Tberefore, it is tbe CODtral 
Government who frames laws on Ibis 
aspect. But technical education as such 
is in the Concurrent List. You pleaso see 
iI~m 25 of tbe Concurrent List whioh 
says: 

"Education, Including technical 
education, medical edUcation aad 
uDiversities, subject to the pro-
visions of entries 63, 64. 65, ud 
66 of List I; vocatiooal and 
technical IrainiD, of labour." 

Therefore if you sec it. our technical 
education is split in two Usts. one in tJae 
Concurrent Lilt and tho other in tbe 
Union List. Therefore, Madam, what 
may happen is tbat we will Dot be able to 
implement our national education polic, 
with respect to technical educatioa alse 
in a proper manner and as tbe earlier de-
bates in the House have indieeted. I bad 
specifically a.ked. If the Stat. GOYCrDlDeatl 
do not implement the educatfo1lal PoJicr 
fully J or partly what is it that )'08 are 
aoias to do 'I Sinco the education poJ.icy 
is enacted aDd we aro dotermined to ...... 
ment tho edUGItioD policy. if the Slate 
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Governments do not cooperate, specially
the non- Congress (I) governments in the
States where they do not want to give
credit to the Congress Government with
regard to any-scheme or any policy of
- the Central Government, what action you
lire going to take to see that such policies
of the Central Government are fully
Implemented or effectively implemented?

If we are not able to implement the
policies on the subjects which are ie the
Concurrent List or In tile State List, then
there is no sense in enacting those policies.
Then we should have restricted ourselves
to the policies on the subjects only in the
Union List. So, kindly look into this
aspect or at least for the time being give
directions to the State Governments to see
that the policy on technical education is
effectively implemented by the State
(5overnments. Otherwise what would
happen is, just as we had the education
policy of 1%8, where the basic principle
of 10 + 2 + 3 was adopted, the State
Governments refused to implement it.
This was the state of affairs. So, partly
_it was fulfilled and partly it was not fulfil.
led, Therefore, since this is the procedu-
ral aspect on technical education, you can
see what should be done. 1 feel I have
once suggested that I am actually of the
personal view that not only technical
education, but the entire subject of educa-
tion including technical education should
be brought under the Union List.

Secondly, I would submit that some of
the Opposition colleagues may be of the
opinion-and 1 would also like to know
whether the State Governments have been
consulted and similarly, 1 would like to
know because this is the subject basically
in the Concurrent List, I suppose you
must have taken their views on this aspect.
Otherwise under the pretext that you have
not consulted them. tomorrow they will
refuse to implement this legislation.
Therefore, in this respect I would like you
to note, and 1 am sure the Central
Government must have consulted the
various State Governments in this respect
as you are doing it in respect of many
other things. In most of the policies
even in matters of Union List. it is tbe

customary practice that the Central
Government does consult the State
Governments and therefore, 1 would like
to know in this particular case whether
before introducing this legislation State
Governments were consulted and I would
like to know specifically, Madam, whether
the State Governments have contributed
anything with their views. Ido not think
the State Governments, specially the non-
Congress (I) State Governments have
made any contribution. They just create
hurdles in the way of implementation of
good national polices. Therefore. I would
like to know specifically whether the State
Governments have contributed anything
and whether they have helped you as far
as preparation of this Bill is concerned.

Secondly, as far as the composition of
this Technical Council is concerned, this
aspect also has to be considered. Here
you have given the composition roughly.
But State Governments also have to be
given due representation and I think, you
will do it. As far as the composition is
concerned, what will be your objective?
What will be your ideas? Therefore, you
please 'highlight this aspect also.

Lastly, 1 will highlight one aspect
which is a bit technical aspect. Under the
Act, subsequently, Government will be
- framing rules for detailed working of this
Act. Besides the rules. the Council will
also be framing regulations for its meetings,
procedures etc .• which are very important.
It is about how they function and all that.
If an alert citizen would like to guide the
Council. then it is necessary that he
goes through these regulations. The
Ce nrr al Government has also been given
powers to issue directions to the
various bodies under clause 20.
Therefore, these rules, regulations and
directions must be available in one com-
pendium. Otherwise what happens norm-
ally is this. Whenever rules are framed,
regulations are framed, the Minister
normally lay them on the Table of the
House. immediately after Question Hour,
by saying what is listed in my name, 1 lay
them on the Table of the House. There-
after nothing is heard about these rules.
If one wants to find out what is the rule
or regulation framed by the council-for



325 All)lidia Council/or AGRAHAYANA is, 1909 (SAKA) Technical Education sui 326

example, specifically referring to banks,
the banks frame regulations which are
very important. But if you want to find
out, we do not get it, although technically
it has been laid on the Table of the
House. Therefore, this appears to be
technical point. But for the proper func-
tioning of .. the Council and the bodies
created under the Act, it is necessary that
regulations, rules and directions specifically
given by the Government are available to
the people in one compendium.

SHRI B. B. RAMAIAH (Eluru):
Madam, Chairman, this Council for Tech-
nical Education originally was consti-
tuted in 1945, as an advisory body for the
Government of India. But the technical
education was mainly with the State
Governments and their organisations at
different sectors. When the Central
Government later on felt that the develop-
ment of this technical education was not
up to the mark. they have given some in-
centive for providing 50% of the cost to
some of the institutions so that State
Government carry on the balance for 5
years, up to· 1964. Subsequently, the
Government of India left the whole res-
ponsibility on the State <:Jovernment and
they are running their own technical edu-
cation. In this 'process, there were a num-
ber of handicaps. Each State had its own
polytechnics and engineering colleges at
various technical levels but the uniformity
has not been maintained. In 1966, this
subject was brought In the concurrent list.
Earlier. it was in the subject of State. list
of the Seventh Schedule.

Now, the new technical education
council consists of different categories.
Out of this 46 number, the State Govern-
ments have got only S nominees and the
rest have been distributed to different
categories. But I think. this may require
a little bit expansion to provide more peo-
ple and give them an opportunity. Teachers
should also have the opportunity to be
represented 00 this so that they can also
give their guidance on the way it should
be done.

But technical education requires more
financial assistance. Unless we improve
the finances of the technical institutions

and give them more Iacilities, we cannot
strengthen technical' education In the
country.

We have to concentrate on providing
the present needs of technical education
like the laboratories and the equipment.
We should consider how much more equip-
ment should be provided in order to make
technical education uptodate,

We should also consider one various
technology expansions that have to be
made to meet the requirements of borh
agricultural and industrial development.

One of the difficulties is that we are
unable to meet the rural agricultural req-
uirements. It requires the latest type of
technology, the electronic and other equip.
ment for faster development. We must
have more courses which are oriented to-
wards training of people for those jobs.
With the requirements of the present tech-
nological developments that are taking
place in the rest of the world, we sbould
also try to meet tbe challenges and develop
the country in various fields.

In the Council that has been formed,
ultimate power has been given to the
Government of India. Whether under the
rules, Government can rule out the decis-
ions taken by this Council or whether it
should be autonomous with full powers
and full responsibility, we have yet to see.
I find a List of the present strength of the
various medical colleges that have fallen
under this category. I do not know whet-
her medical colleges and agricultural
Universities will be covered or it is only
the engineering colleges and polytechnics
and other institutions that are covered. It
is not clear to me. But, even if you take
some of them, the number of the Central
Institutes should be increased and the
number of engineering colleges and the
technological institutions that the Govern-
ment of India is running should also in-
crease. The importance and spread of
education, specially of technical education
is becoming more and more and a
number of people are trying to get techni-
cal education and they are unable to get
into these Institutes. In order to do that
if the State Government does nQ~ 9~Y~
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eDolllb resources, the Central Ooyerament 
which il coming forward wltb tbis Bill, 
should provide more resources and more 
opportunities and expand tbe activities of 
the tecbnical colle.ea. 

The function of tbe Government of 
India is not only to luide and run tbe In-
stitutions but to meet 'he future expansion 
requirements in various fields. 

The most important need at this st .. e 
is Dot on)' the econmic .ssistance that is 
being given to tbe technical colleles and 
the polytechnics but also tbe training pro-
arammes in industry in the various fields 
in whicb tbe students are beiDg trained. 
For tbat pUlpose also, we have to provide 
substantial amount of facilities and funds 
both in the public and the private sectors, 
Unless tbe students are imparted sufficient 
amount of training, their educational 
qualification will Dot be sufficient for them 
to be useful for the country. 

Under these new guidelines that we 
have taken up with the Government of 
India, technIcal education, if it is to meet 
the requirement., must be improved and 
we have to go very broadly iD~o tbeae 
major items and we shouJd see tbat the 
technical institutions are well·equlpped and 
tbat suDicient training is given to tbe stu-
dents. Today with tbe challenge of inter-
national requirements. we should also be 
equal in all respects aDd we should be 
able to streD.then our country in all \ 
fields. 

I Icel that probably we need a little 
more representation from the Member of 
Parliament io both Houses thau at pre-
sent. In tbat case, we can .ive lot of 
,Ilidaoce With all our experience. 

Nowhere in tbe Bill it is provided that 
tbe Members of Council should bave some 
miaimum experience and qualification. 
whicb are essential aDd which win be more 
uaeful and advantageous in all respect •• 
Even the representation from the labour-
Iide allO, as we hive put it. requires some 
,ert of experience and some minimum 
qualification so that tbeir valuabJe luid. 
__ .. a_alDen will ,0. loa, wa, ID 
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t.bie .ow .,ltem tilat we are t",ina to plan 
In tbe l.rler iOIer.tta of the couatry •• d 
I hope tbe boo. Miol-ster in-charae will 
take care of thll. 

Thank you very mucb, 

[Translation] 

SHRI CHANDULAL CHANDRAI{AR 
(Durs) : Madam Chairman, wblle welcom-
Inl the All India Technical Education 
Council B,U, I would Uke to lay a special 
emphasis on the poiDt tbat a lot needs to 
be done to raise the standard of tecbical 
education. We wi)) bave 10 do a lot to 
fulfill the objective of this BiU. We are 
dep~DdlDg on foreign countries for 
technical know-how aDd we are not 
able to make tbe required development 
in tbe basic field in the manner we 
ought to have done. We will have to find 
out the reasons behind it. There arc a 
number of 'actories ordnance lactories in 
our country and al1 tbe research work in 
tbese factories is being done by Jess edu-
cated people. But th-=se people are, 
generally, not given the due IDcentive. It 
will be the big task on tbe part of th.s 
Council to encaurale those people who 
rea)]y want to come forward in the techni. 
cal field. 

As has been pointed out by my pro-
vious speaker, certain poor stud~ts caD-
not take admAssion in techoica) education 
Ichools IhoUJb their standard is very hi.Jb. 
The council should make some arranp-
ments whereby financial assistance is made 
available to such students to enable them 
to make progrels in tbis field. 

Similarly, it is proposed to make qual-
itative improvement in these tecbnical 
institutions. This is tbe main function of 
this Council. It is~ therefore, necessary 
that tbe 61 representatives to be inducted 
into tbis Council must bave tochnicaI 
know-how. Government officials or other 
people who do not have any interest in 
tbis field or who have no knowledge of 
this field should DOt be inducted loto chi. 
CouDcil. Just a. in the case of tbo Natio· 
aal Institute of Sports, Puiala, lOme peo-
ple, wbo bad DO knowl... of apostl. 
wtl'1t iDCJuct.d lato it aad it WII lbe maia 
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.... 011 'or lorry state of affairs in the 
In.titute. Tbere should be DD sucb tblol 
In 'eaard to tbis Council. It sbould con-
• ist of tbose people wbo bave Interest in 
the technical field. SimaJar!y. people 
bavjDlgood tecbnicaJ knowledge ilbould 
be made officers.in .. charge of the Regional 
Committees. Otherwise we w IU Dot be 
able to achieve our objective. There are 
leveral per!lODS, wbo bave good te<:bnical 
kDowledac, In tbo mlDistrles but for some 
waknown reasons they are not being allo-
wed to come forward. It WIll be tbe prime 
duty of tbis Coonc'l and of Mrs. Sahi to 
seJect such people who are really interested 
ill the technical field. Slmil.trly tbe var-
ious technical Institutions in the country 
have not becn able to provide basic 
tecbnical knowledge to the people. It IS 
one of the alms of this Council to pay 
attention towards t!1is aspect also. It is a 
minor thiog aDd it looks peculiar If any 
thiOl is said about It. In our country 
there are kilns in our country where good 
quality bricks are manufactured. Though 
the quality of bricks manufa.;tured in our 
country is not as good as that of manu-
factured in the developed countries. Its 
quahty needs to be further improved. Our 
country can make a lot of progress In tbis 
field if proper attention is paid towards 
basic things. For example, mason'. train-
ins is Imparted for setting up Gobar gas 
Plaats. There are a fow masons 'in India 
who can set up a lobar gas plant. Hardly 
there are 3 lakh gobar gas plants in our 
CouDtry balf of which are lying out of 
order. On tbe basis of the know-how pro-
vided by our country, other countries in-
cludiog our neighbouring countries have 
already installed 60 to 70 Jakh gober gas 
plants. This COWlcii wi'l bave to pay 
lpecial attention towards this basic know. 
ledle havins connections with rura' and 
urban areas. Tbere bas been no mention 
of research ID the objectives of this Coun-
cil. But this kind of research is not being 
uodortaten anywbere in our country. 
Tbere are certain fields where tbere is a 
vacc:um. The Council will have set up an 
ideal. Tilerefore, I am of tbe -view tbat 
the bon. MiDister of Educ:atioo sbould 
make the required rules aDd rcaulalions 
aad make provision for funds riabt now 
10 tbat cbe work could be accelerated in 
"be comiq days. Tbe prOlfOll of our 
oducatioa polioy reaH, deponcls 00 tbls 

CouDcil. It is. the.rorore, ... ential tbat 
sucb provisions should be made dabt DOW 
when tbe Council IS belDa constituted and 
appointments are beinl made for tbe same • 
It bas beeD mentioned tbat there are 4 
relloDal committees bavinl their offices ia 
Nortb, South, East and Welt. If we look 
at tbe map of India, we find tbat .. _ 
Central region consists of a "ry big ana 
of Iodia. I do not insist tbat the office of 
a regional committee should be located iD 
Bhopal. A very big area is inbabited." 
trtbals in tbe central region. Hence it cae 
be located in Ori~sa or in Soutb Ealt 
Madbya Pradesh also. In future the ftf-
ious big (actorles to be developed In pla-
ces tn like Soutb Bihar, Oris.a, Madbya 
Pradesh and iD a part of Andhra Pradesb, 
(lnterruptions) which arc predomiDBDtly 
inhabited by the trlba:s, I have Dmbia. to 
say about their Jocations. These are 1he 
regions where DO progress has been made 
in tbe field of education. Tbere is DO 
doubt that schools are opened. Bat for 
Jack of hostel facilities the vinago ehildrea 
find it difficult to pursue their studies. I 
know that tbere were hostels at maD, 
places, but the Department of Edocatioa 
bas converted tbem into its offices. How-
ever it does Dot come under the ponie. 
of this Bill. Even tben, being tbe MinISter 
of Education Rhe should keep these tlriDp 
in mind. Boarding complexes sbou)d be 
constructed in each district where bo)'l 
and girls can stay. Por want of theae 
fcilitles technical education bas Dot spread 
among the students living iD viUqes 001, 
20 per cent of our people in our country 
are moce amucot and mord coasumar 
goods are being sold. Since onl, 20 per-
cent people purcbase tbe goods. the pe0-
ple liviDg in the villages do not act the 
opportunity to receive education. Board-
Ing facilities for techoica) education are 
not available. Hence it is not pouible for 
them to come to cities aDd pursue their 
studies. Science education is almOlt De8-
ligible in the villages in the wbole of India. 
I, therefore, particularly draw the attent-
ion of tbe hon. Minister of ed .. tiaa 
towards tbis matter. Evoo if it doea_t 
come UDder hor jurisdiction. mUll epID 
boarding houses. While openlna rCliaul 
CODices, one sucb centre must be.1abJiI. 
bed in a tribal domiDated area in tbe C8Jd,. 
raJ rOlioD eilber ill Orissa or at I8IDCI otbc 
.uitable ,IaGO. 
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[Shri Chandula) Chandrakar] 

With these words. I welcome Ibil Bill. 
It II a basic education and it win prove 
essential for taking us to tbe 21st century. 

saRI p. NAMGYAL (Ladakh) : Mr. 
Chairman. Sir. I rise to support tbe All 
India Council for Technical Education Bill 
1987. I congratulate the hon. Minister for 
briDliDa forward this Bill. This Bin was 
very essential for the present day develop_ 
ment atmosphere. I would like to place 
a few points about tbe Bill brought for-
ward by you. Several of our friends bave 
pointed out that In the education policy 
adopted in 1986 under the leadership of 
our Prime Minister, Sbri Rajiv Gandhi, it 
was unanimously agreed Ibat technical 
education win be made available to tbe 
people of the country at eacb Jevel. The 
objective of tbis Bill is that tbe All India 
Council for Tecbnical Educalion, wbicb 
wu hither to functioning under a Govern-
ment order is now going to be given a 
legalsbape by vesting in it some statutory 
powers. The various Private Bnaineerinl 
Colleaes and poly-technical Institutes were 
Dot imparting traininl in tbe manner tbey 
ougbt to have done. A good number of 
DOo-Government bodies were running 
tbese institutions by accumulatinl bUle 
sums of money from the candidates. The 
standard and quality of education which 
ousbt to have been made available to the 
students was not beiDg made available. 
Accordiol to tbe powers beiol vested in 
tbe AI' India Council for Technical Bdu-
cation, tbey will inspect the institutions 
and ascertain whetber tbey are maintain-
inl the staodard prescribed by tbe GoverD-
mente So tar as laborat ry facilities or 
workship facilities are concerned, it is well 
and ,ood if tbese are available in these 
iostitutionl, otherwise tbese will bave to 
be locked into as these are very essential 
for technical educatioo. 

I would like to make one more sub-
mission. Normally tbe Bill palsed in tb. 
Bouse become eft'ective in aU tbe Statel 
eseept Jammu aDd Kashmir. UDder arti· 
cle 370 or the Constitution the Slate of 
Jammu aacI Kashmir enjoy a special status 
ad aDY Act or Bill eDacted iD thl. Home 
aormau, does Dot apply to Jammu aad 
~lblDir. I would lite the bOD. Mia .. to 

clarify tbe polition in this relard. U tbia 
Bill is Dot applicable to Jammu and Kash. 
mir. a provilion should be made 10 make 
k appUcable to Jammu and Kashmir allo. 

Just a little while .10 we passed a Bill 
providing for equal wages for women. Sim-
ultaneously I feel that we do Dot bave tbe 
required number of women poly-tecbnlcs 
in our country. If we really wa nt our 
educated girls to march abead, we will 
bave to opeo more and more women poly 
technics in the country. TboUlh other 
raciaities would be tbere, bostel facilities 
sbould also be provided. The reason for 
tbis is that I bave seen in Delhi that in 
many private women poly-technics, there 
are no hostel facilities a t all and even 
jf hostel facility is available, tben 6 or 7 
alrls are forced to live in one room. Thus 
they are unable to coocentrate on thcir 
studies properly and have to face otber 
difficulties also. It is a maUer of Ireat 
pleasure for us that our hon. Minister 
is a women. I would request ber that 
she should pay attention towards tbis 
direction aDd maximum number of women 
polytecbnics should be opened in tbe 
Government sector and hostel facilities 
must also be provided tberflin. She 
sbould also see to It that private women 
polytechnics function property. 

In the end, I would like to bring to 
your notice tbat under this Bill four 
regional committees are proposed to be 
set up baving their offices at Kanpur, 
Bombay, Caluctta and Madras. I bave 
no objection t·o the offices beinl opened at 
Calcutta. Madras and Bombay. But you 
are going to set up office of tbe N ortbern 
Recional Committee in Kaopur. I would 
like to say that if in its place, office is 
opened in Delhi, it would be better. 
These are my luucations. 

Sir, in c1ause 21(3) (a), it bas been 
said tbat : "extend tbe period of super-
session for sucb further period as it may 
coallder nocessary" I would like to 
request that tbere sbould be a proper 
dme limit. Time Jimit should Dot be 
indefinite. In this coDoectioo aDY Issus 
may ariso it i. tbererore neceuar, tbat 
Government Ihould fix a definite time 
limit 10 that tbe period of IUpeneuioo II 
Dot eateac1ed ",oa4 thai period. 
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With tbese 'Word., I support thi. Bill. 

17.00 hr. 

PAPERS LAID ON THE TABLB-
Conld. 

[English] 

Report of IDqulrf into eveDts aad 
elrCulllltaDtel leading to arraBle-
meDtl entered lato "Ith Fairfax 

Group IDe. 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF EXPEN. 
DITURE IN THE MINISTRY OF 
FINANCE (SHRI B. K. GADHVI): 
Sir I beg to lay on the Table a copy of 
the Report (Hindi and English versioos) 
or inquIry into events and circumstaDces 
leading to tbe arrangements entered ioto 
with Fairfax Group Ioe. togetber with 
Memorandum or action taken thereon, 
under sub-section (4) or section 3 of the 
Commissions of Inquiry Act. 1952. 
[Placed in hbrary. See No LT 5249/87.J 

17.00 hrl. 

[English] 

MESSACJE FROM RAJYA SABHA 
- Contd .. 

SECRETARY·GENERAL: Sir, I 
have 10 report tbe folJowlnl message 
received from tbe Secretary.Goneral of 
Rajya Sabha :-

"In accordance with the provi-
sions of rule III of the Rules of 
Procedure and Conduct of Busl. 
Dess in the Rajy. Sabb.. I am 
directed to enclose a copy of tbe 
Administrative Tribunals (Amend-
ment) Bill, 1987, whicb bas been 
passed by tbe RaJ)'. Sabha at its 
liL tiDa beld on tbe 9th December I 
1987," 

ADMINISTRATIVB TRIBUNALS 
(AMENDMENT) Bill 

SECRETARY GBNERAL : Sir, I la, 
on the Table tb. AdmiDiltrative Tribuaala 
(Amendmend) Bill. 1987, .1 paslld by 
Rajya Sabba. 

PAPERS LAID ON THE TABLB -
Contd. 

[English1 

Report of IDquir1 I.to e,eDtl ... 
clreuDiltaDc. leadlal to .rna.e-
meDts eDter.. lato "Itla 'alrf •• 

Group IDe. 

SHRI DINESH GOSWAMI: 
(Guwabali) where are the cop;es? We 
sbould set copies of it. 

(Interruptions) 

[Translation] 

SHRI RAJ KUMAR RAI (Ghosi): 
Mr. Chsirma.o. Sir, bow bas it appeared 
in the Press? It is beiDI laid on the Table 
of tbe House today, then how bas it 
appeared In the Ptesss already ? 

( Interruptions) 

[English] 

PROF. MADHU DANDAVATB 
(R ajpur) : Let there be discussion UDder 
Rule 193 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDITURB 
IN THE MINISTRY OF FINANCR 
(SHR.I B K. GADHVI): Library bas lot 
one copy. 

SHR.I V. KISHORB CHANDRA S. 
DBO : At Jeast you live one copy eac:h 
to a political party. You CaDDot opect 
800 Member to reter to one copy iD the 
library. 

SHRI B.IC. GADtlVI: There is DO 
procedure to supply copies to each aDd 
every Member. 
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SHRI DlNBSH OOSWAMI : Tbi. Is 
In important report. 

(Tr.""ation] 

SHRt RAJ KUMAR. RAI: All of it 
has already appeared in tbe Pre. au he 
il Informing tbe House today. 

( Interruptions) 

[Ett,lish) 

SUR! INDRAJIT GUPTA: Sir, what 
about the leakage to the Press. The 
question asked is about the leakage to the 
Pr_. 

( Interruptions) 

SHRI V. KISHORE CHANDRA S. 
DEO : It bas come in tbe Hlndustan 
Times. 

(Interruptions) 

PROF.MADHU DANDAVATE:Do 
Dot misunderstand, Sir, we are (Jot see-
king explanation from you. Through 
you, we are seeking explanation. 

SH'RI INDRAJIT GUPTA: Has tbe 
hOD. Minister made any inquiry about 
the leatage to the Press a bout the cont. 
ents of this report ? 

SHRI B K GADHVI : We have not 
liven any leakage. It is not from tbe 
Finance Ministry. If they have made any 
peas work then it Is upto the Preis. 

SHRI RAJ KUMAR RAI: The 
Jeakage may Dot be from the Finance 
Ministry but we accuse tb~ Government. 

(Int~rruptions ) 

SHRI B. K. GADHV(: I can say 
tbere wa. no leakage from the Govern-
meat. 

SRI SOMNA TH CHATTE.RJEE: 
There was a leakato. 

( Interruptions) 

[Trtl1lllation] 

SHRI CHANDULAL CHANDRA-
lCAI. (Dora) : Wby do you Dot praise 

the Press 'I After all, it toot tbe haiti •• 
live. 

(Interruption,) 

PROF. MADHU DANDAVATI!: 
Let them tell us whether it I. a nationa-
Ii sed leatage or it was a J eakap in the 
private sector. 

{Translation] 

( Interruptions) 

SHRI RAJ KUMAR. RAI (Ghosi): 
What type of Government is this 'I 
How has the leataRc taken place? The 
enquiry might have also been conducted 
in the same way. It is very straDI' tbat 
Lot Sabha has come to know today 
whereas it has already appeared in tbe 
Press. No notice has been issued to tho 
person concerned. Mr. Dhure La) has 
not been given any notice. Tbe matter 
is SOmething aDd tbe issues are sometbins 
else. 

[English] 

SHRI N. V. N. SOMU : It affects the 
privIleges of the PallJament-

(Interruptions) 

MR. CHAIRMAN: Please take your 
seats. 

[Trans/ation] 

SHRI HARISH RAWAT (Almora) : 
Now when they have been exposed, tbey 
are opposiog nke shameless pfrsons. 

SHRI CHANDULAL CHANDRA. 
KAR: They have taken tbe initiative 
and published It. You Ihould appro-
ciate tbem. 

(Interruptions) 

SHRI RAJ KUMAR RAI : The ques-
tion is something but tho reply is some-
thinl else. Willt are your terms of 
reference 1 

(Interruptions) 
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(:english) 

SHRI SOMNATH CHATTBRJEB: 
Wbat bas appeared in the newspaper is 
correct or Dot 7 

(Interruptions) 

MR. CHAIRMAN: Nothinlloes on 
record without my permission. 

(Interruptions) 

MR. CHAIRMAN ~ Why don't )'OU 
take your 8e.~8. 

SHRI RAJ KUMAR RAI: Sbrl 
Bbure Lal, tbe tben Director, bas not 
been liven a notice. 

(Interruptions) 

MR. CHAIRMAN: As tbe Bon'ble 
Minister for Parliamentary Affairs bas 
somethinl, let us bear her also. 

THE MINISTER OF STATB IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIK· 
SHIT): No, Sir. I Just wanted to react 
because earlier, If my memory is correct. 
wben they had railcd this poiDt in tbe 
House tbat it bas come out in the Dews-
paper, the Hon'bJo Speaker bad said that 
newspaper bad said somethlog and he had 
no comments to make on it. The report 
bas just been laid on the Table of the 
House today. 

DR. DATTA SAMANT: How tbat 
has looe to tbe Press ? 

SHRIMATI SHEILA DIKSHIT: We 
dOD't know. 

( Interruptions) 

[Translation] 

SHRI RAJ KUMAR RAI Tbe 
people of India have doubts in tbeir 
minda1 

[English 1 

SRRI BASUDBB ACHAllIA : It 
came out 10 the newspaper. Wbat is Jour 
reaction' 

( Inte"upl;Ons ) 

SHR.IMATI SHEILA nJI{SBIT : 
Have you read tbe report' It bal j .... 
been laid on the TabJe 01 the HOUN. 

(Interruptions) 

SHRI INDRAJIT GUPTA : The 
HOD'ble Minister is sayinl that It hal 
beeD laid on the Table of the Bouse just 
DOW. We understand it. But before it is 
laid on tbo Table of the House. It ha. 
been in the posSOIsion or the GovorDmeDt 
for some time. We dOD't know lor bo" 
maoy days; we have not been told. So, 
this leakale, whicb bas takeD place aDd 
bas como out io the Presl, must have 
been before it was laid 00 tho Table. It 
was laid 00 the Table five miDute. &10. 
The leakale has taken place obviousl, 
before that. Has Dot the Government 
botbered to make any inquiry and find 
out? 

(Interruptions) 

SHRIMATI SHEILA DIKSHIT ; You 
don't know what has been Jaid. 

(Interruptions ) 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDITUR.E IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI) : I have already told 
tbat there was absolutely no Jeakap by 
the Government. It may be the gueu-
work of somebody. We are layiDa the 
report 00 tbe Table of the House today. 
Beforo tbat tbere was no information 
given by the Government to anybod, 
about tbe report. 

(Interruptions) 

SHaI SOMNATH CHATTERJEB : 
What is this Government ? 

SHRI NARAYAN CHAUBEY: It 
was in your custody. How could it 10 to 
tbe Press? 

[Trallsltltion) 

SHRI RAJ KUMAR RAI : CaD there 
be any justice wben a Polico Officer. who 
is after a theft, is blmaoJf beiDI ~impJea. 
ded? 
[Ellglish) 

SHRI SOMNATH CHATTBRJBB : 
Why don't you aDswor whetJaer there i, • 
loakaae or Dot" Tbea, 70U admit that 
thero was a leakaso, 
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PROP. MADHU DANDAV.ATB.~t 1 
waDt*to keow wbetb .. it ia.. true rlPorl .I: ~ 
•• reflected itt tllr. report or wbetbe.r if. i .. 
• CIA report. W •• ou1d lib to kaow' 
tbat. 

(InterruplioftG) 

SHIll C. MADHAV REDDI :. Let 
them lay wbether what bas appeared in 
the Preas, I. correct or Dot. 

(Inter~uptio"s J 
SHRI BASUDEB ACHAIlIA 

Government bas not contradicted it. 
r InterruptiQns) 

SHR.{ -B.IC. GADHVI : I would" 
.. aiD Jato to further ex plaiD that bon. 
Member. bavo Dot yet seen tbe report" 
which is just now Jaid OD .the T.able of the 
House. Therefore, bow you presume that 
tbere was a leakage ? 

( Interruptio1ts) 

SHR.I V. KISHORE CHANDR.A S. 
DEG: Mr. Chairman, it appeared ia tile 
Press. five days befere, Dot today 01 
,esterda,. In the absence of aDY contra· 
diction of the Government, we have to 
preaume tthat. 

MR. CHAIRMAN: Regarding this 
issue, the Government bal clear)y stated 
tbat tbe Government hal DOlhiq to do 
witb it and if you are laill aggrieved. tbeo '" 
live proper notice in the proper from for 
proper relief and we will look into that. 

(Interruptions) 

SHRI DINESH GOSWAMI : I am 
aot 00 tbe point.of Jeat.,e. If it it not 
by tho Goverament, it has been leaked b,y 
tile Commission. It is either the Goyern. 
ment or the Commission. After .11, tbere 
it no tbird source. But I am GO a diffe-
rent point. The House is to be adjourned 
day efter tomorrow. Beforo tbat we 
would like to aet lome copies of aho 
repon for tbe Members, at least for tho 
partiel. 

ML -CIL\:ur.MJ\ N: I h4ve alrOldy 
tokl, )'011 tJlat. thero 'I no lCOPfi for any 
dilQ1Plioa .00 this and the GoVel1llJJC.DC" 
,,111 come out witb Ule statement and If 

)'ou Itill feel talt titre r •• tl, f.rri'g~ 
ment of 8D)' 1'U1~. you live Dotic. aDd iii'. 
can be 190ke~ iDtO ••. (InterruptiolU) ••• 
GoverDment _iii' lake . ball 01 wl.1 Jo\l 
bave Itateel': I ~. 

r Int~rruption8) 
r' , 

Mit. "B.IC. GADHVJ ; If 10. aJO 
insistid, tor tbe copies of the report, tileD 
the sable- wiU 1)0 sup~1ied .lo all the' 
Members. . , 

(lIIte rruJ)ti ons) 

SHRI BASl1»Ba. ACBARJA BJ 
tomon;pw. 

17.15 bra. 
[En,lish] 

DISCUSSION RE. RECENT CASES'" 
OF ALLEGED VIOLATION OF 
FOREIGN EXCHANGE REGULA· 
TION ACT BY CERTAIN INDIW-

DUALS AND COMPANIES 

MR. CHAIRMAN : Pror. Madbu" 
Dandavate to raise a discussion on tbe 
receDt cases of alleged violatioD of Ibo 
ForeilD .Exchange Regulation Act .•• 

DR.." KRUPASINDHU BHOI ... 1 
(Sambalpur): On a point of ordor .•• 

MR. CHAIR,¥AN : Doe_ .Your point 
or order relate to tbe discussion UDder 
Rule 193 ? And under what rule 1 

DR. KRUPASINDHU BHOI My 
pomt or order is ... (Interrupt;ons)** 

MR. CHAIR.MAN: Tbere il no 
poiPt of order; it doe. not 10 iDtO Ihe 
rccprd. 

(Interruptions) 
. 

SHaI SHANTARAM NAIK (Panaji): 
I would like to kDOW what is tbe timo 
allotted for this discussloD. 

.·Not rec~rded: 



PROP. MADHU DANDAVATB 
. (Rajapur): Leave it to tbi cbair aod tbe 
conventiool of the House, .•••• 

(Interruptions) 

_ _ .M~.,:CHAIRMAN': The time.l.\-Iotted 
for tbis dlseulsion Is two bourse 
J,I '" " .. 1 I I r 

J ~,S.{IJll lSHANJARAM NAIK : It 
cannot be allotted ••• (Interruptions). 

, MR •. CHAIRMAN: No intlerrup-
\. tionl, let the discussions go on. 

. Ir.P~OF. MADHU DANDAVATE : 
~ Mr. Cbairman, Sir. I rise to raise the 
'ii~~ssion 00 the reccnt cases 'or alleged 
: ~jot~tion' of tbe Foreign Exchange Act by 
. ei~ain individqals ancl compaoies and tbe 

action taken by the Governm~eni in tbe 
L'1atter. 

\t tbe very outset. let me make it . 
I ' 

explicr. '·y clear ttl'u if I raise the question 
of liERA' vioJat.iol)s, it is not merely from 
moral and 'eJaJ considerations, Ibe .FERA 
Violations a \'e resulting in ~ serious 
impact on th .. ~ e'~nomy. ~f tli~ ~ouDtry 
.... nd tbat is die r 'aso~ why In tbe Interest 
of'bation's econ~nJ" 'Y, I wish 'fo raise this 
question. 

Sir, it Is directly related to tbe 
resources of tbe .countf ". Tbe result of 
FBRA violations is tbat Jarge amountl 
are' being deposited in the c:~untries . out 
side lodia. To give a simple .Jlustratlon. 
tho Intemational Monetary 1 'qpnd bas 
already concluded that about • ". 13,32_ 
crores bave been deposited in tbe S~I •• 
banks alone. The formor Fiaaace Min . titer 
ilas confirmed tbis. 10 one of the repo"t't 
that .as laid 0. the Table· of the House 
by the Finance Minister on tb..e b1ack 
money accummalatioo by t,h, Indian 
Institute' of Jublic Fiauco .ad, Policy, 
'tbls House has beea. told offic:i4ll1y that 
exctuding < IIDUaHDI. about Ils. 38000 
eror.- blve- beoOl lenerated f.S black 
'money •. That is tho latest figuM. 9f black 
aloney amassed in tbis .. ,couour!. Since 
thll dop~ of moDey in. abo foreign 
contties vielatiDl' FEIlA . .bas JLCtually 
t.tetr .... ,.. f.aods taat "'Clt.~,qulred, 
to\" b'Ilr tIe,elGtMDeataleac&ivid.' pd since; 
the lonoration of black mo_' tI_1P. fCueb. 
10 oaten' wldob II partl, d.o to PBR.A 

vidlatiotls, we fiad that there il ... iaIa 
tionary pre.sure on our eConomy. ad 
··tnref&e,'~ QuertiOli"t1f. FER~.lotaio.l 
ts 1I0t only" moral-abd'tife .... 1'tqaeitiOt 
\bot1ii I.·tb'e~quesdoa tflat' dtroorJt it _ 
tb. economy of the couDtr,. 

: Sir, I w011ld lite tb c1raw the atroado' 
'of the House, tbrougli ,oa, W ~ 
happened oft 31&t Marcia. 1987 ..... 1 
initlatea aCtiscUs.lon c)n 'PairfaxHfI'lIIIdct 
pation or abe repOi"t wbich .as .JaiIi- th 
'Table o~ the Hou •• tod'a~. WtieiPl'iDia •• 
"teeffbe alseus.ion 0'0 31M' Marcb,· I. 
with tb~ pormi.siola oft1re'Speater,\ I mad!c 
certain observalioi\s and' I ..... e ieena; 
quotations from _. cortafa jOU1'oati.· Fj 
fnstance, extensively a report ft'mn tl\ 

-Sunday of 29th Marcb. 1'987 WlI:' quote i 
In that certain-Information \Vas souaht 
be I;ven tbroUlb that despatch . iqudi" 
FERA violatiool by Ajitabb I Bach. 
Certain Dames were mentioned; of court 
tbe entire report was quite a big ooe; 
Dot merely talked about the FERA' viol 
tiOBS, it also talked about tbe" forei 
assets o( Ajitabb Bachan and Oil that (1 1 

acsion after I completed the sp.cb, aflJ 
lome time with the permiSSIon orthe Str 
aker, Shri Amitabb Bacban, wbo wal II 
en a Member of Parliament, gave :Perao,~ 
explanation. Since what he said il a p: 
and parcel of the proceedings ot tbe HOI ~ 
of 31 st March, 1987. I am fullfy within 
riahts to quote what was said by 1f8J 
explanation, because that is related to 
question of EFRA violations and also 
tbo forcian assets. On that'occasioD, f 
Amita bb Bacban, a former Membel 
tbis House said and I am quolmS from 
proceedinls of the 31st March, 1987: 

"These reports by the press 
malicioos. The, bavo been' 
Dted to de'ame mo aDd if I I 
use some verbal j .... oo. tbey, 
verbal callisthenics with reel' 
ladic from every pore-t 
stiok." 

Sit. In the course of discussieas 
wiJl t~J to find out what .. Jab .... d 
w'i\l be abte to fintt . oot aad late 
iCientiry tbe' lource or atiatial alao 
~11 waotea to remlDcI daiS' ltoDel .1 
'tio ~taPda'D"1bd~!aiiL" hi tills BO: 



[Prof, Madha Daadavale] 

Sir, wbOll I made certain comments and 
obIorvations, some commented tbat Prof. 
Madbu Dandlvate faux pas on the basis 
of contradiction by ODe Member about tbe 
Itatement tbat I have made. Ultimately. 
It wu the question 01 one Member's state .. 
mont apinst anotber Member's stalement. 
I Ilave DO disrespect for any member. But 
ultimately tbe fact emeraed and it did 
emerae. Corroborative evidence il Ivai· 
labl,; autbentic documents are available. 
ThOle documents wbicb were expected, 
they are available. 1 will not quote merely 
IOmetbing tbat appear in the Press but 
sometblng tbat is officiaUy mown. authen-
ticall, known and I will aJso rely upon tbe 
statements made by certain spokesmen of 
tbe Government so that tbere will be no 
quarrel ia the House as to whether it Is 
raliable or Dot. 

Sir, I have already sent to lhe Speaker, 
wben I submitted a privilege D otice against 
Mr. Amitabb Bachchan, a facsimile of a 
docoment of ownership of a S·room apart· 
meDt OWlled by Ajltabh Bachcban in 
a bwlding at Rue Cbemln des Vandres, 27 
Mauotre UX, Switzerjanci. My pronoun-
ciation might be wrong because I do not 
know tbe Victorian Englisb. But, of cou-
rle. tbe substaDce is quite aU rigbt. This 
document was submitted and I dthberately 
a,oided sending clippings from tbe Dews-
papers. I tried to obtain the ortginal copy 
aDd I bave already sent the original copy 
of tbat particular document. Document 
witb seal of the Reaistrar of Property 
Revenue Havy, Switzerland shows that 
the apartmenl is purchased on 3rd April, 
1986. It is mentioned in the document 
wbich is already submitted to tbe Speaker. 
Tbe document is 10 bls possession. He 
miaht not have accepted my notice for the 
privilep motioD but he has accepted the 
document. It is in his pOlsession and 00 m, enquiring about it, I found that tbe 
document is still witb him. One good 
tbins about our Lot Sabba Secretariat il 
tbat even tbe ootltes liven some 14 yearl 
back" if you require for reference you caD 
alwa,1 set them. They are always avai-
iable. That i. the efficiency of tbe Lot 
Sabha Secretariat. I only hope that tbis 
elicieDCJ of tbe Lok Sabha Secretariat 
..... 1eI aIIo ,.r~l.tc dOWD to tbo Gov.ra-

~Iolatlo" 0/ FB1U. 

meDt 10 that tbe Government may also 
become efficient. 

Sbri Ajitabh Bachcban was at tbat 
time relident of India for tbe purposes of 
Foreigo Excbanle ResulatioD Act. In 
1986 for tbe tax purpoles tbe value of 
tbat apartment or the property was Rs. 48 
lakhs. Later on it is estimated that tbe 
real evalUation went to the order of about 
Rs. 6S lakhs to Rs. 80 latbs. Now, tbil 
is the question of the foreilD exchaDae 
that is involved in this particular operation, 
i.e. owniDI of a S-room apartment in Swit. 
zerland. Sir, 1 wtsh to poiDt out to you 
again that tbose documents bave come. 
They bave been published also elsewhere 
in Switzerland.' II has been published 
here aJlo. It has not been cootradicted. 
I submitted a copy of this document to 
the Speaker. 

Now, on the context of fhls particular 
document" I tried to judge tbe personal 
explanation that was given by my friend, 
Mr. Amitabh Bachcban, in thiS House 
when be bappened to be a Member of 
Parliament. Of course, lor various emba-
rrassments he found it not convenieDt to 
continue as a Member of this House and 
he resi.Ded. Everybody bas the fret-dome 
Accordinl 10 the Constitution there is tbe 
freedom of mobility io the country. One 
can travel from one end to the other. 
That freedom is tbe fundamental dahl 
and of Courle he can go anywbere. But 
auyway I waot to go on record that those 
peopl. chalJenged the truthfulness of my 
statemeot giveD in tbis House and ridiculed 
me tbat Dandavate tried to m.ke certain 
commeots wblcb proved to be wrong. It 
was considered wroDg ooly OD the basis of 
a statement by Ajitabh's brother. But 
Sir, untruth doos not bide itself for a lonl 
time. Truth is so piercing. Similarl,. 
untrutb is equally plerciDI tbat it comes 
even out of irOD curtaml. It bas come 
out. Sir, I waDt to go on record tbat 
tbe explanatioD tbat was off.red of Ajitabb 
about bis forel,D assets baa to be takea 
Dote of. Tbe entire report tbat had apPl-
red in tbe preu and in tbe jourDal wu 
contradictod. Tbeir coDtradlcdOD about 
tbe fonlan ... 11 also baa to be tate .. 
DOte of.. 
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Which are the voilations that are 10 . 
.Iaringly committed ? The first one is Sec-
tioD 8 of FERA. He acquired foreiaD 
elcbaDle when be is a resident of India. 
That was his first FERA violation. Second 
is the violation of Section 9 of FERA. 
Thougb a resident of Jndia, he made pay-
ment to outsiders witbout tbe permission 
of the Reserve Bank of India. And the 
third one fs the volation of one seection 
25 of FERA, whereby be acquired 
immovale property outsIde the country 
without the permission of tbe Reserve 
Bank of India. 

He committed so many violations. 
Probably, be is pluralistIc in concept. He 
does Dot want to commit on1l' a single 
vioJation. He wants multidimension to 
his violations of FERA, and he committed 
all the violations of FERA tbat were avai-
lable to bim In acqUiring the ownership of 
t~e five.room apartment. And I am sure 
since these documents bave come out, 
Government, upto tbis stage has not come 
out with any statement pomtlDg out to 
this House or taking tbe people Into con-
fidence as to what exactly has happened. 

I would like to know wbetber certain 
steps that were inevitable, have 
been taken by tbe Government or Dot. 
Have the proceedjng~ been iDitiated agamst 
Ajitabb under Section SO ot FERA, 1973 ? 
If he were to be punished under tbis sec-
tion, be would be liable to pay a penalty 
of Rs. 2.5 croses. 

PR.OF. N. G. RANOA: Very shoc-
king. 

PROF. MADHU DANDAVATE: 
Very sbockina. Tbat was my reaction 
too. Rs. 2.5 crores ! Prof. Rangaji, you 
aod I couot population only in crores aod 
Dot mono;; Has Ajitabb been prosecuted 
under SectloD 56 of FERA 1973 and whe-
ther the Director of &oforcement bas been 
asked to file a complaint before First 
CIaSI Ma.istrate at Delhi under Section 
61(8) of FBRA? Under tb;s section, be 

j would be liable to imprIsonment for seven 
),ears. I am, of course, Dot saying tbat 
tbere is loinl to be imprjsodment. I am 
Dot even sure wbetber prosecution wil1 be 
lauDched. II prosecution were to be laun. 
~1aed, this Is fOlD' to be tbo puDilluneDt. 

Has Ajitabb been asked to dilpose of 
his apartment at market price.1 .. repeat 
at market price-aDd tbo proceeds remitted 
to the Indian Government '1 

Win the Government direct tbe Rese-
rve Bank of India to have a resale or tra· 
nsfer of the assets of Ajltabh til) tbe pro-
ceedings are concluded ? 

Sir, morally and legally and in terms 
of justice. I think, such a step is nece· 
ssary. So, I would lik.e to ask the bOD. 
MIDlster whcthersuch a step is taken. 

I would like to mention one more 
thing. Whenever this type of violations 
take place and whenever any citizen is 
found to have indulged in certain anti. 
social activities. which are IIkel, to 
briog down tbe prestige and dignity of the 
nation. it bas been an accepted Dorm jn a 
democratic society that there is a canco-
Hation of his passport. Sir, there are 
certain smulllers whose passports have 
been cancelled. There are certain crimi· 
nals whose passports have been canccJJed. 
Tbere are certain persons wbo escaped 
from the jail aDd who got a backarouod 
bistory of smugJing expertise, with repea. 
ted acts of smuggling. Their passports 
too are cancelled. I would like to know 
whether in tbis particular case. the pau-
port of Mr. Ajitabh has actua:1y bed 
cancelled or Dot. I would like to point 
out to you and tbrougb you to the HOUle 
another activity which has to be probed 
iDto, i.e. the Containers berthln. at tbo 
Kandla Port in Gujarat are Pandora-. 
boxes wbicb if opened a lot of trutb will 
come out. It may reveal that tho Gove-
rnment of India bas been pJaylnl the role 
of a petty broker providing Soviet Unioa 
with sophisticated equipment that it CaDDot 
procure OD its own from Western COUD-
tries. This is no aspersion OD Soviet 
Russia at all, because ,hey placed certain 
orders. Therefore, J would like to know 
wbether tbis aspect bas been examined-
tbe activities of two Industrial units IPCA 
laboratories and INDSU Pvt. Ltd. run b, 
Ajltabb Bacbchan in the Kandla F,.~e Trtld. 
Zone. Tbe need to bo tboro1l8bJy inqui-
red into. WbeD ,00 try to inquire into 
tbe activities of tbIa particalar ~"t4 
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" 
~pan,-INDSU Pvt. Ltd. ,un by 
Ajitabb Bachchaa, you will Doel tbat Jot 
of irregularilies will be detected and Jot of 
FERA violations also can be fouod out. 

17.31 hrs. 

[MR. DEPUTY SPEAKER 
in the Chair J 

Mr. Deputy Speaker, nellrJy Rs. 40 
crores were invested. Sir, is the Industry 
Minister giving something '1 

AN HON. MEMBER: He is more 
interested about the HaJf~aD-Hour 
DlscussioD. 

Mil. DEPUTY SPEAKER ~ Whatever 
,00 arc submItting, I will definitely pass 
'on to him. Don't worry. 

PROF. MADHU DANDAVATE: 
:Sir. be is a great veleran. I have great 
:-respect for him. I thought, on the spot, 
Lbe IS givinS some thing. 

Nearly Rs. 40 crores were invested 
in two companies in detergent manu-
racnarin, units in tbe Zone following 
request for Jarge quant.tles of tbe product 
by Saviet Russia. The orders did not 
come and tbe buildings, plant and 
machines some of which were imported 
with bard currency remain completely 
Idle. I wou1d like the hone M1Dlster to 
inqutre into all these aspech because tbey 
are capable of a great mischief aod un-
fortunately (lor prestige with the friendly 

'country Uke Soviet Russia may suffffer. 
I tlo not waat tbat to happen. So in tbe 

. 'bnerest of friendly relationsb p and our 
fteltise, that particular aspect bas to be 
luarded. 

Then Sir, throughout the episode, 
.if you go through aU the interviews, I 
woul4 advice our friend Shri Amitabb 
Bacbcbaa not to live interviews to various 
journals. He is a very fine artiste. I bave 

l a areat respect for him. But, Sir, becaule 
of lack of adequate ...knowled" or leaal 
aiettiol, aometlmel hc 1001 00 maklnl 

.tatom.ts aod tbea 'tar's tbinklill f After 
the statements are made and as 'Jesuit 
ef that, be cOQ)es into lot of lela1 ~gll)ph
.cations. Very ionocently on.. Dumber of 
OCCUIOUI lae has p"bliely said th~t -\ ~fJ am 
a areat sapportcr of tbe Prime Minl"er. 
Everythinl that I do. I do for bis pre~~iae 
and I am fully suppo~tinl bim aod 1 ,ball 
Dot do any tbiDJ that wiil brinl my .prime 
MJuister into jeopardy." Do bas been 
talking 00 that Jines. But thereby .Jso, 
be unnecessarily puts Prime Minister loto 
trouble. Beca use people sometimes Joel 
that line. be has been so stoutly aayina 
everytbing in the Dame of the Prime-
Minister and his association with th.' 
Prime Minister, uDfortunately, sometimofl 
publicly the whole thing gets itself trans" 
fer red to the Prime Minister. So. be need 
DOl do such thioss because he is 11 eleah 
Pl'lme Minister. Therefore. nQbod, 
expects. Tberefore, I \v011 d advise hir 11 
even when hI bas lune out of Lok Sat Jha 
to keep Prime Min;stel' to himself i bo can 
defend himself very well. But . tlnror-
tunately sometimes the laos. ))t atement 
that he makes unnecessariJ~ tr les to get 
the Prime Minister involved I n some of 
the affatrs. For instance~ , r dere are a 
Dumber of interviews. An fill' tlcess'oll was 
created tbat Ajitabh triot J to escape 
PERA provISions by claimi, JI that be is an 
NRI-NoD Resident Indi, .0. One does Dot 
know why such controvr ;C8.el are allowed 
to be created. Whonev' cr such controver-
sies come up at least 0 fiicial spoteman or 
the Government shou' .d clarify the pos1tion" 
of tbe Government , nd that also prevents 
Iny trouble for Ajit abb or bis brother. 

Has tbe Fin'J.Dce Ministry examined 
this aspect '1 T'ben there is ODe more 
aspect, a ~ery important one. Ajitab 
Bacbchao was rerused reSIdence-permit on 
'moral groUQ(ts' ID Geneva. It has already 
appeared in papers of tbat country and 
India also. The- beadiDa was: .·Ajttabb 
refused residence-permit in ·Geneft on 
moral arounds. ,. Ajitabh Will refused resi-
dence-permit on moral 8roDn~1 on 
account of iovolvement in various finan-
cial scandala. 

G_e.va &lico Chief Beraard Ziegler .".aJread, aaDou0ce4:ia Go.va. I~ h .. 
appeared in thl pap.. tboro aDd It bat 
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been reproduced in Indian papers tbat 
tblt1bas 'been dODe. Wba' ia tbe pteselft 
posftt01S , 

MR. DEPUTY SPEAKER : Wben you 
are meatiopiDS about Ajitabb regardiDg 
FBRA violation, you have a riSh! ..•••• 
f /Aterruptions) 

PROF. MADHU DANDAVATE ~ So 
lar I have not done that. 

MR. DEPUTY SPEAKER: When 
you ate speaking about Amitabb Bachchan, 
as far as possible, you try not to use his 
palDO. 

PROF. MADHU DANDAVATE: 
Why I would strrctly (o]Jow, Dot onl)' as 
'ar as possible. Whenever I have fo quote 
blm, I will only quote what has not been 
challenged. So, whenever I quote him, 
1 wouJd only quole the authentic version. 
(Interruptions) 

SHRI SHANTARAM NAIK : I have 
lot a point of order nnder rule 376. He 
may make as many allegations as he wants 
against Ajitabb Bachchan or Amitabb 
Bacbcban I have no concern The only 
thin. I would like to know with respect 
to each of these anegatlons is whether a 
notice under rule 353 has been given to 
the Speaker. Unless a notice under 353 
witb respect to each aJlegation Is givon be 
cannot do it. (Interruptions) 

PROF. MADHU DANDAVATE: 
This Is an elementary thing. I have done 
everything before hand. I had sent -a 
letter... ... ( Interruptions) 

SHRI SHANTARAM NAIK: What 
is your ruJing ? 

KUMARI MAMATA BANERJEE: 
You live ,aUf ruhng. 

MR.DUPTY SPEAKER: He has 
already got his permission. He has written 
a letter, without wrlUiol letter he canDot 
do it. (Interruptions) 

PROF. MADHU DANDAVATE: I 
have a letter with mo. He cal'l seo me in 
my chamber,..... (Interruptions) 

Let UJ come to tho luthootic veniOll .. 
not hearsay. The former F,_ace MI ... 
had a1ready written a'ietter to tbe Prim. 
Minister. He haa also t very forttdtoutl7T. 
replied to hi' letter aud official _1l1Ie:atPl 
has also clarified tbe position. V.P. 111 ..... 
wrote to tbe Prime Minister demandiDI.r 
a through probe into Ajitabbj's asseu. I 
would lit e to know tbat 81 reported 18 -the 
Preas. I do not rely on that -; I would 
only like to know has the Prim. Miaist .. c 

already informed that the probe has been 
initiated? Because at other pJace-1 
cannot say, Rajya Sabha, because Mr. 
Somnath Chatterjee will object-so, I said,· 
at other place, the Minister bas already 
said that an enquiry is going 00. Seein. 
that authentic version, we would like to 
know, as a result of that enquiry 
to which a reference has beeD made 
by the spokesman of the lo,ernment 
at other place, whetber the work of elil 
enquiry has been completed i and we at. 
very much Interested in knowiDl "lIat-
exactly the findings of the enquiry are-
about whIch the 80vernment spokesmaD 
has officially said something. 

Connected with that tbe question is 
with regard to various individuals and 
companies. The Speaker has obUsed us 
by broad· basing tbe motion rather tban 
restr:cting it only to one individual, Be 
realised that there is a vanety of people 
in the country and compaoi.s wbo at, 
also involved in tho PERA violation. 
Therefore, wc, the opposition memben, 
accepted the proposal tbat instead 01 
making only Ajltabb Bachchan the base of 
the motion here we would like to take all 
individuals and companies who are 
cODnected with FERA violatioD. Thero-
fore, 13fte more ind.vidual I would lite to 
mention to which I bad referred in tn; 
letter to the Speaker. There are tao defa-
matory remarks. For instance, as far a. 
Win Chadha is concerned, he la tho 
central figure in the FERA violation. Now 
since eveD thc Government has accepted 
tbat lie is wanted,-I am Dot dela.iDa him 
-my information is from the Gote.om .. t, 
because the GoverDment lias told us 
publicly that they waDt Mr. Wm Chadba. 
They want him to be seot from tile Uaftt!d 
States of Amodee to IDdia, die, _nt 10 
prosecute bim aDd the, want to set 1DIo,. 
mation. Be is a very relOWCtfui .aD. • 
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fact. if he bad. Govetnment of hi' OWD. 
he " .. old have been tbe Minister of 
Bum8D Resources. He bad lot of 
resources. 

MR. DEPUTY SPEARER: There is 
DO ose. Professor. for human resources. 
IDformatioD is necessary. 

PROF. MADHU DANDAVATE: 
That is a part of it. 

SHRI SOMNATH CHATTERJEE: 
Make him the Information and Broad-
casllnl Minister. 

PROF. MADHU DANDAVATE: 
ADd, therefore, as far as Win Chadha is 
concerned. It Is strange, it is a great reBe-
ction OD our Government and our country 
as a whole, tbat the person who bas 
played a pivotal role and against whom 
the Government has made anegati ons and 
tho Government is demanding that he 
Ihould be brought to the country, i r he is 
Dot well he should be medicaUy examined 
10 that in a mentany fit form he can be 
Imported to India. All tbat has been said. 
So, actuany he is the culprit according to 
the version of the Government. But I am 
lurprised that after 80 many FERA vio-
lations, how he has been able to go out. 

SHRI SOMNATH CHATTERJEE: 
Allowed to go out. 

PROF. MADHU DANDAVATE : 
Because, on all tbe counts it is establisbed 
that if anyone is the major beneficiary in 
this Bofors deal, It is Win Chadba. He is 
OD the wanted list. Of course, I want to 
lupplement; there migbt be others 
allO. 

saRI SOMNATH CHATTERJEE : 
He i. a lIDall fry. 

PROF. MADHU DANDAVATE : 
Now, be 6ratl, escapel, be goe .. to the 
CoolUl, be tries to let tho document 
aipecl ad ho rUDI away from our Consul. 
frOID our Bmball, and tbo) are not able 

to trace him. Thil is our efticlcDCY. But 
as far as WiD Chadha ia coocerDed, m, 
friend Mr. Jaipal Redd, bas laltlated a 
very interestinl controversy about him. 
One does Dot know what is bis ItatUl. 
wbetber he is Indian, whetber he Is • 
Non-Residential Indian, or whether he I, 
a Red Indian; one does not know what tl 
his status at aU. 

SHRI SOMNATH CHATTERJEE: 
But he seems to win witb this Gevera. 
ment. 

PROF. MADHU DANDAVATE: 
That is rlBbt. But ono statu. is, that he 
is a great manipulator, and as a result of 
tbat he bas been able to manipulate tbinlS 
inside the country and outside the 
country. He has been able to keep all the 
evidence out of the purview of tho 
Government and also the purview of the 
various commissions that will investlaate 
the mattor. 

Now, closely allied with this ia 
another individual. His name is Lalit 

. Tbapar involved again in Bofors. And I 
think he is guilty of so many FER A vio-
lations and again, J am not defaming him, 
because be himself has made a public 
stalement because he thought that he will 
get ammesty. Atld be already admitted 11 
crimes which he has committed out of IS 
of which be was alleged. He has made a 
public statement and he bas made it 
before the Government. Who is L.M. 
Thapar? L.M. Thapar is the Chairman 
of Greeves Cotton whose house book I 
have in my possession. 

SHRI SOMNATH CHATTBRJEE: 
President of the Doon School Society. 

PROF. MADHU DANDAVATB 
That is the cultural back,round. 

L.M. Thapar is a concessionaire, 
distributor for 'Saab-Scanla AB' which 
supplied tow trocks for tbo Bofors 1'5 
mm FH·77B Howitzer accordiDI to an in-
bouse bootlet of the Greoves Gruop of 
companies. This Is mentioned. So. Ihere 
., no defamatioQ. A photostat copy 'of 
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the book I. alrea4y avaiJ,_bJo. With me 
tbe orf.inal is aVlnable. 

Saab.Scania bas been SUb·coDtracted 
by Bofor. to manufacture the tow traet •• 
Tbat ii, the trucks on which the Howitzer 
IUDS are fixed. 10 it bas to be of a parti-
cular dimension, measurement and all 
tbat. Perhaps Mr. Iodrajit Gupta wi)) be 
able to live more dotalls. 

Sir, Thapar through his company 
Groeves Cotton. is tbe bi,.ost arms 
dealer. Accordinl to Company', offieial 
book Greeves Cotton represents 42 
defence manuract urers as tbeir distribu-
tors. 

According to informed sources over 
the last four years Rs. 14000 crore worth 
defence equipment is bousbt and 7S per 
ceDt of deals involved were traosacted 
through Thapar, wbo bas been involving 
himself into so many FERA violations. 

I wll1' give you a concrete instance. 
Thapar bas direct access to persons in 
higb offices. I am not mentioning any 
names. I will leave it to your imagination. 
(Interruptions) CBI was tipped oft" by tbe 
Economic Intelligence Bureau and in raid 
00 Tbapar 10 Marcb 1987 documents about 
Bofors deal were found. Thapar is the 
link througb whom Befors pay-offs were 
paid in Swiss Bank accounts. Can tbey 
give us the details ? 

The T&w trucks brought by Befors 
from Saab Scania was over-valued by 
more than Rs. 100 crores and the balance 
of tbe excess amount was II pboned off by 
Thapar outaide India. It is a clear breach 
of FERA. Thapar was arrested aDd relea-
aod on bail despite bis pleadiDI gulty to 
fifteen out of tbe eighteen cbarles-I am 
lOrry Dot eleven out of fifteen. it Is fifteen 
out of eiabteeD. Sir, this factual error 
miaht be permitted. I am correctinl that-
pl_dia. ,uill, to fifteen out of tbe eighteen 
ebaraes made by tbe BoforcemeDt Direct-
orate. The cues seem to bt shelved DOW. 
w. "ould like to know that has happened 
He bu himself admitted flft_ out of the 
eiabteeD char,.. We wou1d lak. to know 
wbat hu happened .. 

SHRI SOMNATH CBATI'ERJEB 
(BoJpur) : .Tbey are clo.iDI tho lactorin 
and cloafng tbe cases. 

MR. DEPUTY -SPBAKER : Prot •• 
bow much time do you require" 

PROF. MADHU DANDAVATB: Sir, 
I will take a few minutes. 

I would like to know what actiOD bal 
bee" taken, for Instance about Wia 
Chadda. Then Vljaya Mallya, Cbalrmu 
United Beweries - again officially it ha. 
been announced by tbe Government that 
they were round quilty ~ statements have 
come and the Government bas admitted .. 
I would like to know what steps have 
been taken. Government bave admitted: 
So. no defamation. They have violated 
FERA. We would like to know what hu 
happened? Then, Sahu Jain Limited-
there are documonts, telex meassages-I 
would like to know what bas happeoed. 
Then, Reliance as well as Bombay d,eml-
civil war in tbe capilalist world-I would 
like to know wbat bas happened about 
both these partners of civil war In the 
capitalist wor1d. What bas been done? 

Sir, I do not want to rerer, but unfort-
unately, our Railway Minister was subject 
to a question and answer here aDd Shri 
Brabma Dutt, famous about the Fairfcx 
episode. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Notorious 

PROF. MADHU DANDAVATB: 
Not notoriou9. He gave a very weJl brief 
observation over here. For instaDco, he 
himselr admitted while reply goioa to Mr. 
Jaipal Reddy tbat no doubt violatiOD of 
FER A bas taken place. But if I would have 
violated FERA, then tbey would have laid 
Dandlvate bas violated FERA aDd •• 
have taken action against him. But thoy 
said, 'yes; FERA is violated' But, be bas 
taken a Ubcral view. nat is tbe exact 
answer. He bas taken a liberal view. I . 
baw nothioa apiott bim. These were tile 
thiDa which bave come oat on the foor 
of tbe House and I would lito to bow 
wbat is loiDl to happeD about it. All 
these loopboles are lbero. la aU .... 
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[Shri Madhu Dandavate]
loophol~s unfortunately, the image of the
Government is getting tarnished" and be-
cause of the stupid interviews of some of
the people wbo are involved in this,they are
also trying to drag the Prime Minister say-
ing that 'we are the strong supporters of
the Prime Minister". I would like to use
this floor to make an appeal to Amitabh
Bachchan, wherever ycu want to go, you
can go alone along wi'b your brother, but
when the sinking ship goes down, for'
God's sake don't 'take along with' you
others because it will be a proposition and
a problem for them.

Now Sir. in, the context of all these
FERk"'vlolaiibhs "likJ "Com~anles" ana
individuals', hi' wliich 'I bave1mGde"a coh~
'cr~te reference without 'making"any' defa~
matory 'rem'ark--I wou'J'd"lik'e to k'h'i>w
from the hon', Minister 'for Finance" and
the Minister of State 'for Finance" will you
c'8nsider this aspect in consultation willi
the Mi)nist~r for Industries; because 'ire
k'nows what is happening'in tne'iodlistriii1
world, lie~wi1l be abfe to give"you the iIi~
n~r picture of the outer world and "'with
th~ help of tbe Industries Ministry,' Home
Ministry, Finance Ministry, will you be
able to prepare a new' blue print of the
FER A as it is, whichis be.figviolated,

There are certain loopholes and they
are taking advantage of these loopholes
and as a result of that a number of FERA
viblators are going scat-free. If it was only
a moral crime, we would not have worried'
about it because each one bas the right
to go down the immoral path. But when
that immorality affects-the nation's econo-
my and its resources are drained out,
wbat is to be made available for the
development of the economy of the coun-
try is lying somewbere else in the' foreIgn
banks. And when certain amount of black-
money is generated by continuous violat-
ion of FERA' there is an inflationary pres-
sure on our economy and as a result of
that there is price rise and the common
man is affected. That is why, we are so
much concerned about the FERA violat-
ions. Therefore, various question's which
are posed to 'the Finance Minister,' I hope,
frankly he will come forward with his inter-
pretation and explanation regarding tliis

FERt- violation, I ,~o~~ and trust that h~
will reveal more all~', conceal the !ea~t.
Some thing he has to conceal-reveal more
and conceal the least so that in the in- -
trere5t' '0'_ t,h~ n{i"tio,~'~ ·~.con~m.Y vy~ ~iIl
know what is the 'picture, If they try to
~~k~'fi~;n 'acti~~ a~a{lrist FERA violator~,
jik; ~n~ man thte JHtii~ Hous~ wifI starid
behina ~th~lJfihn 'act'r~~that i~!ta~en ~g~i'-
.iI 1. 1.1.1 i' It'i"'>- 1... h -....t\l·JI ~ i·
nst FERA violators, wlio ave created
heaven for srnugg ers, be'aven" for g~t1-
social elements, heaven (or holding of
ele'C'tioris in'(his~oun:iry and I' think, the
si 'uati~n will be saved, "
l't,~fJ-.r\ •.'. (n ') j'

•

[Translation]..... '.

SHRI SHY AM LAL Y ADA V (Vara-
nasi) ; Mr. Deputy Speaker, Sir, so far
,a'S'''tlie "Oiscus~i6il raised by Dandavate
Sahab is'cooderned, 'in my view, there are
00" ewo 'opin'ion's 'that' accumulation Of
61ack 'money -of depositing money' aborad '
nec(l'lobe' checked," 'Prom the statistics
presented' wIleihef 6r LM.F. or of the re:'
port tabled, it is not clear how much
~~)De'y !.s ip,v,o)y~4,aNd \V~at efforts have
?een made 19 brlp.g, i! ,?ut. The G overn-
~erit' has'trie~d @anv' tim~s to bring suc'h
Iln 11U ttll~t • {)~~. ~.~ • •

!ponH ou(t by 9-!~I~W1D~,e,n~!v~.sto the peo-
:I?}e,al,lQby ,i~(~uin~!I3gnd:, ~llf ~l! in vili~.
qut ?tj ~f.e, ~9'i\~Y ~~LnW,S~f?t o~ .•~e
i~~f!o)?p.;ePl~ft~;e~~~t.r~, ~P!f~p,oftlc?p
of I~ goes die other way. therl' IS no doubt
abo\it if,' b~t' the Governm'ent' is 'ma~ib,g
efforts'lo cfieck' if "T~ld'ay thi's is ~b{i&e
• I I. I 1f"1If'; J ~1 ....n, ~,of

question whether Government is making'\ (""1';'3. •.•.. ~ ,. • l'
efforts or not. The question is w\:iat are
the ways which an be adopted and what
are the people who can be pinpointed to
blamethe Government or to give it a bad
na me. The attention . 'of Shri Madhu
Dandavate has gone towards tbat side, but
if Government takes any step against liis
own 'colleagues then the whole party
stands up to support them. During' the
raid conducted against the owner of the
biggest Tndian newspaper, many incrimi-
nating documents were found, and when
the Director started proceedings against
him, many' big people came forward in
support of him bul Madhuji' did 'not ask
what steps have been taken against him.
He has not referred to that case'even once.
I think the Government will specity the- in
criminating ddcuments found during the
raid, the explanation given by him to the
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r)irec!orate of Enforcernent ; <:qarge fin,alty
framed and ,.I!te,steps. b!,}ng taken agaigst
him. No reference has .been .l!lad.e in this
connection because J;>a.9d~vAtej,i is, his
supporter and !l critic of. t~,S:gov,ernment.
In order to save that man they are ready
to go t9 a~ypZtent' at' th~~~;iof' all ~~r.
als and ideals,

stIRI RAJ KUMAR RAI He may 00
ii 8'6'00 tlitbg.

SHRI SHY AM LA!!' YXDA Y: He
was also there. he should have told what
acW~n is being uiKe'n againSt ffim.

SHRIM'A Tl YIINXVA'r1 caKtuR:
Y'EDI : Those wh6 {henl'salv'~s live! ill'il';s;
~t~,;-Il 0'; ,1' "t iN' F.'-1 .. ~ )1" H ."' r'J;i,.~?U~,7r.',,do not throw stones at th: Houses
of otDers:

• . i;.j .I ~II

SH~I, SHYA~ L~L lYAD,A.Y: H~
was called before the Directorate of
Enforcem~~t se'verai' ti~e's, They' are
ready to suppo~t and praise him sying that
no one else is a bigger .P~t~i9t",l!-nd' ~
bigger sympathiser;of d~a:J.ocr~<:yt!Ian h~J1.,
I want to say Prof. Dandavate has raised
this debate out of a political ~'otive t~'
create an atmosphere against the Govern-
~ent. I thiriR' he"will Iiffi' sticcl:Jd. IThe

,t • ., .~: 'I ,t1.~ -.1. i~i"I'~"~' 'ir;~
Government's hne of action IS quite 'clear
and its integrity i~ bey~ad' dolibr.

There is aho'ther pe'rs~h Who' is 'a' gteal
• t ..,- '1 ('I- '( , • "f. ~

Swaini, a Jet Swami and friend of Mr.
') • .•. <f} r- r ('-,

Khashog, a big busiuessman. During
raId on his preril;~~s' ma,n'y' doc?i;
meats were' fo'und. I-U was ca)'led by the
directorate of Enforcement. a colleague
of Da~davaieji~ whb' is a Chief MIDlsier
of a' Siate- goeS thgre to' hAve his darshan
ofi 'the day of edlil>~~. XII the m~mlbers ,,'f
tlif'oppositlon' a~'weTI lis 'of' the. Govern-
me'nt lir'e e;~'r'ready to' seek hii 'blessings.
It requ,rei a'D.expliuiation is to why't6ese
pe~ple go there 'to' seek blC'ssi~gs arid are
interested in having: pho't~gfllPb' with him
for dis'playing'in'the new'spapers, when'he
is being proC'ee'led ag'~iost' bOlD by the
Gove~nment and the Dfrectorate of
Eoro'rce~ent. I want to kn6w tlie"rri~'ranty
and' the- pat'ri~?ism oln the' ba:s'is'of which
be' is 1 tal'killg" about vi'bY!ih8n of forei'gll
e'i6ti~rl~:~;r(;lfulii'd~nsl.' Hi"nIti';( lOOK" i'[{f&
tllaflsl'de ;ars6;

Sir, the people sitting in our oppostion
have developed a habit of ,0ppOSiOft,
~ .?l 1 1 j •••••• J

G,overp}pent on\ eve~y ,matter., Whatever
q,as, been .sard here about Anntabh : Bach-
ci'h~~;nd Ajitabh Bachchan ha~ alread'y
.J' 1',~I 'f'! c,t ..J' I I - "

a~p;.~r~d i~1o the newspapers, ,and \ ~~s
already been discussed in the House,
r!lu. , .p , , t : \: I 1 '"'

Many statements have been made and the
~tC!,~ernmept has anno'!n,ceo.!n clear }~r9~
that (he whole episode is being enquired
ini~. It is but natural that ii takes time
n JJl;.. U ~ t h ~ f

tp ,ep,q~ir~ .into such",~atter~/ ~t is , n<?~
s,(U,h,at;, such a':l inqui~y, can be I ~~q~
i,q~.t,,!n~J?\JJ.~ his S,~ate of, ~!lrna,(a~~
w.9,y~ alle.~atlO~ns of p,orrHPt,ion were le,ve,l,-
lefl against the go,ver~91~~t, ~hey I~~nt ~~
s~l,~ipg ,up ~0fI.1jmj.sslon~.. one, al't~r ,t~f
q,tqC!r, ~~,if it, ..yas a Gov':.rH:n~n! of SOIflj
missions. When allegations were levelled
a'g~i~;t tb~ Chief rviinisiel in' the n~ig\;b.

. . . .;~.~
ouring State and in one suit of corruptjon
the High .Court passed strictures agains't
hi~ and the members of his family then he
also.set up a Commission to inquire intO
all the cases since 19-t7. . While sitting in
the Government these people are doing
such things, about which we know that
nothing will be actuevedthereby and such
a type of inquiry will never be completed.
It is not known as to' why he wants to
raise such matters in this House when he
fully knows that no purpose is I:oing to be
served by raising such issues.

All of you are aware that cases relat-
ing to accumlation of money in foreign
countries cannot be, investigated easily.
Prof. Madhu Daodavate has a good
knowledge, of Switzerland's law. It is
toi~lIY, uncertatn as to what type of help
of information, could be had from Swirzer-
lI1'nd inthis regard. The laws of Switzer-
hind are before us. Therefore.
i do not think' that the enquiry is
being ,d~liberately delayed, because
it is but natural that such an enquiry
will, take time, There is not laxity on the
part, of the < Government in it. Our
Government is ful!y vigilant and efficient.
Pr~'r. M'adhu Dandavate is an experienced

I ' ,
person, He has the experience as to bow
much efficient was the Government during
his'time .. I do not want to say a'oyihii1g
abbut'that. I can say this much that
th~ ci{se of Wi~ Chaddha is under COD-
sldJra{ioD' hi the iieibf HIgh Court, But
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(Sbd Shyam Lal Yadav) 
Dandavateji 414 Dot tefer to thil. He il 
alto aware that when a cale il lub-judice 
it caUDot be taken up in tbis House. 
Now it depends\on the court of law as to 
what decisioti it lives. He bas not asked 
to let Sbri Win Chaddba medically 
examined. Therefore, I am of 
tbe view tbat tbere is no la&ity 
08 the part of tbe Government 
in this case. I do Dot tbink any delay 
i, beiDa caused in the enqulry. The Gove-
rnment does eyery tbing after considering 
all tbe aspects. When somebody Is sitting 
in tbe U. S. A, it bas to be thousht bow 
any action can be taken agaiDst bim. He 
bas also asked how was he able to go to 
U. S. A. I would like to ask. him as to 
how 01. Subramanium Swamy was able to 
80 abroad during emergency. Despite aU 
the rules and regulations in our cuuntry 
the criminals are daily comi ng in and going 
out of this country. Thougb the Army 
aod PoJiae arc there to check tbem yet 
they are able to take advantage. It is 
becaus~ there is democracy in our couotry 
and everybody enjoys its benefits. Some 
people fa ke advantage of it and go abroad. 
Therefore, tbere is no question of levelling 
allegations against anybody. The system 
of our country is sucb that there is no 
scope for any doubt. 

He is annoyed as fo why any person 
makes a statment in suppart of tbe Prime 
Minister. Somebow or the other 1(1U 
people try to drag the name of the Prime 
Minister and level ailegations against him. 
They do not bother to know about tbe 
arrest of tbe people who violate FERA. 
They .imply want to take politica] advan-
tale out of it and are trying to find out 
lome pretext to blame the Government 
and the Prime Minister. Apart from tbis 
tbey have no otber interest. He bas him-
self stated that action is being takeD agai-
Dst. Sbri Thapar. When this case is 
sub judIce bow the Government can iDter .. 
vooe in it. I have read in tbe newspapers 
that action is being takon alainst all those 
persons who have beon referred to by 
1Iim. The Jaws of our country are not 
luch that if a per.OD makes a confession 
be will be liven punishment inltantly. 
Even after a confession haa been made the 
• Ie II tried in a court of law and finally 
• jD,emeat Ja livep before an1 puailbmcat 

eaa be awarded. It takes 20 to SO yelr. 
to dec\cle certll. cales. It it oal, for tbl. 
tbe Government is oflanisioR Lot A<1alatl. 
Therefore, effort. must be made how to 
expedite these casel in tbe courts. I 1m 
of the view tbat there ia DO Jaxlty on tile 
part of the Government. It is definito 
that there aro some loopholes in tbe 
FERA. It is because of tbose loopholes 
that people indulse in unlawful activities. 
It is, therefore, essential tbat tbese lawl 
should be amended with a view to remo-
viDg these loopholes in tbe law. 

a. has mad. a mention of the hone 
Minister of Railways. This issue hal 
alfeady been discussed in the House and 
a reply bas already been Ilven. It bas 
also beeD made clear tbat he is in no way 
at Cault on any count. He immediately 
tendered his reslgnatioo. The Government 
settled tbe case finally after taking tbe 
view whatever admissible under the law 
A discussion OD t his issue bas alread; 
taken place in tbe other House. Hence. 
tbere was DO need of rasing tbis issue in 
the House DOW. Tbis was Dot at all a 
live case. He talks of tbese things oDly 
for a political lain. 

Sis, I take this opportunity to say that 
tbe opposition parties are intere'lted in 
taking action against people violating tho 
FERA. Tbe Government is all aloog 
taking action against such offeDders. llut 
it may not be proper to give a bad name 
to a person all of a sudden and create a 
poisooQUs atmospbere 10 wbich justice 
cannot be done to him. A81itabb Bachcban 
Is a top class artist Dot only in India but 
also in the whole world. Crores of YOUDI-
meo become anxious to have a sight of 
bim. It will DOf be justified if aDY atmos-
phere is created agalnlt such a top class 
artist. Under these clscumstances you 
people leveJled wrong, meaningiesl and 
bueless aUeaationl asainst him. He was 
totally disturbed by 1hese aUelations aDd 
rosianed tbo membenhip of the House. It' 
does Dot behove you people. Otherwise, 
tbere was no other reaSOD for which he 
Ihould bave resilaed. In order to prove 
bis morality be reaiped. He did not care 
for your alJeaation. ID tbis way he dis· 
played a hilb ideal wblch II praiseworthy • 
There wu octblnl to uyapilllt 'him. It 



,. oal, for political t\~alry' that you lay 
tbese thloas laainlt a top artist of his 
statuI. It is improper and indecent. 
Nobody in tbe country' will support tbis 
il.ue. Today wherever be goes tbousand 
of youtbs run afler him. He is an attra-
ction, a matinee idol. AU the cinema 
stars In South India have joined Govern-
ments. All the tax cases and other mone-
tary issues alainst th~m hafe been stalled. 
T be Government is lenient towards them, 
because they are in power. Tbey were 
cinema atars yesterday but today tbey bave 
come to power. The fact remains that 
tbe Government is frightened. it is beca-
uso tbey are noo-congress men and belong 
to OPPOSition, The Government has ado-
pted a leDlcnt view an taking action agai-
nst them. Tbe Government sbould clarify 
position in this regard. Enquiry shouJd 
also be held against tbose elnema stars 
who are enjoying power and creating 
dlslurbances day in and day out. The 
Government sbould give an assurance tbat 
the flaws in tbe rules wHI be removed at 
the ouliest so tbat in future no sucb atmo-
spbere is created against people who are 
sotting up industires according to [ules. 
This wiJI go against (he country and create 
an ill-feeling against them. Unnecessarily 
we should not condemn thOle people who 
ale Dot members of this Houso and who 
are unable to clanfy their position, The 
action belDg taken against them in the 
does DOt bear court any fruit because 
tbey come out successful by pre~enllng 

their 5tand ID the court. 

. Witb these words I am of tbe view 
that tbere was no justificatIOn in the reso-
lution brought forwarded by Prof. Madhu 
Dandavate and whatever be has said IS 

unnecessary. 

[English] 

SHRI 80MNATH CHATTERJEE (Bol-
pur) : Mr. Deputy 8peker, Sir, the impor-
tance of the subject of discussion raised 
by Prof. Dandavate can Dot be disputed, 
Tho ForeiaD Exchange Regulation Act is 
a very important piece of legislation in 
ollr country and if we look at the Pream-
ble of che Act the latest Act of 1973, it ... ' ahow. that it bad bocn framed primarily 
fot tho purpose of conservation of foreign 
ncb.ole reaource. of tbo country and 
proper utllisatioJa tberoor to tbe interest 

of the economic development 01 , ....... 
try. Tberefore .. it bas a direct relauoJt: 
ship witb our eCODOmJC siluation aad ecoJ. 
nomic development. Sir, tbere il DO 
dispute eitber, I take it that it appliel .. 
because the law say. so, to aU cJtizeDl iA 
India as well as abroad. Therefore, llaeir 
activities abroad come very much witlda 
the purview of tbis legisladon. Sir, daere 
IS also no dispute tbat tbere are Jar.e1C410 
VIolations of this law in this CouDtry and 
it is now being .fated by the (joverameot 
that there are various lacunae and loop-
holes supposedly in this Act which require 
to be plugged and that the Government is 
Suppo~edly thinldng on tbat JiDe. Bur tbe 
bi8gest lacuna aDd loopbole that eXIsts ia 
lbJS Act is that the power of enforcemeat 
is given to perSODS wbo are or whose 
coborts are tbe greatest beneficiaries of 
tbis system and they uulise these loopboln 
for tbeir own purposes, botb personal and 
official. 

Sir, there has been in tbie country • 
deceleration in most of tbe fields of human 
Hfe and endeavour, but we have built up 
an imposing record of buge black mODey 
bemg generated year after year and this 
paral el economy has become more power-
ful than wbat the regular economy should 
be. And, 81r, we are rearing and proppiol 
up this economy, sustained by intemal 
black money and external accumuJatlou of 
tunds and resources which shOUld be a .. i. 
lable in this country for the development 
of this coutry and for welfare activities. 
And, Sir, the days have come, it aeem ... 
that holding a Swiss account, an accOUDt 
in a SWISS bank, 18 a status Iymbol to 
some of these people. (Interruptions) Sir, 
with the narrowminded and partisan atti. 
tude tbat tbey have, what is Jack .. Js the 
sincere political and administrative will 
with personalised politics ruliDI in this 
country Sir, it is tbe nexus with auel tbe 
proximity to tbe person which deciclea 
wbether administrative and statutory IqaI 
action sbould be taken against certala 
individuals wbo are souabt to be IOU., 01 
violatioD or tbis law. Tbat is wh, we 
bave to raise this topiC. tbis discuuiOD, iIa 
this House to teU the Goveromcnt to 'tate 
actions alaiDst almost lelf-confesse4 vioJa. 
tors of FERA, those who are t ...... 
apolOIY to tho GoverameDt 08 tbe .,..... 



tIMf IOtniflW Ullftftjllq 
or it:_ atmlUId \floratioDs ot t1l1. la •• 

lir. !ttr. Yadlv referred to certai.8 
..... 'CaRl or allelcd violation of this 
law •. Nobod,.. I am lure. on tbll side 
wll apport aa, one in this country wbo 
II '*D. to have violated tbe foreian 
eub .... retaladoDs, whoevor it may be 
ill this COUDtl')'. But tbe objections ba vo 
.,_. taken, Vley iaterestiDI proximity al 
to the attempt tblt was made to scuttle a 
particular orpD and It tho same ~i~e 
atartiaa aU IOlts of prosecutions, Why, 
.tido't you do It earlier? Nobody will 
npport aay~dy wbo is violatini tbe law. 

The bon. Member bas also referred to 
OIIe S .... ml. We have seen pictures of •• 
T., yau bave .uddenty found fault 
with trim. I am not bolding any brief for 
data Swami. If be is guilty of vioJati~n 
of tbis Jaw, tben bow is bo out of tbe 
ban! wby bave you not taken action 
apins' him 10 long? ADci tlien', .' very 
iDieiiattnl pt(;Poution like Sub'tam¥ntam 
sWain, wbo had found out way to 10" o'ut 
oT tbe cODntry, *ioiilar1y; Win CluUfha hal 
been able to 10 out of tbe coubtry, has 
been Diade: A very signldcabt' stdrlar'ty ! 

PROF. MADHU oA:NJjAVATE': 
Thank God, tbey do Dot re10r ti{ Sub'baifa 
Bole loiq out 01 tbe CouDtry. 

SHill SOMNATH CHATTERJEe: 
I disaaree with Madbuji wben be sa,s that 
Win Cltadha is tlte billClt benefiCiary. No. 
He .... 'small fry iD the Bofors scadal. 
T_ nat _dictaries are loioa scot free. 
18 the COUDU7. What we find toclay in 
tIdI COIIIlIry is tbat tbere is black moae, lito,.. There i. accumulation to the 
ment-or.much ,,'Rs. 12,000 crorea of 
Itt8clmo.CJ ever ,ear. in out economy, 
JIM that.o bave numerous cland.tine 
traaSactioa'itt forellD exchange. ADd tb. 
_dOD' hal become tbis that w. bave to 
dI"" for raisiol our resources, on tbo 
oem ... pebPIe and to tn tb. poor people 
fer 1Iur.,.....,. of ..... in. relOurcea fot 
..... tes,.... OD aceOUDt of droDlht, 
...... moaiea beIoaIhtI to thi. coua-
tJj'aeIInled '" tbe -peo,.. 01 tIM COUIItl')' 

.. J Slpa;.cr '.'6;4'(id 6" tile elMYi: 

.... _ dtlM" atiOVd 1ii t&ftliti MBtt 
M, l'6r ttle re6b\ter, of "'feh, t8ji' IGO. 
~d't I' Dbt tat'lDt 'MiJ'y 8'etioD wlfiWd; 
nit. SIr. it ••• lb'to ;onto peoPle ~~~ 
_ iSreiail RtrDi tb tie coveted M41 
ttie1r statu, d'eliend' updn fdretafa tt)biett: 
d6D at eVery sort, 60th inmnll ia~ 
ertetlli'. 

Tbe bon. Member, Mr. Yadav ba • 
said, well tbere is sup pOled to be politic' 
in it. Politics bas to he there. How caD 
)'ou avoid it? ,Wbo arc the beneficiar'ls 
of all tbe.es scanda's in tbis countr, 7 
The GovernmeDt today is DOW lyllOD,-
mdus with lcandals, Bofors scaDdal, Sub-
marine. scandal. Now, up tiJl today, we 
do not tboW. when there is a case of 
admitted bribe given it is admitted tbac 
comminioD was riveD in tbe caso ot 
Bofors deal, and tbe Government leems 
to be kDowiol it. There was a straolO 
speCtacle of admitted bribe giVeD Jite 
Borors confabulatiDa w'th our Prime MinI. 
Iter who are alleled to be suqpected to 
bave sometbiol to do wifb tbis and the 
people of tbi. country do not know, wbat 
bas transpired them and oven ,bos" people 
who have admittedly Jiven bribe come 
all the way from GermallY and are liveD 
VIP treatment secority is provided to· 
tbem. They do not meet the Press. And 
when tbey db meet our CommIttee, they 
do not tell, wbat tbis committee bas beeD 
set up 10 find out and wben tbis sort of 
spectacle is loins on, would tbe people 
Dot alk any question? What else is this 
il not polltlce, Mr. Yadav? 

Befon and Submarines scandaJs boih 
efeal wit' "FERA violatioDI. If aDY IuC1ian 
bas takea money. Dece8larity be bas 
committod violations of FERA. If an 
NRI bas takeD aoy money and has uiilW 
i~ fif cd4decti04 wltb'iD1body in thi~ coan-
Ii}: tbia tbere II vidlatioa of FaA. 
",6"tl st~df ar" beIDa' taICeD ? So' fOt ai 
Ict&ft.1 btliit c'teatHftg .. a16 c6tte1rocd. tb~; 
ar.·cboll~' oilt evefy d., ami ad Dillhy 
bav~'ti~D nadied by Prof. Dinda"'.' 
81".6;. Tbl. cobDt;, i.' kePt ia ddt aitt 
this la. is kept ID <:bId storlie".ia' ~ 
fiiite of ptiaicitl6ui' and' ptiteoti' Of 
aetrdH'I" 6Md_' tttMi, amr tlii it"'" 
i"""~_ ifl6da'" ~ .. 
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out qf it. The country is not taken into
confidence; Parliament is not taken il)to'
confidence. That is why, we are firmly
convinced that this law is being misutilised
for the purpose of giving protection to
their own people, people who have nexus
with this ruling party in this country,

PROF. N. G. RANGA : Ruling party
is everywhere.

SHRI SOMNATH CHATT12RJEE:
YOH admit your own. 'tben .wti, VYi~1 ,1p,ok
after ourselves.

PROF. N. G. RANGA : Don',t qla,~~
the ruling party. Everny.he,~e tb~e. ,is
r,u)ing parity.

PROF, MADHU DANDAVAT,E: It
is a global phenomenon.

PROF. N, G. RANGA: See your
skeletons in the cupboard also. Don't talk
about ruling pal ty. '

PROF; MADHU DANDAVATE :
You can cbeck my accou~t with anybody.

" ' !

PROF, N. G, RANGA : £?on:t tt\rpw
~.?d on everybody,

Mr. DEPUTY SPEAKER: Try to be
br,i~f.

SBRI SOMNATH CHATTERJEE:
There is no other speaker today. There
are two very well-known cinema houses
in tbis country, Metro Cinema House in
Calcutta and Bcmbay-s-I have written. to
the bono Finance Minister. Tbis matter
has come up in the House in tbe past.
Assurances were given by tbe former Mini-
ster here. There are allegations and
under-band dealings in violation of the
Foreign Exchange Regulation Act. No
action is being taken, We are giv.ng .infor-
matron. Openly transactions are taking
p,lace without, permission of Reserve Bank
of India. when Mr. Advanl was tbe Infor-
mation and Broadcasting Minister, be sald
be wrote to Prof. Hiren Mukh erjee that
tbere was a clear case of violation of the
Foreign Exchange Regulation Act, and, r. .

steps are being taken. But he. ceases to
b,.ea, tyfiqlster and ev"e,ry,thing has 'been put
under t~,1(carpet. Today the ,emp1oY,ees
~f the 1p~tro cinema houses in .Calcutta
a,nd Bombay do nor know their future.
They a,re threatening to close tile cinema
H oqse$. Th,e~e foreign exchange mani-
pulators and operators want to build up
'lI)ulJistoreY after pulling down the cinema
h.o~~~~,ap'd when we ·w.rit~ to the hon.
Ni,~,i,s\er. tbp usual reply comes that "I
'a,m looking into it. I am having the
,~Nte;r ex.a.r;Pip!l~'" On August 24, 1?87,
Mr. N!lray,an Da,tt Tiwari who has sign i-
~~~Wir.!~b~l~ptild himself sp that he does
not have to answer. tIJ.is Important discu-
ssion, Tbis is a concrete instance I am
giving.
r.l .-

Mr. Thapar's name has been mentio-
.~Fd a,lie~AY ,a~ap agent of STC. It was
replied o,n t?,e, floor of the other House
t~~t there \va_sno ag~n~y involved of Mr.
Thapar in the matter of transaction of
src." There is acornplaint lodged by tbe

, • , .•• ~, ,. r r

F;or,ei~~ ~~.c~~ng~ authorities. Enforce-
ment Directorate started departmental
·p~o'(;c.~din,~ia~~in~t them, I would like
to know, what has happened to that, beca-
use ffi'o,ntbs' 'ha~e masse-d, Nothing bas
co~e out' ip tb~ newspapers.
. ", "~,, "" . .. ,,""""

T~'s~'Y,asisspe1d by tbe Foreign Ex-
CP}~gf. pir{!l?,tQT,p,tyagainst the Tp~p,~.r~,
Fe.qr~w.rYl 19137 but tjll now we do not
know wp,a,t has cQID,e out of t~i,s p.r0se.c~,t.
i051'

So far as Mr. Ajitab Bacbcban is con-
cerned, I am not going into the facts which
are given. But the point is that, where is
be now?

P.~OF. MADHU DANDA(V ATE: He
is in doldrums !

SHRI SOMNATH CHA1TEl,UEE : If
he is in Montreaux, from the reports that
I find in the newspapers, tbere is action
taken against him, prosecution against bim.
Is any attempt being made to bring, hirn
here? Have you vappnoached the e*,i,ss
authorities for his extradition, if h~ is
avoiding, the Indian laws and Indian courts?
Nothing has happened. What about his
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[Shri Som 1ath Chatterjee] 
passport? I a'~o repeat that question. 
What have you done to his passport? 
Have you impounded that passport, can-
celled that passport? It was stated that 
the Prime Minister ha~ direct .. d inquiry to 
be started against Mr. Ajitabb Bachcban in 
July, 1987. We are in the middle of Decem-
ber now. We would like to know what 
has happened. Which court or authority 
is bolding an inquiry? Under what char-
les? For violation of which law 1 Merely 
saYing an inquiry has started against him 
is not sufficient. Inquiry under what Act, 
for whicb violation? Is it for acquiring 
property in switzerland ? 

Sir, when an Indian is found to have 
acqu;red a property, Immovable property, 
in a foreign coui1try, nothing much is re-
quired to be done. Prosecution can be 
launched. He can be directed to seli that 
property aod bring the money to India 
But notbing is being done. This Govern-
ment-we say it is Government inaction. 
when it acts, there is mal-function:ng. This 
is a Government with a smalle,t 'g' ('ossi-
ble, is today [ullOg over mj);jons of peo· 
pie in this country. Sir. What about the 
Swiss accounts? An the money that is in 
tbe Swiss Ban". mUl\t oeces~a"lly be deposi-
ted _ be io violation of the foreign exchange 
laws. Nobody bas said it. The Govern-
ment has not said till today whether a sin-
gle account has been opened in Switzer-
land by any Indian with the permission of 
the Reserve Bank of India. Have you 
approached the Swiss Bank '1 We read in 
the papers that a team has gone under 
great ceremony and publicity. The RBI 
team has gone there. It bas come back. 
Now, what bas happened '1 What bave 
you told the people of this country 'Z What 
did they go for! What is the result of 
that visit? Obv!ou')ly. the estensible pur-
pose of this VISit of this R BT team must 
bad been to find out wbether there have 
been violations of FERA; osten~ibly it 
must have been to find out bow the pro-
perty was acquired there? Bu. 00 action 
seems to be takeo. ~o fo!low-up action 
is there. No report is forthcoming. The 
~eople are not taken into confidence. I 
know so far as this Directorate is concer-
ned, they are a very competent people. If 
they are given a free hand, I am sure, 

most of the culprits in this country will 
be found out and brought to book. But. 
they are pressurised and threatened ..• 
r Inttrruptions) One example is Mr. Bhure 
Lal and another is Mr. Pandey. If these 
officers and authorities were ailowed a free 
band without being pressuriled or threate-
ned. I am sur~, all cases of violation of 
FERA would have been fvund out. We 
law in the newspapers that there are alle-
gatIons of violation of FERA against the 
TAT A House, aga-nst the Thapar, against 
the Kirloskar and against the Birlas .•• 
r Interruptions) against the Bata9s. What 
has hlppened to them ? Nothing seems to 
by moving. so far as this GO\ ernment is 
concerned. AU the big people who are sup-
posed to be in the net, who should be 
prosecuted, whn should be found out 
and their gUIlt should be established 
everything comes out in the papers-no 
action Is being taken against them. There-
fore, it cannot but be that (here is a close 
nexus with the slowness of the speed, jf 
any, in the matter of investigatJon against 
these higher people and bigger fishes. 
We)), you go on trying to show that so 
mu~h money has been realised out of cus-
toms, raids and so on and so forth. That 
is good. Carryon that process. Nobody 
is objecting. But what about the big 
fishes? How many of them have been 
made to pay for the crim es they have 
committed? 

Today, our balance of payments posit-
ion is in a very critical condition The 
total trade gaps in the last two years is to 
the extent of Rs. 16259 crores. There Is a 
stagnation in remittances for foreign 
countries. There is a drop in our foreign 
currency assets by Rs. 1283.5 orores bet-
weeJ end of March and Septembe.r 18 this 
y~ar. In the six month time, the fall in 
SDR terms was Rs. 928.88 millions as on 
4th September. The debt services ratio of 
foreign loans has reached dangerous level 
0("26 per cent. But when we have money 
outside, when there are people who are 
playing with the Jive~ of the common peo-
ple of this country, a handful of people 
there is supposed to' be a Government in 
this country, although completely Nikammi 
Sarkar • .• ( Interruptions) 

Therefore, Sir, nothings is bappeniDS. 
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I char,. tbat this Gover_Olent is encourag-
illl tM5e people, is giving protection to 
the high-ups, the big fishes, in this country. 
(Interruptions) That is why, hone Speaker 
said that it was necessary that fbls House 
should discuss this very important que.t-
ion. Why does nothing move In this coun-
try? Why is an important law like the 
FERA not implemented in this country? 
They may value thoir friendship, but the 
people will never accept this short of 
friendship wbich tbe ruling Party bas with 
big fishes in this country and they shall 
give their verdict. Today there bas been 
one or tbe massive rallier that Delhi has 
ever witnessed. The common people, the 
working peop1e, have come to express their 
verdict apinst tbis inactive Government, 
against this anti-people Government. They 
have demanded fresh oJections. 

( Interruptions) 

I find, very pertinestly, tbe Minister 
for Industry is there. The Minister for 
Industry, I find, is always overruled. In 
all matters he is being overruled by tbe 
Cabinet. He is now specialising in closing 
Industries, and we have Ministers of Fin-
ance who are closi"8 all inquiries .,aiDst 
al1 these high-Ups in tbe industry and so 
on and so forth 

Tberefore. Sir, we demand that this 
Government must either govern or get 
out, and the sooner tbey get out, tbe 
better is for the people of this country. 

MR. DEPUTY SPEAKER : HOD. 
MiDlster. 

SHRI SOMNATH CHATTERJEE: 
That is all! Then you could bave given 
me more time. 

MR. DEPUTY SPEAKER: You took 
about half an hour. Two hours are allot-
ted for tbis. 

SHRI B.K. GADHVI: Mr. Deputy 
Speaker, Sir, I have beard the Members 
from tho Oppoaition with rapt attention ..• 

(Interruptions) 

MR. DEPUTY SPEAKER : I have 
already called the NiDister. 

If you bad given me the name, I would 
bavo called. 

SHill B. K. GADHVl: I was parti-
cularly amused to JilteD to 'be speech .... 

SHRI S. JAIPAL REDDY: I bave 
something ne" to say. 

MR. DEPUTY SPEAKER: Tomorrow 
you CaD say. 

SHRI B.K. GADHVI : I was parti. 
cularly amused to hsteD to tho speech by 
Mr. Somnath Cbatterjiee ..• 

SHRl S. JAIPAL REDDY: Sir, I am 
given to understand that the House will 
adjourn at 6.30 p.m.,. 

Mr. DEPUTY SPEAKER Not at 
6.30. P.M. 

DR. DATTA SAMANT (Bombay 
South Central): My Halr-an-Hour Dis-
cussion is there. 

PROF. MADHU DANDAVATB : 
They belong to the largest Opposition 
Party the Houso. They should be allowed 
to speak. 

(Interruptions) 

MR. DEPUTY-SPEAKER = They bad 
not given their names at tbat tJme. What 
can I do ? Now they are demanding. 

SHRI B.K· GADHVI : I have already 
started. 

MR. DEPUTY -SPEAKER : The Mini-
ster may carryon .. 

SHRI B.K. GADHVI : I was amused 
to listen to the speech of Mr. Somnath 
Chatterjee. He wishes that this Govern-
ment sbould go •.. (Interruptions) 

MR. DEPUTY SPEAKER: Order 
They had Dot liven their names. 

How can I call them DOW? The Mini. 
ster is already on his leIS. 

SHRI S. JAIPAL REDDY On a 
pOint of order. 



371 DECEMBI!R 9, 19.7 

SHRI B K. GADHVI : If wishes \'Iere 
bQnes, beaars would ride ovor them ••• 
(Interruptions) 

MR. DEPUTY SPEAKER: Mr. Jaipa) 
Reddy, what is your point of order. 

SHRI S. JAIPAL REDDY: Tbe 
House shouJd bave been extended. 

MR, DEPUTY SPEAKER : Wby ex-
tension? Tbe House will go upto 7.00 p.m. 
Already the Busine~s Advisory Committee 
bas decided tbat. Mr. Manister, please 
~.rry OD. 

Dr. DATfA SAMANT : My Half.an .. 
Hour Discussion is there. 

MR. DEPUTY .. SPEAKER : That will 
come at 6,30. 

SHRI BASUDEB ACHARIA : Please 
allow bim to speak. He wants to speak. 

MR. DEPUTY SPEAKER: He bas 
Dot liven tbe name. (Interruptions) 

PROF. MADHU DANDAVATE : It 
is a pity that the representative of the lar .. 
gest Opposition P clrty in this House does 
Dot get apport unity to speak. 

He got up and said, • 'want to speak" •. 
(Interruptions) 

MR. DEPUTY SPEAKER: Wben I 
called Mr. Somnath Cbatterjiee belonsing 
to a group smaller than the TeJugu Desam, 
why did tbey not insist on their right at 
tbat time? They never said aO)'thinl at 
tbat time. Why did they not raise it at 
tbat time when I called Mr. Somnatb 
Cbatterjee? Now. wben the Minister is 
on bjs legs, they are saying, "I want to 
speak" • 

PROF. MADHU DANDAVATB : 
Wbenover a speaker comes slightly late, 
bo is allowed to speak in tbe next 
position. 

(Interruptions) 

SHRI BASUDBB ACHARIA (BaD-
kura): What about Halt an Hour 
Discussion 'I 

MR. DEPUTY SPEAkER: We are 
loin. to take it up. 

( Inttrruptions) 

MR. DEPUTY SPEAKER Tbe 
Minister'S rrDly is there. r l"t~rrupliolls) 

PROF. MADHU DANDAVATB 
(Rajapur) : Do not make a cursory reply. 
You require more time. 

SHRI B.K. GADHVI : I am prepared 
to reply riaht DOW. 

(Interruptions) 

SHRI B.lC. GADHVI HaIr an 
Hour would come after I finish my 
reply. 

( Interruptions) 

MR. DEPUTY SPEAKER: You did 
not object when I caUed Somnath 
Chatterjee and also the Minister for 
reply. Now ooly you aro ralslDg. What 
can I do ? 

DR. DATTA SAMANT: What about 
Half and Hour discussion ? 

MR. DEPUTY SPEAKER: Hall and 
Hour is coming. 

SHRI E. A YY APU REDDY (Kur-
nool): Has Mr. Datta Samant'. consent 
\'Iren taken for changing tbe time of Half 
an Hour? 

r Interruptions) 

MR. DEPUTY SPEAKER: No, DO. 
lt Is not yet 6.30 P.M. Tbere is ODe 
minute more. 

( Interruptions) 

MR. DEPUTY .. SPEAKER : We bave 
Dot fixed time as 6.30 In tbe a,eDda. 
Generally you would have leeD ID the 
agenda tbat if at all tbere i. Half aD 
Hour and if tbe House i. adjourniol at 
6.00 P.M., we fix It at 5.30 P.M. In this 
loday's a,cada, wo hive Dot moalioned 
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any time. After the MfDlster·s reply. we 
can take up Half aD Hour Di.cu~.ion. 
Time is not fixed as 6.30 P.M. Thererore, 
I cannot. 

( Interruptions) 

PROF.MADHU DANDAVATB: I 
think, it Is injustice to you. You canDot 
make a cursory reply, 

(Interruptions) 

MR. DBPUrY-SPEAKER: II you 
want, you can continue reply tomorrow. 
But consensus of the H.)Dse will be 
taken, 

SHRI D.K. OADHVI: That is for 
the Chair to decide. I am prepared rilbt 
DOW to reply. 

MR. DEPUTY SPBAKBR: You can 
continue your reply tomorrow. 

SHRI BIPIN PAL DAS (Tezpur) : 
Sir. since tbe Hon. Members have raised 
number of questions, we want to hear tbe 
Government today itself. 

MR. DEPUTY ·SPEAKER: It is ror 
the House to decide. 

r Interruptions) 

SHRI BIPIN PAL DAS : Wby should 
tbey get publicity tomorrow morning? •• 
No. Sir I we want to bave it today itself. 

SHRI BASUDEB ACUARIA: You 
cannot change your ruling. 

MR. DEPUTY SPEAKER: It is not 
a ruling. I have not given any rulinl. I 
gave only suggestion. 

(Int~rrupfions) 

SURI CHANDULAL CHANDRA· 
KAR (Durl) : Wby are you afraid of 
reply? 

(Interruptions) 

SHRI D.IC. GADHVI 
tbe Chair to decide. 

It is up to 

MR. DBPUTY-SPE .. ICER : Please 
ordor. I have liven 10Ilelt'oD. Ba,ed OD 

some Member'. suuestion, I passed on 
the sUaeStiOD to Minister to continue hil 
reply tomorrow. If tbe House accedts. 
It is DQ~ a ruliDI. 

(Interruptions) 

SHRI BIPIN PAL DAS: Why DO 
time bas been given for Half an Hour ? 

MR. DEPUTY SPEAKER: I walit 
to give one more sUiaestioD. Half aD 
Hour Discussion is always meant for half 
an bour before we adjourn fot the same 
day. Tberefore, in tbe last half-an-hour 
we used to take up tbo Half-an·Hour 
Discussion ... t Interruptions) ••. That is not 
fixed, I accept, It is a customary tblnl 
tbat we follow. Wltbin balf-an-bour, we 
wdl finish the Half-an-Hour Discussion. 
If you want further to continue the 
Session after 7 O'clock, you can have it 
extended. I have DO objection. 

PROF. MADHU DANDAVATB 
So maoy times tbo roply is given the next 
day. after two days and tbree days. 

MR. DEPUTY SPEAKBR: It is leI, 
to tbe House. 

( Interruptions) 

SHaI SHANT ARAM NAIK : The 
Minister is on his legs. he sbould 
continue. 

(Interruptions) 

MR. DEPUTY SPEAKER Order. 
please, Let the Parliamentary Affairs 
Minister say sometbing. 

SHRIMATI SHEILA DlKSHIT : 
Since tbe Hon. Minister was on his le8s 
already, I submitted tbat you can take 
the sense of the House and Jet him 
reply. 

PROF. MADHU DANDAVATE : 
There is a cODvention tbat tbese issues 
are Dot decid~d on tbe vote of the House. 
They arc by consensus. So maoy times 
discussions are replied to 00 the second 
IDd tbe tbird dl),s alIO. 
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SHRI BASUDEB ACHARIA: You 
bave already asked Dr. Datta Samant to 
apeak. He is on his legs. 

(Interruptions) 

SHJl.fMATI SHEILA DIKiHIT : We 
are Dot trying to avoid tbe Half-an-Hour 
Discussion. Since tbe Minister wa. on 
his leis, left him ,.eply and we will take 
up the Half-an .. Hour discussion afterwards. 
We can extend the House upto 7.30 p.m. 

( Interruptions) 

MR. DEPUTY SPEAKER: First of 
all I want to know whether you want 10 
e.tend tbc Hou!c. First we ·have to 
decide whether or not to sit after 7 0' 
clock and whether you want to sit for 
half-an-bour more or ODe hour more, you 
have 10 deoide lometbing. If JOU extend 
it beyond 7 .30 p~m. tben the Mintster can 
rep)y. If you move that it sbould be 
extended. tben only I can extend. /IN c 
can also take up the Half-an-Hour 
DlscussioD. 

SOME HON. MEMBERS 
extend it beyond 7.30 p Dl. 

Yes, 

SHRI BASUDEB ACHARIA : In tbe 
BusiDess Advisory Committee we decided 
to sit upto 7 O'clock only and not beyond 
7 0' clock. 

(Interruptions) 

SHRIMATI SHEILA DIKSHIT: In 
the Business Advisory Committee ·it ·was 
decided tbat it should be extended as tbe 
aituation demands: 

( Interruptions) 

saRI INDRAJIT GUPTA : Let as 
take up the reply of the Minister after the 
Half· an-Bour discussion is over. 

(Interruptions) 

SHRI ARIF MOHAMMED KHAN: 
You take the sense of the House afler tbe 
Half-an-Hour discussion is over. 

MR. DEPUTY SPEAK.ER: First I 
WaDt to know whetber tbe .parliamentary 
A.airs Minister wants to extend tlte 
House. If she ia movina, let tbe 'House 

MOIion n·. Ext. 0/ ~'c5 
Time 0/ the House 

decide and then 1 will c01!tlnue. 'Berere 
tbat, J cannot. 

18.35 "n. 
~10TION RE EXTENSION OF TIME 

OF THE HOUSE 

THE MINISTER OF STATB IN THE 
MINISTRY OF PARLIAMENTRY 
AFFAIRS (SHRIMATI SHEILA DIK-
SHIT): I want to move a motion. Since 
tbe Hon. Minister was on his legs .•..•• 
(illterruprions) .•• 1 bel to ·move : 

"Tbat tbe sitting of tbe House be 
extended upto 7.30 p.m. or even 
beyond till the Half-an-Hour 
discussion is over." 

PR()F. MADHU DANDAVATE : At 
6.30 p.m. Dr. Datta Samant was caUed. 
(interruptions) 

SHRI ARIF MOHAMMED KHAN: 
The Minister .has already )(ielded to Dr. 
Datta Samant and got into his seat. 

MR. DEPUTY SPEAKER: I want 
to know whether it is the :lcnse of the 
House to ac.cept the suggestion made by 
the Minister. (Interruptions) ••• AU tight, 
I will put it to the House. 

Let the lobbies be cleared ... N ow the 
lobbies have been cleared. 

SHaI E A YY APU REDDY: Sir, I 
rise on a point t'f order. 

MR.. DEPUTY SPEAKER: What is 
your point 01 order ? 

SHRI B. AYY APU REDDY: Sir. 
tbe Business Advisory Committee bas 
decided tbat tbe House will sit upto 7 
p.m. (Interruptions) 

MR. DEPUTY SPBAXliR: This is 
DO pOint of order. Already the lobbies 
have beeD cleared, l-will DOW 'Put .. it to 
the YOto of the HOUle. Tho queatlon'il ; 
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"That the litting of the House 
be extended upto 7.30 p.m. or 
even beyood ull the Half· an-
bout .discussion is over." 

[The Lok Sabha divided 

[Division No. 11] 

Ayes 

Arunachalam, Sbri M. 

Banerjee, Kumari Mamata 

Bhagat, Shri B. R. 

[l8.46 hrs.] 

Dhagat, Shri H.K.L. 

Bbosale, Sbri Prataprao B. 

BlCinder Singh, Shri 

Cbandrakar. Sbri Chaodulal 

ObavaD, Shrimatt Premalabai 

Das. Shri Anadi Charan 

Das, Shri Blpin Pal 

Dbariwal, Shri Shanti 

Dikshit, Sbrimati Sbella 

Gadbvi, Shri B.K. 

latav, Shri Kammodllal 

Kban. Sbri Mobd. Ayub 
Malvtya, Shri Bapulal 

Ml$bra, Dr. Prabhat Kumar 

Murmu, Shri Sidha Lal 

M ushran, Shri Ajay 

Naik. Sbrl Sbantaram 

Namg},a), Shri P. 

PaDigrahi, Shri Sriballav 

Parashar, Prof. Narain Chand 

Potdukbe, Shri Sbaotaram 

Qureshi, Shri Aziz 

Rajbans, Dr. G .S. 

R.am Sinlb, Shri 

aaosa, Prof N. G. 

Rao. Sbri J. VeDaala 

Raut, Shri BhoJa 

Rawst, Shri Harlsh 

Sangma, Shri P .A. 

Sathe, Shri Vasant 

Singh Dco, Sbri K.P. 

Sunder Singh, ChI 

Tewary. Prof. K.K. 

Thomas, Prof. K. V. 

VairaJe, Sbri Madbu~udan 

Vyas, Shri Girdbari Lal 

Wasnik, Shri Mukul 

Yogesb, Shri Yogesbwar Prasad 

Noes-Nil 

MR. DEPUTY SPEAKER: ·Subject 
to correction, tbe resu1t of the division is : ... 

Ayes: 41 

Noes: Nil 

The motion Was adopted. 

(Interruptions) 

MR. DEPUTY SPEAKER: Quorum 
is there Now tbe Mioister may continuo. 

( Interruptions) 

1848 hr. 

Shri Basudeb Aeharia and some other 
Hon. .\1 embers then left the House 

(Interruptions) 

*Tbe following Members also recordad 
their votes· Ayes: Sbri a..mesh"ar 
Neekbra, Shri Baowari Lal Parohit, $bri 
Raj Karan Siogh, Sbri Shyam Lal Yadav. 
Shri Lal Vijay Pratap Sl0gh, 5bri Prabbu 
Lal Rawat, Shri Vilas YUUemwar. Shri 
Vir Sen, Sbri V. Krishna Rao, Shri O.s. 
Buavaraju, Sui Dal ChaDd,r JalD . &ad 
Sbri 5.5 • .Bho,c. 
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DISCUSSION RE. RECENT CASES 
OF ALLEGED VIOLATION OF FORE-
IGN EXCHANGE REGULATION ACT 
BY CERTAIN INDIVIDUALS AND 
COMPANIES-CONTO 

SURI B K. GADHVI : At the outset. 
I waDt to make it clear that Government's 
commitment for effective enforcement 
against ecoDomic offender is unshakable. 
There bas beeD no let up in the general 
policy Dor In pursuit cf any particular 
cales ... 

( Interruptions) 

DR:; DATTA SAMANT: I had to 
raise the half-an-hour discussion today 
concerning the Jabour problems. You 
are Dot allowing that to be taken up on 
time. There is no quorum. In protest, 
I walk out. 

Dr. Datta Sarna"t then left the House 

( Interruptions) 

SHRI B.K. GADHVI : Government 
is committed to brin. to book the eCODO-
mic offeDders. whether they may in tbe 
area of FERA violation, wbether they 
are in the area of income.tax evasion" 
whether they are in the area of excise 
duties or whetber they are in the area of 
customs duties. The Opposition has 
raised this issue not with a view as It 
was professed by Prof. Madhu Dandavate. 
He c)early stated tbat they do not mind 
the offenders who commit moral offeDces. 
We certainly mind even the minor moral 
offence aDd we want to nab the moral 
offenders also. But Sir, I was amused to 
listen to tbe speech of Mr. SomDath 
Chatterjee teHins about the Government's 
incompetence and SOODer the better you 
get out. If wishes were horses. then 
bellars would ride but their wish is Dot 
loing to be true. People know that aD 
tbe economic offences, our drive is con-
ItaDt. I have not given any let-up in our 
drive against the economic offenders. 

( Interruptions) 

SHRI SAIFUDDIN CHOWDHARY : 
There is DO quorum. Let tbere be a 
division. I demand quorum In the HOUle 
tr' (Interruptions) ••• you bave to malataia 

the quorum. This is a very important 
debate. 

MR. DEPUTY SPEAKER: When Dr. 
Datta Samant raised It, I couDted the 
Members present in the House. If you 
waDt, I can count agaID. I have 00 
objection over it. 

SHRI SAIFUDDIN CHOWDHARY : 
You call for a divisioD. I am demaDdioa 
it. 

(Interruptions) 

SHRI SURESH KURUP: It was 
pi aced on record that there wa. no quo-
rum. 

MR. DEPUTY SPEAKER: No. It was 
Dot so. Physically we counted and there 
was quorum at tbat time. I Dever proce-
ed without quorum. Take your seat. 
You caD Dot challenge me. 

SHRI SURESH KURUP: How can 
you do that ? You are Dot expected to do 
that. 

MR. DEPUTY SPEAKER: You can-
not cast aspersions on tbe Chair. You 
should learn tbat. I Dever join any side. 
At the time of countlDg, Quorum was 
there. Wbether members who are present 
vote or do not vote is Immaterial. If some 
Members do not press the button, what 
can I do for that? I caDnot come to each 
person and ask bim to press the button. 
That il your business. Whether you press 
tbe button or not is Immaterial to me. 

( Interruptions) 

MR. DEPUTY-SPEAKER: There 
was quorum at that time. I am challen-
aing; there was quorum at that time. 
Please sit down~ I physiclly couDted and 
there was quorum in the House. You 
cannot challenge like this. That is all. 

(Interruptions) •• 

Mil. DEPUTY-SPEAKER : That waS 
Dot sbowing the quorum; please sit down. 
N otblog will go 00 record. 

'·Not reeord. 
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SARI B.K. GADHVI: After your 
ruling, why should they be a)Jowed to 
hold tbe Houle to ransom ? ..... 

. ( Interruptions). 

MR. DEPUTY·SPEAKER: The 
Minister may please continue. 

r Interruptiolls) 

MR DEPUTY-SPEAKER: You 
please u·nderstand what I am telling. 

SHRI SURBSH KURUP: I have 
understood it. You please I,understand 
me. When a division was taken and it is 
on record that there was no quorum, you 
cannot proceed with the proceedings of 
the House; 

MR. DEPUTY-SPEAKER: Mr. 
Minister, you may please proceed. 

SHRI B.K. GADHVI: So far as 
compensatory payments are concerned, 
and which are known as havala entries, 
we have been able to nab the people and 
unearth the payments of about Rs. 120 
r res (Inurruptions)** co ...• 

MR. DEPUTY·SPEAKER: Nothing 
else ~fII go on record. 

SHRI B.K. GADHVI: Enforcement 
does not mean only detection of offences. 
Speedy investigation and expeditious fina. 
Iization of adjudication proceedings 
leading to imposition of penahies are 
equally important. Special attention has 
been paid to thesp. aspects also. In the 
first ten months this year 6277 show causes 
notices wrre issued for purposes of adjudi-
cation proceedings (as against 4763 in the 
corresponding period of the previous 
year) ; 4233 cases have been adjudicated •• 

(Interruptions) 

SHRI SURESH KURUP: There is 
DO quorum. On a point of order ..... . 

MR. DEPUTY-SPEAKER: The bell 
is being rung. 

MR. DEPUTY SPEAKER: There is 

·.Not rocorded. 

DO quorum In the House. Now the House 
stand adjourned lor fifteen minutes and 
will re-a.semble after fifteen minutes. 

1908 hrl. 

The Lok Sahha adjourned till twenty-five 
minutes past Nineteen of the Clock.'j 

The LtJk Sabha re-assembl ed at twenty 
eight minutes past nineteen 0/ the 

Clock. 

[MR. DEPUTY 
in the Chair ] 

SPEAKER 

DISCUSSION RE. RECENT CASBS 
OF ALLEGED VIOLATION OF 
FOREIGN EXCHANGE REGU-
LATION ACT BY CERATION 
INDIVIDUALS AND COMPANIES 

Contd. 
[English] 

MR. DEPUTY SPEAKER: The 
Minister is on his Jegs to reply. 

. DR. DATTA SAMANT : We have to 
extend the time of tbe ~ouse 

THE MINISTER OF PARLIA. 
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES (Shrl 
H.K.L. Bhagat): I beg to move; 

"That tbe time of the HOUle be 
extended upto S.lS P.M," 

MR. DEPUTY SPEAKER: The 
question is : 

"That the time of the House be 
extended upto B.IS P.M." 

The motion was adopted 

MR. DEPUTY SPEAKER: The 
Minister will reply now. After tha, we 
will take up Half an Hour Dilcusslon at 
7.45 P.M. (lnttrruptions) 

SHRI. H.K.L. BHAOAT: He is 
rep1ying. We are not like you. W. are Dot 
like the Opposition Members. We will 
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ISbri H. K. L. Bhagat) 
never breat tbe prncribed rules and 
behave in sucb a manner. 

(Interruptions) 

Tim MISISTER OF STATB IN THE 
DEP'AR."TMBNT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (Shri 
B.IC. Gadhvi): Sir, it has been alleged 
that Inquiries iDto certain cases are not 
beina conducted properly and promptly. 

I wouJd like to clarify that the appre. 
hensions in this behaJf are totally untrue 
and witbout any basis. Investigation in all 
these cases arc being done in a professional 
and objective manner. Sometimes the in-
vestigations take a bit 10nger as collection 
of information/evidence to verify the 
allegations and to establish tbe contra-
vlDtion or FERA takes time. 

Many of the cases referred today are 
still under the investigation stage It 
would, therefore, not be prudent discuss 
here the detal)s of the investigation as 
tbls would jeopardise the very purpose of 
enquiry into tbe allegations. However, 
I would briefly touch upon the factual 
position in rcs~ect of some of the impor-
tant cases mentioned today. The first 
case they have mentionedis about Ajitabb 
B'achchan. 

Enforcement Directorate initiated 
enquiry against Ajitabh Ba:hchan 
on 17.7.87 uDder a directi ve 
issued uDder section 33(2) of FERA 
Another directive was issued to him on 
31. 7.S7 reJating to the aJleged ownership 
of an apartment In Switzerland wbich 
Mr. Dandavate referred. Press allegation 
is t6at he bas acquired property in 
Switzerland. 

Certain replies have been furnished 
by Shfi Bacbcban. In tbe I1gbt or in for • 
malion fafnisbed by bim. further io'for-
mation aad clari6catioDs have been sought 
from him. Confidential enqui!'os Irom 
other sources are also being made. A 
reply from Shri BachchaD Is now due by 
December IS. It has been alleled that his 
pas.port is not revoked. I would like to 
place on record that Shrl Bachchan bolds 
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Indian passport. He has compHed with 
tbe directive) and is cooperative iD fuml. 
shing informatioa/documents whatever 
we ask from bim. As such there was DO 
necessity to revoke hiS passport. It bal 
also been alleged tbat wby we bave not 
taken any prosecution agaiDtt him. Caso 
is still under investigation; action of 
prosecution is taken only after the 
establlsbment of charge/completion of 
adjudication proceedings. That is wby we 
have issued him notices and we have 
called for informatioD for which he is 
cooperatlDg and he is furnishinl infor. 
mation to us: and on the basis of our 
enquiry and other enquiries. we are solici-
ting information also. 

Another point tbey told is about the 
case of Mr. Win Chadha. Now, so far as 
Win Cbadha's case is con:erned. tbe 
Report of th~ National Audit Bureau of 
Sweden received on 4.6.87 for the first 
time gave authentic information about 
payment of commissions and the possible 
involvement of tbe Anatronic General 
CorooratioD of Win Chadha Search action 
und~r FERA was, therefore, undertaken 
on the very next day i.e. S. 6.87. This 
case is under investi8ation. However' I 
would not like to comment furmer on It 
as the whole question is being probed by 
a Joint Parliamentary Committee. If the 
opposition was so keen as to find out the 
truth about it, then they could have 
mustered courage to Join the Committee. 
(Interruptions) They were knowing that 
all their allegations were politically moti. 
vated; tbey can be only used as mud 
slinging on tbe ruling party. Therefore, 
altbough aD enquiry was set up, tbey 
refrained from joining the enquiry. 

I would also )ike to inform Mr. Shyam 
Lal, because he bas raised a point for 
which Mr. Dandavate, as per his con-
venience and luitioa was totally silent. 
Searcb action against India. Express. 
Group was organised by the Directorate 
of Revenue Intelligence on 1/2.9.87: the 
officers of otber agencies including tbo 
Enforcement Directorate were also asso-
(dated with these operations to assist 
DRI authorities in case any violation of 
FERA were to bl detocted. 
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On the basis of certain documents 
soized and statements recorded by tbe 
DRI, cerrain contraventions of FBRA in-
volving unauthorised acquisition of foreign 
excbange and transfer of foreign exchange 
and making componsatory payments were 
detected. Two show cause notices have 
been issued on 20/30.10,87. 

As per tbe seized documents, as allo, 
tbe statement of Sbrl R.N. Goenka 
published in tbe Indian ExpresR, New 
Delhi of 5.0.87, a case of FERA violations 
involving a deposit of amount of USS 
2 lakhs at the instance of Shri R.N. 
Geenka is suspected. Investigations in 
tbis behalf are under progress. 

Mr. Madbu Dandavate also spoke 
about United Breweries and others. So 
far as tbe United Breweries are concerned, 
the case has been adjudicated in respect 
of show cause notices issued for providing 
guarantee for the Singapore branch of the 
United Breweries. A penalty of Rs. 
25, 7S,0~0 has been imposed, which has 
been reaU~ed also. No repatriation of 
foreign exchange was involyed. Prosecu-
tion has been witbdrawn in view of the 
Jetter of apology and cooperation in the 
proceedings. 

So rar as Bombay Dyeing is concerned, 
the matter regarding FERA violations in 
respect of siphoning of the runds by way 
of remittances or unautborised commlsions 
is under consideration at the Government/ 
R. B. I. level. 

So far as Reliance is concerned-if 
you want I can give -FERA vi01atioos of 
import of plant and machinery will be 
taken after the adjudication proceedings 
of the case by Customs for which the 
show cause notice has already been 
issued .• 

So, from these facts you will be plea-
sed to appreciate tbat there was no ques-
tion of not takiRg any actioo. So far as 
Lalit Tbapar's case is concerned. to which 
Professor Dandavate has referred, the case 
i. pending berore the adjudicat;ng autho-
rity and hearing in respect of 20 sbow 
cause notices bas been completed. Fur-
tber hearings aro to take placo. As per 

tbe sbow cause notices Issued, 'be repat. 
riable amount of forei~n exchange is about 
Rs. 14 crores; the exact amount would be 
determined In tho adjudicatioD procee-
dings. So far, an amount of Rs. 1.64 
crores has been repatriated. In the letter 
of apology Sbri L. M. Thapar accepted 15 
cbarges which involved repatriation of 
foreign exchange of RI. 8 crores. He 
undertook to cooperate in adjudication 
proceedings. This can be Inr~rred from 
bis undertaking to repatriate tbe amount 
as determined in the adjudication procee-
dings. In the light of his letter of apolo-
gy, Government took a leniel't view in 
respect of criminal proceedings. It was 
decided chat adjudication proceedinls 
would continue. 

DR. DATTA SAMANT: On a letter 
of apology you have witbdrawD the case! 
What is tbe face of the Government? On 
a Jetter of apology it has been withdrawn ! 

( Interruptions) 

SHRI B. K. GADHVI: I have not 
finished. 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): Listen fulJy 
first. (Interruptions) 

SHRI B. K. GADHVI : A public Liti-
gation Petition bas been filed in the Delhi 
Hiugh Court relating to prosecution under 
FER A. Government bas take.c a stand 
that we have still not giveD him the amne-
sty because prosecution is going 00; adju-
dication and enquiry are going on. 

SHRI VASANT SATHE: That is why 
you must listen fully. 

SHRI B. K. GADHVI: He's Dot 
listening. 

DR. DATTA SAMANT : He bas lot 
bail in the Supreme Court and OD the 
apology letter you have withdrawn the 
casc. That IS the fate. That shows tho 
face of the Govcrnment. (Interruptions) 

AN HON. MEMBER: You have not 
beard fully. 
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SHRI B.IC. GADHVI ·Protes.or 
Madlau Dandavate also reffrred to oor 
Cblk81ue Mr. Scindia. I thint ia this 
Hoose -tbere was plenty of discussion and 
repllea were properly given. Therefore I 
aeed 80t repeat 1110 lame tbinll. 

So far as tbe understandin~ is concer· 
ned. he bas asked "What are you goin. to 
do to briog back tbe black money ,tI So 
rar as the understanding with the Swiss 
Government is concerned, we ate ~y 
keen and a team consisting of tbe represen-
tath,os of tbe Department of Econemic 
Affairs, Ministry or External Affairs, CDI. 
RBI, and tbe Mioistr;y of Law has visited 
Berne in Switzerland in September, 1'87, 
to discuss the exchange of letters with the 
representatives of tbat Government. The 
main objective is that there is cooperation 
between the law enforcement aothorities 
to asllst the witnesses. takiDI evKicDce. 
production of documents, production of 
pubHcly available documents, serviee of 
documents, etc. In any agreement with 
tbe Swiss horities dual criminality and 
reciprocity have to be essential featores 
for providing motual assistance. The 
drafts for exchange of Jetters for motual 
SAIistaDce in crimmal matters ha"e ~een 
prepared bot they are yet to be ap~ro"ed 
and tberefore it may only be said tbat tbe 
report of the team is under consideration 
of the Government and action will be 
taken soon. 

As far as extradition is concerned, it 
is S subject allocated to tbe Mini.try of 
External Affairs. But, however, I wish 
to point out that in an extradition treaty 
agreement about the crimes to be loclu. 
ded in the treaty is a prerequisite. Howe-
ver the act of criminal offences had to be 
established in both the countries. In 
most countries exchange violati ons are Dot 
criminal crimes, and therefore do not 
latisfy the test of dUll criminality. Tbere-
fore, in the extradition treaty also. the 
clll'rency violations are likely to be outside 
the scope of the treaty . Sir, we nve 
atready replied and this House is aware, 
co far as the FERA Aot Is cODccraecl, we 
are trying to refine it. We had appointed 
a Committee under tbe cbairmanship of 
tbe Depoty Governor of Reserve Bank 
Mr. Gbosb. The have susgcsted certain 

-IIl,aaure. to plua tho loopholes aDd the 
Gove_nt is activet.! considerinl that. 
Withi ... sbort time, we wUI be com'~1 
befor~ tbe Houle lor an amendment of tbe 
Act, to .that the loopholes could be plu-
lied &Ad it could be refined. 

About tbe allegations tbey have made 
that tlae GovorDmcnt is tryinl to shield, 
08 tbe- cOOKary I may say tbat so far as 
tbo ecoDomic offendecs are concerned. as 
I laid ia my opeoins remarks, in any area, 
wbetber it may be customl, excise, income 
tax, or PERA violations. we are Dot loing 
to let up aDY criminal activities, we are 
bard on it aDd our constant drive Is conti. 
nuing. Therefore, at the cost of repeti. 
tlon, I would say that for the first time, 
kowala ent,.ies, that is our compensatory 
payments were unearthed to tbe tune of 
about Rs. 120 crores, which was never· 
there in the past· There aro various 
modalities and tbere are various ,nodus 
()JJ~,and; al to how one is indulging in 
FERA violation by siphoning the amount 
ootside tbe country and all those thinl!. 

Tbe Government ;s aware about black 
mODey. The Government is trying to 
combat the black money menace and for 
that all actions are being launched. 

So far as the amnesty under FERA is 
conc,roed, t-he Government is not Joins to 
live amnelty to any of tbe FERA violators 
and there Is DO question of thinki.,. about 
grantiog amnesty to FERA violators. 

So, tbe resolution wbich bas been 
brought and the allegations made. tbey 
ar~ still under investisation and scrutiny. 
It is rather not 'air on their part to say 
that tbe Government i, in any casc trying 
to shieJd those offenders. On tbe CODt. 
rary. we are tryiDg to exposo tbem. 

DR. DATTA SA~ANT (Bombay 
Sootla CeDaral) : How Jonl it will take ? 

SHRI B. K.. GADHVI; I wal surpri. 
sod at tbOdr' bebaviour fa tbis Houle DOt 
to lilteD to the' aoswers, to ruo IWlY from 
tbe House matiDI' UDtrue alle.ltioDs for 
q uorlSm 'n1d DOt to face tbe mulic ~ itse:1 
lbo'll' Wbi1 ktlkl of timid it, tbey ba •• lot 
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ill facto, 1he truth .Bd ..... kiad'of ealu-
mn, ther beve ,ot in foral81 tile uo'rutb. 

Tha.k you Sir. 
( Interru,t/ona) 

THB MINISTER OF HOME AFFA-
IRS (SHRI S. BUTA-SINGH) : Tbe role 
or the opposition SHa to be to lilt and 
rUD ! 

1'.45 bn. 

HALF-A N .. H OUR-DISCUSSI ON 

[EnrU sill 

GuldeliDes 08 wage poliey of public 
Eoterpr'o'S 

MR. DEPUTY SPEAKEll: Now we 
will take up half-an-bour discussion. Dr. 
Datta Samaot. 

(Interruptions) 

KUMARI MAMATA BANERJEE 
(Jadavpur) : May I ask for quorum DOW 

Sir. 
(Inttrruptions) 

Mr. DEPUTY SPEAKER 
Ordor. 

Order. 

DR.. DATTA SAM ANT (Bombay 
South Central): They cannot face tbe 
labour prob'em. (Intttruptiolu) About 
twenty crores of labourerl are there in the 
country. My colleague Sbri Sathe is 
talkin, regardina public sector workers. 
This is a very important discussion resar-
dinl wage structure. The Bureau of Public 
Enterprises gives guidelines regardinl 
aalary of the workers. This shows the 
attitude and the way in wbich tbe party 
In power is tryiDg to solve the problems of 
tho workers in tbe country. 

( Interruptions) 

SHRI AZIZ QURESHI (Satna): 
Wbere are they' 

( Interrupt;tJns) 

DR.. fJATTA SAMANT: Yon .• lnt 
to run awy .•• (lnte,.,lIptI8m) Yo" arc 
afraid .•• (lnterr.ptiofls) 

TMS MINISTER OF PARLIAMEN. 
TARY APFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H,I{ L. BHAGAT) : We are-not afraid ••• 
(Intetf'lIPfltms) ••• Let them speak. W. 
will .not act like Olhers. We are a dilf· 
-erent people - a different set up. 

( Interruptions) 

DR. DATTA SAM ANT : About 
R.upees ninety thousand crores is tbe 
iDyolvement of tbe Goveromeot IIJOHJ 
la tbe public sector. Therefore, tbi. iI 
ODe 01 the tblngs wbich sbows which aide 
the ecoDomy 01 the couotry is moviDi. 
It is lorry to see the way in which It ill 
pinl, we ba ve beeD observiag for the 
tast tbree years, whatever may be tile 
talk. of the party which is in power, Nt 
the whole thing is going towards privati-
.ation and there is a lot of negligence in 
tbe way in which you are lookinl towarcll 
the public eDterprise and its wotkio •• 
Even the people who bave committed 
FERA vio)atioos have been made as 
Chairman of Air India and Indian Air-
lines. Now there is a move from tbe side 
of the Government even to give some of 
tbe losing public undertakings to tbo 
private management. 50 per ceDt of ttae 
public undertakings i.~. mainly the teatile 
mills which the Government has takeD 
over. these people have drained out tbeir 
resources and made them sick. 

THB MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) Tile 
half-an-hour discussion is about the wage 
policy, but he is going to other subjects. 

DR. DATTA SAMANT The 
Bureau of Public Enterprises pl.ys an 
important role. Now. tbe bon. Minister 
is talking about the BPE. 

SHRI H.K.L. BHAGA T: He should 
give time to others to speak and the 
Minister to reply. 

SHRI J. VENGALA RAO : He 
should confine himsel( to the wage policy 
in the public sector and Dot to 10 to 
other subjects. 

MR. DEPUTY-SPBAKER : Pleas. 
confine YOl1ne1f within tbe parameten of 
.. a .. poUt)' IDd eto Dot 10 befODd tUt, 
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DR. DATTA SAM ANT ~ The broad 
outlines liven by tbe BPE are like tbe red 
label. They say tbat the rise in salaries 
should Dot be more tban 10 per cent. tbe 
alreement henceforth should be for four 
years and also they insist OD introduction 
of industrial DA. All luch type of red-
taplsm is done in BI'E. With the result. 
there is a lot of dis-satisfaction among 21 
lath workers in tbe public sector units. 
The policies of the BPE. it se~mSt are 
not laid down by the Government. No-
body has applied his mind as to the 
position of tbe workers and the pubhc 
lector undertakings. In 1984 some of the 
Secretaries have given these broad outlines 
and as a result of that everywhere the 
workers are suffering. There arc 222 
pubJic enterprises. The Dbarat Petroleum 
is making a profit of Rs. 2100 crores per 
year. And more than 114 textile mills 
which have been ruined and drained out 
))y the big houses. arc losing concerns. 
How can you apply these broad outlines 
equally to all '1 Is there any common 
sense in tbis '1 The broad guideJines say 
that tbere should not be more than 10 per 
cent rise in salaries. Those who are 
drawIng Rs. 2000 or Rs. 3000 will get 
Rs. 200 or Rs. 300. But those who have 
got the minimum wage of Rs. 700 they 
will get only Rs. 70/-. Is there any prine 
ciple in this '1 You are going to treat all 
the 21 lakh employees and 222 public 
sector undertakings on the same hne. The 
officers of these undertakings come to the 
office of the BPE and the bureaucrats 
there teil them nothing doing, goback. 

Why is there dis-satisfaction among 
aU the publIc sector units? While giving 
10 per cent rise in the salaries of tbe 
workmen, why do you not consider tbe 
existing wage structure? In some of the 
units it is less than the minimum wage 
and in some others It is Rs. 3000. The 
officers in the BPE are saying that these 
are the broad outlines, If you want to 
accept it, accept it; otherwise, go back. 
So you are not going to consider tbe 
existing wage structure, financial position 
of tbe units and other things. Living in 
Bombay and otber cities is quite high. So 
their DA is also quite high. Therefore, 
you cannot apply the same principle 
everywhere-the worktnR structure in 
b.~kward are in tbe country, tbe neW 

units, tho old units which you have taken 
over as sick units. If you are loina to 
use one tape for aU, wbich is going on in 
the BPE for the last three or four years, 
the workers are bound to suffer. 

Yesterday, in the Question Hour whon 
I asked the question about the Bombay's 
cycle unit. the han. Speaker was Dot 
happy witb me. The Birlas' Bombay 
cycle unit was taken over by tbe 
Government. This unit was 10tal1y 
drained out by the private management. 
Its former Chairman bad sold its machi-
nery and flats. I have written about 2S 
letters to tbe Government in the last five 
years. Now a good man has come over 
there. 

The hone Minister says that the wor-
kers arc doing the work. The hone MIDis-
ter of Energy always issues press state-
ment that the public sector is not doinl 
wen because the workers are not doing 
the work. Your management is not doing 
well. Do you know what sort of corrup-
tion they are indulging in? In the NTC 
mills people are taking out cloth. Every-
body tbere bas become rich. You have 
removed about seven Chairman last year. 
But there is always criticism tbat the 
workers are not doing the work. If there 
is any small criticism I can accept that. 
But you always make the workers as 
scapegoat. 

SHRI VASANT SATHE: Sir I want 
to intervene and clarify ono position 
because I do not want to participate in 
the debate. I have never, at no stage, in 
none of my public statements or writings, 
said tbat the workers do not work. Dr. 
Samant must know that this sector is a 
hoJy cow. He must uoderstand wbat is 
the meaning of that. I have said that we 
have made our public lector units sick by 
over-manning. He must understand the 
meanin. of these words. This is wbat I 
have laid. 

DR. DATTA SAMANT: That is Dot 
the only reaSOD, Sir. 

SHRI V ASANT SA THB That is 
one or the reasons. But do you accept 
that as 000 of tbe reasonl 7 Please accept 



H.A.H. AGRAHAYANA 18, j909 (SAKA) Diseussion 

tbat as one of the reasons ..... . 
(lnterruptionr). The other reason is-
this I have also said in my writing-·mis-
manalement, That aiso I have sdid. So. 
you must take it as .1 whole and you must 
accept it as a whole. Mr. Datta ~amant. 

DR DATTA SAMJ\NT = Sir. we 
are shocked to hear (hiS because the han. 
Minister himself was a trade union leader. 
I can understand anybody else talking hke 
that and ultimately calling the workers as 
'scapegoat. I am associated with 5·6 
public sector units. Mazgaon Dock !s 
one. Last year tbeir turD over went 
down by Rs. 100 crores but tbe contract 
labour wages went up by Rs. 130 crores. 
And you are saying that the unit IS going 
into losses. 

MR. DEPUTY SPEAKER 
put your question now. 

You 

DR. DATTA SAM ANT So, it is 
the admiDistration and your faulty plan-
ning and the corruption wbich are the 
main reasons for tbe Josses. 

SHRI V ASANT SATHE : That is 
why I have said tbat we must have 
workers' participation. and the real 
workers' participation. 

DR. DATTA SAMANT: Yes, I am 
coming to tbat. 

SHRI VASANT SATHE: That IS the 
soJution. But he is opposed even to 
that. Dr. Datta Samafit IS the bJggest 
enemy of workers in tbls country. He IS 

Dot believing in workers' particlpatil,D. 

DR. DATTA SAMANT: Sir, now I 
1m coming to this point. 1 am thankful 
to the bon. MInister. I am demanding the 
workers' participation not in tbe manage-
ment but OD the board of dIrectors. Is 
he pro pared for tbat? I accept it. Tbis 
is the suggestion I am gOIDg to make tbat 
tbere should be workers' partICipatiOn on 
tbe board of directors. 

SHRI VASANT SA THE Yes, the 
Government has already accepted it. 

DR. DATTA SAMANT: No. I bave 

been in the public lector, In respect of 
82 pubhc sector units, the Government 
bas been sboutlng for last twelve year. 
tbat workers sbould be on their board. 
of dir~ctors. But bave they be1d elections 
In any unit and taken the workers' rep-
resentauves on tbe boards of directors ? 
The President or their union, Mr. 
Ramanujam is on the board of director •••• 
( Interruptions) 

MR. DEPUTY SPEAKER: What is 
that you are saying? 

DR. DATTA SAMANT: They are 
misleading the pubUc. On the contrary, I 
am gOlOg to suggest that •••...••• 
( Interruptions J 

MR. DEPUTY SPEAKER : You 
keep It relevant to the discussion. Don't 
go beyond tbat. You put tbe qutstionl 
otherwise I wIll go to the Minister. 

DR. DA TT A SAM ANT : Not the 
union leaders but the erected representa-
tives of the workers should be taken on 
the board of directors. During the last 
twe:ve years tbis Government has not 
done this in any unit .. (Interruptions). 

MR. DEPUTY SPEAKER: You put 
tbe question now. 

DR. DArT A SAMANT: Therefore, 
I am going to suggest two more thiDgS. 
The Bureau of Public Enterprises has 
appointed a high-power commjttee for the 
pay revlsion ...... (Interruptions). The 
industrial D.A. is forcefully introduced 
anrl tbis is causing dissatisfaction among 
the 60,000 workers. 

SHRI A. CHARLES Sir, he bas 
not spoken anything about the wage 
poHcy. This is a polit cal speech .••..• 
( Interruptions) 

DR. DATT A SAMANT: Sir. this 
Government is forcefully reduclDg tbe 
D.A. in the Bbarat Petroleum and also in 
seventy other units, and therefore,. dharna 
is being observed today ••• (Interruptions). 

MR. DEPUTY SPEAKER. 
order. 

Please 
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DR.. DATTA SAMANT: Sir, they 
cannol reduce the D.A. of the workers In 
ttiis uoit by appJyin& Industrial D.A. In 
38 to 40 public undertakings, the existiDI 
Government D.A. ;s reduced and indust. 
rial D.A. is introduced forcefully. On 
tlie contrary, the Director of MaZiaoD 
DdCk, tbat is, of my unit, bas said ,bat If 
tbe workers do not accept t be industrial 
D.A.-whicb BrJtlsh-rs bad lntroduced-
then no agreement would be done 
with tbem. Therefore. for tbe last 
ten years tbe agreement is peodiDI. 
So, sucb type of dadaglTi and "oreeful-
ness is being adopted by Gouernment 
Therefore, my specific question is that 
the policies of the Bureau of Public Enter-
prises should be changed. It should be 
based on the profit or loss of the unit. 
The existing low wages should be increased. 
They are talking about tbe four-year agree-
ment. Already seven years have passed. 
So, four years from now means eleven 
years. Your bureaucrats arc Sitting bere. 
They say whatever bas already passed, we 
do not know, but it is (our yearc hence-
forward. It;s a simple common-sense 
tbat you have to make this agreement for 
three years. The Government has force-
fully reduced tbe D. A. They are not 
introducing the Government D. A. Wha-
tever D. A. they have announced on the 
basis of the Fourth Pay Commission's 
recommendations, they bave not given it 
to the 70,000 workers. Last three instal. 
ments they have not given. That is why 
there are agitations. So, I want the hone 
Mlnist~r to reply 00 tbese POjDt~. They 
ate a voiding listening to the workers' pro-
blems because tbey do not want to do 
anything. 

THB MINISTER OF ENERGY 
SHRI VASANT SATHE = Mr. Datta 
S_mant should have tbe courtesy at least 
to tbank uo boca use we all lat to listen to 
him oaly. None of the OPPosition Mem-
bon is present hore. 

r Interruptions) 

DIt. DATTA SAMANT : This the 
fint time tbat this is happeninl in tbis 
Houle. (Interruptions) You are chaogiog 
tbe rulel because you have lot tbo majo-
rit, aad you caD pasl the resolutioD •.• 

( Interruptions) 

Discussion 

MR. DEPUTY·SPEAKER: NOfhi'ng 
will go on record. 

( Interruptions)· 

SHRI J. VENGAL RAO: Sir, here 
tbe discussion IS about tbe GUidelines 00 
Wage Pohcy of Public Enterprises, not a 
political discussion. I am not loing to 
reply to tbe political points raised by Dr. 
Datta Samant. I will only clarify his 
pOlDtS regarding tbe wage part and I am 
not going to reply to hiS points on politi-
cal side. He IS a leader and be is respo-
nsible for the closure of certain mills .•• 

(Interruptions) 

DR. DATTA SAMANT: A majority 
of mins are in tbe public sector. 

( Interruptiolls) 

MR. DEPUTY-SEPAKER : Nothing 
will go on record. 

(Interruptions) • 

MR. DEPUTY SPEAKER: I am not 
aHowing anybody. Only tbe Minister's 
reply will go on record. Please order. I 
have asked only the hOD. Minister to 
speak. Whatever IS said by other bon 
Member will Dot go on record. 

(Interruptions) • 
20.00 hrs. 

THE MINISTER OF INDUSTRY 
(SURI. J. VENG.o\L RAO) : Sir, tho 
House has beard the lone Member, Dr. 
Datta Samant. He is the only Member 
who spoke on this Wage Policy. 

Sir, I wish to clarify certain points 
that are raised during the course of dis-
cussion. Before I go into the various 
issues, I would like to briefly mention 
about the Wage Policy and the Interim 
Relief which has been lubs~queDtly 

anDounced by the Government. 

Tbe Bureau of Public Enterprises had 
i.Qed luideUncs to all the Administrativo 
Ministries/Departments dealiog with pub. 0 
sector enterprises laying down tbe wagle 
policy with a view to facm~te .wage negoti-
atioDs which are due in tho majority of 
Public seotor enterprises. The Bureau of 

• Not recordod. 
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Public Enterprises as a nodal agency for 
all pubJic sector enterprises, is entrusted 
witb the formulation of a wale policy for 
public sector enterprises. The B. P .E. '. res-
ponsiblity is to examine all issues CODnec-
ted witb the public sector in tbe context of 
of ove~ al) policy where decisions and 
a~tions of one public sector undertaking 
have repercussions in olhers. In tbe public 
sector some undertakings are mlking pro-
fits and some are making losses. Profits 
or losses are not entirely due to the fun-
ctioning of tbe individual PSEs. General 
policy decisions taken by Government like 
for instance pricing policy, has role a to 
play in (hese matters. Hence mere Iy 
because an undertaking is makins profit it 
cannot be given complete freedom to fix: 
wages or allow periodical increase in 
wases. Some enterprises are making Josses 
because of loeational reasons arislDg out 
of Government's decision to have balanced 
development of various regions. In tbose 
undertakings the workers cannot be denied 
periodical revision of wages which is a fact 
of life In the publIc sector undertakings. 
With a view to ensur increase in wages in a 
particular sector or a company does not 
bave a cascadlDg effect in the pubhe sector 
as a whole, it is necessary for Government 
to lay down a wage pohey. This acquires 
added Importance In tbe context of the re-
source t;:runch we arc facing and the one-
rous respi)Dsibility cast on the public sec-
tor entcrprlses to mobi lise additional re-
sources Tak ing tbese into account it has 
been decided that increase in wages sbould 
substantially be absorbed in iDcreases in 
productivity and other measures of cost 
reduction. A review or rbe existing work 
output norms ~s a'so called for. Keeping 
all these in view. general gUidelines have 
been issued fixing percentages upto which 
wage in Increases can be given. Within 
Ibis ceiling the negotiation can be finali-
sed. 

The Question of paying interim relief 
to the workers was di ·cussed by tbe Cent-
ral Trade Union leaders with thc Energy 
Minister and tbe Labour Minister. The 
Department of Public Enterprises placcd 
the matter before tbe CCBA. Based OD 
tbe decisioDIS of the CCEA and the press 
Dote hllued by the Labour Minister after 
discussions with the Trade Union Leaders. 
tho Government issued orders re,ardiD, 

payment of iDterlm relief to tbe workers. 

Some issues have beeD raised in rtprd 
to guidelincs issued by thc Bureau of Pub-
lic Enterprises in September, 1987, 10 an 
Administrative Ministries dealiDg with 
public sector enterprises in regard to pay. 
mont of Interm Relief with effect Irom 
1.1.1986 to workers. A total of 12.75.latb 
workers in companies of industirl DA 
pattern were covered by these orders 
which inter alia stated tbat the payments 
made to varjous Jevels of wokers would be 
adjusted in the Jong-term wage settlemcnts 
whicb bad expired before the date of _issue 
of order or due to expire abortly there-
after. 

Some issues reJating to the date of 
applicability by these orders of Interim 
Relief W bleb Will affect an additional 
one ]akb employees and the countability 
of this interim relie; for various wage rela-
ted al10wances bave been raised after the 
issue of these orders. These are under 
active consideration of the Government. 

Questions have also been raised reIat. 
iDS to applicability of these orders to West 
Bengal Engineering Units and cement. 
textale and jute sector wbere tbe practice 
has always been either for tripara ite settle-
ment or Wage Board's recommendations 
applicable to both tbe private and .he 
public sector. Government is Dot inclined 
to alter the prevailing practices in these 
sectors since in the past when tbe West 
Bengal settlement was contrary ot Central 
public sector interest tbe Government of 
India did Dot object to it. We hope Shri 
lyoti Basu will succeed in tbe efforts 10 
briog about a good tripartite settelment. 

The Government is conscious of its 
responsibility as a mode] employer in tbe 
public sector and It barries out this res-
ponsibiJity equitably and justly. I hope 
tbe House will appreciate what we have 
done in this direction and in tbe larger in-
terest of tbe workers in tbe public 
interest. 

I will clarify the doubt afso. Up to 
1.1.1988, tbe Dumber of employees uader 
tbe wage reVision is 12,71,085 laths. The 
remaiDiDg workers are only 1,03,598. Tho 
a,reement is up to 1'2.1990. 
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[Shri J. VeDlal Rao] 
Dr. Datta Samant is very much interes-

ted in the case of Richardson & Cruddas 
at Mulund. Wage agreement Wifh the 
workmen at Mulund was signed during 
April, 1986 wi:h a wage rise of 14 74% and 
tbe wale ,ettlem~nt is in operation from 
1.7.85 to 3061989. This unit is incurring 
Josses and he is the president of its union. 

DR. DATTA SAMANT: This is a 
sick units which has been taken over For 
tbe Jast one year, there were no orders. 

SHRI J. VENGAL RAO: The year-
wise production and losses of R & C for 
the Jast 5 years and for the first seven 
months of 1987-88 are: 

Production Loss 
(Rs. in lakhs) 

1982-83 2873 -362 
1983-84 3998 -477 

1984-85 3877 -593 

1985-86 43i7 -598 

1986-87 4226 -1500 

1987·88 2459 -70) 

(April.Oct. 1987) 

DR. DATTA SAMAN i': It is 100-
year old machinery taken from Mundra 
whlcb you are running. This machinery 
is 100 years' old. I have written you a 
letter. 

SHRI J. VENGAL RAO: Thougb 
tbis unit Is runDing in loss, ev~n then, 
these people will also get the interim re-
lief. It is under tbe consideration of the 
Government. Their agreement wi1J end on 
30-6-1989. After this people Will also get 
same benefit. 

MR. DEPUTY SPEAKER Dr. 
Chinta Mohan-not here. 

Sbri Shantaram Naik. 

SHRl SHANTARAM NAIK: I want 
to ask only one question. If you want to 
rationalise the trade-unionism, the pro-
posed draft of Industrial Relations Bill is 
tbe only answer. I would like to know, 
when are you goinl to bring th: Industrial 
Relations Bill ? 

DR. G. S. RAJHANS: I want to 

know, how long will this country be black-
maj]ed by militant unions aDd bow 10DI 
wiIJ the extremists in the labour force take 
the country for a ride ? 
[Translation] 

SHRI HARISH RAWAT (Almora): 
Mr. Deputy Speaker, Sir, I do' "ot want 
to make a mention as to how the workers' 
movement suffered or tbe workers Interest 
got a set back due to Dr. Datta Samant. 
I know that he will be annoyed if any 
mention to that effect is made by mo. In-
stead I would Itke to submit to the hOD. 
Minister tbat there are two categories of 
public sector employees. Wages and D.A. 
of one category of employees are governed 
by the industrial wage pattern and tho 
other category of employees are paid pay 
and D,A. on the basis of Central Govern-
ment wage structure. The number of pub-
lic sector undertaking in which the later 
category of employees are working is 70. 
Recently an order has been issued by the 
Ministry tbat the employees working in the 
these 70 public undertakings will also be 
paid D. A. on industrial pattern instead or 
on Central pattern. There is no proposal 
of revising the rates of their wages. It has 
only been said that they will be paid D.A. 
on the industrial pattern in place of the 
Central pattern. In II recent judgement the 

Supreme Court has directed that they should 
be paid some interim relief by the Govero-
ment till such time the findings of the high 
powered commlssioD set up for the pur-
pose are received. I would, therefore, hke 
to know rrom the hon. Minister whether 
the Government will direct the Public 
Undertaking and Enterprises to pay interim 
relief to their staff on the basis of CentrRI 
Pay Commission'. report till such time the 
findings of the higb powered Committee 
are received ? 
[English] 

SHRI J. VENGAL RAO : We arc 
waitin~ for the findings of the Commission. 
After receiPt of the findings, we will certai-
nly consider all the aspects. 

MR. DEPUTY SPEAKER : The 
House is adjourned to reassemble to-
morrow at 11.00 A M. 
20.11 hr •• 
The Lok Sabha then adjourned till Eleven 

of the Clock on Thursday, December 
10,1987/Agrahayana 19, 1909 

( Saka). 
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